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 LOK  SABHA

 Tuesday,  March  2i,  967/Phalguna  30,
 888  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr,  SPEAKER  in  the  Chair}
 MEMBERS  SWORN

 Shri  M.  Muhammad  {Ismail  (Man-
 jeri)

 “Shri  Amiya  Nath  Bose  (Aram-
 bagh)

 ORAL  ANSWERS  TO  QUESTIONS
 Mr.  Speaker:  Questions.  Shrj  0.  C

 Sharma.  Shri  Yash  Pal  Singh.

 aft  यशपाल  सिह:  प्रध्यक्ष  महोदय,
 बार  बार  खड़े  होने  की  ऑ्ापको  कोई  ग्रावश्यकता

 नहीं  है  ग्राप  बैठे  बेठे  ही  नाम  पुकारा  करे
 हमारे  संविधान  में  भी  यही  है  और  यही
 परम्परा  भी  चली  भरा  रही  है  1

 प्रभ्न  धब्या  pf
 Indo-Pak  Air  Services

 4
 *19,  Shri  Yashpal  Singh:

 Shri  D.  C.  Sharma:
 Will  the  Minister  of  Tourism  and

 Civil  Aviation  be  pleased  to  state:
 (a)  whether  Pakistan’s  proposal  for

 an  official  level  meeting  to  consider
 restoration  of  the  air  services  between
 the  two  countries  has  been  consider-
 ed;

 (o)  if  so,  the  results  thereof:  and
 (९)  the  steps  taken  in  this  regard?
 The  Minister  of  Tourism  and  Civil

 Aviation  (Dr.  Karan  Singh):  (a)  to
 (¢).  The  question  of  restoration  of
 air  services  between  India  and  Pakis-
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 tan  is  still  in  the  stage  of  discussion
 through  diplomatic  channels  along
 with  some  other  matters  relating  to
 normalisation  of  relations  between
 the  two  countries.

 st  मशपाल  सिह:  या  इस  बात  की

 कोई  शूझर्टी  ली  जाएगी  कि  हमारी  टैरिटरी
 के  ऊपर  उड़  करके  पश्चिमी  पाकिस्तान  से

 कोई  डिफेंस  परपज  के  लिए  सामान  पूर्वी
 पाकिस्तान  में  न  जा  सके  ?

 Bro  कर्ण  सिह:  जीहा।

 शी  यशपाल  सिंह:  प्रेक्टीकल  कदम  बया
 उतायेगे।  क्या  गारंटी  होगी  कि  इस  में  मिलिटरी
 परपज  के  लिए  सामान  जा  रहा  है  या  नहीं  जा

 रहा  है?

 Dr.  Karan  Singh:  This  matter  is
 under  close  consideration.

 भी  हुकम  चत्द  कछुथाय  :  यह  जो  सेवा

 प्रारम्भ  की  जाएगी  क्‍या  इस  में  कुछ  शर्तें  भी

 रखी  जाएंगी  ताकि  पाकिस्तान  की  शोर  से
 कोई  कठिनाई  यात्रियों  के  लिए  पैदा  न  हो  ?

 to  कर्ण  सिह:  जब  यह  एग्रीमेंट  हो

 जाएगा  तो  जाहिर  है  कि  उस  में  इस  किस्म  की

 शर्तें  दोनो  तरफ  से  रख  जायेंगी।

 शी  ब्रोंकार  लाला  बेरबा  :  इस  सेवा  को

 जाल  करने  के  लिए  प्रस्ताव  क्या  भारत  सरकार

 ने  रखा  था  या  पाकिस्तान  सरफार  ने  या  दोनों

 ने  रखा  था?  इसका  जो  खर्चा  बगैरह  है  वह
 कौन  वरदाश्न  करेगा  ?

 ato  कर्ज  सिंह:  ताशकंद  एग्रीमेंट  के

 तहत  यह  सबाल  उठा  था  और  दोनों  देशों  के

 बीच  बातचीत  हो  रही  है  |  जहां  तक  ह ६

 का  सवाल  है  दोनों  देशों  के  ऊपर  पड़ेगा  |
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 ली  झॉकार  साल  बेरब। :  पहले  प्रस्ताव
 किस  ने  रखा  था  ?  यह  तो  ठीक  है  कि  ताशकंद
 समझौते  के  तहत  यह  हो  रहा  है  I  लेकिन  पहले
 इसका  प्रस्ताव  आपने  किया  था  या  पाकिस्तान
 ने  किया  था?

 डा>  कर्ण  सिंह:  ताशकंद  समझौते  के
 तहत  बहुत  सी  बातचीत  हुई  है।  उसके  दौरान
 में  यह  बात  भी  उठी  थी  1

 अध्यक्ष  महोदय  :  मैक्स्ट  क्वेश्नन  |

 भरी  हुकम  चन्द  कछवाय :  प्रध्यक्ष  महोदय
 इसका  खुलासा  नहीं  ह्भा  है  ।  प्रस्ताव  पहले
 किस  ने  रखा  था,  सुझाव  पहले  किस  ने  दिया
 था,  भारत  ने  दिया  था  या  पास्कितान  ने  दिया
 था?

 National  Food  Budget

 +
 Shri  H.  N.  Mukerjee:
 Shri  Indrajit  Gupta:
 Shri  C.  C.  Desai:
 Dr.  Karni  Singh:
 Shri  C.  Janardhanan:
 Shri  P.  C.  Adichan:

 #20.

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  centre  has  prepar-
 ed  a  national  food  policy  and  a  nati-
 onal  food  budget;

 (b)  if  so,  the  main  features  thereof;
 and

 (c)  the  concrete  steps  being  taken
 to  implement  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasaheb  Shinde):  (a)  to  (c).  In  the
 context  of  present  food  shortage  the
 food  policy  has  been  one  of  maximis-
 ing  procurement  and  distribution  of
 foodgrains  obtained  through  procure-
 ment  and  from  imports  through  ration-
 ing  and  other  forms  of  government
 distribution;  keeping  the  unsocial  acti-
 vities  of  foodgrains  traders  under
 check  through  a  system  of  licensing;
 restricting  the  movement  of  foodgrains
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 within  the  country  within  zonal
 boundaries  in  an  effort  to  help  govern-
 ment  procurement  of  foodgrains  and
 keeping  a  check  on  open  market  prices
 by  isolating  the  points  of  heavy
 drawals;  ensuring  reasonable  prices  to
 the  producers  of  foodgrains,  etc.  The
 policy  will  be  reviewed  again  by  Gov-
 ernment  in  the  light  of  the  conclusions
 emerging  from  Chief  Ministers’  Con-
 ference  to  be  held  early  next  month.

 A  National  Food  Budget  is  under
 preparation  and  will  be  finalized  after
 the  Chief  Ministers’  Conference.

 Shri  H.  ्,  Mukerjee:  Pending  the
 implementation  of  the  somewhat
 pompous  statement  placed  by  the
 Minister,  may  I  know  if  any  interim
 measures  have  been  adopted  by  Gov-
 ernment  or  are  in  the  process  of  being
 adopted  to  solve  such  a  situation  as
 that  which  has  arisen  in  Bihar  where
 impossible  conditions  appear  to  pre-
 vail  at  the  present  time?

 Shri  Annasahib  Shinde:  As  far  as
 the  hon.  Member’s  question  in  regard
 to  Bihar  is  concerned,  we  are  trying
 to  see  that  the  largest  possible  quan-
 tities  are  supplied  to  Bihar;  and  dur-
 ing  the  current  month  we  are  supply-
 ing  about  178,000  tonnes  of  foodgrains
 to  Bihar.  Last  month  also,  quite  a
 substantia]  quantity  was  supplied  to
 Bihar.

 An  hon.
 Kerala?

 Member:  What  about

 Shri  Annasahib  Shinde:  If  Mem-
 bers  ask  State-wise,  it  will  be  very
 difficult  for  me.

 Mr.  Speaker:  He  need  not  answer
 that.  He  need  only  answer  the  ques-
 tion  put.

 bri  Annasahib  Shinde:  The  hon
 Member  Shri  H.  N.  Mukerjee  is  a  very
 senior  Member  of  this  House.  I  shoul¢
 say  in  all  humility  that  the  main  ques:
 tion  relates  to  a  national  food  budget
 while  the  hon.  Member  is  going  into

 details  in  regard  to  a  particular  State.
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 Shri  ह  K.  Deo:  He  cannot  give  a
 ruling.

 Mr.  Speaker:  Just  a  minute.  I  see
 a  number  of  Members  rising  to  put
 questions.  I  must  first  call  those  Mem-
 bers  who  have  tabled  the  questions.
 The  others  may  be  thinking  that  they
 will  also  be  called.  They  will  not  be
 called  now  because  the  Members  who
 have  tabled  the  question  will  have  to
 be  called  first.  Kindly  excuse  me.
 Yesterday  also,  I  saw  this.  First  I
 must  give  preference  to
 the  Members  who  have  tabled  the
 questions.  After  that,  I  may  allow  the
 others,  considering  the  nature  of  the
 question  and  its  importance,  but  not
 now,  before  I  complete  the  list  of  the
 Members  who  have  tabled  the  ques-
 tion.

 Shri  Krishna  Kumar  Chatterjee:  We
 may  put  supplementary  questions.

 Mr.  Speaker:  Yes;  but  the  main
 question  must  be  answared  first.

 Shri  H.  N.  Mukerjee:  The  Minister
 chose  to  go  out  of  his  way  to  suggest
 that  we  have  gone  beyond  the  ambit
 of  the  question,  but  really  the  ques-
 tion  refers  to  the  implementation  of
 the  national  food  policy  which  I  hope
 is  at  present  a  potential  matter;  we
 are  having  the  food  policy  finalised  by
 whatever  discussion  you  are  having
 with  the  Chief  Ministers,  but  you
 do  have  a  food  policy  at  the  present
 moment,  and  my  question  which  I  had
 asked  earlier  related  to  that.  Now,
 my  second  question  would  be,  what  is
 the  Government’s  intention  regarding
 solving  the  crisis  created  in  a  State
 like  Kerala  where  the  Central  sub-
 sidy  has  been  stopped  with  very  dis-
 astrous  results  or  in  West  Bengal
 where  the  last  Government  left  the
 procurement  position  in  such  a  disas-
 trous  predicament  that  the  new  Gov-
 ernment  is  finding  it  very  difficult  to
 carry  on.  May  I  know  if  the  Central
 Government  has  any  plans  in  this  re-
 gard  in  pursuance  of  theirs  oft-repeat-
 ed  objective  of  co-operating  with  the
 Opposition  which  has  come  into  the
 picture?

 fhe  Minister  of  Food  and  Agrticul-
 tase  (Shri  Jagjivan  Ram):  At  pre-
 sent,  certain  allocations  are  being
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 made  to  the  various  State  Govern-
 ments  which  are  deficit  or  where  the
 food  crops  have  been  affected  by
 drought  conditions.  taking  into  con-
 sideration  the  requirements  of  the
 respective  States  and  the  availability
 of  foodgrains  with  the  Centre,  either
 imported  or  procured  internally.  We
 are  supplying  Kerala  also  every
 month.  We  try  to  make  supplies  to
 Bengal  also,  and  the  Bengal  Chief
 Minister  and  the  Food  Minister  are
 coming  here  tomorrow  to  discuss  de-
 tails  as  to  how  we  can  meet  the  situa-
 tion  there.  We  have  received  com-
 munications  from  the  Chief  Minister
 of  Kerala  also;  he  is  also  coming  here
 and  we  will  go  into  details  and  see
 how  far  we  can  ease  the  situation
 there.

 Dr.  Karni  Singh:  In  the  early
 950s  Pandit  Nehru  told  Parliament
 that  food  self-sufficiency  would  be
 achieved  in  this  country  within  the
 next  year.  Now  the  President  has
 told  us  that  by  1971  food  self  suffi-
 ciency  would  be  achieved.  I  would
 like  to  know  whether  the  Govern-
 ment  have  any  proposals  to  take  into
 account  the  ten  crore  increase  in  po-
 polution  that  35  projected  in  the  next
 ten  year  period  while  fixing  target  for
 production  of  adequate  food  to  meet
 their  needs  and  also  whether  the
 Government  have  any  longrange  plan
 to  take  into  account  the  population  of
 00  crores  which  will  be  reached  by
 the  turn  of  the  century  so  that  enough
 food  is  produced  to  meet  their  de-
 mands  also?

 Shri  Jagjivan  Ram:  The  difficulty
 is  that  the  population  growth  has
 been  very  rapid  and  we  should  attack
 the  problem  on  two  fronts:  increased
 production  of  foodgrains  and  disin-
 centives  to  population  growth.  Our
 problem  will  be  a  perpetual  problem
 and  =  therefore  the  scheme
 of  family  planning  will  have
 to  be  taken  on  a  big  scale.  In  all
 these  schemes  we  should  have  a  new
 strategy  for  agricultural  production,
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 for  reeterch,  improved  seeds  and
 manure  and  irrigation,  There  should  be
 an  awareness  in  the  country  that  we
 wili  have  to  increase  our  food  produc-
 tion  to  become  self-sufficient  as  early
 as  possible.

 at  क०  mo  तिधारो:  प्रध्यक्ष  महोदय,
 इस  प्रश्न  में  मेरा  नाम  भी  है  भौर  मुझे  इस  बारे
 में  इंस्फ़मेंगन  दी  गई  है  ।

 Mr.  Speaker:  It  is  not  in  my  list;  it
 is  not  here.

 oft  शिव  नारायण:  मैं  यह  जानना  चाहता
 हूँ  कि  भ्रन्न-संकट  का  प्रमुख  कारण  जो  जोनल
 सिस्टम  है,  मंत्री  महोदय  उस  को  हटाने  से

 कहा  तक  सहमत  हैं  ?
 Shri  Annasahib  Shinde:  This  matter

 was  referred.

 शी  कंबर  लाल  गुप्ता:  मत्री  महोदय  इस
 प्र.न  का  उत्तर  हिन्दी  में  दें  ।

 थी  हुकम  शम्  कछवाय : भ्रध्यक्ष महोदय, :  अ्रध्यक्ष  महोदय,
 इस  सदन  की  यह  परम्परा  है  भौर  पिछले
 स्पीकर  रूलिग  भी दे  चुके  हैं  कि  हिन्दी  के  प्रश्न
 का  उत्तर  हिन्दी  में  झौर  पंग्रेडी  के  प्रश्न  का
 उत्तर  भ्रंग्रेड़ी  में  दिया  जाये  ।

 Mr.  Speaker:  It  is  not  so;  all  the
 Ministers  do  not  know  Hindi.  There
 are  arrangements  for  translation

 Shri  Annasahib  Shinde:  This
 matter  was  referred  to  the  food-
 grains  policy  committee  under  Mr.
 Venkatapayya  and  it  recommended
 that  the  present  system  of  State-
 zone  should  continue.  This  was
 again  discussed  in  the  Chief  Ministers’
 Conference  and  they  also  came  to  the
 conclusion  that  the  State-zonal  system
 should  be  continued.  All  these  matters
 are  always  under  consideration  and
 review.  We  have  a  conference  of
 Chief  Ministers  early  next  month  and
 this)  matter  will  be  reviewed  again
 in  consultation  with  the  Chief  Minis-
 ters  and  further  policy  decisions  would
 the  be  taken.

 ची  Go  ना०  तिवारी  :  झष्यक्ष  महोदय,
 भ्राष  देख  लोजिए  कि  कारिजेंडम  ै  में  मेरा
 शौर  भी  विभूति  मित्र  का  नाम  हैं  1
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 Mr.  Speaker:  I  do  not  see  it:  unfor-
 tunately,  it  ig  not  with  me.  I  do  not
 know  hew  it  is  with  you  and  not  with
 me.

 We  are  on  question  No.  20.  Your
 name  is  there?

 Shri  K.  N.  Tiwari:  Yes,  Sir.

 att  घिभूति  मसिल:  भ्रभी  मंत्री  जी  ने
 जवाब  में  कहा  है  कि  सरकार  प्रौषयुरमेंट
 करेगी  !  मैं  पिछले  पंद्रह  बरस  से  सदन  में  मह
 बात  सुनता  झा  रहा  हूं  ।  सरकार  की  प्रोक्युरमेंट
 की  पालिसी  यह  रही  है  कि  अगर  ओपन  मार्केट
 में  किसी  चीज  का  दाम  बीस  रुपये  है,  ती सरकार
 दस  रुपये  देती  है  |  इस  की  तुलना  में  किसान
 की  ज़रूरत  की  जो  दूसरी  चीज़ें  हैं,  उन  की
 कीमतें  लगातार  बढती  जा  रही  हैं,  लेकिन
 सरकार  उन  के  बारे  में  कोई  कार्यवाही  नहीं
 करती  है।  जगजीवन  बाब  कैबिनेट  भिनिस्टर  हैं  1
 मैं  यह  जानना  चाहता  हूं  कि  क्‍या  वह  कोई

 ऐसा  नेशनल  बजट  बनायेगे,  जिस  के  भ्रन्तर्गत
 किसान  को  उस  की  जरूरत  की  चीजे  उसी
 प्रकार  सस्ते  दाम  पर  मिलें,  जिस  प्रकार  सरकार
 उस  से  गल्ला  खरीदती  है  ।

 बिहार  में  सरकार  ने  लेबी  झाड्डर  लाग्‌
 किया  ढ्ध्ा  था,  जिस  के  अन्तर्गत  किसानो  से
 सस्ते  दाम  पर  गल्ला  लिया  जाता  था  ।  इस
 कारण  किसानो  में  बहुत  अ्रसंतोष  व्याप्त  था
 और  चनावों  में  हमारे  कई  साथी  उस  के  शिकार

 हुए  ।  मैं  यह  जानना  चाहता  हूं  कि  क्या
 सरकार  इस  बारे  में  पुनविचार  करेगी  ।

 शी  जगजीबम  शाभ  :  माननीय  सदस्य  ने

 बहुत  ही  माकूल  प्रश्न  किया  है  ।  कृषि  सें
 उत्पादित  पदार्थों  का  भी  मुनासिब  दाम  मिलना
 चाहिए  शौर  मैं  ऐसा  मानता  हूं  कि  उत्पादन
 में  जो  वखर्चा  होता  है,  उस  का  हिसाव  कर  के
 कृषि-उत्पादन  के  दाम  निर्धारित  किये  आने

 चाहिएं  ।  बह  दाम  ऐसा  होना  चाहिए  कि
 किसान  महसूस  करे  कि  उस  को  भ्रपभी  लागत
 पर  कुछ  फायदा  हो  रहा  है  मेरी  नौति  ऐसी
 होगी  ।  किसान  को  जिन  चीज़ों की  झावश्यकता
 पड़ती है,  वे  उस  को  मुहैया हो  सकें  भौर  उस  की
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 क्षमता  के  भीतर  के  दामों  पर  मुहैया  हो  सकें,
 हू  करना  भी  भावश्यक  है  |  जहां  तक  बिहार
 में  लैवी  का  प्रश्न  है,  यह  प्रदेश  की  सरकारों  पर
 निर्भर  करता  है  कि  झपने  प्रदेश  में  धन्न  प्राप्त
 करने  के  लिए  वे  कौन  सा  प्रबन्ध  करें  ।  यह
 उन  की  क्षमता  के  भीतर  है  1

 Mr.  Speaker:  |  am  told  Mr.  K.  N.
 Tiwary’s  name  is  also  there.  Somehow
 it  has  been  missed  here.  He  may  put
 his  question.

 शी  w>  ans  तिवारी:  माननीय  मंत्री  जी
 ने  कहा  कि  गवनमेंट  की  यह  पालिसी  होगी  कि
 किसानों  की  फ़सल  की  उपज  पर  कितना  खर्चे
 होता  है,  इस  का  तखमीना  कर  के  यह  तय  किया
 जायेगा  कि  उन  को  क्या  कीमत  ठी  जाये  ।  यह
 बात  पिछले  फूड  मिनिस्टर  के  समय  से  चली
 भा  रही  है  ।  मैं  यह  जानना  चाहता  हूं  कि

 यह  मामला  किस  स्थिति  में  है  झौर!  कब|  तक
 इस  बात  का  हिसाब  हो  जायेगा  कि  किन-किन
 फसलों  पर  क्या  खर्जा  पडता  है  भौर  किसान को
 उन  का  क्‍या  दाम  मिलना  चाहिए।  जब  तक

 यह  नहीं  होता  है,  क्या  कब  तक  किसानों
 को  शोपन  मार्केट  में  कम्पीटीशन  के  श्राधार
 पर  बेचने  को  /लाऊ  किया  जायेगा  या

 नही  ?

 Shri  Annaszhib  Shinde:  I  quite
 agree  with  the  sentiment  of  the  hon.
 member  that  the  prices  of  agricultu-
 ra¥  commodities  should  be  based  as
 far  as  possible  on  the  cost  of  produc-
 tion.  But  as  he  is  aware,  working  out
 the  cost  of  production  figures  is  a  long
 process.  Recently  we  have  set  up  an
 expert  committee  under  the  chairman-
 ship  of  the  Chairman  of  the  Agricul-
 tural  Price  Commission  to  work  out
 the  cost  of  cultivation  of  various
 commodities.  (eft  बिमृति  सखि  :  कमीशन

 में  किसान  विरोधी  लोग  हैं)

 Shri  Annasahib  Shinde:  It  is  a
 time-consuming  process  and  it  will
 take  some  time.  But  the  Government
 of  India’s  policy  has  been  to  pay-
 remunerative  prices  to  the  farmers  as
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 far  as  possible.  The  prices  which  are
 announced  from  time  to  time  by  the
 Government  of  India  are  fixed  in
 consultation  with  the  Agricultural
 Prices  Commission  which  goes  broad-
 ly  into  this  aspect.  I  quite  concede
 that  so  far  a  satisfactory  arrangement
 has  not  been  worked  out.  It  shall  be
 our  endeavour  to  work  a  satisfactory
 system,  so  that  parity  in  prices  cf
 industrial  and  agriculural  goods  is
 established  in  the  long  run,

 Shri  Umanath:  From  one  of  the
 Food  Department’s  documents,  I  find
 that  some  experts  committee  is  going
 into  the  question  of  formulating  the
 national  food  budget  and  the  whole
 attempt  is  to  chalk  out  a  programme
 for  imports  and  not  to  formulate  a  food
 budget.  For  preparing  the  food  bud-
 get,  the  whole  food  resurces  must  be
 m  the  hands  of  the  Government.
 After  the  failure  of  the  Food  Corpora-
 tion  of  India,  may  I  know  what  are
 the  main  factors  as  based  upon  which
 the  national  food  budget  is  being  pre-
 pared?  Secondly,  may  I  know  whe-
 ther  State-trading  in  wholesale  food-
 grains  is  one  of  the  items  which  has
 to  be  the  basis  for  preparing  the
 national  food  budget?

 Shri  Annasahib  Shinde:  The  food
 budget  is  prepared  on  the  basis  of
 availability  of  food  in  the  country  as
 well  as  the  possibility  of  imports  from
 outside.  But  the  preparation  of  a
 Food  Budget  is  faced  with  g  number
 of  limitations.  I  may  refer,  for  the
 information  of  hon.  Members,  to
 some  of  the  limitations  that  are  there
 in  the  preparation  of  8  Food  Budget.
 They  are:

 (i)  Reliable  estimates  of  the  ac-
 tual  level  of  consumption  on
 State-wise  basis  are  not  avai-
 lable.

 (ii)  Data  on  movement  by  road
 on  private  account  from  diffe-
 rent  States  are  not  available.

 (it)  Reliable  information  regard-
 ing  the  extent  to  which  the
 variations  in  per  capita  con-
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 sumption  in  different  States
 from  year  to  year  or  due  to
 difference  in  levels  of  per
 capita  income  and  changes
 therein  is  not  available.

 (iv)  Inter-State  variations  in
 per  capita  consumption  of
 cereals  depends  on  the  ex-
 tent  to  which  subsidiary  foods
 like  potatoes,  sweet  potatoes
 and  tapioca  supplement  cere-
 als  intake  in  the  different
 areas.

 (v)  For  preparation  of  Food
 Budget  reliable  and  timely
 advance  estimates  of  produc-
 tion  are  an  essential  principal
 requisite.

 Shri  P.  K.  Vasudevan  Nair:  Sir,  am
 I  to  understand  that  you  have  exhaus-
 ted  al]  the  names  on  the  list?  There
 are  other  names  also.

 Mr,  Speaker:  Let  him  answer.

 Shri  Annasahib  Shinde:  Sir,  an
 expert  committee  with  which  the
 Food  Secretary,  the  Agriculture  Sec-
 retary,  the  Secretary  of  the  Planning
 Commission  and  some  other  eminent
 persons  have  been  associated  has  pre-
 pared  a  tentative  budget.  That  would
 be  discussed  at  the  Chief  Ministers’
 Conference.  The  Chief  Ministers  will
 be  taken  into  confidence  in  regard  to
 this.  After  all,  it  can  be  settled  only
 with  the  cooperation  of  the  State  Gov-
 ernments.  Everybody,  even  the  Chief
 Minister  of  Kerala,  would  be  in  &  posi-
 tion  to  have  his  say.  We  shall  bene-
 fit  from  the  advice  that  the  Chief
 Ministers  will  be  giving  to  us  and  on
 that  basis  it  may  be  possible,  perhaps,
 to  arrive  at  a  satisfactory  arrange-
 ment.

 Shri  R.  Umanath:  Sir,  I  rise  to  8
 point  of  order.  The  second  part  of  my
 guestion  has  not  been  answered,  whe-
 ther  Sta
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 Shri  Annasahib  Shinde:  I  think  the
 Position  of  the  Government  of  India
 is  very  clear  in  regard  to  this.  The
 Food  Corporation  of  India  is  8  public
 sector  body.

 Shri  R.  Umanath:  It  has  failed. ‘

 Shri  Annashahib  Shinde:  I  am  not
 prepared  to  concede  that  it  has  failed.
 If  the  State  Governments  co-operate
 and  the  necessary  co-operation  is
 forthcoming  from  them  I  am  quite
 sure  much  progress  can  be  made.  Al-
 ready  the  Food  Corporation  of  India
 has  made  substantial  progress.  I
 concede  there  are  difficulties  m  the
 way.  But  as  far  as  the  policy  appro-
 ach  is  concerned  we  want  to  see  that
 the  Food  Corporation  of  India  is  real-
 ly  in  a  position  to  play  an  important
 role  in  the  food  trade.

 Shri  Nath  Pai:  Mr.  Speaker,  I  wish
 that  the  Ministers  do  a  little  more
 home  work  and  in  that  case  the  hon.
 Minister  would  have  found  that  Ques-
 tions  Nos.  20,  32  and  34  are  more  or
 less  identical  and  could  have  been
 taken  together.  I  am  sorry  that  they
 wait  for  us  to  request  you  to  take  up
 the  questions  together.  I  hope  in
 future  this  will  not  be  necessary
 and  identical  questions  will  be
 taken  together.

 Shri  Jagjivan  Ram:  Why  should
 the  Ministry  combine  the  questions?

 att  ate  पाई  :  भाप  क,  हो  मिनिस्टरी

 का  हूं,  श्राप  जरा  पढ़िए  ।

 Mr.  Speaker,  the  main  question  put
 by  Shri  Hiren  Mukerjee  relates  to  the
 preparation  of  a  national  food  budget
 which  presupposes  a  just,  fair  and
 equitable  distribution  of  available
 foodgrains  and  selling  them  at  prices
 which  do  not  vary  very  m  from
 State  to  State.  I  do  not  how
 far  we  are  from  this.  The  Min
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 ister  of  State  gave  a  vague  promise,
 like  a  Rip  Van  Winkle,  that  we  are  in
 the  process  of  thinking.  Will  they  do
 it  or  will  they  want  it  to  be  precipi-
 tated  as  Shri  Gopalan  in  a  statement
 in  Madras  has  said—I  will  read  it
 out—

 “If  the  Government  of  India  does
 not  help  the  State  of  Kerala

 (Interruption).
 He  said,  if  the  Government  of  India
 does  not  then  the  Kerala  Govern-
 ment—that  means  if  the  national  food
 budget  is  not  prepared,  if  the  food
 prices  are  not  stabilised  through  out
 the  country—wil]  have  to  nationalige
 rubber  plantations  etc,  Is  the  Gov-
 ernment  of  India  going  to  wait  for  it
 to  be  precipitated  into  action  or  is  it
 going  to  take  action  timely?

 Shri  Jagjivan  Ram:  I  do  not  know
 how  nationalisation  of  rubber  planta-
 tions  33  related  to  this  question.

 Mr.  Speaker:  You  need  not  answer
 that,  you  need  answer  only  the  other
 part  of  the  qutstion.

 Shri  E.  K.  Nayanar:  We  earn  foreign
 exchange.

 Shri  Jyotirmoy  Basu:  They  will
 sell  rubber  and  get  foodgrains  for  that.

 Shri  Nath  Pai:  It  is  very  relevant.
 If  the  prices  of  foodgrains  are  not  the
 same  in  the  country...

 Mr.  Speaker:  Rubber  plantation  has
 nothing  to  do  with  this  question.  Shri
 Gopalan  might  have  said  that.

 Shri  Nath  Pai:  I  agree  with  Shri
 Madhu  Limaye  that  it  is  perhaps  the
 difficulty  of  language.

 मैं  ने यह  कहने  की  कोशिश  की  भौर  उन  की
 कीमत एक  नहीं  रहेगी.  (व्यवय तर)
 शभ्गर  धाप  सुनेंगे  तो  साफ  हो  जायेगा।
 कीमत  एक  नहीं  हो  जायगी  तो  एक  रखने

 के  लिए  उस  का  नेशनलाइजेशन किया  जायगा  |
 उस  का  नाता  जरा  मिलता  जुलतों  है।
 जरा  सुनिए।
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 श्री  स्योतिबंध क्सु:  बह  लोग  उसे
 बेचकर  उसी  पैसे  से  खाना  लायेंगे  बाहर  से

 Shri  Jegjivan  Ram:  Sir,  I  am  not
 going  into  the  implications  of  this  fan-
 tastic  proposal  of  foreign  exchange  for
 every  State.  Without  examining  the
 implications  of  that  preamble  I  want
 to  make  it  clear  that  it  is  no*  very
 easy  to  formulate  a  national  food
 budget.  The  idea  is  there.  But  when
 I  go  into  the  details  of  that,  I  find  that
 it  is  not  so  easy  or  simple  to  formu-
 late  a  national  food  budget,  in  the
 present  context  of  our  food  produc-
 tion.  We  have  invited  the  Chief  Minis-
 ters  of  all  the  States  in  order  to  re-
 view  the  existing  food  policy  and  also
 to  formulate  a  new  one  in  which  we
 can  maximise  the  production  of  avail-
 able  foodgrains  in  the  country  itself
 So  that  there  can  be,  as  far  as  possible,
 equitable  distribution  throughout  the
 country  of  the  available  quantity,  and
 if  these  foodgrains  are  made  avail-
 able  they  may  produce  some  impact
 on  the  prices  also,  But  I  do  not  think
 it  will  be  possible  for  us  to  have
 hundred  per  cent  uniform  prices
 throughout  the  country,  although  it
 shall  be  our  endeavour  by  various
 devices,  ty  subsidy  and  other  methods,
 to  see  that  the  price  variations  are  not
 very  high  in  different  States.

 Shri  S.  Kandappan:  Keeping  in  view
 the  low  level  of  production  of  food-
 grains  this  year,  I  would  like  to  know
 whether  the  Government  have  made
 any  additional]  efforts,  or  contemplate
 taking  some  additional  steps,  to  in-
 crease  the  availability  of  foodgraing  5०
 as  tO  meet  at  least  the  minimum  re-
 quirements  of  States  like  Kerala,
 Madras  and  Bihar.

 Shri  Annasahib  Shinde:  As  the  hon.
 Member  has  _  rightly  mentioned,  the
 food  situation  this  year  ig  really  diffi-
 cult  because  of  the  severe  drought
 conditions  in  Eastern  UP,  Bihar,  parts
 of  Rajasthan  and  Madhya  Pradesh.
 So,  we  will  have  to  redouble  our
 efforts  to  secure  as  much  quantity  as
 possible  internaliy  from  our  own  pro-
 duction.  That  is  the  very  purpose  of
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 convening  a  conference  of  the  Chief
 Ministers.  We  are  thinking  of  enlist-
 ing  the  co-operation  of  the  Chief
 Ministers  in  ensuring  that  the  largest
 quantity  is  made  available  by  each  of
 them  to  overcome  the  difficulty.

 Shri  Damani:  May  I  know  whether
 the  question  of  cash  crops  like  cotton.
 sugarcane,  groundnuts  and  other
 things,  will  also  be  discussed  in  the
 Chief  Ministers  meeting  because  they
 also  are  in  short  supply?

 Shri  R.  Umanath:  Cotton  is  not
 food.

 Shri  Damani:  They  are  cash  crops.

 Mr,  Speaker:  This  question  is  about
 the  National  Food  Budget.  Shri
 Janardhanan,

 Shri  C.  Janardhanan:  The  hon.
 Minister  has  now  stated  here  that
 they  are  going  to  .discuss  the  food
 problem  with  the  Chief  Ministers.
 That  is  good  But  the  reports  we
 are  getting  from  Kerala  are  very
 alarming.  There  the  whole  rationing
 system  is  on  the  verge  of  collapse  be-
 cause  of  lack  of  stocks  Therefore,
 will  the  Government  take  steps  to
 rush  food  to  Kerala  and  to  reconsider
 the  question  of  subsidy  also?

 Shri  Annasahib  Shinde:  We  are  try-
 ing  to  help  the  Kerala  Government
 as  much  as  possible.  According  to  the
 availability  we  are  trying  to  see  that
 the  Kerala  Government  is  helped  to
 the  maximum  extent  possible  within
 the  limitations  of  the  Government  of
 India

 Shri  C.  Janardhanan:  He  has  not
 answered  the  question  of  subsidy.

 Shri  Jagitvan  Ram:  We  are  supply-
 ing  at  present  at  the  rate  of  70,000
 tonnes  of  rice  to  the  Kerala  Govern-
 ment.  Sometimes  when  there  has  been
 delay  in  shipping  at  the  other  end,
 there  has  been  some  delay  in  the

 ef  the  fal]  quantity  in  a  parti-
 enlar  month,  In  that  case
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 we  have  approached  the  Government
 of  Madras  to  make  advances  of  rice  to
 them,  The  question  of  subsidy  will
 be  discussed  with  the  Chief  Minister
 when  he  comes  here.

 Shrimati  Sharda  Mukerjee:  From
 the  amswer  of  the  hon.  Minister  all
 that  I  am  able  to  gather  is  that  there
 has  been  no  decision  regarding  the
 levy  and  the  continuance  of  the  zonal
 system.  If  the  Government  wants  to
 procure  more  food  and  stop  the  flow
 of  food  to  places  where  the  purchas-
 ing  power  of  the  people  is  greater  thus
 leaving  poor  people  in  the  poorer  dis-
 tricts  starving,  that  is  necessary.
 Has  the  Government  got  any  policy
 regarding  the  levy  and  the  continu-
 ance  of  the  zonal  system?

 Shri  Jagjivan  Ram:  The  suggestion
 of  the  hon.  Member  will  be  kept  in
 view

 brimati  Sharda  Mukerjee:  It  is  not
 a  suggestion.  I  want  imformation
 from  the  Government  regarding  the
 continuance  of  the  levy  system  and
 the  zona]  system,

 bri  Jagjivan  Ram:  So  far  as  pro-
 curement  is  concerned,  levy  is  one  of
 the  methods  of  procurement.  In  the
 matter  of  procurement  it  wil)  have  to
 be  leff  to  the  State  Governments  to
 have  one  or  the  other  method  of  pro-
 curement.

 Shri  P.  C.  Adichan:  May  I  know
 whether  there  was  a  breakdown  in
 the  supply  of  rice  to  Kerala  in  Decem-
 ber  966  causing  great  suffering  to
 the  people  of  Kerala;  if  so,  who  was
 responsible  for  that?

 Shri  Annasahib  Shinde:  We  have  al-
 ready  submitted  that  we  are  trying  to
 supply  on  the  basis  of  availability
 with  the  Central]  Government.

 Mr,  Speaker:  Next  question.  Shri
 Samanta.

 Shri  Tenneti  Vishwanatham:  Sir,  you
 look  either  to  that  side  or  to  this  side,
 not  ta.the  centre.

 Mr.  Speaker:
 side  also.

 Oral  Anawers

 T  will  look  to  this
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 Deveiopment  Blocks  in  States

 +
 421,  Shri  S.  C.  Samanta:

 Shri  8S.  K.  Sambandhan:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)‘the  steps  taken  by  Government
 to  improve  the  working  of  Develop-
 ment  Blocks  in  the  various  States
 after  the  merger  of  the  former  Minis-
 try  of  Community  Development  with
 the  Ministry  of  Food  and  Agriculture
 and  the  results  thereof;

 (b)  whether  the  Block  machinery
 has  been  foung  satisfactorily  usefu!
 in  implementing  Grow  More  Food
 programme  throughout  the  country,
 or  otherwise,  and  if  any  change  is  con-
 templated;  and

 (c)  what  economy  has  been  achiev-
 ed  in  the  Ministry  since  the  merger?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde:  (a)  to  (c).  A
 statement  is  !aid  on  the  Table  of  the
 House.

 STATEMENT

 (a)  The  working  of  the  Community
 Development  blocks  was  closely  re-
 viewed,  following  the  merger  of  the
 two  Ministries.  Measures  for  needed
 improvements  were  formulated  and,
 after  discussions  with  various  expert
 and  other  groups,  placed  for  considera-
 tion  before  the  Annual  Conference  of
 State  Development  Commissioners
 and  subsequently  before  the  Confer-
 ence  of  State  Ministers  in  charge  of
 Community  Development  amd  Pancha-
 yati  Raj  held  in  October,  1966.  The
 main  elements  of  the  approach  en-
 dorsed  by  these  Conferences  include  a
 Measure  of  flexibility  in  the  operatio-
 nal  size  of  the  blocks,  the  staff  pattern,
 and  programmes  of  local  relevance;
 programmes  of  nationwide  importance,
 like  thove  relating  to  agriculture  and
 family  planning,  would,  however,
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 continue  to  receive  priority  attention.
 Simiarly,  certain  special  programmes,
 which  lend  themselves  to  effective
 handling  by  the  Block  agency,  would
 be  given  due  emphasis,  Fuller  in-
 volvement  of  the  Panchayati  Raj  ins-
 titutions,  suitably  strengthened  spe-
 cially  at  the  district  level,  in  imple-
 mentation  of  programme  is  also  to  be
 secured.  The  State  Governments  are
 :eized  of  these  recommendations  It
 is  as  yet  early  to  assess  results.

 (9)  The  Block  machinery  has,  by
 anq  large,  discharged  its  role  fairly
 well,  within  the  resources  available,
 in  implementing  agricultural  produc-
 tron  programmes.  Some  of  the  lines
 of  further  improvement  are  as  indi-
 cated  im  answer  to  part  (a);  other
 measures  envisaged  aim  at  raising  the
 levels  of  skills  and  knowledge  of  the
 extension  services  ang  augmenting
 their  strength  where  called  for,

 (c,  As  &  resut  of  reorganisation
 {viiowing  the  merger  of  the  Ministries,
 reduction  in  the  staff  complement  and
 other  administrative  expenditure  of
 the  Departments  of  Community  Deve-
 lopment  and  Cooperation  (which  cons-
 tituted  the  erstwhile  Ministry  of  Com-
 munity  Development  and  Cooperation)
 was  effected,  resulting  in  savings  of
 about  Rs,  6  lakhs  during  ‘1966-67,

 Shri  8S.  C,  Samanta:  Is  it  not  a  fact
 that  the  Programme  Evaluation  Orga-
 risation  also  recommendeg  the  amal-
 gamation  of  the  Community  Develop-
 ment  and  Co-operation  Department
 with  the  Food  and  Agriculture  Minis-
 (ry;  if  so,  may  I  know  whether  the
 other  recommendations  that  were
 made  by  the  Organisation  have  been
 taken  up  by  Government  and  are
 being  followed?

 Shri  Annasahib  Shinde:  The  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  is  one
 now  and  the  Minister  of  Food  and
 Agriculture  deals  with  all  these  sub-
 jects.  This  question  concerns  the
 Community  Development  Blocks.  I!
 do  not  know  to  which  evaluation
 committee  the  hon,  Member  refers.
 But  we  are  trying  ta  see  that  the
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 maximum  coordination  is  carried  out
 in  practice  between  the  various  de-
 partments  including  the  irrigation  de-
 partment.  The  Minister  of  Food  and
 Agriculture  is  in  overall  charge  of  ail
 the  departments  including  irrigation.

 Shri  8,  0,  Samanta:  We  were  in-
 formed  that  460  tribal  development
 blocks  were  to  be  opened  during  the
 Third  Five  Year  Plan.  May  I  know
 whether  that  target  has  been  fulfilled
 and  whether  there  is  any  difficulty  in
 the  sense  that  the  department  of  s0-
 cial  security  also  will  be  responsible
 for  those  blocks  and  what  coordina-
 tion  there  will  be  between  the  two  de-
 partments?

 Shri  Annasahib  Shinde:  As  far  as
 the  tribal  development  blocks  are
 concerned,  the  target  which  was  fixed
 in  the  beginning  of  the  Third  Plan
 has  been  practically  reached.  The
 Social  Security  Ministry  also  looks
 into  this.  But  as  far  as  the  implemen-
 tation  part  is  concerned,  that  is  car-
 ried  out  with  the  help  of  the  State
 Governments.

 Shri  8.  K.  Sambandhan:  Will  the
 Minister  be  pleased  to  state  im  con-
 crete  terms  whether  the  Government
 are  satisfied  with  the  research  work
 done  during  the  previous  years  and
 whether  they  are  satisfied  that  the
 present  arrangement  will  bring  in  re-
 sults  and,  if  so,  whether  it  would  be
 commensurate  with  the  amount  spent
 on  these  projects?

 Shri  Annasahib  Shinde:  The  position
 was  reviewed  recently.  The  field
 officers  took  part  in  the  deliberations
 and  the  policy-approach  in  regard  to
 community  development  was  also  re-
 ferred  to  some  social  scientists  and
 sociologists  at  a  conference  in  Hydera-
 bad.  It  was  also  discussed  in  the  De-
 velopment  Commissioners’  Conference
 and  gubsequently  in  the  Community
 Development  Ministers’  Conference.
 We  are  aware  of  the  shortcomings  of
 the  functioning  of  the  development
 dlocks  and  the  entire  effort  now  is  con-
 eentrated  on  removing  the  drawbacks
 as  such,  But,  at  the  same  time,  if  we
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 look  into  the  performances,  it  ts  not
 so  discouraging.

 ण्य  Answers

 May  I  say  for  the  information  of
 the  hon,  Members  that  as  a  result  of  the
 functioning  of  these  blocks,  a  number
 of  things  connected  with  agricultural
 development  have  improved.  For  ins-
 tance,  in  the  beginning  of  1952-53,  the
 improved  seed  distributed  per  block
 was  407  quintals  and  now  the  figure  is
 1,024  quintals;  the  intake  of  fertilisers
 increased  from  1,315  to  5,273  quintals
 and  the  amount  of  pesticides,  on  an
 average,  per  block  rose  to  78  quintals
 as  compared  to  a  very  negligible  figure.
 There  has  been  considerable  improve-
 ment,  We  are  constantly  trying  to  re-
 view  the  position.  If  there  are  any
 specific  suggestions  of  the  hon.  ~fem-
 ber  on  improving  the  working  of
 these  blocks,  he  can  send  them  to  us
 and  we  shall  take  into  consideration
 all  those  suggestions.

 aft  प्रकाशवीर  हारत्री :  भध्य  प्रदेश
 सरकार  ने  पीछे  विकास  खण्डो  के  सम्बन्ध
 में  जो  कुछ  क्रान्तिकारी  परिवर्तन  किये  थे,
 उदाहरण  के  लिये  बी०  डी०  ओ०  की  पोस्टे
 समाप्त  करना,  उसके  क्‍या  परिणाम  मध्य
 प्रदेश  में  रहें  श्रौर  क्‍या  उसके  परिणामों  को
 ध्यान  में  रखते  हुए  इस  प्रकार  के  कुछ  भोर
 क्रान्तिकारी  परिवर्तन  विकास  खण्डों  के  सम्बन्ध
 में  दूसरे  राज्यों  में  किये  जाने  पर  भी  सरकार
 विचार  कर  रही  है?

 Shri  Annasahib  Shinde:  It  is  too
 early  to  say  what  would  be  the  results
 of  the  steps  taken  by  the  Madhya  Pra-
 desh  Government.  This  matter  was
 discussed  in  the  Community  Develop-
 ment  Ministers’  Conference  and  the
 Ministers  from  the  States  came  to  the
 conclusion  that  a  coordinator  at  the
 block  level  was  necessary,  whatever
 be  the  name,  whether  he  is  called  the
 Block  Development  Officer  or  a  Deve-
 lopment  Officer.  After  all,  we  must
 try  to  understand  what  hy  the  function
 of  the  blocks.  There  is  the  extension
 officer  (irrigation),  the  extension  officer
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 (cooperation),  the  extension  officer
 (animal  husbandry),  the  extension
 officer  (agriculture)  and  30  on.  There
 should  be  somebody  to  coordinate  all
 these  activities.  That  is  the  purpose  of
 having  a  block  If  in  a  particular  area,
 the  functioning  of  the  block  has  not
 been  satisfactory,  that  is  due  to  some
 other  reasons  and,  according  {o  me,
 the  main  reason  is  that  the  elected
 bodies  are  not  put  iN  there  to  supcrvise
 the  activities  of  the  blocks,  The  Con-
 ference  also  caMe  to  the  conclusion
 that  the  real  remedy  for  this  was  to
 have  elected  representatives  in  charge
 of  all  these  activities  at  the  block
 level.  Then,  there  will  be  some  im-
 provement,

 श्री  जिद्यमाथ  पाण्डेय:  श्रीमन्‌,  जो
 वक्तव्य  आप  ने  इस  प्रश्न  के  सम्बन्ध  मे  सभा-
 पटल  पर  रक्खा  है  उम  के  पार्ट  'बी'  में  लिखा
 हैः

 “The  Block  machinery  has,  by
 and  large,  discharged  its  role  fairly
 well  within  the  resources  available
 in  implementing  agricultural  produc-
 ti0n  programme  ”

 लेकिन  जहा  तक  मुझे  देखने  का  अवसर
 मिला  है  तो  वह  ऐसा  नही  है  बल्कि  ऐसा  होता
 है  कि  जो  प्रशासनिक  ढाचा  है  उस  की  वजह
 से  भ्रनश्न  उपजाप्रो  प्रान्दोलन  है  उस  में  बाधा
 पडती  है  तो  क्या  सरकार  विकास  खड़ों  की
 व्यवस्था  मे  भ्राज  देश  मे  अधिक  प्रश्न  उपजाओो
 कार्यक्रम  को  चलाने  में  जो  सतोषप्रद  उन्नति

 नही  हुई  है  उस  का  ख़ास  कारण  है  प्रशासनिक
 ढांचा  तो  क्या  उस  प्रशासनिक  ढाचे  को  तबदील
 करने  के  लिए  सरकार  कोई  ठोस  कदम  उठाने
 का  विचार  कर  रही  है?

 Shri  Annasahib  Shinde:  This  matter
 is  already  under  the  consideration  of
 the  Administrative  Reforms  Commis-
 sion  and  J  think  that  we  may  get  some
 recommendations  from  the  Adminis-
 trative  Reforms  Commission  to  im-
 prove  the  wosking  of  these  Blocks.

 oh  रामसेथक  क:  मैं  जानता  चाहूंगा
 कि  क्या  मंत्री  महोदय  को  इस  धात  की  जानकारी
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 है  कि  विकास  खड़  में  जो  फड  जाता  है  उस  का
 भ्रधिकांश भाग  इमारत  निर्माण,  कर्मचारियों
 और  ग्रधिकारियों  के  वेतन  भत्तों  और  साथ  ही
 साथ  जीपो  के  रख  रखाव  झादि  पर  खर्च  हो
 जाता  है  बहुत  थोड़ा  विकास  कार्योंके  लिए
 पडता  है  श्रौर  जो  पड़ता  है  वह  भी  भ्रष्टाचार
 और  व्यर्थ  की  कागज़ी  रिपोर्टों  पर  ही  चला
 जाता  है?  जब  यह  स्थिति  हो  तो  क्‍या
 मंत्री  महोदय  इस  चीज़  की  पूरी  जानकारी
 लेने  के  लिए  देश  की  जनता  या  जो  श्रौर  लोग
 है,  जो  चुने  हुए  लोग  हैं  उन  की  राय  जान
 कर  यह  जो  श्रवों  रुपया  खर्च  हो  रहा  है  इन
 विकास  खडो  में  उस  को'  कम  करके  इस
 रुपये  को  कुछ  भच्छे  भोर  सुचारू  ढग  से  इस्तेमाल
 करने  के  बारे  मे  विचार  कर  रही  है?

 Sbri  Annasabib  Shinde:  J  cannot  go
 into  the  individual  cases  where  there
 might  be  lapses.  I  cannot  say  that
 there  may  not  have  been  any  lapses
 anywhere,  but  may  I]  submit  for  the
 information  of  the  hon,  Member—there
 is  hkely  to  be  a  repetition,  but  7  would
 say  that—that  wherever  elected  bod-
 ies  are  there

 Mr,  Speaker:  The  hon.  Minister
 must  know  that  if  the  answer  is  a
 lengthy  one,  it  cuts  into  the  time  for
 supplementaries  The  answer  must  be
 to  the  point.

 Shri  Annasahib  Shinde:  May  I  sub-
 mit  that  where  there  are  no  alected
 bodies  to  supervise  the  functioning  of
 the  blocks,  there  it  appears  that  the
 functioning  is  not  satisfactory.  But  may
 I  say  that  about  33  to  35  per  cent  of
 the  expenditure  is  on  administration;
 whether  it  is  on  the  high  side,  it  is  for
 the  hon.  Member  to  consider,  but  we
 are  al)  seized  of  the  subject  matter  and
 we  are  trying  to  see  how  this  adminis-
 trative  expenditure  can  be  brought
 down  Most  of  the  amounts,  by  and
 large,  are  spent  on  developmental  acti-
 vities  and  in  many  of  the  States,  es-
 pecially  in  southern  States,  may  I  gub-
 mit  that  80  to  90  per  cent  of  the
 amount  is  spent  on  developmental
 activities?
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 Shri  E.  K.  Nayangr:  it  45  not  correct.
 Mr,  Speaker:  The  Minister  has  ans-

 wered  the  question
 Shri  E.  K.  Nayanar:  It  is  not  clear

 .Unterruption)
 Mr.  Speaker:  The  hon  Member  put

 the  question  and  it  has  been  answered
 थी  रामसेबक  यादव:  मतोी  महोदय

 ने  कहा  कि  प्रशासनिक  कार्यों  पर  35  प्रतिशत
 सर्च  होता  है  मी  महोदय  की  जानकारी
 के  झनुसार  तो  बह  स्टेटिक्स  कोट  करे  लेकिन  उसी
 के  साथ  कहते  है  कि  80-90  प्रतिशत  विकास
 कार्यों  पर  खर्च  होता  है  तो  भ्ब  उनकी  कोन
 सी  बात  मान  ली  जाये  35  प्रतिशन  या
 80  प्रतिशत  यह  समझ  में  नहीं  आता  तो

 ये  क्‍या  इस  की  सफाई  देंगे?
 Shri  Annasahib  Shinde:  I  am  pic

 pered  to  lay  a  statement  showing  ‘hc
 *  State-wise  expenditure

 fac  पाण्डेय:  मैं  चाहता  ह  कि
 मत्री  महोदय  साफ  इस  बात  का  जवाब  दे  tT
 कई  माननीय  सदस्यों  द  यह  सवाल  उठाया
 है  कि  ब्लाकों  पर  जो  खर्च  किया  जाता
 है  उस  पैसे  का  अधिक  से  अधिक
 भाग  बेकार  खर्च  होता  है,  जनोपयोगी
 कामो  पर  बहुत  कम  पैसा  खर्च  होता
 है  तो  मैं  यह  जानना  चाहता  हू  कि
 क्या  सरकार  ब्लाको  के  पुनसंगठन  पर  कोई
 विचार  कर  रही  है  जिससे  ग्रधिक  से  अधिक
 उस  का  लाभ  आम  लोगों  को  हो  सके  और
 वह  पैसा  ज्यादा  से  ज्यादा  सिचाई  और  दूसरे
 जनता  के  उपयोगी  कार्यों  में  खर्च  हो  सके  ?

 Shri  Annasahib  Shinde:  The  item
 of  expenditure  which  came  very  much
 in  criticism  was  mainly  the  one  re-
 lating  to  amenities  This  specific
 isgue  was  examined  and  the  Commu
 nity  Development  Minister  came  to
 the  conclusion  that  henceforavard
 we  should  not  emphasize  the  unie-
 nity  aspect  and  that  it  should  be  left
 to  the  local  people.  As  far  as  the  re-
 sources  from  the  Central  or  Stat
 Government  are  concerned,  they
 should  be  mainly  diverted  for  deve-
 lopmenital  activities.
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 ली  रानसेचक  बादल  :  अमन,  यह
 विकास  खंड  नही  रह  गये  हैं  बल्कि  यह  विनाश
 खंड  बन  गये  हैं।

 Shri  Hem  Baraa:  Our  late-iament-
 ed  Prime  Minister  Shri  Lal  Bahadur
 Shastri  suggested  that  the  jeeps  would
 be  withdrawn  from  the  community
 development  areas.  But  instead  of
 being  withdrawn,  fleets  of  jeeps  were
 thrown  into  the  election  campaign
 recently  Whatever  that  might  be
 may  I  know  whether  Government
 propose  to  withdraw  these  jeeps  from
 the  community  development  areas
 since  they  are  misused  on  many  oun
 occasion?

 Shri  Annasahib  Shinde.  We  have
 communicated  to  the  State  Govern-
 ments  that  the  jeeps  which  are  atia
 ched  to  the  blocks  should  be  with-
 drawn  during  the  election  period  I
 thall  have  to  find  out  what  the  actual
 position  was  during  the  election  peri-
 od  But  most  of  the  State  Goverr-
 ments  have  agreed  to  our  suggesi:on
 and  I  think  they  have  implemen‘ed
 the  suggestion

 Shri  A  B  Vajpayee:  He  can  inswer
 in  respect  of  the  Union  Terrrstories

 Shri  Jyotirmoy  Basu:  I  have  been
 rising  severa]  times  but  I  have  not
 been  called

 Shri  Nath  Pai:  On  a  point  of  ordec!
 My  point  of  order  is  a  specific  one
 The  Rules  of  Procedure  state  that
 when  a  question  is  straight  and  fxr
 ond  c'ear,  the  answer  should  be  equal-
 ly  affirmative  and  clear.  Shri  [em
 Barua’s  question  was  whether  the  a;-
 surance  given  to  this  House  by  the
 late  Shri  Lal  Bahadur  Shastri  that  the
 jeeps  would  be  withdrawn  in  less  than
 two  months,  an  assurance  which  was
 given  amidst  thunderous  applause
 from  all  sections  of  the  House,  had
 been  implemented  This  ig  no  answer
 if  it  is  sad  ‘I  shall  find  out,  for  it  is
 more  than  fourteen  ..months  since
 Shastriji  passed  away,  The  as-
 surance  was  given  in  his  life-
 time.  We  want  to  know  whe-
 ther  those  jeeps  have  been  withdrawn
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 We  do  not  want  this  assurance  ‘I  shall
 find  out’.  What  has  been  done  all  this
 time?

 Mr.  Speaker:  There  is  no  point  of
 order.

 Shri  Nath  Pai:  If  the  reply  is  not
 specific,  is  it  not  a  point  of  order?

 Mr,  Speaker:  It  is  true  that  Shri
 Lai  Bahadur  Shastri  had  said  that.
 After  that,  he  was  alive  not  for  just
 one  or  two  months  but  for  a  long
 period.  This  question  was  put  in  the
 last  Lok  Sabha  too  and  answers  were
 given

 Shri  Nath  Pai:  You  were  a  Minister
 then,

 Mr,  Speaker:  There  is  no  point  of
 order.  If  the  hon.  Minister  has  no
 information,  he  wil!  collect  it.

 Shri  Nath  Pai:  The  reply  was  eva-
 sive.  That  is  my  charge.

 Mr,  Speaker:  I  have  requested  the
 bon.  Minister  to  give  a_  specific
 answer.

 Shri  Hem  Barua:  Since  I  had  put
 the  question,  may  I  say  that  my  ques-
 tion  was  very  specific?

 Mr,  Speaker:  I  know  that  it  was.
 Shri  Hem  Barua:  But  the  reply  was

 evasive.  The  hon.  Minister  only  said
 that  it  had  been  suggested  to  the
 State  Governments,  and  it  would  have
 to  be  found  out  from  the  State  Gov-
 ernments  whether  they  had  acted  on
 the  suggestion  of  the  Central  Govern-
 met  or  mot.  Our  submission  is  that
 this  suggestion  or  this  pronouncement
 was  made  by  the  late-lamented  Shri
 Lal  Bahadur  Shastri  on  the  floor  of
 the  House  months  before  or  long  past.
 Why  is  it  that  Government  have  not
 been  able  to  informa  the  House  about
 the  action  taken  so  far?

 Mr.  Speaker:  I  have  already  said
 that  the  hon.  Minister  may  collect  the
 information,

 Shri  P,  Venkatasubbaiah:  The  hon.
 Minister  has  stated  that  the  adminis-
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 trative  expenditure  on  the  community
 development  blocks  varies  from  State
 to  State.  In  that  context,  may  I
 know  whether  the  VLW  who  is  the
 king-pin  of  the  whole  administrative
 set-up  has  been  overburdened  with
 paper  work  rather  than  real  work
 with  the  result  that  he  has  become
 more  of  a  liability  than  of  an  asset  and
 that  is  hindering  the  progress  of  food
 production  and  the  implementation  of
 other  minor  irrigation  projects,  and  if
 so,  whether  Government  propose  to
 reorient  the  whole  administrative
 set-up  so  that  it  may  be  more  useful
 to  the  people  in  implementing  the
 agricultural]  production  programmes?

 Shri  Surendranath  Dwivedy:  On  a
 point  of  order.  I  find  that  the  hon.
 Minister  without  Portfolio  is  coming
 n  with  g  folio.  Is  that  in  order?

 Shri  Annasahib  Shinde:  As  far  as
 the  suggestion  made  by  the  hon.
 Member  is  concerned,  it  is  a  welcome
 one.

 Shri  Jyotirmoy  Basu:  Please  give
 ne  a  chance  to  ask  one  supplementary
 question.

 Mr,  Speaker:  When  a  number  of
 Members  get  up,  it  is  difficult  for  me
 to  call  alt  of  them.  I  cam  only  pick
 and  choose  somebody  from  this  side
 end  somebody  from  that  side.  Be-
 cause  a  number  of  Members  were
 interested,  I  had  allowed  so  many
 supplementary  questions,  and  we  have
 devoteg  nearly  half  an  hour  to  this
 question.

 Shri  Jyotirmoy  Basu;  In  my  cons-
 tituency,  the  people  are  starving  and
 they  do  not  get  even  three  meals  a
 week,  Amd  I  cannot  put  even  one
 supplementary  question  here?

 Shri  Umanath:  I  have  also  been
 observing  that  he  has  been  standing
 every  now  and  then  on  the  last  ques-
 tion  and  also  on  this  question

 Mr,  Speaker:  J  cannot  help  it.  I
 have  not  called  anybody  more  than
 once.  I  have  called  a  Member  only
 once.
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 Shri  Umanath:  Ever  since  the  ques-
 tion  Hour  began  he  has  been  trying
 to  get  a  chance  to  put  a  supplementary
 question.  He  had  stood  up  on  the  last
 question  and  also  on  this  question  but
 he  has  not  been  given  a  chance.

 Mr,  Speaker:  I  can  say  for  his  infor-
 mation  that  Shri  K.  K.  Chatterjee  and
 other  Members  have  been  standing  on
 the  other  side.  I  have  not  yet  given
 them  a  chance.  So  this  must  be  left
 to  my  discretion.  If  one  Member  is
 mot  accommodateg  when  one  question
 is  put,  he  will  have  his  chance  on
 some  other  question.  If  a  hundred
 Members  want  to  put  supplementaries
 on  one  and  the  same  question,  it  is
 not  simply  possible.

 Shri  Jyotirmoy  Basu:  Then  it  is
 pnintless  to  come  and  waste  time  in
 Delhi.

 at  gen  ग्द  कछवाय  :  एक  टे
 का  क्वेश्सन  झ्ावर  है।  इस  एक  चटे  में
 सवाल  पूरे  नहों  होते  हैं  ।  दो  घटे  इसके  लिये
 रखे  जाये  ।

 भ्रत्यत  महोदय  :  क्‍या  करें
 चटा  चाहिये  एंक  सवाल  के  लिये  |

 bri  Annasahib  Shinde:  The  sugzcs-
 tion  implied  in  the  hon.  Member’s
 question  is  a  welcome.  We  are
 examining  it.  The  policy  decision
 that  has  been  taken  is  that  the  VLWs
 should  be  deployed  for  agricultural
 activities  and  agriculitural  production.

 Shri  Tenneti  Viswanatham:  The
 Ministers  should  be  more  audible.
 We  have  not  been  able  to  hear  the
 answers.

 Drought  Conditions

 एक

 +
 *22.  Shri  Shri  Chand  Goel:

 Shri  Raghubir  Singh  Shastri:

 Wiy  the  Minister  of  Foog  and  Agri-
 cewliure  be  pleased  to  state:

 (a)  the  areas  where  drought  condi-
 tions  are  apprehended  to  occur,  owing
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 to  the  failure  of  rains  or  the  insuffi-
 ciency  of  rains  in  the  current  yeer;

 (9)  the  steps  taken  by  the  Central
 Government  to  check  the  recurrence
 of  drought  conditions;

 (c)  the  details  of  the  irrigation,
 tubewell,  pumping  sets  schemes  intro-
 duceq  by  Government  or  likely  to  be
 introduced  during  the  current  year  in
 order  to  meet  the  shortage  of  water;
 and

 (d)  the  other  major  schemes  under-
 taken  by  Government  or  likely  to  be
 undertaken  during  the  current  year
 to  revolutionise  the  method  and  speed
 of  agricultural  production?

 The  Minister  of  State  in  the  Minfs-
 try  of  Food,  Agriculture,  Community
 Development  anq  Cooperation  (shri
 Annasahib  Shinde):  (a)  to  (d).  A
 statement  is  laid  on  the  Table  of  the
 House

 STATEMENT

 (a)  Due  to  the  failure  of  South-
 West  Monsoon  and  Post-Monsoon  the
 worst  affected  areas  are  Gangetic,
 West  Bengal,  Bihar  State,  Uttar  Pra-
 desh  East,  Rajasthan  East,  Madhya
 Pradesh  ang  Gujarat

 (0)  In  order  to  avoid  recurrence  of
 the  drought  conditions,  the  Govern-
 ment  of  India  has  requested  the  State
 Governments  to  take  the  following
 steps:

 Qa)  Demarcation  of  the  chronical-
 ly  drought  affected  areas  on
 the  following  basis:

 (a)  incidence  of  rainfall,

 (b)  Annavari  and  land  reve-
 nue  suspension  date;  and

 (c)  declaration  of  scarcity  in
 the  past;

 (ii)  Stepping  up  of  the  conven-
 tional  programme  for  melis-
 ture  conservation  and  attain-
 ing  full  coverage.
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 (ili)  Feasibility  of  major  and  me-
 dium  irrigation  works  in  the
 areas;

 (iv)  Pilot  studies  for  the  more
 efficient  utilisation  of  land
 combining  forestry  and  fod-
 der  production;

 {v)  Intensive  groundwater  explo-
 ration  in  favourable  areas
 adopting  new  technology;

 (vi)  Survey  of  other  resources  like
 minerals  adopting  modern
 technology.

 Providing  other  types  of  em-
 ployment  based  on  Industry.
 ete.

 (vii)

 {c)  A  crash  programme  of  quick
 yielding  minor  irrigation  schemes  like
 pumpsets,  tubewells,  bored-cum-dug
 wells  was  being  taken  up  in  the
 drought  affected  areas.  1,40,000  maso-
 nary  wells  are  expected  to  be  dug,
 about  -1,00,000  masonary  wells  bored,
 2,10,000  pumpsets  would  be  installed
 and  20,000  tubewells  would  be  cons-
 tructed  during  the  current  year.  It
 is  expected  that  about  -1,50,000  electric
 pumpsets  would  be  energised  during
 the  current  year  against  1,00,000  in
 1965-66.

 (d)  Following  are  some  of  the  ma-
 jor  schemes  that  have  been  under-
 taken  by  the  Government  to  revolu-
 tionise  the  method  and  speed  of  agri-
 cultural]  production: —

 (i)  High  Yielding  Varieties  Pro-
 gramme.

 (ii)  Multiple  Cropping  Program-
 me.

 (iii)  New  Concept  of  Irrigation.
 Pro- (iv)  Ayacut  Development

 gramme.

 (२)  Organizeg  provision  of  inputs
 for  agriculture.

 (vi)  Farmer’s  Training.

 (vii)  Supplementary  Food  Produc-
 tion.

 (viii)  Specia]  Areas  Development.
 2763  (Ai)  LSD—2,  |
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 Shri  Shri  Chand  Goel:  The  problem
 of  drought  arises  because  of  paucity
 of  water.  Are  Government  co  lecting
 any  data  with  regard  to  irrigation
 waters,  flood  waters  and  water  mana-
 gement  so  that  they  are  in  a  position
 to  formulate  certain  schemes  to  pre-
 vent  recurrence  of  such  conditions?

 Shri  Annasahib  Shinde:  A  consider-
 able  amount  of  data  is  available  both
 with  the  Planning  Commission  and
 with  the  Ministry.  Recently  a  special
 wing  has  been  set  up  in  the  Depart-
 ment  of  Agriculture  to  process  these
 data  further.

 Shri  Shri  Chand  Goel:  Are  Govern-
 ment  aware  that  experts  of  the  Ford
 Fundation  have  suggested  certain
 measures  to  increase  food  production
 considerably?  Are  they  trying  to  get
 those  recommendations  examined  and
 made  use  of  so  that  food  production
 is  increased  and  this  problem  is  solved
 to  the  satisfaction  of  the  country?

 Shek  Annasahib  Shinde:  Not  only
 the  Forg  Foundation  team  but  other
 teams  have  gone  into  this  problem.
 Wherever  suggestions  have  been  nade
 by  the  various  agencies,  we  are  trying
 to  implement  them  in  our  day-to-day
 work.

 Several  hon.  Members  rose—

 Mr.  Speaker:  There  are  about  half
 a  dozen  names  on  this  question.  I
 am  calling  only  those  whose  names
 have  been  put  in  the  list.  Therefore,
 if  any  other  Member  is  not  called,  it
 is  not  my  mistake.  We  are  following
 some  method.  I  am  Calling  only  those
 Members  whose  names  appear  here.

 Shri  Jyotirmoy  Basu:  This  is  a
 most  important  question  concerning
 millions  of  people  in  this  country.  If
 you  think  that  this  is  a  mockery,  we
 are  not  going  to  agree  with  it.

 aft  रघुवर  सिह  धारजो:  कया  सरकार
 को  यह  जानकारी  है  कि  किसानों  को  कुए
 बनाने  के  लिए  जो  तकावी  सरकार  की  तरफ  से
 से  मिलती  है  बहु  पूरी  रकम  किसान  तक
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 पहुंच  भी  पाती  है  या  नहीं  ?  झौर  उसका  एक
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 deration  the  needs  of  some  drought-
 affected  areas,  Rs.  24  crores  more  have

 काफ़ी  वड़ा  हिस्सा  रिश्वत  में  भी  तो  नहीं  जला
 जाता  है?

 दूसरी  बात  यह  हैं  कि  किसान  को  जो
 सिमेंट  मिलता  है  बह  ८उसको  ज्यादा  तर
 ब्लैक  माकिट  से  ही  मिलता  है  ।  बिना  ब्लैक
 माकिट  के  उसको  सिमेंट  नहीं  मिलता  है  ।

 भ्रध्यक्ष  महोदव  :  शाप  जो  सवाल  पूछता
 चाहते  हैं  वह  पूछिये  ।

 थी  रघबीर  सिह  क्षासत्री:  मैं  सवाल
 ही  प्रूछ  रहा  हूँ

 been  added  to  the  orginal  figure.

 श्री  इसाक  सम्भाली  :  यह  बड़ा  ग्रहम
 सवाल  है  इनफा  ।  सवाल  भी  सीधा  सादा  है  >
 ब्लाक्स  में  कुरप्शन  है,  इरिगेशन  के  लिए  वैप़
 जो  जाता  है  वह  कियानो  तक  कम  पहुंचता  है।
 साथ  ही  उनको  सीमेंट  नही  मिलता  है  जिस  ते

 वजह  से  माइनर  इरिगेशन  नही  हो  पा  रहा  है  ।
 क्या  सरक।र  इस  सब  की  जाच  करेगी  ?

 खाद  और  कृषि  मंत्री  (भी  अगजोबन

 राम)  4 श्गर  श्राप  सब  करेंगे  तो  आपको

 माकूल  जवाब  मिल  जाएगा

 यहा  ये  सब  शिकायते  सुनने  को  मिलती

 है  ।  लेकिन  सदस्य  महादय  को  यह  भी  नहीं

 भूलना  चाहिये  कि  घावजूद  इन  कठिनाइयों  के

 बहुत  बडी  तादाद  में  सूखे  के  दौरान  में  कच्चे

 कुए  खोदे  गए  है  और  पक्के  कुए  भी  बनाये

 गए है . . « .

 Shri  Jotirmoy  Basu:  Time  is  being
 wasted  on  things  which  are  unimpor-
 tant.

 Mr.  Speaker:  Shouting  is  not  goin,
 to  help.  He  is  as  much  an  hon.  Mem
 ber  as  any  other.  His  name  :s  in  the
 list  and  he  is  entitled  to  put  his
 question.

 Shri  Jyotirmoy  Basu;  The  impor-
 tance  of  the  matter  to  millions  of
 people  has  to  be  considered

 sty  रघुवोर  सिंह  श्ञास्त्री  :  क्‍या  सरकार
 को  यह  भी  पता  है  कि  जो  बिजली  के  कुए  है
 उनको  बनाने  में  कितनी  लागत  दाती  है  और
 किसान  को  कितना  स्पया  रिश्वत  में  देना
 बढ़ता  हैं  ?

 अध्यक्ष  महोदय  :  श्राप  सवाल  पूछे  ।

 थ्री  रधुवीर  सिंह  :  वही  पूछ  रहा  हू

 श्री  कंबर  लाल  ग॒प्ता  :  उनमें  पानी  भी,है  ?

 थी जगजोवन  तमा  कुछ  सूख  गए  हैं
 डिग्गिग  करने  के  बाद  और  यह  दो  भी  सकता
 है  i  यह  बिल्कुल  साधारण  बुद्धि  की  बात  है  ।

 एक  साननीय  सदस्य:  पैसा  तो  खच  कर
 दिया  गया  लेकिन  क्‍या  किसी  में  पानी  निकला

 है?

 भी  जगजीवनम राम  यह  हो  सकता  है  कि
 जिस  क्षेत्र  से  माननीय  सदस्य  आए  है  उनके

 किपानों  की  टन  शिकायतों  को  दूर  करने.  यहा  कुछ  भी  काम  नही  हुआ  है  ।  यह  सम्भव

 के  लिए  सरकार  ने  क्य  कदम  उठाये  है  और  है  ।  लेकिन  उनकी  जानकारी  भी  तो  सीमित

 कौन  से  ठोस  कदम  आगे  उनने  व/  जा  रही.  है  ?

 है?

 Shri  Annasahib  Shinde:  We  are
 having  a  very  large-scale  minor  irriga-
 tion  programme  which  includes  dig-
 ging  of  wells  and  providing  loans  etc.
 to  the  farmers.  During  this  year,  in

 मैंन  यह  कहा  है  कि  सूखा  ग्रस्त  क्षेत्रों  में
 किसाना  ने  बहुत  बहादुरी  से  काम  किया  है
 बहुत  उत्साह  दिखाया  है  |  बावजूद  इसे
 कटिनाइयों  के  जिनकी  तरफ  इन्होंने  इशार ८.
 किया  है,  काफी  कुए  खोदे  गए  हैं,  पानी  निकला

 the  beginning  Rs,  84  crores  were  pro-  जब
 vided  in  the  p'an  for  minor  irrigation  है,  पटाये  गये  हैं  ।  इस  वक्‍त  जब  सदियों  में  फनी

 ang  subsequently,  taking  into  consi-  नहीं  पड़ा  है  भोर  जैसे  जैसे  गर्मो  फड़  रही  है
 \
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 बहुत  से  कुएं  सूख  भी  गए  हैं  ।  यह  भी  हमारे
 सामने एक  कटिन  समस्या  है  r

 af  cars  सम्भाजी  :  सवाल  का  जवाब

 नहीं  झाया  है  ।  सवाल यह  है  कि  कुरप्शन  की
 घिकायतें  है,  सिमेंट  नही  उनको  मिल  रहा  है  ।
 क्या  इस  सब  के  बारे  में  तरकार  जाच  करवायेगी ?

 Shri  8.  0.  Samanta;  From  the  state-
 ment  I  find  that  m  order  to  avoid  re-
 eurrence  of  the  drought  conditions,
 the  Government  of  India  has  request-
 ed  the  State  Government  to  take  some
 steps.  I  would  hike  to  know  whether
 all  the  State  Governments  were  called
 to  Delhi  and  discussions  were  held
 with  them,  because  every  State  hus
 some  different  situation  in  it?

 Shri  Amiaschib  Shinde:  These  mat-
 ters  are  discussed  every  year  during
 the  course  of  the  annual  plan  discus-
 sions,  and,  moreover,  as  far  as_  the
 southern  Statcs  are  concerned,  there
 was  the  Chief  Min'sters’  Conference
 which  went  into  the  problems  of  the
 chromecally  drought-affected  areas.

 Shri  P.  K.  Deo:  While  viewing
 with  concern  the  fact  that  this
 drought,  man-made  famine  and  star-
 vation  deaths  have  become  annual  fea-
 tures  in  this  country  even  after  20
 years  of  independence,  may  ]  know
 if  the  Government  have  considered

 the  proposal  to  have  a  Famine  Come
 mission,  a  demand  which  has  been
 persistently  made  in  this  House,  on
 the  analogy  of  the  Famine  Commis-
 sion  after  the  great  Indian  famine  of
 the  last  century.  to  inquire  into  the
 various  charges  of  corruption  in  the
 execution  of  relief  works  which  were
 not  properly  executed,  and  which
 were  entrusted  to  Congress  Party  men
 who  contributed  to  the  election  fund
 ef  the  party  in  power?

 Shri  Jagjivan  Ram:  |  do  not  think
 we  have  entrusted  any  of  these  relief
 works  in  this  drought  season  to  the
 Congress  Party  people;  it  has  been
 done  through  governmental  agencies.
 Given  the  resources,  foodgrains  or  fin-
 ances,  the  relief  works  have  been  s&-
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 tisfactory  and  there  is  no  case  for
 enquiry.

 Shri  P.  हू,  Deo:  He  should  reply
 yes  or  no  to  my  demand  for  a  famine
 commission.

 Shri  Jagjivan  Ram:  There  is  no
 case  for  it.  I  do  not  know  what  has
 happened  in  his  part  of  the  country,
 but  so  far  as  relief  work  is  concern-
 eq  it  had  not  been  entrusted  to  any
 Congress  or  other  non-official  agency;
 it  has  been  done  al]  through  govern-
 menta]  agency.

 Shri  K.  P.  Singh  Deo:  May  I  know
 Sir  why  Orissa  which  was  one  of  the
 worst  drought  affecteq  areas  has  not
 been  mentioned  and  whether  the  Gov-
 ernment  of  India  has  received  any
 communication  from  the  State  Gov
 ernment  with  respect  to  some  districts
 which  are  drought-affected  this  year
 too  and  what  are  the  steps  taken  to
 tackle  scarrity  conditions  and  avoid
 starvation  deaths?

 Shri  Annasahib  Shinde:  I  will  re-
 quire  notice  to  say  whether  a  parti
 cular  communication  has  been  receiv
 ed  or  not  from  any  State.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 गन्ने  का  सूल्य

 +23.  श्री  झटल  बिहारी  वाजपेयी:
 शी  प्रकाशबीर  दास्जी  :

 क्‍या  लाच  झौर  कृषि  मंत्री यह  बताने की
 कृपा  करेगे  कि  :

 (क)  क्या  यह  सच  है  कि  सरकार  गन्ने
 का  मूल्य  बढ़ाने  के  प्रस्ताव  पर  विचार  कर

 रही  है;  भोर

 (@)  यदि  हां,  तो  हस  बारे  में  रब  तक

 अन्तिम  निर्णय  किये  जाने  को  सम्भावना  है  ?
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 साध,  कच,  सामुदायिक  विकास  तथा

 सहका  रेता  मंत्रालय  में  राज्य-मंत्री  (भी
 झान्नाताहुब  दिन्‍्दे)  :  (क)  जी  नहीं।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 Prices  of  Foodgrains

 4,  Shri  S.  M.  Banerjee:
 Shri  Hem  Raj:
 Shri  Yashpal  Singh:
 Shri  N.  C.  Chatterjee:
 Shri  S.  C.  Samanta:
 Shri  Prakash  Vir  Shastri:
 Shri  Bishwanath  Roy:
 Sbrimati  Sushila  Rohatgi:
 Shri  Ram  Kishan  Gupta:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  what  positive  steps  are  being
 taken  to  bring  down  the  prices  of  all
 kinds  of  foodgrains;

 (b)  whether  prices  in  the  open
 market  have  gone  up  in  U-P.,  Bihar
 eng  all  other  States  during  the  period
 from  December,  966  to  January,
 i967;  and

 (ce)  if  90,  to  what  extent’

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Prices  of
 foodgrains  can  be  brouvht  down  in
 the  loa,  run  only  by  a  substantial
 increase  in  indigenous  production  for
 which  Government  have  taken  various
 measures  In  order  to  meet  the  situa-
 tion  arising  out  of  shortage  of  food-
 grains,  which  has  resulted  in  the
 Yise  in  prices,  Government  have
 @vadually  extended  the  system  of
 public  distribution.  The  system  now
 wovets  over  3  crores  of  population
 and  Central  Government  supplies
 large  quantities  for  distribution  at
 mibsidised  prices.  The  other  impor-
 tant  steps  taken  to  bring  down
 the  prices  of  foodgrains  include
 intensification  of  procurement,

 sietge  imports,  regulatory
 ‘trade,  control  on  bank
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 (b)  and  (e).  Press  in  U.P.  and
 Bihar  and  most  of  the  other  States
 showed  a  rise  during  this  period.  A
 statement  showing  the  market  prices
 of  important  foodgrains  at  some  #m-
 portant  centres  in  U.P.,  Bihar  and
 other  States  during  this  period  is
 laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No.  LT-36/67}.

 बदिचमी  बंगाल  में  “जाल  गोला”
 विधान  सभा  निर्वाचन  क्षेत्र  में  पाकिस्तानों

 मागरिकों  हारा  सतदात  किया  जाना

 tas.  ot  pet  कक  कछ्वाय:  क्या
 विधि  मंत्री  यह  बताने  की  कृपा  करेंगे  दि

 (क)  क्‍या  सरकार  का  ध्यान  दिल्ली  से
 प्रकाशित  हिन्दी  साप्ताहिक  पत्र  “राष्ट्रहित”
 के  दिनांक  4  मार्च,  967  के  अंक  में  प्रकाशित
 इस  समाचार  की  ओर  दिलाया  गया  है  कि  हाल
 के  श्राम  चुनावों  में  लगभग  500  पाकिस्तानी
 नागरिकों  ने  मुशिदाबाद  जिले  के  “लाल
 गोला”  विधान  सभा  निर्वाचन  क्षेत्र  में  एक
 इलाके  में  विभिन्न  मतदान  केन्द्री  में  मतदान
 किया  ;

 (ख)  क्‍या  यह  भी  सच  हैकि  ये
 पाकिस्तानी  नागरिक  मतदान  के  दिन  पूर्वी
 पाकिस्तान  से  पद्मा  नठी  को  नाव  द्वारा  पार  कर
 भारत  में  आये  और  मतदान  कर  के  वापस
 चले  गये  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  मतदान
 केन्द्रों  पर  नियुक्त  पुलिस  तथा  प्रमप्र  गतदान
 केन्द्र  प्रधिकारियों  (रिटनिंग  अफसर)  को
 इसकी  जानकारी  होते  हुए  भी  उन्होंने  कोई
 कार्यवाही  नहीं  की;  भौर

 (ण)  यदि  हा,  तो  इसके  क्‍या  कारण
 हैं?

 विधि  संत्री  (भी  गोबिन्द  सेवन):  (क)
 पी  हां ।

 (जल)  और  (ग)  मुख्य  निर्वाचन  भ्राफिसर,
 पश्चिमी  बंगाल  से  जो  रिपोर्ट  मंगाई  मई
 है  उसकी  प्रतीक्षा  की  जा  रही  है
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 (a)  प्रश्न  ही  नहीं  उठता  t

 बिहार  में  ्यी  की  फसल

 "26.  भी  विभूति  मिश्र:
 शीक  सा  तिवारी:  *

 थ्री  राम  किशन  गुप्ता  :
 थी  सथु  लिमये  :

 क्या  खाद  और  क्च  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  बिहार  में  पिछले  वर्ष  की  तुलना
 में  इस  वर्ष  रबी  की  फसल  में  कितना  उत्पादन

 होने  की  श्राशा  है;

 (ख)  बिहार  में  आगामी  सितम्बर  तक
 खाद्यान्न  की  कितनी  कमी  रहने  को  संभावना
 है;

 ग)  क्‍या  बिहार  की  नई  सरकार  ने
 और  अधिक  खाद्यान्न  के  लिये  केन्द्रीय  सरकार
 से  प्रार्थना  की  है,  और

 (घ)  यदि  हा,  तो  इस  गग्बन्ध  में  केन्द्रीय
 सरकार  का  रुख  कया  है  ?

 साथ,  कृषि,  सामुदायिक  विकास  तथा
 सहक,रिता  मंत्रालय  सें  राज्य-संत्रो  थो
 चन्नासाहब  Para):  (क)  ओर  (@).  इस
 वर्ष  रबी  की  पैदावार  अपर्याप्त  वर्षा  होने  के
 कारण  कम  होने  की  आशा  है।  तथापि,  इस
 समय  बैदावार  का  कोई  विश्वसनीय  अनुमान
 लगाना  कठिन  है  a  परिणामत:,  यह  बताना
 सम्भव  नही  है  कि  श्रागामी  सितम्बर  तक
 राज्य  में  खाद्य  की  कितनी  प्रत्याशित  कम
 होगी  ।

 (ग)  जी,  हा

 (ध)  रुख  सहानुभूति  पूर्ण  है  भौर  जहा
 तक  सम्भव  होगा  भारत  सरकार  के  पास
 उपलब्ध  खाद्यान्नों  के  अनुसार  माग  पूरी  की
 जाएगी  ।

 Supreme  Oourt:  Judgmeng  on  Funda-
 mental  Rights

 om.  Shri  Seshiyan:
 Shri  Yashpal  Singh:

 Shri  Nath  Pai:
 Shri  S.  Supakar:

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  Sup-
 reme  Court  Judgment  on  the  Consti-
 tution  (l7th  Amendment)  Act,  2964
 dealing  with  Fundamental  Rights;

 (b)  whether  Government  have
 made  an  assessment  of  the  implica-
 tions  arising  out  of  this  judgment;
 and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Law  (Shri  Govinda
 Menon):  (a)  Yes.

 (b)  and  (c).  The  effect  and  the
 implications  of  the  Supreme  Court
 Judgment  are  under  active  considera-
 tion  of  Government.

 Uniform  Code  of  Marriag,  Laws

 °28.  Shri  Karni  Singh:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  Government  are  ocun-
 sidering  the  desirability  of  enacting
 uniform  code  of  marriage  laws  appli-
 cable  to  all  citizens  of  India;

 (b)  if  so,  when  such  a  Bill  will  de
 introduced  in  Parluament;  and

 (c)  sf  not,  the  reasons  therefor?

 The  Minister  of  Law  (Shri  Govinda
 Menon):  (a)  No,  Sir.

 (b)  Does  not  arse.

 (c)  The  main  reason  ४5  that  there
 is  no  uniformity  of  views  among  the
 different  sections  of  the  citizens  of
 India  as  to  the  enactment  of  a  uni-
 form  code  of  maetriage  laws  appli-
 cable  to  all  citizens  of  India.  In  the
 second  place,  so  far  as  the  marriage
 laws,  of  the  minority  communitics  ate
 concerned,  it  is  considered  that  any
 move  for  a  change  ‘herein  should
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 come  from  the  concerned  communities
 themselves.  In  the  next  place,  so  far
 as  the  Muslim  citizens  are  concerned,
 most  of  them  consider  any  interfe-
 fence  with  their  marriage  law,  which
 is  @  part  of  the  Shanat,  as  an  inter-
 ference  with  Islam  And  lastly,  the
 Special  Marriage  Act,  1984  may  de
 Yegarded  8s  a  common  civil  code
 relating  to  marriage.  Although  this  is
 only  an  enabling  statute,  not  on  y  the
 citizens  of  India  irrespective  of  their
 faith  and  relgion  but  eyen  other
 persons  can  solemmuse  their  marriages
 im  accordance  with  and  under  the
 provisions  of  that  Act

 Dethi  Milk  Scheme

 929,  Shri  C  C.  Desai:  Will  the
 Minster  of  Food  and  Agriculture  be
 pleased  tn  state

 (a)  whether  there  ha.  been  =  any
 improvement  in  the  muk  supply  posi-
 tion  of  the  Delhn  Milk  Scheme,

 (b)  if  60,  the  details  thercof,  and

 (c)  how  far  it  ha,  succeeded  in
 meeting  the  require  en's  of  the
 people”

 The  Minister  of  State  in  the  Mini.-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasabip  Shinde):  (a)  Yes,  Sur.

 (9)  A  statement  showing  month-
 wise  figures  of  procurement  ever  since
 the  Delhi  Milk  Scheme  started  35
 placed  on  the  Table  of  the  Hous:
 Placed  in  Library  Sce  No  LT-37/
 67)

 (c)  425  lakh  bottles  of  milk
 daily  sold

 “2H  तथा  कॉोइमौर  में  नामांकन  पतों]  का रह
 जाना

 are

 *30  gt  प्रकाशबीर  हास्त्री।

 श्व  हुम  क्य  नि उ

 क्या  विधि  मंत्री, यह  बताने की  कपा

 करेंगे  कि॥

 (क)  क्या  काश्सीर  में]  हाल  के  झाम

 तामॉॉकन  पढों  के;  मैर-काननी  रूप
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 से  रह  किये  जाने  तथा  जाली  मतपत्नों  झादि
 के  बारे  में  सरकार  को  शिकायतें  मिली  हैं  ;

 (@)  क्या  यह  भी  सच  है  कि  उपर्युक्त
 राज्य  में  चुनावों  में  किसी  दल  विशेष  का  कार्य
 करने  के  लिए  सरकारी  कम  चारियो  का  उपयोग
 किया  गया  था  ;

 (ग)  यदि  हा,  तो  क्‍या  इस  सम्बन्ध  में
 निष्पक्षता  सुनिश्चित  करने  के  लिए  इस  राज्य
 में  नये  चुनाव  कराने  भ्रथवा  राष्ट्रपति  का
 शासन  लागू  करने  के  बारे  म ेसरकार  को  कोई

 सुझाव  भिले  हैं;  भौर

 (घ)  इस  सम्बंध  मे  सरकार  की  क्‍या
 प्रतिक्रिता  है?

 विधि  मंत्री  (ओ  गोबिंद  मेनन):
 (क)  निर्वाचन  झायाग  का  अनेक  शिवायते

 |  प्राप्त  हुई  हे  जियमे  नामनिर्देशन  पत्नो  के  अर्वध
 प्रतिक्षेपण,  प्रतिरूप  मत-पत्रो  के  मद्रण  और
 वितरण,  पदध्रारियों  द्वारा  कतिपय  अभ्यार्थियो
 के  पक्ष  में  भ्रसश्यक  हस्तक्षेप  श्रादि  सम्बन्धी

 अभिक्‍थन, है

 (ख)  सरकार  का  कोई  जानकारी  नहीं

 [है  ;

 (ग)  निर्वाचन  आयोग  को  इस  सम्बन्ध
 में  कुछ  सुझाव  प्राप्त  हुए  हैं  ,  |  भौर

 (घ)  सरकार  उन  निर्वाचन  अजियों  पर
 विनिश्चयों  की  प्रतीक्षा  कर  रही  है  जा  कि
 फाइल  कर  दी  गई  है  या  एतत्पश्चात  फाइल

 [  की;  जाए  ।

 Inter-State  Transport  Commission

 *31  Shri  N.  c.  Chatterjee:
 Shri  8.  C.  Samanta:
 Shri  P.  K.  Ghosh:

 Wu  the  Minister  of  Transport  and
 Shipping  be  pleused  to  state.

 (a)  the  difficultues  experienced  by
 the  Inter-State  Transport  Commi-
 ssion  in  its  functioning;

 (b)  the  suggestions  made  by  the
 Road  Transport  Taxation  डर्कूप्पंया
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 Committee  for  the  effective  function-
 ing  of  the  Commission;

 (c)  whether  Government  propose  to
 take  over  the  Inter-State  Transport;

 (da)  whether  the  views  of  the  State
 Governments  have  been  ascertained
 ia  this  respect;  and

 (e)  if  so,  the  particulars  thereof?

 The  Minister  of  Transport  and  Ship-
 ping  (Dr,  V.  K.  R.  द  Rao):  (a)  There
 are  certain  special  difficulties  which
 ate  under  examination.  Nevertheless,
 and  within  its  limitations,  the  Com-
 mission  has  been  doing  useful  work.

 (b)  A  statement  is  laid  on  the  table
 of  the  Sabha.  [Placed  in  Library.  See
 No.  LT-38/67}

 (v)  to  (e)  The  recommendations  of
 the  Commiutice  are  under  examination,
 tn  consultut:on  with  the  Planning
 Commission  and  the  State  Govern-
 ments,

 Food  Situation

 *32,  Shri  Nath  Pai:
 Shri  Shri  Chand  Goel
 Shri  D.  C,  Sharma:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 bri  8.  Supakar:
 Shri  M.  Sudarsanam:

 Will  the  Minister  of  Foog  and
 Agriculture  be  pleased  to  lay  a  state-
 tent  on  the  Table  showing  production
 ef  foodgrains  in  the  couniry  _  this
 year,  giving  a  crop-wise  and  State-
 wise  break-up  and  state  the  estimated
 deficit  and  measures  Government
 propose  to  adopt  to  meet  it?

 Whe  Minister  of  State  in  the  Miuis-
 try  ef  Food,  Agriculture,  Community
 Derclopment  and  (Shri
 Annmabib  Shinde):  Final  estimates
 of  production  of  foodgrains  Crop-wise
 and  State-wise  for  i966-87  are  not
 yet  available.

 It  ig  difficult  to  give  a  precise  idea
 about  the  extent  of  deficit  in  food-
 gtaing  since  this  would  depend  on  8
 number  ef  factors  including  the  level

 of  production,  carry-over  stocks,
 gtowth  of  population,  rise  in  income
 levels,  shift  in  consumption  pattern,
 rate  of  urbanisation  etc.  However,
 Government  is  making  arrangements
 for  Imports  to  the  extent  feasible  in
 order  to  meet  the  deficit,

 Fourth  General  Elections

 *$3  Shri  S.  C.  Samanta:
 Shri  Nath  Pai:
 Shri  George  Fernandes:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Law  be  pleas-
 ed  to  state:

 (a)  the  natute  of  complaints  made
 hy  the  various  political  parties  and
 vandidates  during  the  conduct  of
 General  Elections  in  February  last
 and  action  taken  “  the  Election
 Commission  thereon;

 (b)  whether  any  preliminary  or
 interim  report  is  proposed  to  be  sub-
 mitied;  and

 (c)  the  total  and  State-wise  ex-
 penditure  on  the  Gencral  Elections
 and  the  contributions  made  by  the
 States  towards  the  expenditure?

 The  Minister  of  Law  (Shri  Govinda
 Menon):  (a)  Complaints  mostly  of  a
 general  nature  like  disturbances  at
 election  meetings,  closure  of  indus-
 tria]  establishment  on  the  date  of
 poll,  rejection  of  nomination  papers,
 wrong  allotment  of  symbols,  etc..
 were  received  by  the  Election  Com-
 mission  during  the  conduct  of  the
 general  elections  in  February  last.
 The  Commission  took  prompt  action
 ‘o  make  enquiries  wherever  the
 allegations  were  prima  facie  verifi-
 able.

 (b)  No,  Sir.
 (c)  The  total  and  Statewise  ex-

 penditure  on  the  last  genera]  elec-
 tions  has  not  yet  been  worked  out
 by  the  Election  Commission  as  the
 information  in  relation  thereto  is  not
 yet  available.  By  and  large,  ex-
 penditure  incurred  by  the  Govern-
 ment  in  connection  with  elections  ta
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 the  House  of  the  People  and  the  State
 Legislative  Assemblies  held  simul-
 taneously  are  shared  on  a  50-50  basis
 between  the  Central  Government
 and  the  State  Governments.

 Food  Situation

 3,  Shri  D.  CQ  Sharma:
 Shri  Shri  Shand  Goel:
 Shri  Kanwar  Lal  Gupta:
 Shri  Nath  Pai:
 Shri  Prakash  Vir  Shastri:
 Shri  C.  C.  Desai:
 Shri  S.  Supakar:
 Shri  M.  Sudarsanam:
 Shri  Ram  Kishen  Gupta:

 Will  the  Mimster  of  Food  and
 Agriculture  be  pleased  to  state-

 (a)  Government’s  assessment  of
 the  food  situation  in  the  country  at
 present;  and

 (b)  the  details  of  the
 taken  or  planned  to  meet  the  food
 situation,  and  maintain.  supplies  of
 minimum  foodgrains  to  all  the  peo-
 ple  th:oughout  tbe  country?

 measures

 The  Minister  of  State  in  the  Minis.
 try  of  Food,  Agriculture,  Commu-
 nity  Development  and  Cooperation
 (Shri  Annasahib  Shinde):  (a)  The
 food  situation  in  the  countiy  conti-
 nuous  to  be  difficult  A  detarled
 sta  ement  on  the  subject  is  _  being
 lard  on  the  Table  of  the  House  sepa-
 rately

 (b)  The  new  Government  wil]  have
 a  fresh  look  on  the  problem  and  any
 further  measures  that  may  be  found
 necessary  will  be  planned  after  dis-
 cussion  at  the  Chief  Ministers’  Con-
 ference  to  be  held  early  next  month

 सतदाताओों  की  सहों  पहचान

 *35.  भी  विभूति  सिश:
 श्री  के.  ना  तिवारी:

 क्या  विधि सत्र  पग  बताने.  की  कृपा
 -करेंबे  कि:

 (क)  क्‍या  सरकार  का  विचार  कोई
 ऐसी  प्रक्रिया  निर्धारित  करने  का  है  जिससे

 धाम  चुनाव के  समय  मतदाता की  सही  पहचान

 हो  सके  और  पह  सुनिश्चित  किया  जा  सके  कि
 मत  देने  बाला  व्यक्ति  वही  है  जिसका  नाम
 मतदाता  सूची  में  है;  और

 (ख)  यदि  हा,  तो  इसके  लिए  कौन  सा
 निर्दोष  तरीका  निकालने  का  विचार  है  ny

 विधि  मंत्री  ी  दोहिग्द  मेगन):
 (क)  निर्वाचकों  के  प्रतिरूपण  का  निवारण
 करने  के  बारे  में  जो  उपबन्ध  हमारी  निर्वाचन
 विधि  मे  पहले  ही  श्रन्तविष्ट  है,  उनके  भ्रधीन
 उपलब्ध  प्रक्तिया  के  भ्रतिरिक्त,  साधारण
 निर्वाचनों  में  मतदाताओं  की  |  अनन्यता

 सुनिश्चित  करने  के  लिए  कोई  प्रक्रिया  बनाने
 की  कोई  प्रस्थापना  सरकार  के  समक्ष  नहीं
 है

 (ख)  प्रश्न  ही  नही  उठता  ।

 Cost  of  Imported  Foodgraims

 *36.  Dr.  Karn:  Singh:  Wul  the
 Manistur  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  the  cos  9  of  tmyorted
 foodgrains  has  gone  up  as  a  result  of
 devaluation,

 (b)  the  difference  between  piede-
 valuation  and  post-devaluation  prices
 per  ton  of  imported  wheat,  and

 (९)  how  it  35  reflected  in  the  com-
 mon  man’s  food  ocudget?  ~

 The  Minister  of  State  in  the  Minw-
 try  of  Food,  Agriculture,  Commu-
 nity  Development  and  Cooperation
 (Shri  Anfasaheb  Shinde):  (a)  Yes.
 Sir

 {b)  and  (c)  The  difference  bet-
 ween  pre-devaluation  and  post-deva-
 luation  cost  of  imported  wheat  is
 about  Rs.  209  per  metric  ton.  The
 issue  price  of  imported  wheat  was
 not  increased  immediately  after
 devaluation.  The  price  was,  how-
 ever,  raised  slightly  from  Rs,  50  ‘o
 Rs.  55  per  quintal  with  effect  from
 the  5th  November,  1966.
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 ष्द््  क्षेत्र

 *39  ओी  प्रक'शबीर  शारजी  :
 शी  बशराल  सिह:
 श्री  a  Go  सामन्त  :
 शो  24  शिड़ारी  वाजपेयी
 शी  विभूति  मिश्र:
 थी  Bio  as  तिवारी:

 क्या  खाद  और  कृषि  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  खाद्य  क्षेत्र  बनाये  जाने  के
 परिणामस्वरूप  अ्रनाजों  के  मूल्य  बढ़  गये  हैं
 और  उन्हें  चोरी  छिपे  लाना  ले  जाना  बढ
 गया  है  ;

 (ख)  क्‍या  सरकार  खाद  क्षेत्रों  को
 समाप्त  करो  के  बारे  में  अपनी  नीति  पर

 पुनविचार  करने  का  विचार  कर  रहो  है  ,  श्र

 (ग)  यदि  हा,  तो  दस  राम्बन्ध  में  कब
 तक  अच्तिम  निर्णय  कर  लिया  जायेगा  ?

 साथ,  कृषि,  सामुदायिक  विकास  तथा

 सहकारिता  मंत्रालय  में  'राज्य-मंत्री  ष
 झरतासाहब  हिन्द)  (क)  खाद्यान्नों
 के  मूल्यों  में  वृद्धि  मुख्यतः  लगातार  दो  वर्षों
 में  उत्पादन  में  भारी  कमी  होने  के  कारण

 हुई  है  ।  जब  व्यापारियों  के  श्रन्तर्राज्यीय
 ड्यापार  पर  प्रतिबन्ध  लगाये  जाते  हैं  तब
 समाज  विरोधी  तत्वों  द्वारा  तस्कर  व्यापार  को
 नही  रोका  जा  सकता  है  ।

 (ख)  ओर  (ग)  नवम्बर,  966  मे
 राज्यों  के  मुख्य  मन्त्रियों  के  सम्मेलन  में  यह
 निर्णय  हुआ  था  कि  वर्तमान  क्षेत्रीय  प्रतिबन्ध
 जिनके  प्रन्तर्गत  व्यापारियों  पर  भन्तर्राज्यीय
 व्यापार  करने  की  मनाही  है  लगे  रहने  भाहियें
 तथापि,  इन  प्रतिबन्धों  को  जारी  रखने  झथवा
 न  रखने  के  बारे  में  समय-समय  पर  समीक्षा  की
 जाती  है  1
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 Price  of  Rationed  Wheat  and  Rice  in
 Dethi

 *38.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  have
 increased  the  prices  of  rationed
 wheat,  wheat  products  and  rice  in
 Delhi;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  Government  propose
 to  take  to  bring  down  the  prices  of
 these  articles  in  Delh®

 The  Minister  of  State  in  the  Minis-
 uy  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shrt
 Annasaheb  Shinde):  (a)  Yes,  Sir

 (०)  The  issue  prices  of
 (imported)  and  rice

 wheat
 supplied  from

 Central  Government  stocks  were
 revised  upwards  in  November  and
 December  966  respectively.  The
 revision  which  was  applicable  to  ail
 the  States  and  Union  Territories  was
 made  in  order  to  narrow  down  the
 gap  between  the  Government  issue
 prices  of  these  grains  and  the  open
 market  prices  and  also  to  reduce  the
 amount  of  subsidy  being  borne  by
 the  Central  Government  in  the  dis-
 tribution  of  foodgrains,  The  increase
 in  the  issue  prices  of  wheat  products
 was  made  in  consequence  of  the
 increase  in  the  issue  price  of  whieat
 (imported).

 fe)  Dos  not  arise.

 Replacement  of  I.A.C.  Aircraft

 °39.  Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwary:
 Shri  P.  K.  Deo:
 Shri  G.  C.  Naik:
 Shri  K.  ह  Singh  Deo:
 Shri  A.  Dipa:

 Will  the  Minister  of  Tourism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  examining  the  proposal
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 to  replace  a  number  of  types  of  air-
 craft  belonging  to  the  Indian  Airlines
 Corporation,  and

 (b)  af  so,  the  types  of  arcref.  to
 be  replaced  and  the  estimated  ex-
 spenditure  thereon?

 »

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr  Karan  Singh):  (a)  and
 {b).  The  question  of  selection  of  2
 @uitable  aircraft  to  replace  the  Vis-
 counts  in  the  fleet  of  the  Indian  Air-
 lines  Corpota  ion  35  under  examuna-
 tion  by  a  Committee  set  up  for  the
 purpose

 Import  of  Fertilizer,  in  1967-68

 16.  Shri  D.  0.  Sharma:  Will  the
 Mmuster  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  the  total  quantitv  of  fertilizers
 roposed  to  be  imported  =  during
 ‘1967-68,  and

 (b)  the  names  of  the  countries
 from  which  these  will  be  :mported?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasaheb  Shinde):  (a)  The  estimate

 at  imports  for  1967-68  of  fertilizers
 against  foreign  exchange  allo  ted  so
 far  is  as  under

 Tonnes  In  terms  of
 336,200  Natrogen
 324  6co  T20
 237;£00  K2O

 Ni  rogenous  Fertuse  rs
 Phospharic  Fertilisers
 Potassic  Fer  wisers

 The  level  of  imports  of  Nitrogen
 is  expected  to  rise  to  85  lakh  tonnes
 which  target  has  been  approved

 (b)  As  far  as  information  38  avail-
 able,  these  imports  are  expected  to
 be  made  from  USA,  Canada,  West
 Suropean  countries,  GD.R,  U.S.S.R.,
 Poland  and  Japen.
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 Haliia  Port

 7  Shri  D.  C.  Sharma:
 Shri  Ramachandra  Ulaka
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  the  construction  and
 Other  ancillary  work  of  the  Haldia
 Port  are  being  carried  on  according
 to  the  tume  schedule  imtuially  fixed,

 (b)  2f  not,  the  reasons  therefor,  and

 (c)  when  the  project  is  likely  to
 be  completed?

 The  Minister  of  Transport  and
 Shipping  (Dr.  V.  KE.  R.  V.  Eao):  (a)
 Yes

 (b)  Does  not  arise

 ee

 (c)  The  project  is  expected  to  be
 completed  by  January,  1971

 Fnnore  Port,  Madras

 48  Shri  Sezhiyan’  Will  the  Mmis-
 fer  of  Transport  and  Shipping  be
 pleased  to  state

 (a)  whether  any  final  decision  has
 been  taken  to  develop  a  minor  port
 a  Ennore  m  Madras  State,

 (b)  whether  any  financial  provi-
 sion  has  been  made  in  the  Fourth
 Five  Ycar  Plan  for  this  scheme,  and

 (०)  ४  so,  the  sahent  features  of
 the  scheme  contemplated?

 The  Minister  of  Transport  and
 Shipping  (Dr.  द  K  B.  ्,  Rao)  (a)
 No

 (b)  No

 (९)  Does  not  arise

 Import  of  Tractors

 19.  Shri  Sezhfyan:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  654  on  the
 29th  November,  3966  regarding  fhe
 import  of  tractors  from  Yugoslavia
 and  state:



 (a)  whether  the  information  has
 since  been  collected;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  ef  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasaheb  Shinde):  (a)  Yes,  Sir.

 (b)  No  foreign  exchange  has  been
 released  by  the  Government  of  India
 for  the  import  of  the  Yugoslav  craw-
 ler  tractors  in  question  through  any
 importing  firm  for  the  use  of  the
 Government  of  Orissa.  It  is  under-
 stood  from  the  Government  of  Orissa
 that  they  have  a  proposal  for  buying
 similar  tractors  out’  of  the  stocks
 available  with  an  Indian  firm.  The
 transaction  has.  however,  not  vet
 been  finalised.

 ‘Disturbance  in  Polling  Stations  during
 4tn  General  Elections

 Shri  S.  Snpakar:
 Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwari:

 Will  the  Minister  of  Law  be  pleas-
 ed  to  state:

 (a)  whether  any  disturDance  in  any
 polling  station  necessitating  the  ad-
 Jjournment  of  polling  was  reported
 from  any  part  of  the  country  during
 the  period  of  last  General  Elections;
 and

 (9)  the  total  number  of  cases  where
 polling  was  adjourned  under  @ection
 37  of  the  Representation  of  the  People
 Act,  19517

 The  Minister  of  Law  (Shri  Govinda
 Menon):  (a)  and  (b).  The  number
 of  polling  stations,  Statewise,  where
 polling  was  either  temporafily  sus-
 pended  and  resumed  or  suspended  for
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 the  day  and  adjourned  to  g  subsequent
 day  was  as  follows:—

 Andhra  Pradesh  2
 Bihar  an  as
 Haryana  .  1
 २४9५७)  ya

 Pradesh  1
 West  Bengal  2
 Manipur  $s eye

 Torac  26

 Bye-elections
 2).  Shri  8,  Sapakar:  Will  the  Minis-

 ter  of  Law  be  pleased  to  state:

 (a)  the  number  of  cases,  where  on
 account  of  the  death  of  some  contest-
 ing  candidates  between  the  date  of
 filing  the  nomination  papers  and  that
 of  election,  it  has  become  necessary
 to  hold  bye-elections;  and

 (४)  when  are  such  bye-elections  to
 he  completed?

 The  Minister  of  Law  (Shri  Govinda
 Menon):  (a)  The  number  of  cases
 where  on  account  of  death  of  contest-
 ing  candidates  between  the  date  of
 fling  nomination  papers  and  the  date
 of  election,  the  Teturning  officer  had
 to  countermand  the  poll  in  accordance
 with  section  52  of  the  Representation
 of  the  People  Act,  95i  and  order  new
 election  is  given  below:—

 State  Number

 ‘Gujarat.  7
 Mad:  x
 Moharashtra  I

 t
 Utter  Pradesh  2

 (b)  The  election  in  Gujarat  has
 already  been  completed  whereas  the
 completion  dates  of  election  in  respect
 of  the  other  constituencies  are  as
 follows:~  ,

 Nome  of  Sue  Corsica  tev  Date  of  completion

 Mat  Thirumingalam  Assembly  constituency  rd  May,
 pei a  Maharashtra  Arabegaion  assembly  constituency  rth  April,  7

 3.  Orissa.  Parlikhmuw  di  assembly  constituency  6th  April,
 we Uttar  Pradesh  ६)  Jaunpur  and  fares  20th  April,  7967.

 (2)  Harrsiya  (SC)  assembly  constituency

 N.B—~It  may  be  mentioned  that  an  election  necessitated  by  the  counter-

 =  pr  of  the.  poll  under  section  53,  is  the  continuance  of  the  same  elec-
 ton  and  is  not  a  bye-election.]
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 Supply  of  Foodgrains  to  U.P.  and
 Bihar

 22.  Shri  S.  Supakar:  Wiili  the
 Minister  of  Food  and  Agriculture  be

 pleased  to  staie:

 (a)  the  total  quantity  of  foodgrains
 supplied  monthly  te  Uttar  Pradesh
 and  Bihar  since  November,  966  up-
 to-date;  and

 (b)  whether  there  has  been  any  rise
 in  the  prices  of  focdgrains  in  these
 States  during  the  last  four  months?

 The  Minister  of  State  in  the  Minis-
 try  of  Focd,  Agriculture  Community
 Development  and  Cooperation  (Shri
 Annasaheb  Shinde):  (a)  Month-wise
 gupplics  of  foodgrains  to  Uttar  Pra-
 desh  and  Bihar  since  November,  1966,
 have  been  as  under:—

 ‘In  thousand  tonnes)

 Month  Uttar  Bibar
 Pradesh

 November,  7966  63  726
 “Decemler,,  1966,  90  i62
 January  7967  99  770
 February,  7५67  ्  ६65
 Maich,  1967  2s  78
 (Quantity  alletted  }

 In  addition  to  above,  4.3  thousand
 tonnes  of  coarse  grains  were  allotted
 to  Bihar  during  the  said  period.

 (b)  Between  December,  966  and
 February,  967  prices  of  foodgrains  in
 Bihar  registered  a  sustantial  rise  due
 to  the  heavy  decline  in  the  production
 of  foodgrains.  In  the  last  two  weeks
 er  so  prices  of  foodgrains  inthe  State
 have  shown  a  tendency  to  decline.

 In  U.P.  also  the  prices  of  foodgrains
 started  rising  from  November/Decem-
 ber,  966  till  about  the  4th  March,
 1967.  Thereafter,  the  prices  of  wheat,
 jowar  and  gram  have  recorded  a
 decline  while  those  of  rice  have  shown
 a  small  fall  in  some  placés.  In  others
 it  remained  steady.
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 32  hrs.

 RE:  COVERAGE  OF

 Shri  Mohamed  Imam  (Chitradurga):
 Sir,  we  were  disposing  of  in  previous
 Parliamen.s  some  20  or  25  questions
 during  the  Question  Hour.  We  are
 not  able  to  dispose  of  many  ques-
 tions  now.

 QUESTIONS

 Mr.  Speaker:  I  myself  wanted  to
 say  something  about  this  matter.  We
 are  not  able  to  complete  even  our
 questions  a  day.  I  have  requested
 the  Leaders  of  all  parties  to  sii  to-
 gether  this  evening  and  _  find  out
 some  method  so  that  we  may  finish
 at  least  5  to  20  questions  a  day.  If
 gue  hundred  people  get  up  and  I  am
 to  give  them  each  a_  chance  to  put
 supplementaries  we  wiil  not  be  able
 io  finish  even  two  questions  a  day.
 Therefore,  I  request  all  the  Leaders
 to  help  me  and  say  how’  we  could
 proceed.  I  think  I  should  allow  two
 or  three  supplementaries  normally
 and  on  gome  important  questions
 five  or  six,  bui  3  am  Trequestin  the
 leaders  also  io  give  their  views.  The
 leaders,  I  hope,  will  also  explain  io
 their  party  members  the  procedure
 that  we  will  have  to  follow.  I  will
 request  them  to  meet  me  this  even-
 ing  and  we  will  see  what  co-opera-
 tive  guidelines  should  be  there.  We
 should  follow  some  method.

 Shri  ह  Sreekantan  Nair  (Quilon):
 We  have  tabled  an  adjournment
 motion  and  all  the  eighteen  Members
 from  Kerala  have  signed  it.  Are
 you  taking  it  up  now  or  not?

 Shri  Chintamanj  Panigrahi  (Bhub-
 aneswar):  Wi.h  regard  to  the  discus-
 sion  on  questicns,  I  want  to  say  this.

 Mr.  Speaker:  You  please  tell  your
 party  representative  so  that  he  can
 put  forward  your’  suggestion  when
 we  meet  together.

 Shri  Chintamani  Panigrahi:  [  will
 take  only  one  minute.  There  were
 some  restrictions  on  the  number  of
 questions  to  be  admitted  on  a  day
 because  of  the  Emergency.  Now
 that  the  Emergency  has  been  revok-
 ed,  no  restriction  should  be  put  on
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 the  number  of  questions  to  be  admit-
 ted.

 Shri  Vasudevan  Nair  (Peeramade):
 ‘We  do  not  know  what  you  said  aboui
 the  point  raised  by  Sreekantan
 Nair  on  the  Kerala  food  situation.

 Mr.  Speaker:  Some  of  these  motions
 have  come  and  some  _  had  _  been
 allowed.  Others  have  been  dis-
 allowed.  Those  that  had  been  allow-
 ed  had  been  sent  to  the  Ministry  and
 when  they  give  their  reactions,  that
 will  be  included  here  as  and  when
 they  are  known.  Therefore,  I  can-
 not  say  anything  about  them  now.

 Shri  N.  Sreekantan  Nair:  You  will
 ‘intimate  to  me  whether  it  has  been
 accepted  or  not.

 Mr.  Speaker:  Naturally,  it  will  be
 intimated  to  you.  Hon.  Members
 who  have  tabled  the  motions  would
 be  informed.

 Shri  A.  K.  Gopalan  (Kasergod):
 ‘That  means  that  you  are  withholding
 your  decision  on  the  adjournment
 motion.

 Mr.  Speaker:  Yes,  that  is  correct.
 Shri  Vajpayee.

 12.03  hrs.

 CALLING  ATTENTION  TO  MATTER
 ‘OF  URGENT  PUBLIC  IMPORTANCE

 DEPARTURE  OF  Mrs.  SVETLANA
 ALLELUEVA  FROM  InpIA  to  THE  West

 श्री  अटल  बिहारी  वाजपेयी  (बलरामपुर)  :

 अध्यक्ष  महोदय,  मैं  ग्रविलम्बनीय  लोक  महत्व
 के  निम्नलिखित  विषय  की  ओर  वैदेशिक-कार्य
 मंत्री  का  ध्यान  दिलाता  हूं  और  प्रार्थना  करता  हूं
 कि  वह  इस  बारे  में  एक  वक्तव्य  हैं हन

 “श्रीमती  स्वेतलाना  एलिलुएवा  का
 भांरत  से  पश्चिमी  देश  को  प्रस्थान

 orn
 ।

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  Mrs.  Svetlana
 Allilueva,  a  national  of  the  USSR,
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 arrived  at  Palam  airport  from  Mos-
 cow  on  the  20th  December,  966  by
 Aeroflot  with  a  Soviet  passport  issu-
 ed  at  Moscow  on  Sth  November  1966.
 The  passport  was  valid  for  2  years,
 i.e.  up  to  5th  November  i968  and  had
 a  visa  dated  16-11-1986  valid  for  one
 month  issued  by  the  Indian  Embassy
 in  Moscow.  The  visa  had  been  issued
 in  the  normal  course  by  our  Embassy
 in  Moscow  at  the  request  of  Mrs
 Allilueva.  Her  visa  for  siay  in  India
 was  later  ex'ended  up  to  l5th  March,
 967  at  her  request  received  through

 500

 the  Soviet  Embassy.  No  _  further
 request  for  extension  of  visa  was
 received.

 The  facts  as  ascertained  by  us
 appear  to  be  as  follows:

 Mrs.  Allilueva  stayed  in  the  Soviet
 Embassy  from  the  20th  to  25th
 December  566  when  she  left  for
 Kalakankar.  She  was  carrying  the
 ashes  of  the  late  Kanwar  Brajesh
 Singh  of  Kalakankar  who  had  died
 in  Moscow  on  3lst  October  966  for
 immersion  in  the  Ganga  at  Kalakan-
 kar.  She  was  offered,  and  accepted,
 hospitality  at  Kalakankar  by  Shri-
 mati  and  Shri  Dinesh  Singh,  who  is
 the  nephew  of  the  late  Kanwar
 Brajesh  Singh,  and  by  Shrimati  and
 Kanwar  Suresh  Singh,  brother  of
 the  late  Kanwar  Brajesh  Singh.  She
 returned  to  Delhi  on  the  5th  March,
 ३957  and  stayed  as  the  personal  guest,
 of  Shrimati  Dinesh  Singh  on  the  5th
 night.  On  the  morning  of  6th  March,
 an  officer  of  the  Soviet  Embassy
 called  for  her  and  escorted  her  to  the
 Soviet  Embassy  where  she  _  stayed
 in  the  Embassy  hostel.

 It  is  unders‘ood  that  she  was  to
 have  departed  for  Moscow  by  Aero-
 flot  on  8th  March  1967,  in  the  morn-
 ing,  but  it  was  subsequently  learnt
 that  she  had  actually  left  by  commer-
 cial  flight,  Qantas  No.  75l,  on  the
 night  of  6th/7th  March  at  0240  hours
 for  Rome.  Till  the  morning  of  8th
 March  neither  the  Government  of
 India  nor  any  Indian  officials  had  any
 previous  information  about  her
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 intended  or  actual  departure  on  the
 Tth  morning.

 é
 She  had  valid  travel  documents.

 She  departed  from  Palam  airport
 with  a  valhd  Soviet  passport  and  a
 visa  for  USA  under  her  own  name,
 no  कुर  form  is  required  by  foreigners
 leaving  India,  nor  is  anything  hke
 an  exit  permit  required  by  a  foreigner
 leaving  India  before  3  months

 According  to  our  information,  her
 decision  to  leave  India  for  Rome  was
 entirely  her  own  She  had  not  pre-
 viously  contacted  any  Indian  offi
 eials  m  regard  to  her  departure  on
 the  7th  March  morning,  nor  had  she
 discussed  her  plan  with  her  Indian
 host  or  the  Indian  authorities  =  It
 appears  that  she  telephoned  for  a
 taxi  from  the  Soviet  Embassy  hostel
 on  the  evening  of  6th  Murch  and
 went  in  that  taxi,  unaccompanied
 by  anyone  else,  to  the  US  Embassy
 A  US  visa  was  given  and  a_  ticket
 for  Rome  was  bought  for  her  by  the
 US  Embassy  The  Embassy  sent  an
 officer  who  accompanied  her  to
 Palam  airport  and  from  there  to
 Rome

 Mrs  Allilueva  was  not  a  gues  of
 the  Government  of  India  The  Gov
 ernment  of  India  had  no  occasion
 to  consider  the  question  of  giving
 her  asylum  as  no  such  request  was
 received  at  any  time  from  her

 Initially  when  the  fact  of  Mrs
 Allilueva  having  left  India  in  the
 company  of  a  Second  Secretary  of
 the  US  Embassy  became  known,  the
 Soviet  Embassy  made  representa  ions
 to  us  (An  hon  Member  He  is  8
 CIA  agent)  We  immediately  took  up
 the  matter  with  the  US  Ambassador

 tn  the  light  of  the  information  we
 have  subsequently  received,  Mrs
 Allilueva  has  chosen  to  stay  in  Swit-
 gzetland  for  some  time  for  what
 appear  to  be  purely  personal  reasons.
 Her  departure  from  India  was  pure-
 ly  her  personal  matter  and,  so  far  as
 we  are  concerned,  there  is  no  failure
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 of  any  kind  on  the  part  of  any  of
 the  Government  of  India  agencies  in
 the  matter

 श्री  प्रश्न  बिहारी  बाजपंधी  भप्रध्यक्ष
 महोदय,  झभी  विदेश  मती  जी  ने  कहा  है  कि
 श्रीमती  स्वेतलाना  भारत  में  ठहरना  चाहती
 थी,  इसके  बारे  मे  उन्हें  कोई  सूचना  नहीं
 मिली  और  न  उस  पर  उन्हें  विचार  करने  का
 मोका  मिला  t  क्‍या  मैं  इस  सम्बन्ध  मे  विदेश
 मत्री  का  ध्यान  स्टिज़रलैण्ड  के  न्याय  पुलिस
 मती  श्री  लुडग  वान  माव्स  द्वारा  3  मार्च
 को  दिये  गये  वक्‍तव्य  की  ओर  दिला  सकता  हू
 जिसमे  श्री  लुद़्विन  ने  कहा  था

 “She  decided  to  come  to
 Switzerland  because  her  wish  to
 remain  m  India  was  not  fulfilled  -

 क्या  कारण  है  कि  स्विज  रजैड  के  पुलिस
 मंत्री  दस  परिणाम  पर  पटव  मि  श्रीमती
 स्वेललाना  स्वयं  भारत  मे  रुवना  चाहती  थी
 झोर  जब  भारत  म  रुकने  की  उनकी  इच्छा

 पूरी  नहीं  हुई  तो  उन्हें  स्विट्जरलैंड  दाने
 के  लिए  मजबूर  होना  पड़ा  ।  समाचार  पत्नी
 से  ज्ञात  होता  है  कि  श्रीमती  स्वेतलाना  प्रधान
 मत्री  से  मिली  थी,  श्री  दिनेश  सह  से  भी  उनकी

 मुलाकात  हुई  थी  हो  सकता  है  कि  उन्होंने
 स्पप्ट  शब्दों  मे  यहा  राजनीतिक  शरण  न
 भागी  हो  लेक्नि  क्‍या  भारत  सरकार  की  ओर
 से  उनसे  यह  कहा  गया  कि  भारत  सरकार

 उन्हें  भारत  मे  रहने  का  ग्रामत्नण  देती  है  ?

 यदि  नहीं  कहा  गया  तो  क्‍या  नहीं  कहा  गया  ?

 उन्हे  भारत  का-श्रेम  यहा  खीचकर  लाया  था
 और  कया  न  कहने  का  कारण  यह  है  कि  भारत
 मरकार  को  डर  है  कि  भ्गर  धीमती  स्वेतलाना
 को  भारत  में  रुकने  के  लिए  वहा  यया  तो
 सोवियत  रूस  नाराज  हो  जायगा  ?  क्‍या
 सोवियत  रूस  के  भय  के  कारण  भारत  सरकार
 इस  मामले  में  झपने  कर्तव्य  से  चुक  गई  ?

 Shri  का,  CG  Chagia:  I  am  sorry  to
 way  that  the  allegations  made  by  aw
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 Seon.  friend  are  not  correct  and  neces-
 sarily  the  inferences  drawn  som  those
 allegations  are  equally  unfounded.

 Shri  A.  B.  Vajpayee:
 made  any  allegations.

 Shri  M.  C.  Chagia:  The  allegation
 is,  she  wanted  to  stay  in  India,  but
 was  not  allowed.

 Shri  A.  B.  Vajpayee:  I  have  quoted
 the  statement  made  by  the  Police
 Minister  in  Switzerland.  That  is  not
 an  allegation.

 Shri  M.  C.  I  have  got  the
 statement  here  with  me.

 “The  Swiss  Minister  of  Justice
 said  on  March  44  that  both  India
 and  the  United  States  have  retused
 Mrs.  Allilueva’s  request  for
 asylum”,

 I  have  not

 This  is  incorrect.  The  position  AS,  she
 came,  as  I  said,  with  a  Soviet  passport
 with  a  visa  for  a  certain  period.  When
 she  asked  for  the  extension  of  the
 visa,  we  granted  i:.  After  that,  at  no
 time  did  she  indica‘e  any  desire  on
 her  part  to  stay  further  in  India  nor
 was  any  request  received  by  us  from
 the  Soviet  Embassy  or  from  her  that
 she  wanted  to  continue  to  stay  in
 India.  Therefore,  no  question  of
 giving  her  asylum  in  Indias  arises.
 She  came  with  a  passport  and  if  she
 wanted  to  stay  further,  we  would
 have  considered  the  question  of  ex-
 tending  the  visa.  The  question  did
 not  arise  because  she  never  suggested
 that  she  wanted  to  slay  beyond  the
 time  the  visa  would  expire,  which
 was  i5th  March.

 Shri  A.  B.  Vajpayee:  What  about
 the  latter  part  of  my  question?  Why
 did  not  the  Prime  Minister  on  her
 own  accord  invite  Mrs.  Svetlana  to
 stay  in  India?

 Shri  हां,  C.  Chagla:  She  was  a  pri-
 vate  citizen  on  g  private  visit.  I  sub-
 mit  with  great  respect  that  it  is  not
 for  the  Prime  Minister  in  her  official
 eapacity  to  invite  a  private  citizen  to
 etay  in  India  when  her  home  is  in
 USSR.

 West  (CA)

 wt  कार  तिहु  (बदायू)  :  क्‍या
 सरकार  स्वेतलाना  स्टालिन  के  अझब  भारत
 आने  पर  उन्हें  भारत  में  रहने  की  इजाजत
 देने  को  तैयार  है  ?

 Shri  M.  C.  Chagla:  At  present  she
 is  in  Switzerland.  If  she  wants  to
 come  back  to  India,  we  will  certainly
 consider  her  application  in  the  usual
 course.  That  means,  she  should  apply
 for  a  visa.  She  has  not  expressed  any
 such  intention  at  present.  We  have
 been  informed  and  our  information  is
 correct  that  her  present  intention  is
 to  continute  to  stay  in  Switzerland.
 She  has  not  expressed  any  desire  to-
 come  to  India  from  Switzerland.  If
 she  changes  her  mind,  if  she  wants  to-
 come  to  our  country,  the  hon.  Mem-
 ber  knows  the  usual  procedure,  which
 is  to  go  to  our  Embassy  and  ask  for
 it  The  question  is  hypothetical  and
 it  does  not  arise.

 Shri  A.  8,  Vajpayee:  Sir.  the  facts
 are  heing  suppressed  and  the  hon.
 Minister  of  Foreign  Affairs  is  trying
 to  mislead  the  House.  Is  it  not  a
 fact  that  a  Special  Officer  of  the
 Ministry  of  External  Affairs  was  sent
 to  contact  Mrs.  Svetlana  in  Switzer-
 land  and,  if  so,  may  I  know  what  re-
 port  he  has  brought?

 st  कं०  सान  तिकरी  (बेतिया)  :
 मेरा  प्वाइंट  झाफ  इर  है  ।  ध्यान  आकर्षण”
 पर  अभी  तक  यही  परम्परा  रही  है  कि  एक
 ही  क्वेश्चन  एलाऊ  किया  जाता  है  दोबारा
 बवेश्वन  एलाऊ  नहीं  किया  जाता  1

 Mr.  Speaker:  There  is  no  point  of
 order.  The  answer  was  not  clear  and,
 therefore,  he  asked  for  a  little  clari-
 fication.  Normally  we  aligw  only  one
 question  to  be  put.

 Shri  S.  M.  Banerjee  (Kanpur):  Sir,
 I  rise  to  a  point  of  order.  When  #
 specific  question  is  put  a  specific
 answer,  8  clear  answer  should  come.
 All  these  Calling  Attention  Notices—
 even  we  have  tabled  several  questions
 on  this-—-about  Mrs.  Svetlana  are
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 based  on  certain  press  reports  where
 it  was  said  that  there  was  collusion.

 Mr.  speaker:  What  is  the  poimt  of
 order?

 Shri  8  M  Banerjee:  The  circum-
 stances  leading  to  the  departure  of
 Mrs,  Svetlana  show  that  it  was  with
 the  connivance  of  CIA  and  a  senior
 officer  here  That  has  not  come  in
 his  statement  There  should  be  a
 straight  answer  to  this  question

 Mr.  Speaker:  There  38  no  point  of
 order

 Shri  lem  Barua  (Mangaldai):  Suir,
 it  has  .’en  widely  reported  m  the
 World  Press  that  Mrs  Svetlant  was
 whisked  out  of  this  country  via
 Rome  to  Switzerland  by  a  CIA  agent
 who  happe.:  to  be  the  Second  Secre-
 tary  of  the  US  Embassy  in  _  this
 country  It  was  also  reported  how
 the  visa  was  extended  with  the  active
 help  and  co-operation  of  a  Minister
 of  the  Government  of  India  and  an
 official  of  the  Ministry  of  External
 Affairs  In  that  context,  may  I  know
 whether  the  Government  have
 enquired  into  the  antecedents  of  this
 Minister  who  38  responsible  for  cx
 tending  her  visa  and  offering  hospi-
 tality  to  her  and,  secondly,  whether
 it  38  a  fact  that  a  suggestion  was
 made  to  the  Government  of  India
 not  to  offer  asylum  to  Mrs  Svetlana
 in  this  country  because  she  was  mar-
 red  to  an  Indian  and  =  she  might
 claim  a  share  of  the  property  belong
 ang  to  that  family?

 Shri  M.  C.  Chagla:  Sir,  I  will
 answer  each  of  these  questions  With
 regard  to  the  CIA  agent  I  saw  a
 report  in  the  New  York  Times  and
 we  put  it  squarely  to  the  American
 ffmbassy.  The  American  Ambassador
 categorically  and  emphatically  den-
 led  that  he  was  a  CIA  officer

 Shri  Umanath  (Pudukkotta:):  They
 never  agree.  The  US  Government
 have  never  agreed  that  they  are  CIA
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 agents.  Are  we  merely  to  depend
 upon  American  admission  on  ques-
 tions  relating  to  CIA  agents  (Inter-
 Tuptions)  ?

 Shri  M.  0.  Chagia:  if  my  hon.
 friend  says  that  notwithstanding  this
 denial  of  the  Ambassador  of  the
 United  States  of  America,  which
 prima  facie  must  be  accepted—he  is
 an  Ambassador—we  must  take  action,
 if  anything  comes  to  light  or  comes
 to  our  informa.ion  or  knowledge
 which  detracts  from  what  the
 Ambassador  has  said,  we  wil]  cer-
 tainly  take  necessary  action  But
 today  the  position  is,  apart  from
 what  appeared  in  the  New  York
 Times  the  only  fact  that  38  before  us
 is  a  categorical  denial  by  the  US
 Ambassador  that  he  Is  not  a  CIA
 agent

 Shri  S.  M.  Banerjee:  What  is  your
 information  (Interruptsons)?

 Shri  M.  Ca  Chagla:  It  is  absolutely
 false  to  say  that  she  was,  to  use  his
 word,  whisked’away  The  facts,  as
 I  have  stated,  are  that  she  went  to
 the  US  Embassy  with  a  valid  pass-
 port  and  she  was  given  8  visa
 (Interruptions)

 Shri  5.  M.  Banerjee:  A  Cabinet
 Minister  and  Shri  T  N  Kaul  are
 involved

 Shri  Jyotirmoy  Basu  (Diamond
 Harbour)  Hus  answer  does  not  give
 any  satisfaction  to  us  (Interruption)

 Mr.  Speaker:  There  are  other
 methods  of  seekmg  that  satisfaction

 hri  Jyotirmoy  Basu:  We  are  here
 to  get  satisfactory  answers

 Shri  M  C.  Chagia:  I  will  answer
 any  number  of  questions  I  am  not
 keeping  anything  back  from  the
 House  But  give  me  an  opportunity
 to  answer  the  questions  without  in-
 terruption.

 Shri  Randhir  Singh  (Rohtak):  ‘They
 are  not  interested  in  the  reply
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 hei  M.  a  Chagla:  Shri  Hem
 Barua  said  that  she  was  wishked
 away.  That  is  not  correct.  She  had
 a  valid  passport.  She  went  to  the
 American  Embassy  for  a  visa  and  the
 visa  was  granted.  She  went  to  Palam
 airport.  She  was  in  the  Palam  air-
 port  for  an  hour.  She  got  a  ticket
 in  the  ordinary  course  and  she  travel-
 led  by  an  ordinary  commercial  plane.

 Shri  8.  M.  Banerjee:  Who  gave  her
 money?  Was  it  in  Indian  rupee?

 Shri  M.  0.  Chagla:  I  will  first
 answer  the  questions  of  Shri  Barua.
 I  wish  to  deny  emphatically,  categori-
 cally  and  unequivocally  that  any
 Minister  or  any  officer  of  the  Govern-
 ment  of  India  had  anything  whatever
 to  do  with  her  departure  from  India
 to  Rome  and  to  Switzerland.  It  is  an
 aboslutely  false  and  malicious  charge.
 It  is  equally  false  to  say  that  she  ever
 claimed  asylum  in  this  country.  The
 question  of  asylum  did  not  even  arise.
 What  Mrs.  Svetlana  wanted  was  ex-
 tension  of  visa.  If  she  had  asked  for
 extension,  very  likely  we  would  have
 granted  it.

 Shri  ९.  K.  Deo.

 Shri  Hem  Barua:  Sir.  I  rise  on  a
 point  of  ordtr.  My  question  has  not
 been  answered  satisfactorily.

 Bro  राम  मनोहर  लोहिव  (कन्नौज)  :
 प्रश्मोत्तर  के  सम्बन्ध  में  यह  स्थापित  नियम

 है  कि  मंत्री  महोदय  को  पूरी  सूचना  देनी

 जाहिये,  कोई  चीज़  झपने  झन्दर  नहीं  रखनी

 चाहिये,  सब  बतानी  चाहियें,  भ्रधूरी  बात
 बताना  भी  सदन  की  मर्यादा  का  भंग  होता  है।
 इसलिये  मंत्री  महोदय  ने  प्रभी  तक  जो  कहा  है
 कि  स्वेतलाना  जी  ने  यहां  पर  शरण  नहीं  मांगी,

 बह  अधूरी बात  कही  है,  क्‍योंकि  स्वेतलाना जी
 ने  मंत्रियों  में  स ेकिन-किन  से  कई  बार  कहा
 कि  वह  भारत  में  भ्रपना  रहना  बढ़ाना  चाहती
 हैं  भौर  उस  वक्‍त  कुछ  मंत्रियों  न ेशौर  भारत
 सरकार  के  कुछ  झादमियों  ने  उन्हें  एक  तो
 स्वास्थ्य  के  बारे  में

 2768  (Ai)  LSD...

 Mr.  Speaker:

 508
 West  (CA)

 Shri  Randhir  Singh:  Under  what
 rule  is  he  raising  it?

 Mr,  Speaker:  What  is  the  point  of
 order?

 डा०  राम  भनोहर  लोहिया  :  क्‍योंकि

 वह  सब  बातें  बता  नही  रहे  हैं।  स्वेतलाना  जी
 ने  यहा  पर  रहने  की  इच्छा  प्रकट  की  थी
 मैं  श्रापसे  भर्ज  कर  देना  चाहता  हूं  कि उस  तरफ
 के  लोगों  को  छोड़ कर

 bri  Randhir  Singh:  Is  he  replying
 to  the  question?

 Shri  Hem  Barua:  Sir,  my  question
 has  not  been  answered.  I  will  ex-
 plain  it  in  a  minute.

 Mr,  Speaker:  Shri  Lohia  is  on  his
 legs. .

 Bro  रास  मनोहर  लोहिया  :  इस  बारे
 में  वह  बता  नहीं  रहे हैं ।

 Shri  Jyotirmoy  Basu:  Sir,  I  rise  on
 a  point  of  order.

 Mr.  Speaker:  Already  another  hon.
 Member  is  on  his  legs,  raising  a  point
 of  order.

 Shri  Jyotirmoy  Basa:  So  am  I.

 Mr,  Speaker:  Let  one  be  over  I
 find  the  hon.  Member  is  going  into
 details.  What  is  his  point  of  order?
 Let  him  state  that.  I  would  like  to
 hear  that.

 डा०  राम  मनोहर  लोहिया  :  पाइट
 झाफ़  भाडर  यह  है  कि  मंत्रियों  के  पास  ऋौर
 इत्तिला  है  भौर  वह  उस  इत्तिला  को  रोक  रह  हैं
 सदन  को  बता  नहीं  रहे  हैं।  यह  एक  व्यवस्था
 का  प्रश्न  है,  इनके  पास  इसिला  हैं  जो  बता

 नहीं  रहे  हैं,  मुझे  बताने  दीजिये  कि  कौनसी
 इतिला  है  जिसे  ये  लोग  रोक  रहे  हैं  श्रौर  सदन
 को  नहीं  बता  रहे  हैं  ।

 Mr.  Speaker:  The  point  which  he
 is  raising  is  q  different  one.  He  says
 that  the  information  which  is  in  his
 possession  should  be  given.  That  is  8
 different  matter.
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 Shri  Hem  Barua:  I  have  put  a
 question.  The  reply  was  not  satis-
 factory.

 Mr,  Speaker:  That  is  a  different
 matter.  I  now  call  Shri  P.  K.  Deo.

 Shri  Hem  Barua:  What  about  the
 extension  of  the  visa?

 Mr.  Speaker:

 Shri  Hem  Barua:  He  has  not
 answered  it.

 He  has  answered  it.

 Mr,  Speaker:  He  has  answered  it.
 It  may  not  be  satisfactory,  but  he  has
 answered  it.

 थी  कंबर  लाल  गुप्त  (दिल्ली-सदर)  :
 अध्यक्ष  महोदय,  वाजपेयी  जी  ने  सवाल  किया
 था  कि  स्विटज  रलैड  जो  आ्राफिसर  भेजा  गया
 था  उसकी  रिपोर्ट  कमा  है  उसके  बारे  में  जवाब
 नहीं  दिया  गया  |

 Mr.  Speaker:
 satisfactory  te

 Shri  Kanwar  Lal  Gupta:  He  must
 answer.  He  has  not  replied  at  all.

 Mr.  Speaker:  I  have  called  Shri
 ९,  है. द  Deo.  Other  Members  can  seek
 further  clarification.

 Blo  राम  सनोहर  लोहिया  :  श्राप  नियम
 4  देखिये  ।

 If  the  answer  is  not
 (Interruption).

 शी  कंबर  लाल  गुप्त  :  स्विटस  रलेंड  जो
 आफिसर  भेजा  गया  था,  उसकी  रिपोर्ट  क्या
 है  ?

 Mr.  Speaker:  What  all  you  wanted
 to  say,  you  have  said.

 डा०  राम  मनोहर  लोहिया  :  क्‍या  श्राप

 मुझे  व्यवस्था  का  प्रश्न  उठाने  देते  है  ?  मंत्रियों
 ने  स्वेतलाना  जी  को  एक  तो  यहा  की  गर्मी
 के  का रण,  दूसरे  स्वास्थ्य  क ेकारण,  तीसरे  इस
 कारण  कि  जब  कोई  अपने  देश  को  छोड़
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 कर  और  किसी  देश  में  रहता  है,  चौथे  भारत
 और  रूस  के  सम्बन्धों  क ेकारण  कहा  कि  झप

 बली  जाइये और  वे  बड़ी  दबी  थीं  .
 Mr,  Speaker:  You  are  again  making

 a  speech.  There  is  no  point  of  order.

 Bro  राम  मनोहर  लोहिया:  भाष  उतसे

 पूछिये।

 Mr.  Speaker:  Other  Members  are
 there.  They  will  ask  that  point.

 Shri  P,  K.  Deo  (Kalahandi):  While
 it  is  interesting  to  note  the  defection
 of  Soviet  dignitaries  from  the  Iron
 Curtain  to  the  free  world,  is  it  not
 the  rule  in  this  country  that  you
 change  the  nationality  after  marriage?
 After  her  marriage  to  an  Indian
 national  has  she  not  changed  her  citi-
 zenship  and  is  she  not  entitled  to  stay
 in  this  country?

 Shri  M.  C.  Chagla:  This  marriage
 was  not  registered  in  Russia.  The
 Indian  gentleman  had  a  Wife  here
 who  was  judicially  separated  but  not
 divorced  from  him.  That  is  the  posi-
 tion  with  regard  to  the  marriage.

 Shri  P.  K.  Deo:
 mistress?

 Then,  was  she  a

 Mr.  Speaker:  It  is  left  to  you.
 Shri  Hem  Barua:  We  are  interested

 in  knowing  more  about  this  marriage.
 Was  she  really  married  or  not?

 Shri  K.  ह  Singh  Deo  (Dhenkanal):
 When  the  External  Affairs  Minister
 has  stated  categorically  on  the  floor
 of  the  House  that  Svetlana  was  a
 private  citizen  and  was  on  a  private
 tour,  then  what  was  the  need  for  a
 Minister  of  the  Central  Government
 to  ring  up  the  Russian  Ambassador,
 personally,  for  the  extension  of  her
 visa?

 Sbri  M.  C.  Chagla:  Even  a  Minister
 of  Government  can  have  private
 visitors  and  a  private  life.  She  was
 a  guest;  she  was  bringing  the  ashes
 of  his  uncle.  It  had  nothing  to  do



 Mrs,  Svetiana
 Allelueva’s

 with  Government.  He  was  not  acting
 as  a  Minister  of  Government;  he
 was  acting  in  his  private  capacity.  He
 gave  her  hospitality.  He  and  his  wife
 looked  after  her.  Is  it  a  sin  if  a
 Minister  has  a  friend  or  a  guest’

 aft  विध्बननाथ  पारेप  (  सलेमपुर)  :

 श्रीमनू,  जैसा  कि  समाचार  पत्रों  में  प्रकाशित

 हुआ  है  कि  वैदेशिक  मंत्रालय  के  कुछ  भ्राफिसर

 स्विटज  रलैड  गये  और  स्वेतलाना  स्टालिन  से
 परामर्श  किया  और  वे  परामर्श  करके  भारत-
 बर्ष  लौठ  ाये,  मै ंजानना  चाहता  हूं  कि  इन
 झ्राफिसरों  ने  उनसे  जो  परामर्श  किया,  क्‍या
 उससे  वैदेशिक  मंत्रालय  के  मंत्रियों  को  श्रवगत
 करा  दिया  गया  है,  यदि  करा  दिया  गया  है
 तो  सरकार  की  उस  बारे  में  क्‍या  प्रतिक्रिया

 है
 ?

 Shri  M.  C.  Chagia:  In  order  to  leave
 no  doubt  in  my  mind  I  had  sent  on
 my  own  responsibility  an  officer  of  my
 Ministry  to  Switzerland  to  contact
 this  young  lady  so  that  I  should  know
 first-hand  what  her  reactions  were.  I
 want  to  assure  the  House  that  I  am
 satisfied  beyond  any  doubt  that  what
 I  have  stated  in  this  report  is  abso-
 lutely  correct,

 gir

 Shri  Nath  Pai  (Rajapur):  Before  I
 Proceed  to  ask  the  question  proper  I
 would  like  your  guidance  on  one  thing
 and  that  is  the  mysterious  process  by
 which  an  adjournment  motion  under-
 goes  kayakalpa  and  becomes  a  calling-
 attention  notice.  I  wanted  to  censure
 the  Government  for  its  culpable  lapse
 about  a  variety  of  matters  in  this
 regard.  Instead,  it  has  come  to  me
 as  a  calling-attention  notice.
 I  register  my  protest  against  it.  I  do
 not  know  how  an_  adjournment
 motion,  by  a  mysterious  process,
 becomes  a  call  attention  notice.

 Mr.  Speaker:  There  was  the  No-
 Confidence  Motion  only  yesterday.
 There  are  so  many  opportunities  to
 censure  the  Government.  This  is
 also  one  of  them.  After  all,  it  is  an
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 important  matter  and  I  wanted  to
 give  you  a  chance  here.

 Shri  Nath  Pai:  I  am  grateful  to
 you  for  giving  me  a_  chance  but  |
 have  a  right  which  is  better  than  a
 chance.

 This  Ministry  somehow  is  getting
 no  orious  about  its  lack  of  ability  to
 handle  affairs  where  women  are  con-
 cerned,  whether  it  is  Reita  Faria  or
 Svetlana  Stalin.  I  should  like  to  ask,
 though  he  has  said  that  categorically,
 decisively,  resolutely  and  emphati-
 cally  also,  in  spite  of  all  these
 adverbs  which  he  has  used,  whether
 it  is  not  a  fact  that  this  unfortunate
 lady  did  pathetically  plead,  not  for
 extension  of  visa—let  not  the  ex-
 Chief  Justice  of  Bombay  take  shelter
 behind  the  word  ‘asylum’  which  Mr.
 Vajpayee  used—and  ask  for  permis-
 sion,  not  once  but  repeatedly,  and
 did  write  letters  to  the  External
 Affairs  Ministry  requesting  for  per-
 mission  to  stay  in  India  and,  if  so,
 whether  the  request  was  also
 made  personally  to  the  Prime  Minis-
 ter  of  India  and  why  was  this  request
 dented  by  the  Government  of  India.
 Let  me  read  this:

 “It  has  now  been  established
 that  Madam  Svetlana  was  to  be
 in  contact  with  Mr.  Royal  at  the
 residence  of  a  Union  Minister.  At
 least  one  senior  civil  servant
 knew  Madam  Svetlana  intimately
 and  was  involved  in  making  ar-
 rangement  for  her  exit  from
 India.”

 May  I  know  whether  she  was
 scheduled  to  dine  with  a  senior  offi-
 cial  of  the  External  Affairs  Ministry
 on  the  day  she  made  her  departure?

 Sir,  I  would  not  like  to  take
 shelter  behind  raising  a  point  of
 order  to  claim  the  time  of  the  House.
 I  have  asked  very  clear  questions
 and  I  would  expect  him  to  be
 equally  clear  in  his  replies.

 Shri  M.  0.  Chagia:  She  did  not
 meet  or  dine  with  any  Indian  official
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 {Shri  M.  C.  Chagla]
 after  she  shifted  to  the  Soviet  Embas-
 sy  on  6th  Marck  morning.  It  is
 absolutely  incorrect  to  say  that  this
 lady  made  any  request  to  the  Exter-
 nal  Affairs  Ministry,  to  any  Minister
 or  to  the  Prime  Minister,  to  stay  on
 in  this  country.  Leave  aside  a
 pathetic  request  but  even  an  ordinary
 request  was  not  made.  4  have  said
 it  before  and  I  repeat  that  we
 extended  the  visa  and  there  was  no
 question  or  sugges:ion  that  she
 wanted  to  stay  on  in  India.

 Shri  Hem  Barua:  What  is  the
 difference?

 Shri  M.  0.  Chagla:  She  gave  her
 friends  to  understand  which  include
 Mr.  Dinesh  Singh  and  an  official  of
 the  External  Affairs  Ministry  that
 she  wanted  to  go  back  to  the  U.S.S.R.

 To  राम  सनोहर  लोहिया:  यह  बिलकुल
 गलत  बात  है  |

 Shri  M.  0.  Chagla:  Mr.  Dinesh
 Singh  was  under  that  impression
 when  she  left  his  house  and  went  to
 the  Soviet  Embassy.  It  came  to  him
 as  much  of  a  surprise  as  to  others,
 including  the  Soviet  Embassy,  when
 she  suddenly  disappeared  to  Rome  in-
 stead  of  going  back  to  Soviet  Union.
 Therefore,  this  charge  of  any  intention
 on  the  part  of  the  External  Affairs
 Ministry,  its  officers  or  Ministers,  is
 absolutely  false.

 Shri  Nath  Pai;  There  are  five  letters
 from  this  lady  to  the  Ministry  of  Ex-
 ternal]  Affairs.

 Shri  M.  C.  Chagla:  I  am  not  taking
 any  refuge  under  any  legal  concept  of
 ‘asylum’  or  ‘visa’.  I  want  to  state  the
 fact  that  she  expressed  70  desire  what-
 ever  to  continue  to  stay  in  this  coun-
 try.

 Shri  Nath  Pai:  What  about  these
 letters?

 Shri  M.  C.  Chagia:  It  is  absolutely
 false  suggestion  made  by  Mr.  Nath
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 Pai  that  at  Mr.  Dinesh  Singh’,  house
 she  was  brought  in  contact  with  any
 American  official,

 Shri  Nath  Pal:  It  is  from  the  Patriot.
 T  asked  about  the  letters.

 Shri  M.  C  Chagia:  I  hope  Mr.  Nath
 Pai  has  sufficient  detachment  and  im-
 partiality  and  will  not  accept,  as  gos-
 Pe]  truth,  anything  that  appears  in  the
 papers.

 Shri  Nath  Pai:  Particularly,
 Patriot.

 the

 st  wa e  द  वर्मा  (हमीरप्र)  :  यह
 जो  कहा  गय,  है  कि  पों  में  जो  कुछ  छपा  है,
 गलत  है।  तो  पल्लों  पर  यह  आ्रारोप  नहीं
 लगाया  जा  सकता  है।

 Shri  ™.  0.  Chagla:  Any  paper,  whe-
 ther  it  is  the  Hindustan  Times,  the
 Statesman,  the  Patriot  or  the  Times  of
 India—of  course,  the  Times  of  India
 is  not  being  published  now.  I  look  at
 all  the  four  papers  and  I  have  learnt
 during  the  years,  and  [I  hope  Mr.
 Nath  Pai  also  will  learn  during  the
 years,  not  to  accept  everything  that
 appears  in  the  papers.

 Shri  Surendranath  Dwivedy  (Kend-
 drapara):  About  letters,  he  has  not
 said  anything.

 Shri  Bal  Raj  Madhok  (South  Delhi):
 A  specific  question  was  put  about  five
 letters  that  were  sent.

 Shri  Nath  Pai:  I  beg  your  indul-
 gence.

 Mr,  Speaker:  On  the  letters?

 Shri  M.  C.  Chagia:  No  letters  were
 sent  by  her  to  the  External  Affairs
 Ministry.

 Shri  Nath  Pai:  Did  she  not  request
 the  Prime  Minister?  Did  she  plead
 with  the  Prime  Minister  for  permis-
 sion  to  stay  or  not?
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 Shri  M.  ©,  Chagia:  No,
 Shri  Baburao  Patel  (Shajapur):  It

 ‘was  said  by  the  External  Affairs  Min-
 ister  that  Svetlana  was  not  the  wife
 of  an  Indian  citizen.  This  matte:  has
 now  taken  a  very  romantic  and  co-
 lourful  complexion.  She  wag  the
 sweetheart  of  an  Indian  and  therefore
 the  matter  becomes  very  emotional  in
 that  case.  If  this  lady,  whose  husband
 died  in  Soviet  Russia,  came  to  ndia,
 she  naturally  became  our  guest  and
 she  was  treated  as  a  guest.  She  pro-
 bably  wanted  an  asylum  in  the  coun-
 try  and  she  approached  the  first  per-
 sons  whom  she  knew,  namely,  Mr.
 Dinesh  Singh  and  the  Prime  Minister.
 I¢  was  our  duty  to  give  her  some  sort
 of  an  asylum  because  we  know  what
 are  the  conditions  in  Soviet  Russia.  If
 some  one  comes  to  us,  out  of  sheer
 humanity  we  often  give  the  person  an
 asylum  and  protection.  It  is  quite
 obvious  from  the  discussion  that  took
 Place  in  this  House  that  this  protec-
 tion  was  denied.  It  is  also  quite  ob-
 vious  that  our  Government  became
 panicky;  our  Government  is  very
 much  concerned  about  what  Soviet
 Russia  thinks  of  us.  But  I  want  to
 know  one  thing.  What  is  the  reaction
 of  the  Government  to  this  attempted
 kidnapping  done  by  the  Americang  in
 India?  Do  we  allow  people  who  come
 to  our  country  as  guests,  Cr  even  as
 tourists,  to  be  kidnapped  by  Ameri-
 cans?  If  the  Americans  are  here  in  this
 country  for  this  purpose,  then  this  is
 a  shameful  business.  This  is  a  case
 of  kidnapping  and  not  of  mere  elope-
 ment.

 Mr.  Speaker:  The  hon.  Member
 may  conclude  now.

 Shri  Baburao  Patel:  This  is  a  case
 of  kidnapping,  somebody  who  has
 been  taken  away  from  our  country
 right  in  the  presence  of  our  officers.
 So,  I  want  this  question  to  be
 answered,

 Shri  M.  C.  Chagia:  It  is  not  correct
 that  she  was  the  guest  of  the  Gov-
 ernment  or  an  official  guest.  She
 came  on  a  private  visit,  on  a  private
 affair  which  concerned  herself  and
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 had  nothing  to  do  with  Government.
 She  applied  for  a  visa  in  the  ordinary
 course  in  our  Embassy  in  Moscow.  The
 visa  was  granted  und  she  came  tere
 as  any  Russian  or  a  foreigner  would
 do.  Therefore,  Government  had  no
 responsibility  whatever  towards  her.

 Secondly,  it  is  entirely  incorrect  to
 say  that  she  was  kidnapped  by  U.S.
 Embassy  or  by  American  authorities.
 As  I  said,  she  held  a  valid  passport,
 she  went  to  the  Embassy  and  she  got
 the  visa  as  any  other  person  having
 a  valid  passport  could  have  gone  and
 obtained  a  visa.  If  you  kidnap  8  per-
 son,  you  do  not  take  a  person  to  the
 Airport  and  let  her  be  there  fcr  one
 hour.

 Shri  H.  N,  Mukerjee  (Calcutta  North
 East):  Money  wag  supplied.

 Shri  M.  C.  Chagia:  It  is  perfectly
 true  that  the  United  States  Embassy
 or  officer  paid  for  her  ticket.  That  is
 correct.

 Mr.  Speaker:  Dr.  Ram  Manohar
 Lohia  has  given

 Shr;  H  N.  Mukerjee:  On  a  point  of
 propriety:

 A  question  has  been  asked  which
 you,  in  your  wisdom,  have  permitted,
 namely,  something  which  amounted
 virtually  to  kidnapping  hag  taken  place
 on  the  part  of  a  foreign  embassy  ope~
 rating  in  this  country.  The  hon.  Min-
 ister  says  that  a  foreign  embassy  had
 offered  money  to  a  foreign  national
 who  happened  to  be  our  guest,  at  least
 the  guest  of  a  Minister  of  Government,
 for  a  considerable  length  of  time.  Is
 it  open  to  any  guest  or  any  Indian  na-
 tional  for  that  matter  to  be  taken  away
 in  that  manner  by  foreign  embassies
 operating  under  our  damn  nose?

 2.39  hrs.

 RE.  MOTION  FOR  ADJOURNMENT

 Mr.  Speaker:  Dr.  Ram  Manohar
 Lohia  hag  moved  a  privilege  motion
 and  that  is  about  some  statement  made
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 [Mr.  Speaker}
 by  the  Prime  Minister,  about  dates
 and  all  that.  That  is  about  the  pre-
 sent  of  a  necklace,  dates  and  all  taat.
 It  will  be  difficult  for  the  Prime  Min-
 ister  to  give  that  here  and  now  e-
 cause  the  incident  happened  ten  years
 ago;  therefore,  she  would  take  a  little
 time  to  give  details  about  that,  i.e,
 when  it  was  Presented  and  all  that;
 she  will  do  it  in  due  course.

 Now  papers  to  be  laid  on  the  Table.

 32.40  hrs.

 sh  ag  लिमये  '(मुगेर)  :  उनको  पेश
 तो  करने  दीजिए  1

 Shri  Surendranath  Dwivedy  (Kend-
 rapara):  If  it  is  a  privilege  motion....

 Mr.  Speaker:  That  is  why  I  have
 said  that  it  is  not  a  privilege  motion.
 The  dates  will  be  given.  It  is  not  a
 privilege  motion.  I  do  not  accept  it
 as  a  privilege  motion.

 Shri  Surendranath  Dwivedy:  I  want
 to  understand  it.  As  you  have

 Mr,  Speaker:  It  is  not  a  privilege
 motion  at  all.

 Shri  Surendranath  Dwivedy:  You
 had  stated  that  Dr.  Ram  Manohar
 Lohia  had  given  notice  of  a  motion  of
 privilege

 Mir,  Speaker:  It  is  not

 Shri  Surendranath  Dwivedy:  Then,
 what  is  it?

 Mr.  Speaker:  I  do  not  accept  it  as  a
 privilege  notice.  But  J  have  given  the
 information  to  the  House.

 शी  हकम  म्  कछवाय  (उज्जेन)  :

 मालूम  तो  पड़े  कि  क्या  चीज़  है  ।

 Shri  A.  B.  Vajpayee  (Balrampur):
 Either  it  is  a  privilege  motion  or  it
 is  not.

 Mr,  Speaker:  It  is  not.  I  have  oaly
 been  saying  that  if  some  inaccuracies
 Or  any  such  things  are  there,  the  ae-
 tails  will  be  given  after  verification
 because  thig  incident  occurred  about
 ten  years  ago.
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 Now,  Papers  to  be  Laid  on  the
 Table.

 Bo  रास  मनोहर  लोहिया  (कन्नौज)  :
 तारीखों  की  गलती  की  बात  नहीं  है।  यह
 झौर  कई  बात  है  1

 थ्री  मधु  लिसये  :  पेश  तं।  करने  दीजिए  t

 32.4l  hrs.

 PAPERS  LAID  ON  THE  TABLE
 Auprr  Report,  APPROPRIATION

 AccOUNTS,  ETC.

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers:—

 (l)  Audit  Report,  Railways,  ‘1967,
 under  article  5(l)  of  the
 Constitution.  [Placed  in  Lib-
 rary,  see  No,  LT-4/67].

 Appropriation  Accounts,  Rail-
 ways,  for  1965-66,  Part  I—
 Review.  [Placeq  in  Library,
 see  No.  LT-5/67].

 (3)  Appropriation  Accounts,  Rail-
 ways,  for  1965-66,  Part  II—
 Detailed  Appropriation  Ac-
 counts,  {Placed  in  Library,
 see  No.  LT-6/67].

 (4)  Block  Accounts  (including
 Capital  Statements  comprising
 the  Loan  Accounts),  Balance
 Sheets  and  Profits  and  Loss
 Accounts,  Railways,  for  1965-
 66.  [Placed  in  Library,  see
 No.  LT-7/67)J.

 Minrmum  WaceEs  (CENTRAL)  AMEND~
 MENT  RULES,  ETC,

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N.  Mishra):  On
 behalf  of  Shri  Jai  Sukh  Lal  Hathi,  I
 beg  to  lay  on  the  Table—

 (l)  A  copy  of  the  Minimum
 Wages  (Central)  Amendment
 Rules,  1967,  published  in
 Notification  No.  G.S.R.  288  in
 Gazette  of  India  dated  the
 25th  February,  1067,  under

 (2  4
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 section  30A  of  the  Minimum
 Wages  Act,  1948,  [Placed  in
 Library,  see  No.  LT-8/67].

 (2)  A  copy  of  Notification  No.
 S.O.  726  published  in  Gazette
 og  India  dated  the  4th  March,
 ‘1967,  under  sub-section  (3)
 of  section  40  of  the  Industrial
 Disputes  Act,  1947,  adding
 ‘Iron  Ore  Mining’  to  the  First
 Schedule  to  the  saiq  Act.
 [Placed  in  Library,  see  No.
 LT-9/67}.

 NoTIFICATIONS  UNDER  INDIAN  TELE-
 GRAPHS  ACT.

 The  Minister  of  State  in  the  Minis-
 try  of  Parliamentary  Affairs  and  Com-
 munications  (Shri  I.  K.  Gujral):  On
 behalf  of  Dr.  Ram  Subhag  Singh,  I
 beg  to  lay  on  the  Table—
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 tion  (5)  of  section  7  of  the
 Indian  Telegraph  Act,  885:—

 (i)  The  Indian  Telegraph  (Sixth
 Amendment)  Rules,  ‘1966,
 published  in  Notification  No.
 G.S.R.  827  in  Gazette  of
 India  dated  the  3rd  Decem-
 ber,  1966.

 The  Indian  Telegraph  (First
 Amendment)  Rules  ‘1967,
 published  in  Notification
 G.S.R.  364  in  Gazette  of
 India  dateg  the  llth  Febru-
 ary,  1967.  [Placed  in  Lib-
 rary,  see  No.  LT-20/67].

 Qi)

 (2)  The  following  statements
 showing  the  action  taken  by
 the  Government  on  various
 assurances,  promises  and
 undertakings  given  by  the
 Ministers  during  the  various

 (l)  A  copy  each  of  the  following  Sessions  of  Third  Lok
 Notifications  undey  sub-sec-  Sabha: —

 (i)  Statement  No.  I  and  Supple-  Sixteenth  Session,  1966.
 mentary  Statement  No,  I.

 (ii)  Supplementary  Statement  Fifteenth  Session,  ‘1966,
 Nos.  II,  III  and  IV.

 (iii)  Supplementary  Statement  Fourteenth  Session,  1966,
 Nos.  VII  and  VIII.

 [Placed  in  Library,  see  No.  LT-  21/67).
 (iv)  Supplementary  Statement

 Nos,  IX  and  X.  Thirteenth  Session,  1965.
 (v)  Supplementary  Statement

 No.  XI.  Twelfth  Session,  1965.
 (vi)  Supplementary  Statement

 No.  XVI.  Eleventh  Session,  1965.
 (vii)  Supplementary  Statement

 No.  XVII.  Tenth  Session,  1965,
 {Placed  in  Library,  see  No.  LT-22/67}.

 (viii)  Supplementary  Statement
 No.  XVII.  Ninth  Session,  1964,

 (ix)  Supplementary  Statement
 No.  XXIV.  Seventh  Session,  ‘1964.

 [Placed  in  Library,  see  No.  LT-23/67].

 Shri  S.  M.  Banerjee  (Kanpur):  I  siong  of  Third  Lok  Sabha.  I  want  to
 have  some  submissions  to  make  in  take  this  opportunity  to  raise  two
 regard  to  item  6  (2)  on  the  Order
 Paper  which  relates  to  fourteen  state-
 ments  showing  the  action  taken  by
 Government  on  various  assurances,
 promises  and  undertakings  given  by
 the  Ministers  during  the  various  Ses-

 points.

 A  solemn  assurance  was  given  by
 the  late-lamented  Prime  Minister  of
 this  country,  Shri  La]  Bahadur  Shastri
 that  jeeps  would  be  withdrawn  from
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 {Shri  8.  M.  Banerjee]
 the  community  development  blocks
 within  two  months.  Fourteen  months
 have  passed  and  that  assurance  has
 not  been  fulfilled.  My  information  is
 that  all  these  jeeps  of  the  community
 development  blocks  which  were  to  be
 withdrawn  were  only  kept  for  the
 general  elections  for  the  use  of  the
 ruling  party.  I  would  like  to  know
 what  has  happened  to  that  assurance.

 The  second  assurance  was  this.
 When  my  hon.  friend  Shri  Madhu
 Limaye  and  others  raised  certain  very
 pertinent  questions  about  the  black
 deeds  of  Amin  Chand  Pyarelal’s  in
 which  two  Cabinet  Ministers  were
 said  to  have  been  involved  and  sug-
 gested  that  a  commission  ghould  be
 appointed,  an  assurance  wag  given  in
 this  House  that  there  would  be  a  pro-
 Per  inquiry  into  the  conduct  of  this
 particular  firm  including  the  Minis-
 ters.’

 I  would  like  to  know  from  the
 Prime  Minister  or  the  Deputy  Prime
 Minister  or  the  Minister  what  has
 happened  to  those  two  assurances,

 Mr.  Speaker:  I  do  not  think  that
 he  has  the  information  now.  This
 item  is  only  Papers  to  be  Laid  on  the
 Table.

 Shri  I.  K.  Gujral:  I  would  only
 clarify  two  points  which  would  per-
 haps  satisfy  the  hon.  Member,  94
 per  cent  of  the  assurances  given  on
 the  floor  of  this  House  has  been  im-
 plemented.  It  is  the  practice  jn  this
 House  that......

 Shri  8.  M.  Banerjee:  I  am  asking
 about  those  which  have  not  been  im-
 plemented.

 Shri  I.  K.  Gujral:  Let  me  complete
 what  I  wag  going  to  say.  It  is  the
 practice  in  this  House  that  after  the
 Papers  are  laid  on  the  Table,  they  go
 to  the  Assurances  Committee  and  the
 hon.  Member  will  have  a  right  to
 question  al)  this  there.

 The  third  point  that  I  woulq  like
 to  sumbit  is  that  this  Department  has
 suffered  a  setback.  On  the  7th  of
 November  last,  the  Talkatora  Barracks

 *ware  set  on  fire  at  the  time  of  the
 damonstration,  and  the  records  relat-
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 ing  to  the  Assurances  Implementation
 Section  of  my  Department  were  des-
 troyed  there.  We  are  now  recons-
 tructing  them,

 Shri  M.  Banerjee:  It  is  a  very
 serious  matter,

 My,  Speaker:  Now,  there  should  be
 nothing  more.  Let  us  go  to  the  next
 item
 NorirICATION  UNDER  REPRESENTATION

 or  Tx  Prorts  Act
 The  Minister  of  Law  (Shri

 Govinda  Menon):  I  beg  to  lay  on
 the  Table—

 re)  A  copy  each  of  the  follow-
 ing  Notifications  under  sub-
 section  (3)  of  Section  28  of
 fhe  Representation  of  the
 People  Act,  1950:—

 (i)  The  Registration  of  Elec-
 tors  (Amendment)  Rules,
 1966,  published  in  Notifica-
 tion  No.  GS.R,  3874  in
 Gazette  of  India  dated  the
 i5th  December,  ‘1966,

 (ii)  The  Registration  of  Elec-
 tors  (Second  Amendment)
 Rules,  968,°  published  in
 Notification  No.  G.S.R,  3963
 in  Gazette  of  India  dated  the
 24th  December,  1966,

 [Placed  in  Library,  see  No.
 LT~24/67}.

 (2)  A  copy  of  the  Conduct  of
 Elections  (Second  Amend-
 ment)  Rules,  1966,  published
 in  Notification  No.  G.S.R.
 3875  in  Gazette  of  India
 dated  the  l5th  December,
 1966,  under  sub-section  (8)
 of  section  68  of  the  Repre-
 sentation  of  the  People  Act,
 95i.  [Placed  in  Library,  see
 No.  LT-24/67],

 Report  or  Commurrez  on  Brodp-
 CASTING  AND  INFORMATION  MEDIA
 The  Deputy  Minister  in  the  Minis-

 try  of  Information  and  Broadcasting
 (ghrimati  Nandini  Satpathy):  On
 behalf  of  Shri  K.  K.  Shah,  Minister
 of  Information  and  Broadcasting,  I
 beg  to  lay  on  the  Table—

 res)  A  copy  of  the  statement
 showing  decisions  taken  on
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 further  recommendations  (in-
 cluding  those  which  have
 been  either  partly  accepted,
 accepted  in  a  modified  form
 or  rejected  of  the  Committee
 on  Broadcasting  and  Infor-
 mation  Media  relating  to
 Radio  and  Television,  [Piaced
 in  Library,  see  No,  LT-25/67]

 (2)  A  copy  of  the  Report  of  the
 Committee  on  Broadcasting
 and  Information  Media  on
 Press  Information  and  Pub-
 licity,  [Placed  in  Library,  see
 No,  LT-26/67].

 ANNUAL  Report  or  CxznTRAL  WARE-
 HOUSING  CORPORATION,  ETC.

 The  Minister  of  Sta:e  in  the  Minis-
 try  of  Food,  Agriculture,  Commu-
 nity  Development  and  Cooperation
 (Shri  Annasahib  Shinde):  I  beg  to
 lay  on  the  Table—

 reo)  A  copy  of  Annual  Report  of
 the  Central  Warehousing  Cor-
 poration  for  the  year  ‘1965-68,
 along  with  Annual  Accounts
 and  the  Audit  Report  thereon
 under  sub-section  .  (11)  of
 section  3l  of  the  Warehous-
 ing  Corporations  Act,  1962.
 [Placed  in  Library,  see  No.
 LT-27/67}.

 (2)  A  copy  of  the  Rice-Milling
 Industry  (Regulation  and
 Licensing)  Amendment  Rules,
 1967,  published  in  Notifica-
 tion  No,  G.S.R.  87  in  Gaz-
 ette  of  India  dated  the  ilth
 February,  1967,  under  sub-
 section  (4)  of  section  22  of
 the  Rice-Milling  Industry
 (Regulation)  Act,  ‘1958.
 [Piaced  in  Library,  see  No.
 LT-28/67},

 (8)  A  copy  of  the  Central  Ware-
 housing  Corporation  (Am-
 endment)  Rules,  1967,  pub-
 lished  in  Notification  No.
 G.S.R,  56  in  Gazette  of  India
 dated  the  I4th  January,  1967,
 under  sub-section  (3)  of  sec-
 tion  4l  of  the  Warehousing
 Corporations  Act,  3964.
 [Placed  in  Library,  see  No.
 LT-29/87},

 PHALGUNA  30,  3888  (SAKA)  Papers  Laid  524

 (4)  A  copy  of  Notification  No.
 GS.R.  83i  published  in
 Gazette  of  India  dated  the
 3rd  December,  1966,  making
 certain  amendments  to  the
 Food  Corporations  (Eighth
 Amendment)  Rules,  1966,
 under  sub-section  (3)  of  sec-
 tion  44  of  the  Food  Corpora-
 tions  Act,  1964.  [Placed  in
 Library,  see  No,  LT-30/67].

 (5)  A  copy  each  of  the  follow-
 ing  Notifications  under  sub-
 section  (6)  of  section  8  of
 the  Essential  Commodities
 Act,  955:—

 (i)  The  Fertiliser  (Control)
 First  Amendment  Order,
 1967,  published  in  Notifica-
 tion  No.  G.S.R,  25  in  Gaz-
 ette  of  India  dated  the  28th
 Janvary,  1967,

 (ii)  The  Vegetable  Oil  Products
 Control  (Amendment)
 Order,  1967,  published  in
 Notification  No,  G.S.R.  55
 in  Gazette  of  India  dated
 the  4th  February,  1987,

 (Placed  in  Library,  see
 LT-3/67].

 (6)  A  copy  of  Notification  No.
 S,O,  3882  published  in  Gaz-
 ette  of  India  dated  the  17th
 December,  1966,  issued  under
 section  4  of  the  Agricultural
 Produce  Cess  Act,  1940.

 {Placed  in  Library,  see  No,  LT-
 32/67].

 No.

 REGISTRATION  OF  ForEIGNERS  (Exemp-
 TION)  AMENDMENT  ORDER,  RIC.

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  है,  8.
 Ramaswamy):  On  behalf  of  Shri
 Vidya  Charan  Shukla,  the  Minister
 of  State  in  the  Ministry  of  Home
 Affairs,  I  beg  to  lay  on  the  Table—

 (l)  A  copy  of  the  Registration  of
 Foreigners  (Exemption)  Am-
 endment  Order,  i967,  pub-
 lished  in  Notification  No,
 G.S.R.  334  in  Gazette  of  India
 dated  the  lith  March,  1987,
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 {Shri  K.  S.  Ramaswamy]
 under  section  6  of  the  Regis-
 tration  of  Foreigners  Act,  1939.

 [Placed  in  Library.  See  No,  LT-
 33/67].

 (2)  A  copy  of  the  Ministers’
 (Allowances,  Medical  Treat-

 ment  and  other  privileges)
 Fourth  Amendment  Rules,
 1966,  published  in  Notifica-
 tion  No,  GSR,  3972  in
 Gazette  of  India  dated  the *  17th  December,  1966,  under
 sub-section  (2)  of  section  ]
 of  the  Salaries  and  Allow-
 ances  of  Ministers  Act,  1952.

 [Placed  in  Library.  See  No,  LT-
 34/67].

 (3)  A  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (2)  of  section  3  of  the
 All  India  Services  Act,  95:—

 (i)  The  All  India  Services
 (Leave)  Second  Amend-

 ment  Rules,  1966,  publish-
 ed  in  Notification  No.
 G.S.R,  94  in  Gazette  of
 India  dated  the  l7th  De-
 cember,  1966,

 (ii)  The  Indian  Police  Service
 (Probation)  First  Amend-

 ment  Rules,  ‘1967,  published
 in  Notification  No,  G.S.R.
 67  in  Gazette  of  India
 dated  the  2lst  January,
 1967,

 The  Indian  Administrative
 Service  (Probation)  First
 Amendment  Rules,  1967,
 published  in  Notification
 No.  G.S.R,  0i  in  Gazette
 of  India  dated  the  28th
 January,  1967,

 The  Indian  Police  Service
 (Probation)  Second  Amend-
 ment  Rules,  1967,  published
 in  Notification  No,  G.8.R.
 02  in  Gazette  of  India
 dated  the  28th  January,
 1967.

 {Placed  in  Library.  See  No.  पा
 LT

 (iii)

 (iv)
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 MOTION  OF  THANKS  ON  THE
 PRESIDENT’S  ADDRESS

 Mr,  Speaker:  Shri  Hanumanthalya
 to  move  his  motion,

 Shri  N.  Sreekantan  Nair  (Quilon):
 What  about  the  amendments?  When
 will  they  be  allowed  to  be  moved?
 What  is  the  procedure?

 Mr,  Speaker:  After  the  motion  is
 moved  and  seconded,  the  amendments
 tabled  will  be  taken  up.

 Shri  Hanumanthaiya
 Sir,  I  move:

 “That  an  Address  be  presented
 to  the  President  in  the  following
 terms:—

 ‘That  the  Members  of  Lok
 Sabha  assembled  in  this  Session
 are  deeply  grateful  to  the  Presi-
 dent  for  the  Address  which  he
 has  been  pleased  to  deliver  to
 both  Houses  of  Parliament  assem-
 bled  together  on  the  780  March
 967’.”

 (Bangalore):

 In  the  ordinary  course,  this  Motion
 should  have  come  up  first  for  discus-
 sion.  For  some  reason  or  other,  a  no-
 confidence  motion  came  up  for  discus-
 sion  on  the  question  of  Rajasthan
 earlier.  Many  a  time  when  the  tem-
 perature  is  too  high  in  Delhi,  loo
 comes  from  the  desert  side—Rajasthan
 side.  After  the  loo  subsidies,  the  cli-
 mate  in  Delhi  becomes  tolerable;  the
 temperature  comes  down.  I  hope
 after  the  loo  like  motion  of  no-confi-
 dence  has  been  so  thoroughly  discus-
 sed  and  voted  upon,  there  is  cooler
 climate  for  discussing  our  national
 problems,

 The  President’s  Addregs  is  ceremo-
 nial.  In  fact,  it  has  got  more  impor-
 tance,  more  sanctity  than  any  ordi-
 nary  motion  or  ordinary  discussion.
 The  framers  of  the  Constitution  have
 deliberately  done  so.  Many  of  us  here
 have  participated  in  the  framing  of
 the  Constitution.  It  is  with  serious-
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 ness  and  sanctity,  devoid  of  all  pre-
 judices,  political  and  personal,  that  we
 have  to  discuss  the  Address  given  to
 us  by  the  President.  It  is  on  this
 occasion  that  we  have  to  rise  above
 all  party  politics  and  all  personal
 predilictions  to  discuss  dispassionately
 and  with  true  patriotic  spirit  the
 problems  of  the  country.

 The  general  election  was  held  and
 as  the  President  said,  and  the  Prime
 Minister  has  also  said  in  her  press
 statement  and  broadcast,  this  is  the
 biggest  election  that  has  ever  been
 held  since  we  are  the  biggest  demo-
 cracy  in  the  world.  Before  the  elec-
 tion,  for  about  a  year  conditions  were
 60  violent  everywhere  in  India—there
 were  demonstrations,  there  were  strik-
 es,  there  were  firings,  there  were
 Aeaths—that  many  people  in  editorials
 or  in  statements  from  Opposition  lea-
 ders  as  well  as  Congress  leaders,  ap-
 prehended  whether  elections  could  be
 held  at  all  in  that  violent  atmosphere.
 I  must  be  grateful  for  this  that  the
 leaders  of  the  Opposition  as  wel]  as
 of  the  Congress  rose  to  the  occasion,
 and  the  general  elections—minor  un-
 happy  incidents  apart—were  he'd  and
 field  successfully  and  impartially.

 We  have  the  result  of  the  elections.
 {t  is  no  use  going  on  importing  our
 own  interpretations  into  the  result  of
 the  elections.  The  hard  facts  are
 there.  The  Congress  is  in  power  at
 the  Centre  and  in  many  States.  I  am
 very  happy  that  there  are  other  Sta-
 tes  in  which  non-congress  Ministries
 are  in  office.  Here  is  an  opportunity
 afforded  to  us,  whether  to  the  Opposi-
 tion  or  to  the  government  parties,  to
 behave  with  responsibility  and  de-
 corum  and  to  see  that  anything  that
 we  say  here  may  not  have  adverse
 repercussions  on  our  own  parties
 elsewhere.  This  sobering  influence  is
 the  best  guarantee  for  running  our
 democracy  smoothly.

 After  the  general  elections,  I  was
 very  happy  to  read  in  the  papers  that
 the  Prime  Minister,  very  graciously
 and  with  all  the  goodwill  in  the  world,
 congratulated  the  Chief  Ministers  who
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 did  not  belong  to  the  Congress.  Only
 she  did  not  take  much  notice  of  the
 Congress  Chief  Ministers,

 Shri  N.  C.  Chatterjee  (Burdwan):
 Rightly  so.

 Shri  Hanumanthaiya;  That  shows
 the  Prime  Minister's  anxiety,  over-
 anxiety  I  should  say,  to  see  that  she
 extended  her  co-operation  with  the
 best  of  will,  with  the  best  spirit  of
 co-operation,  so  that  this  democracy
 can  work  smoothly  and  this  nation
 can  progress  speedily.

 I  must  acknowledge  that  the  DMK
 leader  in  Madras  made  a  very  graceful
 gesture,  a  very  co-operative  gesture,
 when  he  said  that  the  Deputy  Speaker-
 Ship  should  go  to  the  opposition  party,
 or  the  Congress  Party,  as  the  case  may
 be.  The  Prime  Minister  and  the
 Government  of  India  were  not  lagging
 behind  in  deeds,  not  merely  in  words,
 in  responding  to  the  wishes  of  the
 Opposition,  when  they  took  the  extra-
 ordinary  step  of  cancelling  the  lame
 duck  session  of  the  last  Parliament
 which  had  been  summoned.

 Shrj  8.  Kandappan  (Mettur):  What
 happened  in  Madras  to  our  graceful
 gesture?

 Shri  Hanumanthaiya:  That  is  for
 you  and  the  Madras  Congress  Party
 to  decide,

 Shri  8.  Kandappan:  Your  party  has
 not  responded  gracefully.

 Shri  Hanumanthaiya;  That  was  the
 extraordinary  step  taken  by  the  Prime
 Minister,  nd  I  very  much  wish  that
 the  same  spirit  had  pervaded  the
 choice  of  the  Speaker.  May  be  the
 Opposition  parties  were  too  demand-
 ing,  may  be  we  could  have  had  more
 discussions  on  the  subject  with  the
 leaders  of  the  Opposition  parties.
 But  it  is  only  one  instance  against
 several  which  show  that  the  Prime
 Minister  and  the  leaders  of  the  Oppo-
 sition  parties  have  the  psychology,
 have  the  anxiety,  to  co-operate  with
 one  another,  That  is  a  good  augury
 for  the  five  years  of  lease  of  life  that
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 {Shri  Hanumanthaiya]
 the  people  have  given  to  each  one
 of  us.

 The  prob.em  which  deserves  our
 utmost  consideration  is  that  of  econo-
 mic  stagnation.  We  may  call  it  by
 the  name  of  mflation,  we  may  call  it
 by  the  name  of  high  prices,  we  may
 call  it  by  the  name  of  falling  of  pro-
 duction  in  the  field  of  agriculture  and
 industry,  But  the  comprehensive
 term  is  economic  stagnation.  The
 President’s  Address  and  the  speech
 80  realistically  and  truthfu.ly  deliver-
 ed  by  the  Deputy  Prime  Munster
 yesterday  do  not  hide  facts.  We  have
 taken  everyone  in  the  country  into
 confidence  to  show  what  is  the  r.al
 state  of  our  affairs  so  far  as  our  eco-
 nomy  is  concerned.

 I  painfully  went  through  all  the
 amendments  that  have  been  sent  by
 Members  of  the  Opposition  parti.s.
 They  have  sent  moie  tnan  200  amend-
 ments,  but  I  find  not  one  amongst
 these  amendments  which  suggests  a
 remedy,  courageously  suggests  a  re-
 medy.  Every  amendment  seeks  to
 confer  some  rise  0:  wages,  some  sub-
 sidy  or  some  other  benefit  on  the  peo-
 ple,  hardly  rea.ising  that  all  this  has
 to  be  paid  out  of  the  national  income,
 national  production,  and  _  that  can
 only  be  done  by  hard  work,

 We  talk  of  minimum  wages,  and  in
 season  and  out  of  season  we  are  pam-
 pering  the  salaried  classes,  whether  it
 is  in  the  private  sector  or  the  public
 sector,  that  their  emoluments  are  not
 sufficient,  that  their  allowances  are
 not  sufficient,  Tt  ve,  I  grant,  but  at
 the  same  time  should  we  not  think
 for  a  moment  that  before  we  pay,
 there  must  be  the  pay  packet.  Nobody
 is  thinking  in  terms  of  minimum  work
 to  be  put  in  by  the  worker  in  the
 Office  and  the  factory  and  the  field.

 shri  N.  Sreekantan  Nair:  Are  you,
 ag  the  Congress  Party,  against  mini-
 mum  wages  as  such?

 Shri  Hanumanthaiya;  f  you  follow
 me,  you  will  see  that  there  is  hardly

 ‘any  difference  between  you  and  me.
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 Shri  N.  Sreeksntan  Nair:  I  know
 that.

 Shri  Hanumuothaiya;  Even  as  we
 subscribe  to  the  principal  of  minimum
 wages,  every  onu  of  us,  if  We  are  ६०
 be  truly  patriotic  in  the  sense  ot  serv-
 ing  ine  country  effectively,  have  to
 insist  on  minimum  work  whether  it  is
 in  the  field  or  tne  factory.

 The  inflationary  spiral  has  gone
 very  high.  I  vi"  tel’  you  today,  not
 because  [J  am  a  Congressman  but  be-
 cause  ३  am  an  snaan  ang  a  Member
 of  Parliament,  responsibility  for  it  33
 not  only  that  ot  the  Government,  but
 also  tnat  of  the  Opposition,  very
 time  there  was  4%  strike,  many  of  tne
 Opposition  Memb.rs  and  parties  went
 on  eggng  them,  supporting  them,  wwe
 respective  of  the  money  available  in
 the  coffers  of  the  Government  or  in-
 dust:y.  The  national  income  was  no
 consideration,  The  saysng  was:  beg,
 borrow  or  steal,  and  pay  us  more.
 Tne  result  35  that  today  the  prices
 have  gone  so  high  that  our  very  eco-
 nomy  has  come  to  a  standstili,  or  has
 begun  to  make  a  reverse  progress.
 Who  has  thought  about  it?

 ‘The  currency  tkat  was  in  circulation
 in  1939,  just  before  the  world  war,
 was  hardly  Rs.  200  crores.  When  we
 attained  independence  and  the  Con-
 gress  Governments  took  over,  the
 money  in  circulation  came  to  about
 Rs,  1,200  croces,  «rd  from  there  the
 responsibility  of  the  Congress  organi-
 sation  begins.  Now  we  have  more
 than  Rs,  4,200  crores  of  money  था  cir-
 culation,  notes  and  coins  all  put  toge-
 ther.  You  may  call  it  deficit  financing
 or  you  may  call  at  inflation,  or  by  any
 other  mame.  But  this  was  necessitat-
 ed  partly  by  contir.uous  strikes  in  the
 public  and  private  sectors.  Nobody
 thought  whether  these  increased  pay-
 ments  without  corresponding  produc-
 tion  would  lang  us  in  trouble,  nobody
 thought  about  it.

 Shri  M,  R.  Masani  (Rajkot):  We  did.

 Shri  Hannnanthatya:  Everybody
 thought  of  pleesing  the  voter,  20  that
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 at  the  general  election  they  might  get
 votes,

 Shri  Nambiar  (Tiruchirapalli):  Mr.
 Hanumanthaiya  is  criticising  the  Gov-
 ernment  vehemently,  more  than  the
 Opposition  itself.  It  is  welcome,

 Shri  Hanumanthaiya;  No,  Sir.  Mr.
 Nambiar  is  so  strong  in  arguments
 and  in  mental  ality  that  he  does  not
 require  my  advocacy.  I  am  revealing
 facts,  We  had  to  60  these  things  be-
 cause  we  had  to  maintain  law  and
 order,  we  had  to  maintain  peace,  We
 had  to  pay  the  price  because  of  the
 pressure  the  Opposition  parties  and
 some  Members  exerted  in  the  labour
 field.

 In  the  month  of  September  I  was
 in  London.  There  was  a  similar  crisis
 there.  Mr.  Wilson,  who  is  the  leader
 of  the  Labour  Party,  took  the  stand
 of  wage  and  price  freeze.  It  must  be
 said  to  the  credit  of  the  Labour  Party,
 which  is  a  labour  organisation,  that
 its  executive  and  Conference  ratified
 the  policy  of  price  freeze  and  wage
 freeze,

 Shri  N,  Sreekantan  Nair:  There  was
 price  freeze  also,  not  wage  freeze
 alone.  Why  don’t  you  remember  that?
 Why  don’t  your  party  try  to  freeze
 prices  here?

 38  hrs.

 Shri  Hanumanthaiya:  I  am  glad  that
 Mr,  Sreekantan  Nair  has  come  out
 with  the  suggestion.  Whether  it  is
 wage,  which  is  your  field,  or  whether
 it  is  price,  which  is  the  field  of  our
 Treasury  Benches,  let  us  co-operate
 together  and  see  that  these  two  fac-
 tors  behave  and  oehave  properly,  for
 the  national  good.  It  is  not  a  stunt;
 it  is  not  a  matter  of  pleasing  one
 sector  or  the  other;  it  is  not  a  question
 of  popularity.  It  is  a  question  of
 survival.  Prices  have  risen  and
 poor  officials  and  other  salarised
 people  have  been  affected.  Only
 recently  at  the  time  of  the  general
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 elections  several  State  Governments
 had  to  pay  a  little  more  dearness
 allowance  than  they  were  paying.
 The  State  Governments  had  to  pay  at
 increased  rates  of  dearness  allowance,
 which  increased  their  budget  expendi-
 ture  all  over  India  in  the  Centre  by
 00  crores.  Do  you  realise  that  00
 crores  means  Rs.2  per  capita  payment
 by  every  Indian  for  thig  purpose?
 Have  you  ever  thought  of  any  per
 capita  increase  in  the  field’  of  produc-
 tion?

 Shri  M.  Banerjee  (Kanpur):  Have
 you  thought  about  prices?

 Shri  Hanumanthaiya:  Mr.  Banerjee
 is  an  economist  and  he  knows.  He  is
 a  good  worker.  He  knows  that  the
 prices  and  wages  go  together.  You
 cannot  allow  prices  to  run  away  and
 hold  down  the  wages;  nor  is  it  possi-
 ble  to  do  the  reverse.  It  is,  therefore,
 that  I  appeal  to  him  in  the  true  spirit
 of  co-operation  with  which  he  has
 launched  his  parliamentary  career,  to
 co-operate  in  solving  this  prob]  of
 wages  and  prices.

 Shri  S.  M.  Banerjee:  You  hold  the
 prices  down;  do  not  go  on  saying  about
 the  dearness  allowance.  It  is  a  vici-
 ous  circle  I  agree.  But  unless  the
 prices  come  down,  the  employees  will
 demand  more  DA.

 Mr.  Speaker:  If  Mr.  Hanumanthaiya
 were  to  address  the  Chair,  the  con-
 troversy  across  will  be  a  little  less.

 Shri  Hanumanthaiya:  I  obey  the
 Chair.  Wise  and  experienced  as  you
 are,  Sir,  you  will  see  that  there  is  a
 consensus  of  opinion  between  the
 opposition  and  the  Government  on
 this  question,  namely,  make  the  eco-
 nomy  march  towards  progress  and
 Prosperity.  We  all  say  wages  and
 prices  have  to  be  held  together.

 The  }'resident  has  made  a  reference
 to  the  Administrative  Reforms  Com-
 mission,  The  late  Prime  Minister,  Lal
 Bahadur  Shastri  replying  to  a  debate
 on  the  no-confidence  motion  on  26th
 August,  965  made  a  statement  that
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 (Shri  Hanumanthaiya}
 people  often  said  that  we  had  been
 lacking  in  the  proper  implementation
 of  our  programmes  and  policies.  He
 continued  that  there  were  various
 study  groups  but  he  felt  that  they
 were  patch  works  and  that  all  those
 small  efforts  were  not  going  to  meet
 the  situation.  He  was  of  the  opinion
 that  taere  should  be  a  highpower
 commission  to  go  into  this  matter.  He
 put  his  fingers  on  the  right  spot  when
 he  found  the  deficiencies  in  the  matter
 of  implementation,  that  is,  in  our  ad-
 ministrative  practices.  Therefore,  he
 appointed  a  high  level  commission,
 Our  present  Prime  Minister  was  80
 conscious  of  the  problem  that  in  her
 very  first  address  io  the  nation  on  the
 radio  she  said  that  in  economic  deve-
 lopment  as  in  other  fields  of  national
 activity  there  was  a  certain  gap  bet-
 ween  intentions  and  action  and  to
 bridge  this  gap  we  should  boldly  adopt
 whateve:  far  reaching  changes  in  the
 administration  might  be  found  neces-
 sary;  we  must  introduce  new  organi-
 sational  patterns  and  modern  tools
 and  techniques  of  management  and
 administration.  She  said  that  we
 should  instil  into  the  governmental
 machinery  greater  efficiency  and  a
 sense  of  urgency  and  make  it  more
 responsible  to  the  needs  of  the  people.
 In  another  speech  in  Parliament,  there
 is  an  inspiring  passage  wherein  she
 says  that  what  she  wanted  were  not
 ordinary  changes  but  revolution  in  the
 administrative  system  without  which
 no  enduring  charge  could  be  brought
 about  in  any  field  Mrs,  Gandhi  said
 that  the  patterns  of  administration
 were  designed  when  the  Government’s
 main  business  was  to  keep  law  and
 order;  they  were  not  adequate  for  the
 challenges  the  country  faces  today.
 The  system  of  Government  was  devis-
 ed  in  order  to  keep  peace  in  the  coun-
 try;  it  was  merely  a  question  of  pro-
 tecting  the  lives  and  property.  Now
 it  is  a  question  of  making  progress
 from  development  to  development.  It
 is  the  question  of  economic  develop-
 ment.  In  the  old  days  the  work  of
 Government  was  primarily  that  of  the
 police  and  the  magistrate.  Today,  it

 .
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 is  the  work  of  a  welfare  State.  It  is
 the  work  of  the  engineer,  the  techno-
 crat  and  the  representatives  of  the
 people  who  give  the  necessary  ideas
 as  to  what  are  the  requirements  of  the
 country  and  the  needs  of  the  people.

 Now,  this  commission  has  been  able
 to  comimand  good  support  not  only
 from  the  Congress  party  but  from
 every  purty  in  this  House  and  outside.
 The  Presidential  Address  says  that  the
 interim  report  relating  to  the  appoint-
 ment  of  Lok  Ayukt  was  in  principle
 accepted.  When  that  subject  was
 discussed  inthis  House,  whether  it  was
 a  Congressman  or  a  member  of  any
 other  party,  be  it  the  Communist  Party
 or  the  Swatantra  or  the  DMK  or  my
 friend  Mr.  N.  C.  Chatterjee  who  is  a
 distinguished  independent  Member  of
 this  House,  every  one  got  up  to  sup-
 port  it  enthusiastically.  I  have  been
 in  Parliament  for  a  long  time,  in  fact
 from  its  very  inception.  Never  before
 in  the  history  of  Parliament  have  I
 seen  a  measure  receiving  so  much
 enthusiastic  support  as  this  proposal
 did.  It  is  with  that  spirit  that  the
 Commission  is  working.  The  reforms
 that  are  going  to  be  submitted  to  the
 Government,  must  be  such  as  to  com-
 mana  universal  support  in  this  House
 and  jin  the  country.  It  is  only  then
 that  we  would  be  able  to  effect  those
 revolutionary  changes  that  the  Prime
 Minister  has  in  view.

 The  other  day  I  was  appointed
 Chairman  of  the  Commmision  A  very
 senior  gent'eman  who  had  long  ex-
 perience  of  administration’  thought
 there  would  be  a  vacancy  because  I
 had  been  appointed  chairman,  He
 came  ६०  my  house  and  he  was  discus-
 sing  things  with  me.  He  was  telling
 me  tha‘  he  wanted  to  help  the  Com-~
 mission  I  was  very  earnestly  dis-
 cussing  with  him.  I  was  telling  him
 that  we  have  got  any  amount  of  evi-
 dence  regarding  the  drawbacks  and
 deficiencies  in  the  governmental  ma-
 chinery.  I  want  people  to  give  ideas;
 I  want  people  who  can  suggest  ways
 in  which  the  Government  can  be  re~
 formed.  He  then  said  that  these  were
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 not  ths  times  for  fundamental  chan-
 ges;  and  that  we  should  not  upset
 the  apple  cart  and  that  we  have  to
 see  how  adjustments  could  be  made.
 I  then  took  the  speech  of  the  Prime
 Minister  and  I  said:  this  is  what  the
 Prime  Minister  says  for  me:  He  was
 advising  me  not  to  introduce  revolu-
 tionary  changes.  Then  I  took  the
 speech  and  showed  that  “The  Prime
 Minister  wants  a  revolution  in  the
 administrative  system.”  Then  he
 quietly  got  up  and  went  away.

 Shri  Nambiar:  We  shall  be  happy
 if  it  is  brought  about  under  his  chair-
 manship.  We  support  it.

 Shri  Hanumanthaiya:  Thank  you
 very  much.  With  the  goodwill  and
 support  and  guidance  of  the  Prime
 Minister,  that  objective  could  be
 attained  by  this  House  and  by  this
 administration.

 १  was  surprised  to  read  in  the
 papers  about  the  Planning  Commission
 changes  likely  to  happen  next  month.
 An  enterprising  correspondent  has
 learnt  through  some  source  that  “un-
 less  the  authorities  reject  the  recom-
 mendations  of  the  Administrative  Re-
 forms  Commission,  the  reorganised
 Planning  Commission  will  be  purely
 an  expert  body  to  advise  the  Govern-
 mental  planning  of  economic  policies,”
 etc.,  etc.  I  may  take  the  House  into
 confidence  and  say  I  do  not  know
 where  this  gentleman  got  the  infor-
 mation  from.  The  Commission  has
 not  yet  made  any  report.  Leave  alone
 that.  Even  the  Study  Team  appoint-
 ed  to  go  into  the  question  is  submit-
 ting  its  report  only  on  the  28th  of
 this  month.  This  press  write-up  looks
 pre-eminently  a  prompted  one.  This
 Planning  Commission,  from  the  very
 beginning,  has  suffered  from  such
 promptings.  Somebody  wanted  g  job;
 somebody  wanted  a  particular  type  of
 Commission;  somebody  wanted  a
 particular  function;  so  he  went  on
 doing  propaganda  for  it  in  order  to  fit
 the  whole  Commission  into  that
 pattern.  I  am  sorry  to  say  that  two
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 names  have  been  mentioned:  that  the
 Prime  Minister  is  already  considering
 them  to  be  on  the  Commission.  These
 are  tendentious  reports.  This  is  how
 the  House  is  misled,  the  Prime  Minis-
 ter  is  misled  ang  the  country  is  mis-
 led.  This  is  going  on  for  sometime
 and  probably  for  a  long  time.  This
 is  one  of  the  basic  reasons  why  the
 Planning  Commission  has  not  been
 able  to  earn  the  respect  and  the  consi-
 deration  of  the  people,  because  its
 set-up,  its  guidance,  its  personnel,
 were  subject  to  these  pressures  and
 promptings.  I  might  say  that  I  have
 not  yet  considered  the  line  of  reform
 of  the  Planning  Commission.  If  the
 Study  Team  submits  its  report  on  the
 28th  I  am  sure  within  a  week  or  two
 the  Commission  will  be  able  to  finalise
 its  recommendations  and  _  submit
 them  to  the  Prime  Minister.  The
 question  of  appointing  members  arises
 thereafter

 One  of  the  greatest  gifts  of  God,  so
 far  as  persons  in  power  are  concerned,
 is  to  know  who  fits  into  what  place.
 When  I  read  the  biographies  of  great
 men,  I  found  that  they  did  not  know
 everything  that  they  were  asked  to
 do  or  asked  to  rule  over.  Their
 strength  was  that  they  knew  whom
 to  select  and  for  what  place,  and  that
 brought  them  success  and  glory.

 Mr.  Speaker:  The  hon.  Member
 should  finish  within  five  minutes.

 Shri  Hanumanthatya:  Yes,  Sir.  In
 this  big,  soul-elevating  enterprise  of
 making  50  crores  of  people  march
 towards  progress  and  prosperity  and
 happiness,  _  this  God-given  _  gift
 must  be  exercised  discreetly.

 Shri  Manoharan  (Madras  North):
 He  is  talking  only  about  the  adminis-
 trative  reforms.

 Shri  Hanumanthaiya:  It  is  mention-
 ed  in  the  President’s  Address,  If  we
 are  going  to  bestow  favours  because
 somebody  retires  and  therefore  we
 have  to  take  pity  on  him,  or  because
 somebody  is  defeated  and  therefore
 we  have  to  bestow  some  favour  on
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 him,  it  is  not  the  way  of  helping  the
 nation  to  march.  In  fact,  the  best
 brains  in  the  country  have  to  be  re-
 quisitioned  for  the  Commission.  Call
 it  by  any  name;  it  is  brain-power
 that  ultimately  will  come  to  our
 rescue.  Even  the  mighty  atom  bomb
 was  invented  by  brain-power.  There-
 fore,  let  us  select  the  best  brains  in
 the  country  for  the  Planning  Commis-
 sion.

 Shri  Rajaram  (Salem):  Are  you
 accepting  the  theory  of  Rajaji?

 Shri  Hanumanthalya:  Sir,  you  have
 given  me  five  minutes  and  I  will
 touch  upon  only  one  topic  and  close
 my  speech.

 An  hon,  Member:  Language.

 Shri  Hanumanthaiya:
 of  no  importance  to  me.

 Language  is

 An  hon.  Member:  He  is  betraying
 the  south.

 Shri  E.  K.  Nayanar  (Palghat):  What
 about  Malayalam  and  Tamil?

 Shri  Hanumanthaiya:  South  or
 North,  even  if  all  of  us  speak  in  Hindi,
 that  will  not  fill  our  stomach  or  clothe
 us.  Even  if  all  of  us  speak  in  English
 that  wil!  not  make  us  go  starving  and
 naked  in  the  streets  What  is  wanted
 today  is  food  and  clothing  and  other
 amenities  of  life.  Therefore,  I  am
 particularly  emphasising  that  it  is  pro-
 duction  that  matters.  One  of  the  great
 schemes  that  has  been  accepted  in  the
 President’s  Address  is  national  service
 for  students.  It  so  happens  that  in
 the  very  year  I  entered  as  g  member,
 the  Mysore  Legislative  Assembly  30
 years  ago,  I  moved  a  resolution  in  that
 Assembly  that  all  students  must  be
 made  to  undergo  one  year’s  national
 service  before  degrees  were  conferred
 upon  them.  I  moved  that  resolution;
 that  idea  occurred  to  me  30  years  ago.
 When  I  became  Chief  Minister  in  ‘1952,
 I  got  an  Educational  Reforms  Commit-
 tee  appointed.  It  gave  g  repart.  In
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 that  report  you  will  fing  that  this  very
 idea  is  imbedded:  that  every  student
 must  be  made  to  work  free  and  for  one
 year  in  the  field  of  national  service
 before  a  degree  is  given.  I  went  even
 a  step  further.  No  application  should
 be  entertained  by  the  Public  Service
 Commission  or  by  any  employer  unless
 a  certificate  is  attached  to  that  appli-
 cation  to  the  effect  that  he  has  done
 such  service.  I  sent  that  report  to  the
 Government  of  India  in  those  days.
 But  I  did  not  receive  even  a  reply  by
 way  of  acknowledgment  to  that  report.
 They  thought  in  those  days  that  noth-
 ing  done  bv  the  State  Government  was
 good  enough  for  the  Central  Govern-
 ment  to  consider.  That  was  the  imba-
 lance  of  power  that  prevai'ed  in  those
 days.  Fortunately,  I  am  happy  that
 the  recent  elections  have  perforce
 brought  about  a  certain  amount  of
 balance  in  political  power  between
 State  and  State  and  between  the  Cen-
 tre  and  the  States.  This  scheme  will
 prove  beneficial  as  envisaged  by  the
 Education  Reforms  Commission  that
 was  appointed  by  the  Government  of
 India.  In  my  view.  that  is  more  im-
 portant  for  our  future.  for  our  national
 growth,  than  many  other  schemes  and
 projects.  The  number  of  people  that
 are  going  to  be  involved  is  more  than
 73  crores;  that  is  the  student  popula-
 tion  at  all  stages,  as  the  Education  Re-
 forms  Commission  says  7}  crores  is
 more  than  the  population  of  Eng’and,
 France  or  some  other  countries.  There-
 fore,  if  74  crores  of  our  population,
 that  too.  bright,  educated  young  men,
 take  to  the  work  of  nation-building,
 and  much  more  than  that  if  they  get
 into  the  mood,  the  psychology  of  ser-
 vice,  then  our  progress  is  guaranteed.

 छ  is  with  this  hope  that  we,  the
 Members  of  this  House,  whether  from
 the  opposition,  or  from  the  Treasury
 Benches,  have  to  congratulate  the
 Government  for  bringing  up  this  sche.
 me  of  theirs  for  our  approval.  We
 have  to  give  not  only  our  enthusiastic
 approval  to  the  scheme  but  in  the
 areas  from  which  we  have  been  elec-
 ted,  we  have  to  see  that  in  all  those
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 aveas  it  is  implemented  effectively  and
 sincerely.  And  this  is  the  greatest  re-
 form  introduced  in  the  educational
 field.

 Family  planning  is  being  discussed.
 Indeed  it  is  a  welcome  idea,  but  in  this
 matter  it  is  not  only  learning  that  we
 have  to  depend  upon,  but  much  more
 than  that  wisdom.  [If  the  family  plan-
 ning  as  envisaged  is  going  to  be  imple-
 mented  mechanically,  you  will  come
 to  a  stage,  say  after  0  or  75  years,
 when  there  will  be  many  more  old
 people  than  is  desirable.  You  cannot
 kill  the  old  people,  there  is  no  such
 law  A  stage  will  come  when  we  will
 have  a  great  percentage  of  old  people
 in  our  population.  They  would  not  be
 able  to  produce,  but  we  have  to  spend
 on  them.  The  people  in  charge  of
 family  planning  have  to  look  at  this
 problem  not  only  from  the  point  ot
 view  of  learning  but  wisdom  to  sce
 that  this  :mbalance  in  the  composition
 of  the  population  does  not  take  place.

 The  Minister  :ncharge  of  the  family
 planning  has  proposed  that  he  would
 like  to  postpone  the  age  of  marriage
 to  20  or  so.  This  is  another  instance
 where  wisdom  and  not  learning  mat-
 ters  I  know  that  many  people  who
 married  late  because  of  fanciful  ideas
 borrowed  from  the  west  have  regretted
 ‘t.  One  such  instance  was  the  case  of
 an  hon  member  of  this  House,  a  for-
 mer  Minister,  Mr.  H  C.  Dasappa.  He
 married  late  and  when  he  was  55,  his
 children  were  still  in  school.  Pathe-
 tically  he  told  me,  “If  I  had  not  had
 this  far~iful  idea  and  if  I  had  married
 earlier,  by  the  time  I  reached  the  age
 of  55  my  sons  would  have  comp'eted
 their  education  ang  they  would  have
 helped  me  instead  of  my  continuing  to
 help  them.”  So,  the  age  of  marriage
 cannot  be  blindly  borrowed  from  the
 west.  The  standards  of  climate  and
 civilisation  differ  from  country  to
 country.  Even  in  America,  I  think
 early  marriages  are  the  fashion  now.
 Between  6  and  20  years,  people  can
 marry.  Earlier  the  better.  But  I  am
 not  advocating  child  marriage.  It
 should  be  between  6  and  20.  If  you
 extend  the  age  of  marriage  by  legis-
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 lation,  I  warn  that  the  imbalance  in
 the  population  betwetn  the  working
 and  non-working  section  is  bound  to
 happen.  I  hope  the  Minister  in  charge
 of  family  planning,  having  learnt
 everything  that  happens  all  over  the
 world,  will  now  quietly  think  in  terms
 of  wisdom  and  the  conditions  pre-
 vailing  in  the  country.

 at  'चिदथनाथ  पॉण्डिय  (सलेमपुर)  :
 अध्यक्ष  महोदय,  श्री  Bo  हनुमन्तैया  न

 राष्ट्रपति  महोदय  के  झ्सिभाषण  पर  जो
 धन्यवाद  प्रस्ताव  सदन  के  सम्मुख  प्रस्तुत  किया

 है  जिसमें  कि  कहा  गया  है  कि  हम  उनके  भ्रत्यन्त
 भ्राभारी  हैं  उस  धन्यवाद  प्रस्ताव  का  समर्थन
 शौर  भ्रनुमोदन  करते  हुए  मैं  झपने  को  गौरवा-
 न्वित  समझता  हूं  कि  मुझे  यह  अ्रवसर  प्राप्त

 हुआ  है  कि  मैं  उनके  प्रति  कृतज्ञता  ज्ञापन  करूं

 राष्ट्रपति  महोदय  इस  देश  के  इस  ससार
 के  बड़े  मनीषी  हैं,  विद्वान  हैं  ौर  दार्शनिक  हैं  ।

 वह  राष्ट्रीय  ओर  भ्रन्तर्राष्ट्रीय  जगत  के  प्रकाश

 पुज  हैं।  उनमें  यदि  ग्राप  देखे  तो  पूर्वीय  भौर
 पश्चिमी  देश  की  सभ्यता  का  समन्वय  है।
 महामना  मालवीय  जी  के  उत्तराधिकारी

 उपकुलपति  के  रूप  मैं  काशी  विश्वविद्यालय  के
 भी  उपकुलपति  रहें  हैं  और  यहा  पर  श्री  वे

 त्यागमूर्ति  स्वर्गीय  डा०  राजेन्द्र  प्रसाद  के
 उत्तराधिकारी  राष्ट्रपांत  के  रूप  में  हुए।  वे
 इस  गणराज्य  की  50  करोड़  जनता  के  महा-
 पुरुष,  राज  पुरुष  सबसे  उच्च  अधिकारों  हैं
 वे  लोकतंत्र  के  पोषक  हैं,  ईमानदार  हैं  भौर  दृढ़ता
 के  साथ  लोकतंत्र  को  निभाने  की  नीयत  रखते
 हैं।

 एक  साथ  समवेत  संसद्‌  की  दोनों  सभायों
 को  उन्होंने  सम्बोधन  किया  है,  लोकसभा  जो
 कि  चतुर्थ  भ्राम  चुनावों  के  पश्चात्‌  भ्रस्तित्व  में
 झाई  है।  इससें  करीब  25  करोड़  मतदाता
 ये  भौर  मैं  समझता  हूं  कि  30-40  'प्रतिशत
 लोगों  ने  मतदान  किया  है  परन्तु  उन्होंने  जी
 परम्परा  स्वेदा  से चलो  झाई  है  संसद्‌  क ेसमक्ष
 सम्बोधन  करने  की  उसके  झाधार  पर  ही
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 [ot  विश्वनाथ  पार्देय]  ,
 विपक्की  दलों  ने  उनसे  प्रार्थता  की  कि  खुनावों
 के  फसस्थरूप  जो  लोग  नये  निर्वाचित  होकर
 शाये  हैं  उस  नई  संसद्‌  को  लोकसभा  को  थे

 बुलायें,  उसे  ही  झाम॑त्नित  करें  झौर  उस  नई

 संसद्‌  को  राष्ट्रपति  जी  सम्बोधित  करें।

 राष्ट्रपति  महोदय  ने  समादर  किया,  प्रादर  किया
 लोकतंत्र  का,  विपक्षी  दलों  का  और  राष्ट्रपति
 नूतन  संसद्‌  को  बुलाकर  उसे  8  मार्च  को
 सम्बोधित  किया  है  7  एक  साथ  समवेत  दोनों
 सभाझभों  के  सामने  उस  दिन  राष्ट्रपति  जी  ने
 जो  झपने  विचारों  को  रक्खा  है  वह  विचार
 सारगर्भित  हैं।  उन्हें  संसद  सदस्यो  ने  और
 देश  के  लोगों  ने  सुना  और  पढ़ा  ।  लेकिन  एक
 अशोभनीय  घटना  उस  वक्‍त  हुई  जिसके  कि
 बारे  में  मैं  सदन्‌  का  ध्यात  झाकधित  करना

 चाहता  हूं  7  वह  लोकतंत्र  की  पद्धति  के  विरुद्ध

 है  कि  कुछ  विरोधी  पक्षों  के  लोगों  ने  राष्ट्रपति
 के  अभिभाषण  का  बहिष्कार  किया।  कुछ
 विरोधी  पक्षों  द्वारा  श्रपताया  गया  वह  रवैया
 जनतंत्  के  विरुद्ध  है।  जब  हमारे  राष्ट्रपति
 महोदय  सारे  देश  के  और  राष्ट्र  के  सर्वोच्च
 प्रधिकारी  हैं  तव  उनका  अभिभाषण  सुनना
 प्रत्येक  सदस्य  का  कत्तंव्य  होता  है  और  हर  एक
 को  उसके  लिए  वहां  पर  बैठना  चाहिए  था  t

 स्वतंत्रता  प्राप्ति  के  पश्चात्‌  राष्ट्र  ने
 स्वर्गीय  पंडित  जवाहरलाल  जी  के  नेतृत्व  में
 प्रजातंत्र  की  पद्धति  को  अपनाया  है,  समाजवाद
 को  अपनाया  है।  पंचवर्षीय  योजनाश्रों  के
 झ्राधार  पर  देश  के  विकास  के  कार्य  को  आरम्भ
 किया  है  !  हमारा  यह  ध्येय  है  कि  देश  के  सभी
 नागरिकों  को  सुखी  प्रवस्था  प्राप्त  करावें,
 राष्ट्र  क ेजितने  भी  लोग  हैं  सब  सुखी  रहें  समुन्नत
 रहें  भौर  लोक  कल्याण  के  हेतु  गणराज्य  की  स्था-
 पता  हो  हमारे  सब  कामों  का  यही  उद्देश्य
 है।  जो  मौलिक  प्रश्न  है  प्रत्येक  व्यक्ति  का,
 मकान,  वस्त्र,  भोजन,  दवादारू  और  शिक्षण,
 इन  सबका  समुचित  प्रबन्ध  हो  यह  विचार
 लेकर  स्वतंत्रता  प्राप्ति  के  पश्चात्‌  स्वर्गीय

 जनाहरसाल  जी  के  नेतृत्व  में  कार्य  झ्ारम्भ
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 हुभा ।  जो  हमारा  ध्येय  भौर  उद्देश्य  है  वह  उस '

 संस्कृत  श्लोक  के  झ्नुसार  है  जो  कि  मैं  शभी  भाप
 के  सामने  रमखूंगा।  उस  संस्कृत  श्लोक  के
 झाधार  पर  ही  जन  भावता  जागृत  हुई  शौर

 हमारे  स्वर्गीय  पंडित  जवाहरलाल  जी  ते  एक
 स्वप्न  को  साकार  करने  की  कोशिश  की  t

 [वह  संस्कृत  श्लोक  यूं  है:

 “सर्वे  सुखिना:  भवन्तु,  सर्वे  सन्‍्तु  निरामया,
 सर्वे  भद्राणि  पश्यन्तु  मा  काश्चद  दुःख

 भाग  भवेत  ral

 ऐसा  हमारा  लोक  कल्याण  राज्य  हा
 जिससे  सारे  लोग  सुखी  हों,  सारा  मानव  समाज

 सुखी  हो।  उसमें  राष्ट्र  भी  भ्रा  जाता  है  1

 9  या  20  वर्ष  देश  को  स्वतंत्र  हुए  हो
 गये  स्वर्गीय  जवाहरलाल  जी  ने  जो  आ्रादर्श
 जो  सिद्धान्त  जो  कार्य  पद्धति  संसार  के  सामने

 प्रस्तुत  की  उसके  अनुसार  भारतवर्ष  में
 काम  होता,  भ्राया।  उनके  पश्चात्‌  स्वर्गीय
 लाल  बहादुर  शास्त्री  ने  भी  उसी  को  अभ्रपनाया
 और  वर्तमान  प्रधान  मंत्री  भी  उसी  कार्य  पद्धत्ति
 का  अनुसरण  कर  रहे  हैं।  उन्होंने  राष्ट्र  के
 सामने  और  प्रन्तर्राष्ट्रीय  जगत  के  सामने  पंच-
 शील,  गुट्ट  निरपेक्षता,  धर्म  निरपेक्षता  भौर

 सह  अस्तित्व  का  अनुसरण  करके  लोकतंत्नीय
 श्रौर  समाजवादी  सिद्धान्त  को  रक्खा  पौ  उसके
 साथ  ही  साथ  देश  की  उन्नति  के  लिए  योजनाएं
 कार्यान्वित  कीं।  पंचवर्षीय  योजनाएं  और
 मिश्वित  र्थ  व्यवस्था  उन्होने  राष्ट्र  को  दी
 उनके  बारे  में  राष्ट्र  के  सामने  संकल्प  किया
 शौर  राष्ट्र  का  सहयोग  मांगा।  राष्ट्र  को
 स्वावलस्बन  की  नीति  भ्रपनाने  का  भ्राक्लान
 किया  और  उसमें  उन्होंने  पूरा  योगदात  दिया  ।

 [उन्ही  के  आ्ादशों  एवं  बतलाये  हुए  मार्गों  हारा
 भारत  का  उत्थात  हुआ  है।  लेकिन  इस

 तृतीय  लोकसभा  की  अवधि  में  कुछ  विशेष
 घटनाएं  हुई  हैं  जिनका  भी  वर्णन  मैं  आपके
 सामने  करूंगा  t  उसके  अन्तर्गत  हमारे  स्वर्गीय
 पंडित  जवाहरलाल  जी  का  निश्चन  हुभा
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 उसके  पश्थात्‌  स्वर्गीय  लाल  बहादुर  शास्त्री
 जी  का  भी  निश्नन  हुआ ।  दो  भाकमण

 आरतवर्ष  पर  हुए,  भ्रीन  के  शरीर  पाकिस्तान
 के  लेकिन  हिमालय  से  लेकर  फन्याकुमारी  तक
 शौर  कर्छ  से  लेकर  मणिपुर  तक  जन  जागृति
 हुई  और  लोगी  ने  उस  झ्राक्रमण  का  मुकाबला
 किया  1  भनेकता  होते  हुए  भी  देश  को  एकता
 के  सूत्र  में  बांधा  और  झ्ाक्रमणकारी  को  बता
 दिया  कि  हिन्दुस्तान  एक  है,  राष्ट्रीयता  उसकी
 नस  नस  में  भरी  हुई  है,  शौर  भारत  माता  का
 सिर  ऊंचा  करने  का  उसने  दृढ़  सकल्प  कर
 रखा  है  ।  यह  घटना  एक  विशेष  घटना  है
 जिसकी  तरफ  मैं  आपका  ध्यान  आक्थित  करना

 चाहता  हूं  1

 इसके  बाद  और  एक  चीज़  हुई  ।  हमें
 भारतीय  मुद्रा  का  अवमूल्यन  करना  पड़ा  1

 वह  हम  ने  इस  झाशा  में  किया  कि  हमारी
 आर्थिक  स्थिति  सुधरेगी,  हमारा  देश  उन्नति
 की  प्रोर  पभ्रश्रसर  होगा,  हमारा  निर्यात  बढ़ेगा  |
 तागालंड  शौर  मिजोज़  के  प्रश्न  भी  गम्भीर
 प्रश्न  थे  और  श्रब  भी  गम्भीर  प्रश्न  है।  यह
 जो  समस्या  है  इसका  समाधान  करने  की  भी
 कोशिश  हमारी  सरकार  ने  की  है  ।  मैं  यह
 कहना  चाहता  हू  कि  सरकार  कोशिश  कर  रही
 है,  गम्भीरता  से  कोशिश  कर  रही  है  कि  ये
 जो  सब  उलझतनें  है  इनका  शान्तिपूर्वक  समाधान

 हो,  न्यायसंगत  समाधान  हो,  लोकतात्रिक
 पद्धति  से,  प्रजाताल्निक  पद्धति  से  समाधान

 हो।

 उन्नीस  वर्ष  मे  राष्ट्र  न ेपंडित  जवाहरलाल
 नेहरू  के  नेतृत्व  मे,  स्वर्गीय  लाल  बहादुर  जी
 शास्त्री  के  नेतृत्व  में  और  श्रीमती  इदिरा  गाधी
 के  नेतृत्व  में  क्या  काम  किये  हैं,  देश  कितना
 झागे  बढ़ा  है,  विभिन्न  क्षेत्रों  मे,  इसके  कुछ
 झ्रांकड़े  मैं  प्रापको  देना  चाहता  हूं  ;  महामानव
 स्वर्गीय  पंडित  जवाहरलाल  जी  का  यह  संकल्प

 था  कि  हम  उन्नति  करें,  हम  झागे  बढ़े  ।  कितना

 हम  श्ागे  बडे  हैं  यह  जो  आंकड़े  में  देने  जा  रहा  हूं,
 उससे  विदित  हो  जायगा  ।  i950~53  #
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 भारतवर्ष  की  राष्ट्रीय  झामदनी  9530  करोड़
 रुपये  थी  जोकि  i965-66  %  बढ़  कर
 is930  करोड़  रुपये  हो  गई  ।  प्रत्येक  व्यक्ति

 की  झाय  कितनी  बढ़ी  इसको  झ्राप  देखें  ।
 1950-51  में  प्रति  व्यक्ति  शाय  266.  5

 रुपये  वार्षिक थी  जोकि  1965-66  में  बढ़  कर
 325  रुपये  हो  गई  ।

 सिंचाई  का  भ्रब  a  प्रापको  आकड़ा  देता

 चाहता  हू  1950-51  में  20853  हजार
 हैक्टर  में  सिंचाई  हो  रही  थी  -  962-63  में
 बढ  कर  25663  हजार  हैक्टर  मे  होने  लग  गई  |
 जब  अंग्रेज  हिन्दुस्तान  मे  था  उसके  फौरन  बाद
 95  में  6  ॥  फीसदी  भूमि  में  ही  सिंचाई

 के  साधन  उपलब्ध  थे  ।  1961  में  6  फी  सदी
 में  हो  गये  श्लौर  i966  में  बीस  फीसदी  में  हो
 गये  ।  सिचाई  की  सुविधाये  उपलब्ध  करने
 के  लिए  बड़ी  बडी  योजनाये  हाथ  में  ली  गईं
 जैसे  गडक  योजना,  ककरा  पारा  परियोजना,
 तावा  परियोजना,  भद्दा  परियोजना,  अपर
 कृष्णा  परियोजना,  तुगभद्रा  परियोजना,  हीरा-
 कुड  परियोजना  आादि  भगर  मैं  सब  के  नाम
 गिनाना  शुरू  कर  दू  तो  एक  बहुत  बड़ा  पोथा

 हो  जायेगा  |

 शिक्षा  के  सम्बन्ध  में  ब  मैं  कुछ  कहना
 चाहता  हु  ।  95  में  देश  में  सोलह  प्रतिशत
 साक्षरता  थी  जोकि  96  में  बढ़  कर  24

 प्रतिशत हो  गई  और  966  मे  28.  6  प्रतिशत

 हो  गई  t  शिक्षा  संस्थाओं  को  झाप  लें  ।

 £950-5i  4  हमारे देश  मे  2  लाख  86  हजार
 860  शिक्षा  सस्थाएं थी  जो  कि  1965~66% मं

 बढ़  कर  6  लाख  के  ऊपर  हो  गईं  ।  विद्यार्थियों

 की  सख्या  950—-5  में  जहां  255  43  लाख  .
 थी  वहां  वह  1965-66  में  बढ़  कर  688.  4
 लाख  हो  गई  4  प्रध्यापको  की  संख्या  950—
 5.9%  8.  4  लाख  थी  वह  बढ़  कर  1963-64
 मे  i9.29  लाख  हो  गई  विश्वविद्यालय

 हमारे  देश  में  1950-51  में  27  थे  भौर

 इसकी  संख्या  1966 में बढ़ कर में  बढ़  कर  65  हो  गई  t
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 कभी  विश्वनाथ  पाडेय]
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 कपडे  के  उत्पादन  में,  कोयले  के  उत्पादन  है  भौर  उनकी  तरफ  मैं  झापका  ध्यान  दिलाना

 में,  लोहे  के  उत्पादन  में  भी  इन  वर्षों  मे  उल्लेख-
 नीय  बृढ्धि  हुई  है।  स्वास्थ्य  भौर  यातायात  मे

 चाहता  हू  ।  उन्होने  सरकार  के  सकठपो  की
 घोषणा  की  है  प्रौर  कहा  है  कि  इन  लक्ष्यों  को

 भी  सुधार  हुआ  है  1  कोई  भी  ऐसा  क्षेत्र  नही  है,  (  प्राप्त  करने  के  लिए  सरकार  कृतसंकल्प  है  i

 कोई  भी  ऐसी  दिशा  नहीं  है  जिस  में  हम  ते  इन
 पिछले  वर्षों  मे  उन्नति  न  की  हो  ।  बहुत  विकास
 कार्य  हुए  हैं।  लेकिन  इतना  कुछ  होने पर  भी

 झगर  कोई  यह  कहता  है  कि  कुछ  नही  हुआ  है  तो
 मैं  उससे  कहना  चाहता  हू  कि  चश्मा  दो  तरह
 का  होता  है  ।  एक  तो  वह  होता  है  जिस  में
 शीशे  लगे  होते  हैं  जिन  मे  स ेसाफ  दिखाई  पडता

 है  और  दूसरा  पत्थर  का  होता  है  1  श्रगर  किसी
 ने  पत्थर  का  चश्मा  लगा  लिया  हो  तो  उसको
 कैसे  दिखाई  पड  सकता  है  ।  हिंदुस्तान  के
 किसी  भी  भाग  में  रहने_वाला  कोई  व्यक्ति,
 किसी  भी  दल  से  सम्बन्ध  रखने  वाला  ¥‘

 व्यक्ति  झगर  यह  कहता  हैं  कि  कुछ  नही  हुआ  है
 तो  उसने  चश्मे  मे  पत्थर  के  शीशे  लगा  रखें  है  ।
 ये  जो श्राकडे  मैंने  दिये  हैं  वे सब  किताबों  से
 दिये  है  |  थोडी  बहुत  इन  में  कमोबेशी  हो
 सकती  है  ।  लेकिन  बहुत  हद  तक  ये  ठीक
 झाकडे  है  ।

 ग्रब  मै  राष्ट्रपति  जी  न  जो  भ्रभिभाषण
 किया  है,  उसके  सम्बन्ध  में  दो  चार  बाते  कहना
 चाहता  हू  ।  मैने  पहले  कहा  है  कि  राष्ट्रपति  जी

 बहुत  बडे  विद्वात  और  मनीषी  है,  और  उन्होने
 बहुत  ही  सारगर्भित  भाषण  दिया  है,  बशक

 यह  सक्षिप्त  भाषण  है।  हिन्दी  मे एक  कहावत
 है  “गागर  में  सागर  ।  झपने  इस  भ्रभिभाषण
 में  उन्होंने  गागर  मे  सागर  भर  कर  रख  दिया

 है  ।  ऐसे  एक  मनीषी  भाज  भी  हमारे  बीच
 में  है।  राष्ट्रीय  भौर  अन्तर्राष्ट्रीय  प्रश्नो  का

 उन्होने  गम्भीरता  से  विवेचन  किया  है  भ्रौर
 किस  तरह  से  इनका  समाधान  खोजा  जा  रहा
 है,  इसकी  ओर  भी  आपका  ध्यान  आकर्षित
 किया  है  ।  उन्होंने  झपने  भभिभाषण मे
 बहुत  से  विषयों  की  भोर  हमारा  ध्यान
 झ्राकषित  किया  है  भौर  उन  में  से  6-7  प्रमुख

 सरकार  इन  कामो  को  करने  के  लिए,  इन  में
 सफलता  प्राप्त  करने  के  लिए  कोई  कोर  कसर

 नही  उठा  रखेगी  ।  जब  कोई  कार्य  चलता  है
 तो  उसके  रास्ते  में  बाधायें  ऑझाती  हैं,  कठि-
 नाइया  भ्राती  हैं  भौर  उनका  मुकाबसा
 करना  होता  है,  उन  पर  काबू  पाना  होता  हैं  ।

 एक  दिन  में  कोई  देश  नहीं  बन  सकता  है,
 थोड़े  से समय  में  वह  ऊचा  नहीं  उठ  सकता  है  ।
 लेकिन  हम  देखते  हैं  कि  19-20  वर्षों  में

 हमारा  देश  काफी  बना  है,  काफी  तरक्की
 इसने  की  है  ।  कोई  भी  श्रन्य  देश  इतने
 समय  में  इतनी  तरक्की  नहीं  कर  पाया  है,
 इतनी  उन्नति  नहीं  कर  पाया  हैं,  इतना
 विकास  नहीं  कर  पाया  है  जितना  हमारे
 देश  ये  किया  है  |  उन्होंने  घोषणा  की  है  कि
 97]  तक  हम  खाद्यान्नो  के  मामले  में

 आत्मनिर्भर  हो  जायेगे  और  इस  सकलप  की
 उन्होंने  अपने  अभिभाषण  में  घोषणा  भी  की

 है  t  मूल्यों  की  वृद्धि  को  रोकने  वी  घोषणा
 भी  उन्होने  इस  श्रभिभाषण  मे  को  है।  झ्राधिक
 विकास  की  गति  को  पर्याप्त  तीब्र  करने  की
 तथा  1976  के  पश्चात्‌  विदेशी  सहायता  पर
 निर्भर  न  रहने  की  घोषणा  भी  उन्होने
 इस  में  की  है।  एक  बहुत  ही  महत्वपूर्ण  बात

 उन्होने  यह  कही  है  कि  केन्द्रीय  सरकार  में

 एक  पार्टी  की  हकूमत  है  और  भारत  के  कुछ
 अन्य  राज्यो  में  दूसरी  पार्टियो  की  हकूमत  है,
 गैर-काग्रेसी  सरकारो  के  हाथ  में  उन  प्रान्तो  की
 बागडोर  है  और  इन  दोनो  मे  सहयोग,  सद्भाव
 शौर  सामजस्यपूर्ण  सम्बन्ध  स्थापित  होने
 चाहियें  ।  ऐसे  सम्बन्धो  की  स्थापना  भारतीय
 सविधान  के  झनुसार  सब  का  पुनीत  कर्तव्य
 है।  उन्होने  थोषणा  की  है  कि  केन्द्रीय  सरकार
 सर्वदा  ही  कोशिश  करेगी  कि  प्रजातत्र  की
 रक्षा  हो,  लोकतत्  की  रक्षा  हो  और  दोनो  में
 समन्वय  हो  ।
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 सब  से  विशेष  बात  उन्होंने  यह  कही  है
 कि  चतुर्थ  _महानिर्वाचन  के  पहले  से  ही

 गोबध् का  प्रश्न  चला  भा  रहा  है  t  उन्होंने
 संकेत  किया  है  कि  कोई  भी  भ्रादमी  सदन  का
 या  सदन  से  बाहर  का  नहीं  चाहता  है  कि

 गोबध  हो  ।  सभी  यह  चाहते  हैं  कि  गोबध
 का  निषेध हो  उन्होंने  कहा  है  कि एक  समिति
 का  गठन  किया  गया  है  जोकि  झ्राथिक  तथा
 धाभिक  दोनों  दृष्टियों  से  इस  पर  विचार

 करेगी  ।

 शरत  में  उन्होंने  कहा  है  कि  देश  की
 झग्रावादी  बढ़ती  जा  रही  है  ।  इस  समय  वह
 पचास  करोड़  है।  मैं  आंकड़ा  इस  क्‍झ्राबादी  के
 बारे  में  झाप  के  सामने  रखना  चाहता  हूं  t
 954  में  हमारी  36  करोड़  ग्राबादी  थी
 जोकि  बढ़  कर  96  में  43  करोड़  हो  गई  ।
 इसका  श्रर्थ  यह  हुआ  कि  इस  दस  वर्ष  की
 अवधि  में  हमारी  जनसंख्या  करीब  21.  64
 प्रतिशत  बढ़ी  t  भ्रगर  इस  तरीके  से  हमारी
 जनसंख्या  बढ़ती  रही  तो  igs:  में  वह
 64  करोड़  हो  जायेगी  ।  33  करोड़  एकड़
 जमीन  पर  खेती  होती  है  ।  पांच  करोड़
 जमीन  और  तोड़ी  जा  सकती  है  श्रौर  उसमें
 चेती  की  जा  सकती  है  1  इस  प्रकार  से

 बह  38  करोड़  एकड़  हो  जायेगी  n  38  करोड़
 होने  पर  भी  एक  एकड़  प्रति  व्यक्ति  यह  नहीं
 झ्राती  है  ।  जमीन  दो  बढ़ने  वाला  नहीं  है  i
 इस  वास्ते  बिना  उत्पादन  बढ़ाये  हम  इस
 समस्या  को  हल  नहीं  कर  सकते  हैं  ।  इस
 वास्ते  इस  भोर  हमें  विशेष  ध्यान  देना  होगा  t
 मैं  समझता  हूं  कि  हमारे  विशेषज्ञ,  हमारे
 जगजीवन  राम  जी  जो  अब  इस  मंत्रालय  में
 भ्रा  गये  हैं  वह  इस  समस्या  को  हल  करने
 में  उसी  तरह  से  सफल  होंगे,  जिस  तरह  से
 जिस  मंत्षालय  से  बहू  झाये  हैं,  वहां  सफल
 हुए  थे,  वहां  उन्होंने  सफलता  प्राप्त  की  थी  1
 वह  हिन्दुस्तान  को  खाद्यान्नों  के  मामले  में
 वश्य  सफल  बनायेंगे,  कृषकों  की  भ्रावश्य-
 कताओं  को  पूरा  करने  में  भ्रवश्य  सफल  होंगे,
 ऐसा  मेरा  विश्वास  है  ।
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 जो  भारत  की  अझलंडता  है,  जो  उसकी

 सुरक्षा  है  उसको  कायम  रखने  में  हमारी
 प्रधान  मंत्री  महोदया  सफल  होंगी,  श्री
 मोराजी  देसाई  सफल  होंगे,  हमारे  चब्हाण
 साहब  सफल  होंगे  इसका  मुझे  पूरा  विश्वास

 हैं  ।  उनके  नेतृत्व  में,  उनके  हाथों  में  देश

 सुरक्षित  है,  उसकी  भ्रखंडता,  उसकी  सुरक्षा
 अ्रक्षुण्ण  है,  यह  मैं  विश्वासपूवंक  कह  सकता

 हूं  n  हमारी  प्रतिष्ठा  भन्तर्राष्ट्रीय  जगत  में
 भी  बढ़ेगी,  इसका  भी  मुझे  पूर्ण  विश्वास  है।

 इन  शब्दों  के  साथ  जो  प्रस्ताव  हमारे

 हनुमंतैया  जी  ने  कृतशता  प्रकट  करने  का
 रखा  है  राष्ट्रपति  जी  के  अभिभाषण  के
 सम्बन्ध  में,  उसका  मैं  हांदिक  समर्थन  करता  हूं  ।

 Mr.  Speaker:  Motion  moved:

 “That  an  Addres,  be  presented
 to  the  President  in  the  following
 terms:

 ‘That  the  Members  of  Lok  Sabha
 assembled  in  this  Session  are
 deeply  grateful  to  the  President
 for  the  Address  which  he  has  been
 pleased  to  deliver  to  both  Houses
 of  Parliament  assembled  together
 on  the  8th  March,  1967!"

 The  motion  hag  been  moved  and  duly
 secondgc,  A  number  of  hon.  friends
 lave  tabled  substitute  motions  and
 amendments.  I  will  cal]  their  names
 one  by  one  and  they  may  indicate
 whether  they  are  moving  their  amend-
 ments,

 Shri  Nambiar:  If  all  the  amend-
 ments  are  shown  as  moved  in  the  name
 of  the  leader  of  the  group  concerned,
 the  names  of  the  individual  members
 will  not  be  recorded  anywhere  in  the
 proceedings.

 Mr.  Speaker:  Only  the  first  member
 and,  in  some  cases,  the  second  member
 of  each  party  will  get  a  chance  to
 speak.  It  is  not  as  if  half  a  dozen
 members,  merely  because  they  move
 amendments,  will  get  @  chance  to
 speak  if  they  belong  to  the  same
 group.
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 wine
 Mancharan:  “Then  those  names

 will  never  be  recorded  in  the  pro-
 ceedings.

 Motion  on

 Mr.  Speaker:  That  is  the  procedure
 which  we  have  been  following  all
 along.  Only  one  name  is  shown  agaihst
 each  amendment.  I  would  like  the
 groups  and  parties  to  give  me  one  name
 each.  Time  permitting,  I  will  give
 opportunity  to  a  second  member  also
 of  each  party  provided  they  take  Jess
 time  for  the  first  speaker.  I  will
 follow  the  procedure  of  calling  one
 member  from  the  opposition  and  one
 from  the  Congress  side  so  that  there
 will  be  equal  distribution  of  time.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  How  much  time  has  been
 allotted  for  this?

 Mr,  Speaker:  That  we  will  have  to
 fix  now.  I  will  do  that  when  I  meet
 the  leaderg  of  the  opposition  in  the
 evening,  Normally  I  thought  20  hours
 would  be  enough.  Anyway,  we  will
 discuss  it  today  and  the  day  after.
 Then,  we  will  adjourn  it  till  the  29th
 because  we  have  to  discuss  the
 Demands  and  other  things.  We  will
 discuss  this  matter  when  we  meet  ai
 4  O'Clock  today.  Roughly,  the  time
 allotted  will  be  20  hours.  I  will  not
 go  by  the  list  of  names  given  in  the
 amendment  list.  I  would  request  the
 leaders  of  groups  to  give  me_  the
 names.  I  will  cali  them  only.  The
 amendment  may  be  in  the  name  of
 three  or  four  members.  But  I  can  call
 only  one  member,  or  two  if  the  first
 member  takes  less  time.

 Shri  Nambiar:  I  am  not  on  the
 question  of  speeches  to  be  made;
 I.  am  0  the  question  of
 recording  amendments  as  moved
 by  individual  members.  Speeches
 are  different.  They  ere  made
 by  those  members,  whose  names  are
 given  by  the  party.  I  am  not  on  that
 point.

 Mr.  Speaker:  Let  us  not  spend  more
 time  on  this.  Let  us  continue  the
 present  procedure.
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 Shri  N,  Sreekantan  Nair:  Sir,  I  beg
 to  move:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  no  positive
 assurance  has  béen  given  to  Kerala
 and  other  deficit  States  that  strict
 levy  will  be  imposed  in  surplus
 Sates  to  meet  the  entire  require-
 ments  of  food  in  deficit  areas.”  (I)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely: —
 “but  regret  that  no  assurance

 has  been  given  to  end  the  discri-
 mination  against  Kerala  in  regard
 to  the  establishment  of  public  8९८५
 tor  undertakings  and  other  deve-
 lopmental  schemes.”  (2)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely: —
 “but  regret  that  no  positive

 steps  are  proposed  to  rectify  the
 basic  mistakes  in  planning  com-
 mitted  by  the  Congress  Govern-
 ment  during  the  past  sixteen
 years.”  (3)
 Shri  Yashpal  Singh  (Dehra  Dun):

 Sir,  I  beg  to  move:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 ‘but  regret  that—

 (a)  no  mention  has  been  made
 about  the  removal  of  the
 Governor  of  Rajasthan  who
 had  adopted  a  partisan
 attitude  in  inviting  the  Con-
 gress  Party  to  form  the  Gov-
 ernment;

 (b)  the  President’s  Rule  in
 Rajasthan  fias  not  so  far
 been  revoked  despite  the
 demonstration  by  the  oppo-
 sition  about  its  clear  majo-
 rity  in  the  Rajasthan  Assem-
 bly;

 (c)  Government  have  failed  to
 evolve  8  programme  for  the
 eviction  of  Chinese  and
 Pakistani  troops  from  the
 Indian  soil;
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 (da)  Government  have  failed  to
 give  adequate  food,  cloth
 and  housing  to  the  people
 reasonable  prices;  and

 (९)  Government  have  failed  in
 checking  the  rise  in  prices  of
 essential  commodities.”  (4)

 Shri  Nambfar:  Sir,  I  beg  to  move:
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely: —
 “but  regret  the  failure  to—

 (a)  immediately  revoke  the
 proclamation  of  President’s
 Rule  in  Rajasthan;

 (b)  guarantee  a  fair  ang  free
 election  in  many  States  in-
 cluding  Madras,  Madhya
 Pradesh,  Maharashtra,  Tri-
 pura  and  Jammu  and  Kash-
 mir;

 (c)  supply  sufficient  quantity  of
 rice  and  cereals  at  reason-
 able  price  to  the  people
 particularly  in  the  States  of
 Madras,  Kerala,  West  Ben-
 gal  and  Bihar;

 (d)  grant  adequate  Dearness
 Allowance  to  Central  Gov-
 ernment  employees  in  pro-
 portion  to  rise  in  cost  of
 living;

 (e)  implement  the  much  adver-
 tised  land  reforms  despite
 repeated  promises  at  all
 levels;

 (f)  restore  civil  liberties  by
 withdrawing  the  State  of
 Emergency  and  the  Defence
 of  India  Rules.”  (35)

 Shri  Bal  Raj  Madhok  (South  Delhi):
 Sir,  I  beg  to  move:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  the  failure—
 (a)  to  ensure  fair  and  free

 elections  in  the  State  of
 Jammy  and  Kashmir;

 (b)  to  respect  the  letter  and
 spirit  of  the  Constitution  in
 Rajasthan  where  Presi-
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 dent's  rules  has  been  im-
 posed  without  giving  the
 Samyukta  Dal  which  en-
 joys  a  clear  majority  in
 Rajasthan  a  chance  to
 form  Ministry;

 (c)  to  outline  any  clear  policy
 to  ameliorate  the  economic
 lot  of  the  people  particularly
 those  belonging  to  fixed  in-
 come  groups  who  are  being
 ground  between  rising
 prices  and  shrinking  in-
 comes  in  terms  of  real
 wages;

 °

 (d)  to  spell  out  cleariy  the
 steps  to  be  taken  to  stop
 cow  slaughter,  prevent
 multiphlcation  of  useless
 cattle  and  improve  the
 breed  of  uneconomic  cows
 and  bulls  to  make  them
 economic  units;  and

 (e)  to  give  any  specific  direc-
 tion  in  regard  to  the  pro-
 blem  created  by  Naga  and
 Mizo  rebels  in  the  Eastern
 region  and  to  provide  secu~
 rity  of  life  and  property  to
 the  law-abiding  citizens
 there.”  (45)

 Shri  Nambiar:  Sir,  I  beg  to  move:
 That  at  the  end  of  the  motion,  the

 following  be  added  namely:—
 “but  regret  the  failure  of  the

 Government  to  revoke  the  Emer-
 gency  and  restore  rights  and  pri-
 vileges  of  normal  life  to  the  citi-
 zeng  of  the  country.”  (47)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  the  failure  of  the
 Government  to  formulate  a  cor-
 rect  language  policy  acceptable
 to  all  the  people  of  India  and  the
 continued  delay  in  bringing  for-
 ward  legislation  embodying  the
 assurances  given  by  the  late
 Prime  Minister  Nehru.”  (48)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—

 “put  regret  the  failure  to  out-
 line  concrete  measures  to  re-
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 solve  the  crisis  that  has  set  in
 and  is  continuing  in  all  the  sec-
 tors  of  the  country’s  economy.”
 (49)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  the  failure  to  out-
 line  concrete  measures  to  re-
 trieve  the  fast  deteriorating  food
 situation  in  the  country.”  (50)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—
 “but  regret  the  failure  to  hold

 the  price-lme  which  is  fast  crip-
 pling  the  living  of  millions  of
 middle  and  working  classes  in
 urban  and  rural  areas  of  the
 country.”  (51)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—
 “but  regret  the  failure  to  scrap

 the  schemes  of  automation  in
 L.I.C.  and  oi!  companies  notwith-
 standing  the  continued  resistance
 by  the  employees  and  disappro-
 val  by  the  public.”  (52)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely: —
 “but  regret  that  the  Address

 does  not  mention  the  continued
 closures  of  a  number  of  textile
 mills  in  the  country  and  the
 failure  of  the  Government  to
 steps  to  re-open  them  and  res-
 tore  employment  of  all  wor-
 kers.”  (53)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 doeg  net  mention  the  compulsory
 closure  of  all  the  textile  mills
 for  a  week,  one  day  every  week
 and  failure  to  revoke  the  order
 compelling  this  closure.”  (54)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—
 “but  regret  that  the  Address

 does  not  mention  the  rigged  elec-
 tions  in  Tripura.”  (55)
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 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  mention  the  withdrawal
 of  subsidy  on  rice  supplied  to
 Kerala  and  the  Government's
 failure  to  respond  to  Kerala  State
 Government's  ‘request  for  the  re-  ,
 storation  of  rice  subsidy.”  (56)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  mention  the  continued
 backward  state  of  affairs  in  the
 markedly  backward  areas  in
 various  States  and  failure  of  the
 Government  to  take  special
 measures  for  its  acce’erated  deve-
 lopment.”  (57)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:

 “but  regret  that  the  Address
 does  not  mention  the  conditions
 of  the  people  of  Indian  origin  in
 Ceyion  and  the  failure  of  the
 Government  to  see  to  the  equit-
 able  implementation  of  the  Indo-
 Ceylon  Agreement”  (58)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  unequivocally  condemn
 the  aggressive  acts  of  U.S.  Im-
 perialists  in  Vietnam  and  fails  to
 support  the  four  point  peace  pro-
 posals  of  President  Ho  Chi  Minh.”
 (59)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  the  failure  to
 declare  that  the  Government
 wou'd  take  immediate  steps  to
 scrap  the  proposals  to  establish
 Indo-U.S.  Foundation  from  the
 PL.  480  funds.”  (60)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely: —
 “but  regret  that  the  Address

 does  not  condemn  the  U.S.  pres-
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 sure  on  the  Government  against
 trade  relations  with  Cuba  and
 and  North  Vietnam.”  (61)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  make  mention  strugg‘e
 of  the  students  for  better  educa-
 tional  sysem  and  fails  to  condemn
 the  brutal  police  firings  and  lath
 charges  all  over  the  country  nor
 does  it  make  an  unequivocal  dec-
 laration  that  the  police  will  no
 longer  be  asked  to  enter  the  edu-~
 cationa]  institutions  and  violate
 their  sanctity.”  (62)

 ~
 That  at  the  end  cf  the  motion,  the

 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  condemn  the  tactics  of
 the  World  Bank  before  granting
 loans  to  the  Government”  (63)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely: —
 “but  regret  that  the  Address

 does  not  make  mention  of  the
 plight  of  teachers  in  the  country
 and  fails  to  mention  the  measures
 to  improve  the  lot  of  teachers”
 164)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely: —
 “but  regret  that  the  Address

 fails  to  point  out  the  failure  of
 the  Government  to  get  the  Five
 Year  Plan  approved  by  the  Parlia-
 ment  so  far.”  (65)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—
 “but  regret  that  the  Address

 fails  to  criticise  the  Government's
 policy  of  wage  freeze  resulting
 in  lowering  of  the  standard  of
 living  of  large  sections  of  the
 population.”  (66)

 That  at  the  end  of  the  motion,  the
 foliowing  be  added,  namely: —

 “but  regret  the  failure  to
 mote  the  growing  activities  of
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 CIA  and  its  agents  on  the  Indian
 soul.”  (67)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  the  failure  to
 take  note  of  deep  rooted  corrup-
 tion  at  the  munisterial  level  at
 the  Centre.”  (68)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “put  regret  the  failure  to
 implement  the  land  reforms  dur-
 ing  the  First  Three  Plans  and  to
 distribute  land  to  the  tiller  des-
 pite  assurances  given  earlier  on
 several  occasions.”  (69)

 Shri  Surendranath  Dwivedy:  Sir,
 beg  to  move: a)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 has  failed  to  mention  the  steps
 for  checking  corruption  at  politi-
 cal  level.”  (70)

 That  at  the  end  of  the  motion,  the
 following  be  added  namely: —

 “but  regret  that  the  Address
 has  failed  to  mention  measures
 for  checking  the  rising  prices  in
 the  country”  (71)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 has  failed  to  mention  measures
 for  checking  famine  and  scar-
 city  conditions  in  the  country  and
 for  avoiding  starvation  deaths.”
 (72)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 has  failed  to  mention  measures
 to  promote  export  after  introduc-
 tion,  of  devaluation  of  the  Indian
 currency  in  face  of  opposition  by
 the  Indian  people.”  (73)
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 That  at  the  end  of  the  motion,  the

 following  be  added,  namely: —
 “but  regret  that  the  Address

 makes  no  mention  of  adequate
 and  effective  measures  to  stop
 erisis  in  Indian  economy  both  in
 the  agriculture  and  industrial
 sectors.”  (74)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—

 “but  regret  that  the  Address
 makes  no  mention  of  firm  steps
 both  economic  and  social  to  re-
 move  disparity  in  income  and  to
 bring  about  an  egalitarian  socie-
 ty”.  (75)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—

 “but  regret  that  the  Address
 has  failed  to  mention  the  need
 for  complete  revocation  of  Emer-
 gency  clamped  on  the  Indian
 people  and  repeal  of  Defence  of
 India  Rules.”  (76)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 makes  no  mention  of  measures  to
 80.7९  the  problem  of  unemploy-
 ment  that  :s  getting  aggravated
 due  to  bad  planning.”  (77)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 makes  no  mention  of  effective
 measures  to  stop  dependence  on
 foreign  aid,  particularly  ald  of
 foodgrains.”  (78)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  make  mention  of  any
 steps  for  immediate  vacation  of
 aggression  on  Indian  territory  by
 expansionist  China  and  Pakis-
 tan.”  (79)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  make  mention  of  mea-
 sures  to  give  a  fair  deal  to  the
 working-class  of  India  for  their
 social  and  economic  upliftment.”
 (80)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  make  mention  of  the  in-
 terference  by  the  Congress  Party
 in  the  conduct  of  the  last  General
 Election.”  (81)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 has  failed  to  mention  the  imme-
 dhate  revocation  of  the  Presiden-
 tial  Proclamation  in  Rajasthan  in
 order  to  bring  about  a  non-Con-
 gress  Government  in  the  State  in
 accordance  with  the  desires  and
 verdict  af  the  people  of  the  State.”
 (82)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 makes  no  mention  of  effective
 steps  for  bringing  about  a  happier
 refationship  between  Union  and
 State  Governments  in  the  changed
 circumstances  after  the  Fourth
 General  Election,  due  to  emerg-
 ence  of  non-Congzess  governments
 in  a  number  of  State.”  (88)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 makes  no  mention  of  immediate
 steps  to  nationalise  credit  insti-~
 tutions  like  banks  and  insurance
 companies  and  also  foreign  trade.”
 (84)

 *
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 Shri  S.  0,  Jha  (Madhubani):  Suir,  State  Governments  for  executing
 I  beg  to  move:  road  development  works  for  trans-

 ting  sugar  cane  the  facto-
 That  at  the  end  of  the  motion,  the  aoe  aon

 cane  to  the

 following  be  added,  namely:—
 That  at  the  end  of  the  motion,  the

 “put  regret  that  the  Address
 following  be  added,  namely:— has  failed  to  reflect  the  dynamics

 of  the  present  Indian  situation  “but  regret  the  failure  for  not
 both  inside  and  outside  India.”  having  placed  the  entire  funds
 (88)  with  Madras  Government  so  far

 for  executing  the  special  rural
 That  at  the  end  of  the  motion,  the  water  supply  scheme  which  has

 following  be  added,  namely:—  been  given  technical  c’earance  by
 the  Government  of  India.”  (98)

 “but  regret  that  the  Address
 has  failed  to  refer  to  the  total  That  at  the  end  of  the  motion,  the
 consequences  of  the  Five  Year  following  be  added,  namely:—
 Plans  in  India.”  (89)  “but  regret  the  failure  to
 Shri  8.  Kandappan:  Sir,  I  beg  to  adequately  improve  the  fertilizer

 move:  allotment  to  Madras  State  which
 hi  ted

 That  at  the  end  of  the  motion,  the  action  “o.
 fall  in  food  pro

 following  be  added,  namely:—
 “but  regret  that  no  mention  has  That  at  the  end  of  the  motion,  the

 been  made  in  the  Address  about  following  be  added,  namely:—
 the  setting  up  of  a  steel  plant  at  é
 Salem.”  (94)  ‘but  regret  the  failure  to

 improve  the  cashew  plantations
 by  not  building  roads  and  improv-
 ing  the  conditions  of  the  workers

 That  at  the  end  of  the  motion,  the  employed  in  the  industry.”  (100)
 following  be  added,  namely:—

 “but  regret  the  failure  to

 Shri  च,  Krishnamoorthi  (Cudda-
 lore):  Sir,  ?  beg  to  move:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:— take  immediate  steps  directing

 the  sugar  factories,  particularly
 ELD.  Parry  Ltd,  Nellkuppan  in
 Madras  State,  to  pay  the  cane
 growers  the  additional  cane  prices
 for  the  cane  supplied  by  them
 during  the  years  1958-59,  1959-60,
 1960-61  and  1961-62.”  (95)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—
 “but  regret  the  failure  to

 bring  forward  legislation  direct-
 ing  the  sugar  factories  to  pay  the
 revised  cane  price  for  the  current
 session  with  effect  from  ist
 November,  966  onwards.”  (96)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—
 “but  regret  the  failure  to

 share  the  expenditure  equally  with

 “but  regret  the  failure  to
 bring  about  amicable  settlement
 with  employees  of  the  Neyveli
 Lignite  Corporation.  regarding
 wages,  dearness  a  lowance  and
 bonus.”  (101)

 Shri  N.  C.  Chatterjee  (Burdwan):
 Sir,  I  beg  to  move:—

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 has  failed  to  mention  the  steps
 for  checking  corruption  at  politi-
 cal  level.”  (102)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 has  failed  to  mention  measures  for

 asa  eet?
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 checking  the  rising  prices  in  the
 country.”  (208),

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “put  regret  that  the  Address
 has  failed  to  menton  measures  for
 checking  famine  and  _  scarcity
 conditions  in  the  country  and  for
 avoiding  starvation  deaths.”  (104)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 has  failed  to  mention  measures
 to  promote  export  after  introduc-
 tion  of  devaluation  of  the  Indian
 currency  in  face  of  opposition  by
 the  Indian  people.”

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 makes  no  mention  of  adequate
 and  effective  measures  to  stop
 crisis  in  Indian  economy  both  in
 the  agriculture  and  industrial
 sectors”  (106)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 makes  no  mention  of  firm  steps
 both  economic  and  social  to  re-
 move  disparity  in  income  and  to
 bring  about  an  egalitarian  socie-
 ty.”  (107).

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 has  failed  to  mention  the  nged  for
 comp’ete  revocation  of  Emer-
 gency  clamped  on  the  Indian  peo-
 ple  and  repeal  of  Defence  of
 India  Rules.”  (108)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 makes  no  mention  of  measures
 to  solve  the  problem  of  unem-

 ployment  that  is  getting  aggrava-
 ted  due  to  bad  planning”  (108)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 makes  no  mention  of  effective
 measures  to  stop  dependence  on
 foreign  aid,  particularly  aid  of
 foodgrains.”  (110)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely: —
 “but  regret  that  the  Address

 does  not  make  mention  of  any
 steps  for  immediate  vacation  of
 aggression  on  Indian  territory  by
 expensionist  China  and  Pakistan.”
 (111)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “put  regret  that  the  Address
 does  not  make  mention  of  mea-
 sures  to  give  a  fair  deal  to  the
 working  class  of  India  for  their
 social  and  economic  upliftment.”
 (112)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  make  mention  of  the
 interference  by  the  Congress
 Party  in  the  conduct  of  the  last
 General  Election.”  (113)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “put  regret  that  the  Address
 has  failed  to  mention  the  imme-
 diate  revocation  of  the  Presiden-
 tial  Proclamation  in  Rajasthan
 in  order  to  bring  about  a  non-
 Congress  Government  in  the  State
 mn  accordance  with  the  desires  and
 verdict  of  the  people  of  the
 State.”  (114)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—-

 “but  regret  that  the  Address
 makes  no  mention  of  effective



 steps  for  bringing  about  a  happier
 relationship  between  Union  and
 State  Governments  in  the  chang-
 ed  circumstances  after  the  Fourth
 General  Election,  due  to  emerg-
 ence  of  non-Congress  govern-
 ments  in  a  number  States.”  (135)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “put  regret  that  the  Address
 makes  no  mention  of  immediate
 steps  to  nationalise  credit  institu-
 tions  like  banks  and  =  insurance
 companies  and  also  foreign  trade.”
 (118)

 Shri  George  Fernandes  (Bombay
 South):  Sir,  I  beg  to  move:—

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—  ‘

 “but  regret  that  the  Address
 does  not  outline  specific  policies
 and  programmes,”  (125)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  mention  about  the  re-
 duction  of  prices  of  consumer
 goods.”  (126)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  mention  about  the  need
 to  provide  irrigation  water  to  all
 land  where  irrigation  is  possible.”
 (127)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  mention  about  the  need
 to  establish  parity  in  the  priees
 of  agricultural  and  industrial  pro-
 duce.”  (128)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to  set
 up  8  land  army  of  all  unemployed
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 persons  in  rural  areas  to  bring  un-
 der  the  plough  all  cultivable  land.”
 (129).

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to  era-
 dicate  illiteracy  in  the  country
 through  a  massive  governmental
 and  voluntary  programme  of  educa-
 tion.”  (130)

 That  at  the  end  of  the  motion,  the
 following  he  added,  namely: —

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to  make
 primary  education  uniform  in  the
 country  by  abolishing  all  schools  for
 the  privileged  classes.”  (131)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to  in-
 troduce  mother  tongue  as  the  me-
 dium  of  education.”  (182)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to  ame-
 liorate  the  conditions  of  teachers  in
 Government  and  private  schools.”
 (183)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to  era-
 dicate  unemployment  in  the  country
 through  governmental  initiative  and
 through  labour  intensive  planning.”
 (184)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to  fix  a
 ceiling  of  Rs.  600  on  personal  ex-
 penditure.”  (185),
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 Thet  at  the  end  of  the  motion,  the

 following  be  added,  namely:—
 “put  regret  that  the  Address  does

 not  mention  about  the  need  to  set
 up  a  Commission  to  probe  into  the
 wealth  acquired  by  the  Ministers,
 bureaucrats,  government  contractors
 and  politicians  and  their  relations
 during  the  last  twenty  years  by  the
 use  of  State  power  or  through  ille-
 gal  and  unfair  methods  and  to  con-
 fiscate  all  such  iJ]  gotten  wealth.”
 (186).

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to
 probé  into  the  activities  of  agencies
 of  foreign  powers  in  India.”  (187)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to
 probe  into  the  use  of  PL-480  funds
 in  the  Fourth  Genera]  Elections  in
 the  country.”  (188),

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to  pro-
 vide  adequate  medicine  and  health
 services  to  the  mass  of  the  Indian
 people.”  (139).

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to  re-
 organise  industry  in  the  private  and
 public  sectors  so  as  to  increase  its
 productive  capacity  and  to  make  its
 produce  competitive  in  the  world
 markets.”  (140).  .
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely: —
 “Dut  regret  that  the  Address  does

 not  mention  about  the  recognition  of
 trade  unions  on  the  basis  of  secret
 ballot”,  (141)
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 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address  does
 not  mention  about  the  development
 of  science  by  freeing  it  from  the
 clutches  of  bureaucracy  and  nepot-
 ism.”  (142)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to
 undertake  q  massive  housing  prog-
 ramme  and  to  bring  down  rents  fo
 Re.  ]  per  square  yard  of  living  ac-
 commodation.”  (148),

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: — »

 “but  regret  that  the  Address  does
 not  mention  about  the  need  to  pro-
 vide  special  opportunities  to  the
 backward  classes  harijans,  adivasi3s
 women  ang  minority  communities
 by  reserving  for  them  60  per  cent
 of  high  positions  in  various  sectors
 of  life.”  (144).

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  mention  about  the
 neeq  of  radical  changes  in  the
 structure  of  the  armed  forces  by
 introducing  compulsory  conscrip-
 tion”  (145)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  mention  about  the
 need  to  reclaim  Indian  territory
 now  under  Chinese  or  Pakistani
 occupation”  (148),
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—
 “but  regret  that  the  Address

 does  not  mention  about  the
 creation  of  international  public
 opinion  aimed  at  world  disarma-
 Ment  and  eradicating  poverty.”
 (147)
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 That  at  the  end  of  the  motion,  the  Bombay,  Calcutta,  Madras,  Delhi
 following  be  added,  namely:—  ete.”  (153),

 “but  regret  that  the  Address  That  at  the  end  of  the  motion,  the
 does  not  mention  about  the  —
 need  to  take  effective  steps  in  following  be  added,  namely:

 regard  to  the  issue  of  radical  “but  regret  that  the  Address
 inequality  in  South  Africa  and  does  not  mention  about  the
 Rhodesia  and  in  such  other  coun-  need  to  give  urdu  language  its
 tries.”  (148)  rightful  place  in  every  sphere.”

 (154)  द
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—  That  at  the  end  of  the  motion,  the

 “put  regret  that  the  Address  ‘Owing  be  added,  namely:—

 does  not  mention  about  the  “but  regret  that  the  Address
 reunion  Or  a  confederation  of  does  not  mention  about  carrying
 India  and  Pakistan.”  (149)  out  of  the  provisions  of  the  Con-

 stitution  in  regard  to  banning  cow
 That  at  the  end  of  the  motion,  the  slaughter.”  (155)

 following  be  added,  namely:—
 That  at  the  end  of  the  motion,  the

 “but  regret  that  the  Address  _
 does  not  mention  about  the  following)ibe  added,

 ely:
 need  to  provide  a  new  dimension  “but  regret  that  the  Address

 of  idealism  in  the  lives  of  our  stu-  does  not  mention  about  the
 dents”.  (150)  nationalisation  og  banks.”  (156)

 That  at  the  end  of  the  motion,  the  That  at  the  end  of  the  motion.  the , following  be  added,  namely:—  following  be  added,  namely:—
 “but  regret  that  the  Address  “but  regret  that  the  Address

 does  not  mention  about  the  does  ar  wiention  about  ‘the
 establishment  of  a  permanent  need  to  provide  clean  drinking
 machminery  to  settle  inter-state  water  from  wells  and  taps  {o
 disputes  in  regard  to  territory,  people  living  in  rural  and  urban
 sharing  of  river  waters,  electric,  areas  in  the  country.”  (187)
 power  and  location  of  major  in-
 dustries,  ete.”  (151)  That  at  the  end  of  the  motion,  the

 v  f  —
 That  at  the  end  of  the  motion,  the  ४४७७७  added,  niemety:

 following  be  added,  namely:—  “but  regret  that  the  Address
 “put  regret  that  Address  does  not  mention  about  the

 does  not’  mention  “  अल  the  abolition  of  air  conditioned,  first
 abolition  of  President’s  rule  in  and  second  class  travel  on  the
 Rajasthan  and  introduction  of  Indian  Railways  and  introduction
 popular  government  in  that  State”  of  uniform  third  class  travel  and
 (152)  provision  for  better  amenities  to

 railway  passengers”  (158)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—  That  at  the  end  of  the  motion,  the
 fi  —

 “but  regret  that  the  Address
 oiiewans  Se;  eited,  namely

 does  not  mention  about  the  “but  regret  that  the  Address
 need  to  establish  an  authority  to  doeg  not  mention  about  doing
 study  problems  arising  out  of  away  with  all  pomp  and  show  by
 urbanisation  in  the  country  not-  persons  occupying  high  public  posi-
 ably  in  the  metropolitan  cities  of  tions.”  (189)
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 Shri  Rajaram:  Sir,  I  beg  to  move:

 That  at  the  end  of  the  motion,  the
 follewing  be  added,  namely: —

 “but  regret  that  the  Address
 has  faileq  to  mention  the  steps
 taken  for  establishment  of  a  Steel
 Plant  at  Salem.”  (160)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address
 does  not  mention  the  conercte
 steps  to  be  taken  to  eliminate  cor-
 ruption  and  to  control  rise  in
 prices.”  (161)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely

 “but  regret  that  the  Address
 makes  no  mention  of  the  effective
 steps  for  bringing  about  good
 relationship  between  Union  and
 State  Governments  in  the  changed
 circumstances  after  the  Fourth
 General  Electuons,  due  to  emer-
 gence  of  non-Congress  govern-
 ments  in  a  number  of  States”
 (162)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely

 “but  regret  that  the  Address
 makes  no  mention  of  the  steps  to
 nationalise  credit  institutions  like
 banks  and  insurance  companies”
 (163)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 has  failed  to  mention  the  measures
 to  promote  export  of  handlcom
 goods  to  foreign  countries.”  (164)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  the  failure  to  scrap
 the  scheme  of  automation  in  L.LC.
 ang  oil  companies  notwithstanding
 the  continued  resistance  by  the
 employees  and  disapproval  by  the
 public.”  (165)

 That  at  the  end  of  the  motion,  the
 following  be  addéd,  namely: —

 “but  regret  that  the  Address
 does  not  mention  the  conditions  of
 the  people  of  Indian  origin  in  Cey-
 lon  and  the  failure  of  the  Govern-
 ment  to  see  to  the  equitable  imple-
 mentation  of  the  Indo-Ceylon
 Agreement.”  (166)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—
 “but  regret  the  failure  of  the

 Government  to  get  the  Five  Year
 Plan  approved  by  Parliament  so
 far"  (167)

 Shri  Anbazhagan  (Tiruchengode):
 Sir,  I  beg  to  move:

 That  at  the  end  of  the  motion,  the
 foliowing  be  added,  namely:—

 “but  regret  that  the  Address
 no  mention  has  been  made  of  the
 failure  of  the  Government  is  not
 taking  steps  to  amend  the  Consti-
 tution  of  India  to  implement
 Pandit  Nehru’s  assurance  to  the
 non-Hind:  speaking  people  and  not
 according  equal  status  to  all  the
 national  languages  of  the  country  ”
 (168)

 Shri  V.  Krishnamoorthi:  Sir,  I  beg
 to  move:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely

 “but  regret  the  failure  of  the
 Government  to  maintain  the  price
 level  at  the  minimum  level  of  liv-
 ing  of  the  poor  people  in  the  back-
 ward  areas”  (169)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  the  failure  of  the
 Government  to  bring  in  an  amend-
 ment  of  the  Constitution  to  imple-
 ment  the  solemn  assurance  made
 by  the  former  Prime  Minister,  Shri
 Jawaharlal  Nehru  on  the  Official
 Language  of  the  Union.”  (17a)
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 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:
 “but  regret  to  note  that  there  is no  mention  in  the  Address  about

 the  conditions  of  People  of  Indian
 origin  in  Ceylon  and  about  the
 implementation  of  Indo-Ceylon agreement.”  (171)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:
 “but  regret  to  note  that  there

 Was  no  mention  about  the  scrap-
 Ping  of  the  policy  of  automation  in
 LIC,  and  Oil  Companies”  (i72)

 Shri  H.N  Mukerjee  (Calcutta  North East  Sir,  I  eg  to  move:—

 That  at  h  end  of  the  motion,  the
 follow’  be  added,  namely:

 “but  regret  that  no  mention  has
 been  made  in  the  Address  of  effec-
 tive  measures  for  bringing  down

 ever  rising  prices  of  all  essen-
 ‘tial  commodit’  s  in  the  country.” (173)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  no  mention  has
 been  mad*  in  the  Address  of
 mea  ur  s  taken  or  proposed  to  be
 taken  for  tackling  famine  and
 scarc'ty  conditions  in  Bihar,  U.P. and  other  States  and  for  avoiding starvation  deaths.”  (174)

 That  at  the  end  of  the  motion,  the
 following  be  dded,  namely: —

 “but  regret  that  no  mention  has
 been  made  in  the  Address  of  steps taken  for  checking  and  uprooting corruption  ‘at  political  level.”  (175)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address does  not  mention  the  effective  and
 adequate  measures  to  check  the
 growing  crisis  in  Indian  economy both  in  the  agriculture  and  indus- trial  sectors.”  (176)
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 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:
 “but  regret  that  the  Address does  not  mention  the  glaring  ir-

 regularities  committed  by  the  rul-
 ing  party  in  the  General  Elections.” (177)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address does  not  mention  the  need  for
 Tevocation  of  Emergency  and
 repeal  of  Defence  of  India  rules
 totally.”  (178)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  no  mention  has
 been  made  in  the  Address  of  effec-
 tive  measures  to  check  and  solve
 the  problem  of  growing  unemp-
 loyment  in  the  country.”  (179).

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  no  mention  has
 been  made  in  the  Address  of
 the  fall  in  real  wages  of  the  work-
 ing  class,  both  in  Public  and  Pri-
 vate  Sectors.”  (180)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  no  mention  has
 been  made  in  the  Address  of
 effective  measures  to  stop  reliance
 and  dependence  on  foreign  aid
 particularly  in  the  matter  of  food-
 grains.”  (181)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  no  mention  has
 been  made  in  the  Address  of
 the  immediaté  revocation  of  Pre-
 sidential  proclamation  in  respect  to
 State  of  Rajasthan.”  (182)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:

 “but  regret  that  no  mention  has
 been  made  in  the  Address  about
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 the  future  relations  between  the
 Centre  and  States,  especially  where
 non-Congress  Government  have
 been  formed.”  (183)

 That  at  the  end  of  the  motion,  the
 fullowing  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  mention  the  futility  of
 introduction  of  automation  in  LIC,
 Oil  industry  etc.  which  diminishes
 employment  potential  and  results
 in  unemployment.”  (184)

 That  at  the  end  of  the  motion,  the
 Sllowing  be  added,  namely: —

 “but  regret  that  the  Address
 does  not  mention  the  question  of
 having  parity  in  the  matter  of
 B,  A,  between  the  Central  and
 State  Government  employees”
 (185)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 docs  :.0t  menticn  the  Government's
 intention  to  nationalise  banks,
 general  insurance,  foreign  com-
 panies  and  import  export  trade  to
 mop  up  adequate  resources  for  the
 Fourth  Plan.”  (186)

 That  at  the  ond  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 does  not  mention  the  promotions
 of  various  regional  languages  with
 particular  reference  to  Urdu.”
 (187)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely

 “but  regret  init  the  Address
 does  not  mention  the  steps  taken
 by  the  Government  towards  im-
 mediate  stoppage  of  bombing  in
 N,  Vietnam  by  USA”  (188)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 does  not  mention  anything  about
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 effective  steps  to  end  monopoly  in
 the  country.”  (189)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address
 does  not  mention  the  Government’s
 intention  to  institute  an  enquiry
 into  the  misuse  of  PL-480  funds
 during  the  recent  Genera]  Elec-
 tions”  (190),

 That  at  thea  end  of  the  motion.  the
 following  be  added,  namely:

 “but  regret  that  the  Address
 docs  not  mention  the  measures
 taken  for  distribution  of  land  to
 landless  masses  of  India.”  (191)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:

 “but  regret  that  the  Address
 does  not  mention  as  to  how  the
 admimstrative  corruption  could  be
 brought  to  an  end.”  (192)

 That  at  the  end  of  the  mction,  the
 following  be  added,  namely: —

 “but  regret  thut  the  Address
 does  not  mention  the  manner  how
 the  ruling  party  has  forme@  Gov-
 crnment  in  UP,”  (193)

 Tha,  at  the  end  of  the  motion,  the
 following  be  s.dded,  nam  ly:—

 that  the  Address
 does  not  mention  the  effective
 steps  including  state  trading  in
 foodgrains  to  check  the  rise  in
 prices  and  to  have  equitable  dis-
 tribution”  (184)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:—

 “but  regret

 “but  regret  that  the  Address
 does  not  mention  the  necessity  of
 supplying  adequate  rice  and  wheat
 to  Kerala,  West  Bengal  and  Bihar,”
 (195)

 That  at  the  end  of  the  motion,  the
 following  be  ‘added,  namely:—

 “but  regret  that  the.  Address
 does  not  mention  the  total  ban  on.
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 retrenchment  in  any  industry  whe-
 ther  in  public  or  private  sector
 without  giving  equivalent  alterna-
 tive  jobs.”  (196)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 does  not  mention  the  activities  of
 the  CIA  and  their  agents  in  the
 country.”  (197)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namcly:—

 “but  regret  that  the  Address
 does  not  mention  the  closure  of
 textile  mills  for  one  day  every
 week  despite  availability  o¢  cot-
 ton.”  (198)

 Tha  at  th>  end  of  the  motion,  the
 following  be  ‘added,  namely: —~

 “but  regret  that  the  Address
 does  not  mention  the  effective
 steps  to  be  taken  for  better  edu-
 cational  system  and  removal  of
 frustration  among  the  students  and
 also  fails  to  condemn  the  brutal
 Police  firing  ang  lathi  charge  all
 over  the  country  on  students,  tea-
 chers  and  other  peaceful  citizens"
 (199)

 Thot  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 does  not  mention  the  sad  plight  of
 all  teachers  in  the  country  and
 fails  to  mention  the  measures  to
 improve  their  status”  (200)

 Shri  R.  Shastri  (Patna)  I  beg  to
 move:

 That  at  the  end  of  the  motion,  the
 Jollowing  be  added,  namely:

 “but  regret  that  the  Address
 does  not  mention  the  supply  of  3
 Specific  quantity  of  foodgrains  to
 meet  the  requirements  of  the  peo-
 है...  of  Bihar,  चर,  and  other
 Grought  affected  States.”  (20i)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  no  mention  has
 been  made  in  the  Address  of  any
 Central  scheme  to  solve  the  s“rious
 drinking  water  crisis  in  Patna  city
 and  other  districts  of  Bihar.”  (202)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  the  failure  to  sup-
 port  the  welfare  works  und’rtaken
 by  non-Congress  Governments
 constituted  in  Bihar,  West  Bengal,
 Kerala  and  other  States.”  (203)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:~—

 “but  regret  the  failure  in  safe-
 guarding  the  civic  mghts  at
 national  level  resulting  in  weak-
 ening  of  our  democracy  rather
 than  strengthening  it.”  (204)

 That  at  the  end  of  the  mction,  the
 following  be  added,  namely:

 “but  regret  that  in  spite  of  dec-
 larations  of  the  Congress  during
 its  20  years’  rule  to  bring  about
 a  sacialistic  society,  povertv  is  mas-
 sively  on  the  increase  in  the  coun-
 try  und  rich  are  becoming  richer
 and  so  the  gulf  between  the  rich
 and  the  poor  is  widening  rather
 than  narrowing  down.”  (208)

 Thay  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address
 does  not  mention  the  total  absence
 of  public  cooperation  in  the  exe~
 cution  of  the  Government  plans”
 (206)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namcly:—

 “but  regret  thot  the  Address
 does  not  mention  the  need  to  dis-
 tribution  free  of  cost  the  land  ly-
 ing  idle  with  Government  and  big
 jandlords  amongst  agricultural
 labourers  and  poor  farmers  with  a
 view  to  increase  food  production.”
 (207)
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 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:

 “but  regret  that  the  Address
 does  not  mention  the  misuse  of
 money  spent  in  the  name  of  irri-
 gation  schemes.”  (208)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely

 “but  regret  the  failure  to  put
 into  practice  the  slogan  of  self-
 sufficiency  in  the  matter  of  pro-
 duction.”  (209)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:-—

 “but  regret  thu!  the  Address
 does  not  mention  the  anti-social
 activities  og  black  mark«tecrs  in
 foodgrains,  hoarders  and  profiteers
 m  raising  prices”  (2I0)

 That  at  the  end  of  the  motion,  the
 following  be  ndded,  namely

 “but  repret  the  failure  of  taking
 anv  action  against  blackmarkete-
 ers,  hoarders  and  profitcers  ”  (211)

 That  at  the  end  of  the  motion  the
 following  be  rdded,  namly

 “but  regret  the  failure  of  the
 measures  to  stabilise  the  prices  of
 essential  fuodstuffs”  (212)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely’—

 “but  regret  the  failure  to  nation-
 alise  hanks  n  order  to  bring  down
 prices  and  to  put  a  stop  to  pro-
 fiteering  and  black-marketing  in
 foodgrains.”  (218)

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  the  failure  to  con-
 stitute  an  anti-corruption  commis-
 sion  vested  with  wide  powers  in
 order  to  check  corruption  rampant
 at  all  levels  in  the  country.”  (214)
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 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  no  mention  has
 been  made  in  the  Address  to  make
 available  special  financial  assis-
 tance  to  various  State  Govern-
 ments  in  order  to  enable  them  to
 grant  to  their  non-gazetted  emp-
 ployees  dearness  allowance  equal
 to  that  being  given  to  Centra]  Gov-
 ernment  employees.”  (215)

 That  at  the  end  of  the  motion,  the
 following  be  ndded,  namely

 “but  regret  the  failure  to  put  an
 end  to  rendering  LIC  emplovees
 jobless  consequent  on  the  introduc-
 tion  of  automation  system”  (216)
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely:
 “put  regret  tne  failure  to  make

 an  announcement  regarding  inclu-
 sion  of  Patna  and  other  cities  mm
 ecatcgorv  ‘B'  in  order  to  provide
 special  facilities  to  Centra}  Govern-
 ment  employees  there”  (217)
 Tout  at  the  end  of  the  motion,  the

 following  be  added,  namely’—
 ‘hnt  regret  that  the  Government

 of  India  have  reith  cotios:}  the
 nak.d  American  aggression  in  Viet-
 Nam  unequivocally  so  far  nor  have
 they  supported  the  4-pomt  dem  ands
 of  the  Somahstic  rovernmnent  of
 North  Vietnam.”  (218)

 That  at  the  end  of  the  motion,  the
 following  he  added,  namily.—

 “but  regret  the  failure  of  Gov-
 ernment  of  India  to  implement
 effectively  its  policy  of  anti-war,
 pro-peace,  unflinching  support  of
 freedom  struggle  made  by  the  coun-
 tries.  under  foreign  rule,  non-align-
 ment  and  co-existence.”  (219).

 Shri  M  R  Masani  (Rajkot):  I  beg
 to  move’

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:—

 “but  regret  that  the  Address  fails
 to  concede  the  utter  failure  of  Gow-
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 ernment’s  economic  policies,  indi-
 cates  every  intention  to  persist  with
 the  already  discredited  Fourth  Five-
 Year  Plan  and  fails  to  make  any
 proposals  for  the  revival  of  savings
 and  investment,  and  of  industrial
 and  agricultural  production  and  ex-
 ports,  by  reduction  in  taxation  and
 borrowing,  eschewing  deficit  financ-
 ing  ang  other  inflationary  policies,
 effecting  drastic  economies  in  pub-
 lic  expenditure  and  progressively
 dismantling  the  pernicious  appara-
 tus  of  controls,  licences,  permits  and
 quotas.”  (220).

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely: —

 “but  regret  that  the  Address  fails
 to  recognise,  in  particular,  the  ur-
 gent  neeq  for  the  highest  priority
 for  agriculture  and  radical  changes
 in  agricultura]  policies  involving: —

 (a)  the  abolition  as  early  as
 possible  of  zonal  and  local  restric-
 tions  on  the  sale  and  movement
 of  foodgrains  and  other’  edible
 products  so  as  to  establish  a  com-
 mon  market  in  India  for  all  such
 products;

 (b)  an  end  to  compulsory  pro-
 curement  of,  and  levies  on,  food-
 grains  and  other  edible  products;

 (c)  a  price  support  scheme,
 n  ahead  of  the  next  cultivation

 se  ion,  under  which  the  Govern-
 ment  would,  along  with  the  tra-
 ders,  be  an  Open  buyer  of  food-
 grains  from  producers  at  remune-
 rative  prices  to  be  determined  by
 an  Agricultural  Prices  Commis-
 sion  functioning  as  an  indepen-
 dent  statutory  body;

 (d)  the  provision  of  subsidised
 foodgrains  and  essential  edible
 products  for  lower  income
 groups.”  (221).

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  the  Address  fails
 to  recognise  that  it  is  impossible  to
 achieve  friendship  and  peace  with
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 Communist  China  so  long  as  it  con-
 tinues  to  remain  in  ynlawful  and
 aggressive  occupation  of  8  large
 portion  of  the  territories  of  India.”
 (222).

 That  at  the  end  of  the  motion  the
 following  be  added,  namely: —

 “but  regret  that  the  Address  fails
 to  recognise  that  the  elections  in
 Jammu  &  Kashmir  were  not  free  or
 fair  ang  that  there  is  urgent  need  to
 rectify  the  sftuation  by—

 (a)  immediately  establishing
 the  President’s  Rule  in  that  State;

 (b)  dissolving  the  legislature;
 and

 (c)  ordering  fresh  elec-
 tions.”  (223).

 That  at  the  end  of  the  motion  the
 following  be  added,  namely: —

 “put  regret  that  the  Address  seeks
 to  justify  the  unwarranteq  estab-
 lishment  of  President’s  rule  in  Ra-
 jasthan  and  _  fails  to  recognise  the
 urgent  need  for  the  restoration  of
 constitutional  qd  mocratic  govern-
 ment  in  that  State  by  immediately

 (a)  rescinding  the
 proclamation;  and

 President’s

 (b)  directing  the  Governor  to
 invite  the  Samyuk’a  Dal,  being
 the  Party  having  an  absolute  ma-
 jority  in  the  State  Legislature,  to
 form  a  Government.”  (224).

 Shri  M.  R.  Masani:  Mr.  Speaker,
 Sir,  I  rise,  on  behalf  of  my  Party,
 to  speak  in  support  of  the  amend-
 ments  tabled  by  us,  amendment  Nos.
 220  to  224.  I  would  like  to  assure
 my  esteemed  friend,  Shri  Hanuman-
 thaiya,  that  y  shall  join  him  in  trying
 to  maintain  the  equable  climate  thet
 he  hopes  will  be  observed  during  the
 discussion  on  this  Address.

 Before  I  examine  the  President’s
 Address,  may  I  invite  the  House  to
 cast  a  glance  at  the  state  of  the  na-
 tion?  It  is  one  of  economic  collapse.
 It  is  a  gloomy  picture  and  the  speech
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 of  the  Finance  Minister  yesterday
 while  introducing  the  budget  propo-
 sals  has  no  hing  to  enlighten  the
 gioom.  There  is  first  the  basic  fact
 of  food  shortage.  From  89  million
 tons  of  foodgrains  production  in  1964-
 65,  we  have  now  sunk  to  76  million
 tons  in  ‘1966-67.

 Only  yesterday  I  read  a  very  touch-
 ing  comment  by  a  well-known  actor,
 Marlon  Brando,  who,  having  reached
 Bangkok  after  having  visited  Patna
 on  a  UNICEF  Mission,  said  to  the
 press  in  Thailand  that  his  visit  to
 Bihar  was  truly  horrifying.  He  went
 on  to  say:

 “I  saw  people  dying.  I  saw  others
 who  could  not  resist  any  disease  be-
 cause  of  their  debilitated  condi-
 tion.”

 This  is  the  picture  of  drought  and
 famine  in  BPihar.  But  I  understand
 that  things  are  not  very  much  better
 in  the  neighbouring  State  of  Orissa,
 which  also  is  suffering  from  very
 severe  drought  conditions;  nor  indeed
 in  parts  of  Raiasthan,  parts  of  Guja-
 rat,  and  maybe  other  parts  of  the
 country.

 The  second  basic  fact  is  of  rising
 prices.  Assurances  have  been  given
 on  the  floor  of  this  House  by  Finance
 Minister  after  Finance  Minister  that
 there  will  be  no  more  deficit  financ-
 ing.  and  yet  each  of  them  has  been
 shameless!:  broken.  Here  is  the  re-
 cord  of  infliction  during  the  past  few
 months.  Tsing  9°5  66  as  the  base
 for  the  whole-ale  price  index.  Which
 was  165.  it  rose  to  88  in  September
 Jast  vear,  99  in  Oetober,  9]  in  No-
 vember,  93  in  December  and  in  Janu-
 ary  this  vear  the  Jast  available  figure
 it  touched  the  all-time  peak  of  198.

 On  the  othe~  hand  the  fruits  of  de-
 valuation  have  heen  denied  to  us.  Ex-
 ports  have  remained  stagnant  because
 the  export  dities  that  were  imposed
 have  destroved  the  one  chance  to
 improve  our  exports  following  deva-
 luation.  We  have  useq  foreign  aid
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 as  a  convenient  crutch  for  our  own
 inefficiency.  In  spite  of  devaluation
 and  foreign  aid,  the  rupee  is  going
 down  and  down  Even  after  devalua-
 tion  the  rupee  has  sunk  further.  On
 the  5th  of  February,  in  the  free
 markets  of  Zurich  and  Geneva  the
 dollar  was  quoted  at  Rs.  10.45,  as
 opposed  to  the  official  price  of  Rs.  7.50
 and  the  pound  sterling  was  quoted  at
 Rs.  2926  as  opposed  to  the  official
 price  of  Rs.  21.  jt  is,  therefore,
 only  a  question  of  time  when  _  this
 Government  wil]  have  to  come  to  us
 again  to  devalue  the  rupee  a  second
 time,  if  they  persist  in  their  policies.
 This  is  the  picture  of  national  bank-
 ruptcy  to  which  we  have  been
 brought.

 On  the  moral  side,  perhaps  the
 biggest  casualty  has  been  public  mo-
 rality.  Graft  and  chicanery  have  be-
 come  a  part  of  our  w3y  of  life.  Joe-
 keying  for  position  is  something  that
 faces  us  every  day  everywhere.

 On  the  international  plane,  we  are
 isolated  and  wit  out  any  friends.  W:2
 are  humiliated  because  our  self-right-
 eous  postures  are  accompanied  by  eco-
 nomic  mendicancy.  Only  this  month
 Representative  Poage,  a  member  of
 the  American  Congress,  referred  to
 Indig  as  a  nat  on  being  like  an  ap-
 plicant  for  public  charity.

 Who  is  respons’ble  for  this  econo-
 mic,  internationa  and  mora]  state  of
 affairs?  The  Finance  Minister  ester-
 day  no  less  than  three  times  in  his
 Budget  speech,  tried  to  pass  the  buck,
 having  no  one  e'se  to  pass  it  on  to,
 to  Gog  Almig  tv.  Three  times  he
 blamed  everything  that  was  wrong  in
 this  country  on  the  monsoon.  This  is
 an  alibi  which  cannot  and  will  not
 stand  the  test.

 President  Ra  akrishnan,  in  his
 other  address,  h's  much  more.  worth
 while  ang  candid  address  to  the  na-
 tion,  on  the  26th  January  pointed  a
 clear  finger  at  those  who  afe  respon-
 sible.
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 Shri  Hanumanthaiya:  On  a  point
 order,  Sir.  Whatever  address  the

 President  may  deliver,  you  will  con-

 Shri  Manoharan:
 all  the  papers.

 It  appeared  in

 Shri  Hanumanthaiya:  ....the  Pre-
 ‘Sident  should  remain  above  all  con-
 troversies.  It  has  been  granted  un-
 der  the  constitutional  position.  Even
 if  the  President  delivers  a  controver-
 sial  address,  we  should  not  further
 earry  on  the  controversy.  This  House,
 I  beg,  should  observe  the  constitu-
 tional  propriety  of  keeping  the  Pre-
 sSidential  speeches  away  from  our
 discussion,

 Aa  Bon.  Member:  We  are  discus-
 sing  the  President’s  Address.

 Shri  Hanumanthaiya:  It  may  be
 favourable  to  you  today;  it  may  be
 favourable  ;o  us  tomorrow.  Therefore,
 I  think,  the  Presidential  speech
 should  not  be  referred  to  here.

 Shri  M.  R.  Masani:  I  was  not
 casting  any  aspersion  on  the  Presi-
 dent;  I  was,  On  the  contrary,  quoting
 him  with  approval  and  respect  and
 was  going  to  say  that  what  he  _  said
 was:—

 “we  cannot  forgive  widespread
 incompetence  and  gross  mismanage-
 ment  of  our  national  resources.”

 I  entirely  and  respectfully  agree
 with  every  word  that  has  fallen  from
 the  President  in  that  other  address.
 The  verdict  of  the  electorate  has
 Now  clinched  the  matter.  What  the
 President  has  said  has  happened.  The
 people  of  India  have  not  forgiven
 either  mismanagement  or  misuse  of
 our  resources.  The  General  Elections
 have  proved  that.

 What  do  the  General  Election  re-
 sults  mean?  That  they  were  fair  and
 free  throughout  the  country  is  some-

 5

 about  which  we  are  all  proud.
 But  there  is  one  blot;  there  is  one  ex-_
 ception.  There  was  one  State  in  the
 country  where’  the  elections  were
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 neither  fair  nor  free.  That  is  the  State
 of  Jammu  and  Kashmir.  It  is  com-
 Mon  agreement  between  all  of  us
 here  that  those  elections  were  rigged
 and  that  the  people  of  Jammu  and
 Kashmir  have  been  denieg  the  bene-
 fit  of  the  fair  ang  free  elections
 which  we  in  the  rest  of  India  have
 enjoyed.  All  the  same,  taking  the
 country  as  a  whole,  the  elections
 have  been  something  we  can  be  proud
 about.

 What  is  the  result  of  the  elections?
 The  Congress  Party  has  lost  the  elec-
 tions.  I  was  interested  to  hear  the
 Prime  Minister  say  yesterday  that  her
 party  had  not  been  defeated.  When
 three  out  of  five  Indians  reject  the
 Congress  Party  in  the  parliamentary
 elections,  is  that  not  a  defeat?  When
 the  Congress  Party  loses  its  majority
 in  eight  States  of  the  Union—Punjab,
 Delhi,  Rajasthan.  Bihar,  Bengal,
 Orissa,  Madras  and  Kerala—is_  that
 not  a  defeat?  When  there  are  two
 States  in  the  twilight  zone  where  no-
 body  knows  who  is  in  the  majority—
 UP  and  Haryana—is  that  not  a  defeat?
 Where  one  Member  trickles  in  like  a
 straggler  in  the  retreat  from  Moscow
 from  the  State  of  Kerala  and  three
 trickle  in  from  the  State  of  Madras,
 is  that  not  a  defeat?  I  am  quite  sure,
 that  if  Prime  Minister  does  not  think
 it  is  not  a  defeat  when  the  people
 of  tndig  will  soon  give  her  and  her
 party  the  kind  of  defeat.  that  she
 will  recognise  and  not  be  in  any
 doubt  about.

 3.55  brs.

 [Dr.  D.  S.  Ragu  in  the  Chair]

 We,  on  these  benches,  believe  in
 States’  Rights.  We  stand  for  the  Fede-
 ral  system  and  wr  afte  verv  g’ad  that
 now  for  the  first  time,  thanks’  to
 governments  of  different  political  co-
 lours  existing  in  variou;  States  in  the
 country,  it  will  be  vossib’e  for  the
 federaj]  system  reallv  to  be  put  to
 work  and  to  function.  We  have  no
 doubt  at  all  that  given  the  spirit  that
 has  activated  both  the  Union  Govern-
 ment  and  the  State  Governments  so
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 far,  thin  will  8९  8  great  success  and
 of  denefit  to  the  country.

 Now,  let  us  come  to  the  parliamen-
 tary  elections.  The  Congress  Party
 @et  a  vote  of  around  38  per  cent  of
 the  votes  polled.  It  dropped  from
 45  per  cent  in  the  962  elections.  90
 seats  were  lost.  Was  that  not  a  de-
 feat?  People  say  the  Congress  has
 been  cut  down  to  size.  I  wish,  it  was
 true,  The  Congress  Party  has  not
 been  ‘cut  down  to  size,  because  if
 there  had  been  proportional  represen-
 tation,  as  exists  in  most  countries  of
 the  world,  the  Congress  Party  would
 have  been  cut  down  to  size  and  would
 have  had  just  under  200  seats  with  an
 Opposition  of  320  seats  ang  a  new
 Government  of  India  would  have  come
 into  existence  today.  Therefore,  even
 this  small  majority  is  a  fictitious  one
 which  is  due  to  the  crude  electoral
 system  that  we  inherited  from  the
 British.  It  is  like  first  past  the  post,
 as  if  it  is  8  horse  race,  wh°re  the  first
 horse  past  the  post  is  declared  the
 winner.

 Along  with  that  there  is  a  factor
 which  the  Chief  Election  Commus-
 sioner  mentioneg  after  the  elections.
 There  were  too  many  independent
 eandidates  who  distorted  the  picture
 and  ereated  this  unfortunate  result.
 Anyway,  it  is  a  sharp  lesson  given  by
 the  electorate  just  short  of  dismissal.
 It  was  a  silent  but  unfinished  revo-
 lution  and  as  an  organ  of  public  opi-
 nion  well  put  it:—

 “The  General  Election  has
 more  effective  than  Genera]
 Piao.”

 been
 Lin

 The  Congress  has  undoubtedly  lost,
 but  who  has  won?  There  is  a  lot
 of  discussion  going  on  whether  the
 Right  or  the  Left  has  won,  These
 terms  87६  meaningless  terms;  they
 have  no  relation  to  the  realities  of
 our  political  life  today.  These  are
 umbrella  words,  hanging  on  from
 the  past,  calculateg  to  misiead.  The

 ‘people  are  tired  of  ideologies  and
 jams,  As  somebody  hes  said,  “all

 Hans  have  Dow  become  wasms.”  My

 atiswer  to
 won?”  is  tha  question,

 party  has  won.  i
 include  my  party  in  this
 mission,  No  party  has  but
 Congress  has  jost.

 Then,  who  has  won?  f  say,  the
 people  of  India  have  won.  They  ane
 the  only  victors  in  these  elections,
 because  they  have  shown  a  capacity
 successfully  to  exercise  their  freedom.
 of  choice,

 We,  on  these  benches,  have  a  right
 to  be  pleased  even  if  we  have  not
 won  the  elections.  We  are  pleased
 because  the  electorate  hag  defeated
 and  rejected  the  very  basic  policies  of
 the  Congress  Party  to  which  we  have
 objected  all  these  years.  There  can
 be  no  question  thut  the  verdict  of  the
 electorate  means  a  rejection  of  Stat-
 ism.  centralised  and  topheavy  plan~
 ning,  inflation  ang  Permit-Licence-
 Quota  Raj.  To  that  extent  we  are
 Bratified.  In  case  any  Congress  Mem-
 bur  doubts  that  this  isso,  let  me  speak
 on  behalf  of  |  one  who  should  have
 been  in  our  midst  today  but  who,
 under  tragic  circumstances,  imme-=
 diately  after  the  elections,  passed:
 away.  Shri  8.  G.  Barve,  after  the
 election,  said:-—

 “The  vote  against  the  Congress  in
 the  general  elections  in  many  places
 was  3  vole  against  bad  administra-
 tion,  corruption,  and  wrong  econo-
 mic  policies  resulting  in  high  pri-
 ees.”

 l  wish  he  had  becn  here  today  to
 endorse  what  I  am  saying.

 People  in  India  are  jubilant,  There
 is  no  question  about  it.  The  Common
 people  in  India  feel  proud  about  what
 they  have  done  but  there  are  people
 who  are  unhappy.  There  is  wailing
 and  gnashing  of  teeth  in  certain  cir-
 cles  abroad.  The  two  old  ladies,  one
 in  Londen  and  another  in  New  York,
 who  have  been  bewailing  the  loss  ettd
 the  defeat  of  the  Congress  Party—

 I  mean,  the  New  York  Times  and  her
 elder  sister,  the  London  Times.  These
 ill-informed  organs  of  world  opinion,  —
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 whe  should  have  known  better,  had
 evidently  in  thelr  mind  been  equating
 the  Congress  Party  with  Indian  de-
 mocracy,  and  now  that  the  Congress
 Perty  is  defeated,  they  come  to  dire
 prophesies  that  democracy  has  come
 to  an  end  in  India‘and  that  this  was
 the  last  free  election!  I  have  no  doubt
 that  in  the  years  and  months  to
 come  the  people  of  India  will  prove
 these  prophets  of  gloom  to  he  utterly
 unrealistic  and  false.  They  will  show
 that  our  democracy  is  fay  from  dying.
 It  is  only  beginning  to  show  yigor-
 ous  trends  which  will  take  this
 country  forward  in  the  years  to  come.

 Therefore,  we  of  the  Swatantra
 Party  congratulate  the  electorate  on
 what  they  have  done,  on  their  per-
 ception,  on  their  selectivity  and  on
 the  maturity  that  they  have  shown  in
 spite  of  illiteracy.  The  cobwebs  have
 been  swept  off  and  a  chance  has  been
 given  to  the  fresh  wind  of  change  to
 blow  which  was  very  badly  needed
 in  thie  country.  This  has  been  a
 peaceful  and  a  silent  revolution.  The
 country  will  never  be  the  same  again
 because  the  monopoly  of  power  of
 the  Congress  Party  has  been  broken
 As  the  nursery  rhyme  goes:

 “All  the  Queen’s  horses  and  all
 the  Queen’s  men

 Will  not  be  able  to  put  Humpty
 Dumpty  together  again”
 74  hrs.

 Coming  to  the  sharing  of  power,
 that  is  a  coalition  government,  we  in
 India  have  inherited  from  the  English
 a  superficial  view  of  coalitions  based
 on  the  experience  of  France.  But
 France  is  not  the  only  country  that
 has  enjoyed  coalition  governments.  A
 Coalition  does  not  mean  instability.
 Given  a  certain  maturity,  a  coalition
 Can  be  as  stable  as  a  one-party  govern-
 ment.  We  have  the  example  of  West
 Germany,  which  has  been  having  co-
 alition  Governments  ever  since  World
 War  Ff.  One  of  them  lasted  as  long
 as  the  Congress  Government  lasted
 in  this  country.  We  have  had  coali-
 tions  in  Ttaly  where  one  major  party
 has  stayed  in  Government  with  mi-
 ner  partners  who  change.  We  have

 the  example  of  Scandinavia  and  we
 have  the  coalitions  in  Austria.  In  Swit-
 zerland,  we  have  seen  a  permanent
 coalition,  We  welcome  the  era  of
 coalitions  which  this  country  has  now
 entered  and  we  have  no  doubt,  that
 be‘ore  very  long,  there  will  be  a
 coalition  government  in  this  very
 House.

 Sir,  40  23  against  this  background
 that  we  have  to  consider  the  Presi-
 dent’s  Address.  It  is  extremely  disap-
 pointing.  It  would  appear  from  the
 Address  that  the  lessons  of  the  elec-
 tions  have  not  been  learnt,  One
 thought  that  this  election  was  a  shock
 treatment.  Sir,  as  you  know,  when  a
 patient  is  really  getting  bad  in  the
 way  to  lunacy,  then  the  last  thing  the
 Psychiatrist  has  to  give,  is  electric
 shock  treatment.  When  that  fails,
 everything  fails.  It  would  appear,  I
 am  sorry  to  say,  as  if  the  shock  treat-
 ment  of  the  electorate  has  also  been
 lost  on  the  Congress  Party  judging  by
 the  President’s  Address.

 It  indulges  in  the  vaguest  of  yene-
 ralitics  There  are  lots  of  ta:gets  as
 usual,  as  of  ‘oughts’  ang  ‘mus’s’  but
 there  is  no  indication  as  to  how  this
 country  is  to  get  to  its  accepted  objcc-
 tives,  four  objectives  of  economic
 policy,  entirely  acceptable  to  all  of
 us.  There  is  nothing  in  this  to  show
 that  there  is  going  to  be  that  radical
 change  in  economic  policy  which  will
 make  any  of  them  achievable  in  the
 coming  months  and  years.  We,  on
 these  benches,  believe  that  unless
 there  is  qa  definite,  radicai  change  in
 the  fundamental  economic  policies  of
 the  Government,  there  is  no  hope  for
 this  country.  There  is  no  sign  of
 such  rethinking  in  the  President's
 Address.

 According  to  us,  there  are  some
 concrete  things  that  the  President’s
 Address  could  have  announced  which
 would  have  gladdened  the  hearts  of
 people  in  the  country.  It  could  have
 mentioneg  concrete  proposals  for  the
 revival  of  saving,  investment  and
 agricultural  and  industrial  produc-
 tion—there  is  nothing  of  that  kind  in
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 the  Address—through  a  drastic  reduc-
 tion  m  taxation  On  the  contrary,  if
 I  understood  my  hon.  fmend,  the
 Finance  Minister  aright  yesterday  he
 threatened  the  country  with  more
 taxation  in  a  few  weeks’  time  If  that
 comes,  we  wil]  resist  ३  unfiinchingly.
 He  should  have  pledged  to  eschew
 further  deficit  financing  and  other
 inflanonary  policies  All  that  he  did
 ‘was  to  point  a  finger  at  the  State
 Governments  and  try  to  pass  the  buck,
 on  the  one  side,  to  God  and  on  the
 other  side,  to  the  non-Congress  State
 Governments

 In  this  context,  I  would  like  to  pay
 my  tribute  to  the  statesmanship  shown
 by  Mr,  Annadurai,  the  new  Chief
 Mumuster  of  Madras  While  pledging
 his  Government’s  cooperation  to  the
 Centre  in  sts  efforts  to  promote  prud-
 ent  financial  management  Mr  Anna-
 dura:  said

 ‘Deficit  financing  can  be  avoid-
 ed  onlv  on  the  basis  of  a  radical
 recastiny  of  Plan  programmes  and
 nroritic  =  and  in)  this”  process
 Central  schemes  as  well  as  the
 Centre’s  non  Plan  expenditure
 should  7४५0  come  under  scrutiny”

 It  is  a  fair  and  balanced  statement

 Another  thing  the  President’s
 Address  enuld  have  pledged  the  coun-
 try  to  should  have  been  immediate
 and  the  d.astic  economies  in  expendi-
 ture  On  the  contrary,  the  Budget
 that  was  introduced  yesterday  pro-
 vides  for  an  increase  of  non-produc-
 tive  c:vil  expenditure  to  the  tune
 of  as  much  as  Rs  0  crores  in  the
 coming  vear  There  should  have  been
 the  promise  of  gq  drastic  dismantling
 of  the  prrnicious  apparatus  of  con-
 trols,  licences  permits  and  quotas
 And,  finally,  there  should  have  been
 a  promise  of  seranping  the  Fourth
 Five  Year  Plan  in  its  present  form.

 On  the  side  of  agriculture  which  is
 our  basie  problem,  there  is  ne  pro-
 mise  that  there  will  be  a  shift  in
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 priorities,  that  there  will  be  an  eatly
 abolition  of  zonal  and  other  restrie-~
 tions  and  that  there  will  be  a  common
 market  in  India  at  least  in  regard  to
 foodgrains  and  edible  products,  There
 is  no  promise  to  end  compulsory  pro-
 curement  and  levies  which  have  been
 imposed  on  the  peasantry  In  the  last
 few  months  There  s  no  promise  of
 having  a  price  support  scheme  by
 which  Government  wil]  buy  in  the
 market  at  remunerative  prices  fixed  by
 a  quasi-judicial  Agricultural  Prices
 Commission  Thre  is  no  promise  of
 subsidised  foodgratns  for  those  with
 low  incomes  All  these  things  accord-
 ing  to  us  should  have  formed  part  of
 the  President's  Address  on  this  occa-
 sion

 From  this  it  woulg  appear  to  us
 that  the  lessons  of  the  clections  have
 not  been  learnt  There  are  two  pther
 things  that  have  77706  net  which  con-
 firm  that  unfortunate  feeling  One
 has  been  discuss-d  in  the  last  two
 davs,  at  शिहिवि ध,  Jeneth  in  this  House,
 the  Rajasthan  Proclamation  and  very
 hittie  new  remains  to  be  said  on  the
 subject

 The  other  was  the  election  of  the
 new  Prime  Muster  Throughout  that
 controversy,  which  w>  watched  with
 great  interest  theugh  with  com-
 plete  indifference  as  to  the  result,  it
 was  noticed  thit  n>  nolicy  issue  was
 Yraised  by  either  candidate  for  the
 leadership  of  the  ruling  party  Not
 once  did  any  0९  them  say  “TI  shall
 do  this  or  I  shall  move  in  this  or  that
 direction”  It  wat  unfortunately,  a
 purely  personal  rivalry  ang  both
 clarmed  to  be  orthodox  in  carrying
 out  the  accepted  policies  of  their  party
 which  has  brought  this  country  to  this
 mess  That  is  why  as  I  said,  we
 watched  it  with  compicte  indifference.
 It  reminded  ore  of  a  feud  that  waged
 some  centuries  back  between  two  well
 known  musicians  On  that,  a  poet
 wrote  a  poem  called  “Epigram  on  the
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 Yeuds  detween  Tandel  ang  Bonon-
 chink”,  The  poet  wrote:

 “Some  say  that  Signor  Bonon-
 chini

 Compared  to  Handel's  mere
 ninny,

 Others  aver,  to  him  that  Handel
 Is  scarcely  fit  to  hold  a  candle,
 Strange!  that  such  high  gispute

 should  be
 “Twixt  Tweedledum  and  Twee-

 dledee.”

 I  am  very  glad  that  both  Tweedle-
 dum  and  Tweedledee  are  in  the
 Cabinet.  I  am  very  glad  that  tms
 feud  has  been  patched  up  from  two
 points  of  view.  If  this  unity  in  the
 ruling  party  is  to  bring  about  some
 better  Government,  there  should  be
 good  administration  and  jmprovement
 in  the  months  to  come  Tf,  as  I  fear,
 this  Government  is  not  going  to  im-
 prove  and  is  going  to  bring  about
 more  economic  distress,  higher  prices,
 more  food  shortages  and  complete
 benkruptcy.  then  there  will  be  no
 alibi  whatsoever.  They  will  not  be
 able  {o  claim  that  if  so  and  so  had
 been  in  the  Cabinet,  things  would
 have  been  different.  So  let  us  give
 him  a  chance  next.  All  the  factions
 in  the  party  are  represented  in  the
 Government  Once  for  all  if  this  Gov-
 ernment  fails,  as  I  fear  it  is  going  to
 fail,  then  it  will  be  quite  clear  that  no
 Congress  Government  can  serve  this
 country  any  more  and  a  _  definite
 change  of  Government  will  become
 necessary.  So,  Jet  it  be  clearly  under-
 stood  that  from  now  on  70०0  other
 Congress  leader  could  do  better  than
 Tweedledum  and  Tweedledee  are
 going  to  do  for  us  in  the  months  to
 come,

 Finally,  a  word  about  the  role  of
 the  Opposition.  In  this  context,  as  I
 see  it.  we  are  in  a  period  of  flux  and
 turmoil].  There  is  nothing  wrong  in
 flux  and  turmoi!  I  welcome  it.  We
 have  been  revolutionaries  in  the  past
 under  Mahatma  Gandhi,  We  are  pre-
 pared  to  have  drastic  changes  of  the
 right  kind  ह,  this  countrv.  But  be-

 PHALGUNA 30,  3888  (SAKA)  President's  Address  59०

 tween  flux  and  chaos,  there  is  a  very
 clear  line.  We  will  not  allow  this
 country  to  be  dragged  into  chaos.
 There  is  very  great  danger  of  this  be-
 cause  if  you  have  economic  distress  on
 the  one  side  and  an  unrepresentative
 Government  like  this,  which  is  a  mino-
 rity  Government  on  the  other,  there
 fis  a  very  real  danger  that  people
 might  forget  the  constitutional  path
 and  discontent  might  take  dangerous
 and  unconstitutional  channels

 In  this  context  my  Party  will  act  as
 a  vigilant  but  constructive  Opposition.
 We  are  not  here  to  score  only  debat-
 ing  points  and  jf  the  Government  will
 do  something  which  we  believe  to  be
 good  for  the  country,  we  shal)  rive
 it  support  But  when  it  does  some-
 thing  which  we  believe  to  be  bad,  we
 shall  be  unflinching  in  opnosing  _  it.
 Ours  is  a  Partv  which  is  a  loval  oonn-
 sition  loyal  not  to  the  Government  of
 the  day  but  loval  to  the  Constitut-on
 and  the  country  which  are  far  ahove
 the  Government  of  the  day  and  the
 opposition  of  the  day.

 I  want  to  say  this’  our  entire  po'i-~
 tical  system  is  on  trial  If  memb-rs
 on  this  side  of  the  House  fee]  that
 only  the  Government  is  on  trial,  let
 me  be  candid  with  them  and  <a”
 ‘No’;  we  are  almost  as  much  on  trial
 as  those  who  sit  opposite.  The  whole
 political  svstem  is  on  trial—tho
 svstem  of  Parliamentary  demorrary
 in  which  we  believe.  All  politicians
 are  on  trial  today.  and  if  we  fai]  rith-r
 on  this  side  or  on  that  side,  then  ther>
 is  the  danger  of  the  whole  Int  af  us
 being  swept  into  the  dustbin  of  histery
 as  our  counterparts  in  Pakistan,  Ir@o-
 nesia  and  Ghana.  to  mention  0679
 three  countries,  have  been  consiened
 to  the  dustbin  of  historv.  Therefore,
 I  avveal  to  the  whole  House  to  be-
 ware.

 I  suegest  that  we  have  a  morsto-
 rium  on  party  strife  for  a  while  Tot
 us  try  to  understend  what  the  other
 man  is  saving,  whether  he  is  दॉ।*  ng
 amongst  us  here  or  on  the  other  ०  te
 Let  us  try  to  have  a  democratic  '-
 loene.  Let  us  not  doubt  the  honesty
 of  the  other  parties,  but  try  to  convince
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 them  and-sonvert  them  to  our  way
 of  thinking.  A  very  great  Indian
 tmaafe  this  observation  fifty  years  ago
 ~Lokmanya  Tilak—in  396  in  very
 different  circumstances,  but  one  who
 -knew  when  the  unity  of  he  country
 ‘Was  necessary.  He  said:

 “The  duty  that  lies  before  our
 politicians  is  not  to  seek  to  eradi-
 eate  all  differences  of  opinion,
 but  to  secure  the  co-operation  of
 men  holding  divergent  views  for
 the  accomplishment  of  common
 ends.”

 We  have  common  ends—the  gentle-
 men  on  this  side  and  on  that  side.  We
 accept  those  objectives  which  have
 been  spelt  out  by  the  Finance  Minis-
 ter  but  our  trouble  is  that  we  do  not
 believe  that  the  methods  that  Govern-
 ment  are  using  are  going  to  lead  to
 those  objectives.  But  that  does  not
 mean  that  we  need  party  strife  or
 that  we  should  have  disorder  in  this
 House  or  outside.

 There  is  a  vacuum  being  caused  in
 this  country  by  the  recession  of  the
 Congress  Party,  by  the  crumbling  of
 the  Congress  Party.  This  vacuum  has
 to  be  filled  in  a  constructive  way.  It
 can  be  filed  up  by  a  new  synthesis,
 by  4  new  grouping  of  men  and  wo-
 men  who  want  i»  serve  the  country
 in  a  different  way.  A  new  synthesis
 is  what  one  young  democracy  needs,  if
 it  is  not  to  be  endangered  altogether.
 Let  us,  therefore,  not  be  like  Narces-
 sis  admiring  our  own  images,  the  ima-
 ges  of  our  own  respective  parties.  Let
 us  look  at  the  othe  Sake  n  with  a  little
 less  jaundiced  eye.

 In  such  g  situation,  to  create  disor-
 der  or  chaos  either  in  this  Parliament
 or  outside  is  no  service  at  all  to  this
 country  and  some  of  ug  have  watched
 with  distress  the  scenes  that  have  al-
 veady  taken  place  here  during  the  last
 few  days.  There  is  no  need  for  dis-

 ‘order,  because  the  country  has  shown
 “that  you  can  have  a  drastic  change
 “without  disorder.  The.common  people
 Of:  India  have  peacefully  and  quietly,
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 not  with  bullet  but  by  ballot,  worked!
 out  an  halt-Snished  ‘revolution  in  this.
 Ggountry.  Can  we  not  follow  thatr
 Can  we  not  Jearn  from  their  example:
 at  least?  ना

 The  country  is  on  a  sick-bed;  it.
 needs  doctors,  nurses  and  maybe,  un-
 palatable  medicine,  It  needs  g  spell
 of  good  administration.  It  needs  less-
 promises  and  more  ‘performance,  If
 I  may  say  so  to  the  Prime  Minister,
 it  needs  less  laws.  Let  us  put  a  stop:
 to  this  spate  of  legislation  which  we
 have  had  in  the  last  five  years.  The
 last  Parliament  to  which  I  had  the
 honour  to  belong,  passed  no  less  than
 269  bills.  How  many  of  them  work-
 ed?  How  many  of  them  were  pro-
 perly  examined  and  how  many  have
 been  operated?  Most  of  them  are
 dead  letters,  Let  us  put  a  stop  to  this
 passion  for  legislating;  let  us  stop
 this  legislative  diarrhoea  in  this  Par-
 liament.

 In  this  situation,  we  on  this  side
 have  a  dual  role  to  play.  We  have
 to  act  as  a  brake  on  hasty  legislation,.
 misrule  and  economic  adventurism.
 I  was  very  glad  the  other  day  when
 the  Supreme  Court  struck  down  the
 Seventeenth  Amendment  to  the
 Constitution.  It  was  passed  in  this
 House  after  the  House  had  once  re-
 jected  it  and  a  former  Prime  Minister
 even  got  ihe  whole  House  convened  at
 the  cost  of  lakhs  of  rupees  so  that
 that  wretched  law  could  get  on  to  the
 Statute  Book.  At  last  we  on  this  side,
 who  always  considered  it  a  breach  of
 the  Constitution,  have  been  vindicat-
 ed  by  the  highest  judicial  authority
 in  this  country.

 Secondly,  during  this  period  of
 transition  to  a  new  Government,  we
 on  this  side  have  to  build  up  a  broad-
 based  alternative  Government.  We
 have  to  adjust  ourselves—all  of  us
 here—to  help  in  creating  an  alterna-
 tive  Government  of  India  to  take  over
 from  the  present  ceretaker  adminis-
 tration.  It  is.a  caretaker  administra
 tion;  the  examples  of  Haryena  ant
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 Pondicherry  in  the  last  few  days  have
 shown  it.  al

 An  hon  Member:  Wishful  thinking

 Shri  M  R  Masam:  Here  I  echo  my
 esteemed  leader,  Shr:  Rayagopalachari.
 He  said  a  few  days  back  that  he  wel-
 «omed  the  fact  that  the  Congress
 Party  has  not  lost  its  majority  alto-
 gether  because  that  way  the  country
 and  the  Opposition  have  got  very
 ‘badly  needed  tume—a  yeur  or  two
 perhaps—to  create  an  alternative
 Government  that  the  country  can  ac

 cept  peacefully  (Interruptions)

 Shrimati  Tarkeshwari  Sinha  (Barh)
 It  can  take  care  0°  the  hon  Member
 alright

 Shri  M  R  Masani  Wc  stind,  our
 Party  stands  tor  two  vailu*s  the
 value  of  democracy  and  =  individual
 liberty  and  the  values  of  nitionalism
 We  are  pieparcd  toi  +  hands  with  all
 other  Parties  in  s.feguarding  the
 integrity  and  freedom  of  our  nation
 and  in  safeguarding  the  values  of

 ‘democracy  and  individu‘  Jiberty  that
 are  embodied  in  our  Crnet  tution  But
 we  shal]  do  ५0  on  3  १७५  cf  equality
 ‘We  are  not  prepare!  o  ©  taken  for
 Franted  by  invone

 We  want  a  chang,  7  (  overnment
 The  country  necds  -  ने  प्  of  power
 and  an  end  to  the  monopoly  of  power
 and  what,  we  think  «  \  ded  3५  what
 might  best  be  called  3  Government  of
 Democratic  Unily  to  save  the  country
 from  its  present  plight  The  People
 of  Ceylon  did  this  in  March  965  when
 they  created  the  presert  Government
 and  put  an  end  to  Marxist  musrule
 But  we  must  be  very  careful  at  the
 same  time  that  along  with  the  bath
 water  of  the  Congress  Party,  we  do
 not  throw  out  the  baby  of  Democracy

 Shri  Manabendra  Shah  (Tehri  Garh-
 wal)  I  think  the  Government  in  the
 ‘President’s  Address  has  highlighted
 our  baste  maladies  but  what  disap-
 pointed  me  was  when  I  heard  some  of
 ‘the  Opposition  members  say  that  they
 हिचक  all  very  stale  Even  some  of  the
 ‘Presa  people  seid  that  whatever  was
 ‘sald  wes  dane  in  a  very  unimportant
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 manner,  &  manner  which  they  thought
 was  very  superfluous  It  is  surprising
 When  our  Government  wants  to  high-
 light  what  are  facts,  whether  tney
 be  stale  or  not,  they  are  facts
 and  being  facts  they  have  to  be
 given  that  position  which  im
 the  Presidents  Address  the  Govern-
 ment  have  given.  The  hrst  major
 resolve  that  our  Government  has  put
 in  the  President’s  Address  is  to  end
 the  dependence  on  import  of  food-
 grains  by  1971  So  far,  we  have  been
 keeping  pressure  on  our  agricultural
 development,  but  at  tht  same  time  we
 have  been  keeping  pressure  on  other
 fields  of  development  also  But  un-
 fortunately  duc  to  manv  circumstan-
 ces  which  we  all  know  and  alro  be
 cause  of  the  attitude  of  both  the  USA
 «und  the  UK  we  have  hid  to  do  re-
 tninking  and  we  hive  hid  to  give
 more  piommence  to  food  at  the  ex-
 pense  of  ather  activities  It  73  indeed
 curprising—I  am  rcallv  baffled—that
 the  USA  calls  itself  a  great  nation  and
 the  people  of  the  USA  call  themselves
 great  people  but  to  highhght  our
 famine  conditions  they  have  taken
 steps  to  exhibit  obscene  plays
 Such  plays  are  being  stageq  m
 USA  at  the  expense  of  our
 peopte  and  leaders  Iam  sure  this  8
 not  a  sgn  of  greatness  I  am  sure  it
 i  not  4  sign  of  gre  itness  to  put  pres-
 sure  on  us  for  the  sake  of  food  I
 think  ॥  28  pettiness  It  seems  that  the
 Johnson  regime  his  lost  its  balance
 So  the  resulf  छ  that  we  have  to  look
 into  our  f20d  problem  more  seriously,
 it  3९  true  that  7  ९  an  up  hill  task  and
 requires  q  lot  of  effort  Tc  aqnote
 Lord  Bovd  Orr,  who  is  supposed  to  be
 famous  as  an  expert  on  food  problems,
 the  fond  problem  in  India  will  have
 to  be  treated  as  a  war  effort  and  taken
 up  as  a  war  measure

 Therefore  I  think  that  we  have  to
 take  steps  on  many  fronts  For  ex-
 ample  we  shal]  have  to  effect  a  radi
 cal  increase  {n  production  We  must
 secure  the  economic  and  proper  utili-
 sation  of  the  existine  or  avanlable
 stocks  and  thirdly  we  must  have  a
 realistic  fixation  of  the  agricultural
 prices  so  as  to  achieve  a  need-based
 and  scientific  utilisation  of  agrical-
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 tural  land  as  between  food  and  cash
 crops.  And  above  all,  there  should  be
 the  instillation  of  the  military  type  of
 discpline  in  the  entire  administrative
 set-up  in  the  Food  Ministry  and  in  the
 procurement  of  foodgrains  and  in  the
 method  of  growth  of  food  crops,  These
 things  will  not  happen  if  we  have
 Ministries  sitting  here  at  the  Centre
 and  doing  only  table-work.  These
 will  not  happen  if  we  merely  set-up
 more  machinery  and  more  committe-
 es.  But  we  _  shall  have
 to  get  directly  in  touch  with  the
 villages  and  into  contact  with  the
 fields,  And  further,  we  shall  have
 to  fix  priorities  and  fix  also  the  time-
 limits  for  the  achivements  og  those
 priority  targets

 Motion  on

 To  quote  an  example  of  a  case
 where  we  have  neglected  priorities,  I
 may  give  the  instance  of  the  Agricul-
 tural  Prices  Commission  which  was
 set  up  last  year  It  ‘vas  charred
 with  an  important  woik  But,  sur-
 prisingly,  the  first  chairman  did  not
 want  to  join  it;  then  he  joined  and
 then  he  resigned,  and  his  rehef  took
 some  time;  some  other  officers  could
 also  not  be  put  in  position  to  join  this
 Commission  in  time.  We  must  see  that
 we  do  not  attach  this  type  of  impor-
 tance  'to  these  important  things  If  a
 commission  is  found  necessary  then
 we  shall  have  to  see  that  the  com-
 mission  starts  working  at  once.

 Similarly,  I  would  point  out  that
 there  was  once  qa  move  that  a  national
 food  budget  should  be  prepared,  In
 Tegard  to  this  also,  God  knows  what
 hag  happened  to  the  proposal.  But  if
 a  decision  is  taken,  in  future  at  least
 we  hope  that  things  will  move  more
 quickly  and  faster.

 The  problem  of  food  is  so_  serious,
 and  the  whole  House  should  realise
 that  it  is  not  a  question  of  whether
 the  Congress  Party  is  failing  the
 eountry  in  tackling  the  food  problem
 er  whether  any  other  party  which  is
 administering  any  other  State  is  fail-

 #  ing  in  tackling  #,  ह: अ  todey  we  can-
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 not  join  hands  together  tto  solve  the
 food  problem,  then  it  is  not  the  in-
 terestg  of  any  party  which  will  he
 at  stake  but  it  will  be  the  whole
 House  or  ण  whole  democracy.
 Therefore,  I  feel  that  instead  of  wast-
 ing  our  time,  as  wé  usually  do  during
 the  ‘zero’  hour,  we  should  concentrate
 on  our  fundamental  problems,  and  if
 we  do  so,  I  feel  that  we  could  go  a
 long  way.  It  is  not  a  question  of  the
 Congress  Party  which  is  failing  in
 tackling  the  food  problem  Here,  be-
 cause  We  find  that  in  g  communist
 country  like  China  also,  they  are  fac-
 ing  the  same  type  of  food  problem.
 Therefore,  this  has  become  a  national
 problem,  and  I,  for  one,  woulg  feel
 that  the  whole  House  will  have  to  sit
 together  to  decide  how  to  solve  this
 food  problem.

 We  cannot  have  ‘the  same  agricul-
 tural  policy  for  the  whole  country.
 We  shall  have  to  pay  due  importance
 to  geographical  specialisation  and  we
 have  got  to  stop  the  extension  of  food-
 grains  or  cash  crop  production  to  all
 types  of  land  in  the  country  irrespec-
 tive  of  whether  the  land  5  suitable
 for  them  or  not  The  time  has  come
 now  when  we  have  got  to  associate
 more  effectively  the  weather  expert,
 the  agronomist,  the  statistician  and
 the  enlightened  farmer  along  with  the
 general  administrator  so  that  all  of
 them  could  come  to  our  help  We
 shall  also  have  to  see  the  situation
 that  has  arisen  as  a  result  of  the
 policy  as  it  stands  today.  We  shail
 have  to  see  that  the  Central  Food
 Ministry  has  continuous  coordination
 and  consultation  with  the  State  Gov-
 ernments,  at  least  once  before  the  rabi
 or  the  kharif  crop  and  once  after  the
 rabi  and  kharif  crops  so  that  after
 each  crop  we  shail  be  able  to  see  what
 the  situation  is  and  then  frame  the
 policy  properly,  Coupled  with  this,
 there  should  also  be  a  national  food
 budget.  Just  as  we  are  having  the
 financial  budget,  if  we  also  go  in  for
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 in  deciding  how  our  movement  for
 increased  food  production  is  progress-
 ing.  Expert  commissions  and  bodies
 must  be  enabled  to  get  out  of  their
 lethargy  and  submit  reports  promptly
 and  not  in  a  post-mortem  way.  These,
 in  short,  are  the  most  neccsssary
 things  that  we  shall  have  to  do  if  we
 have  to  see  that  the  food  problem
 is  solved.

 Another  aspect,  which  has  also  an
 effect  on  the  rise  in  prices,  relates  to
 the  imbalance  between  the  prices  of
 food  crops  and  those  of  cash  crops.
 We  shall  also  have  to  evolve  a  proper
 price  balancc  between  the  food  crops
 and  the  other  essential  commodities
 which  the  farmers  require,  This
 question  of  price  stabilisation  has  been
 talked  about  a  lot  and  it  hes  been
 considered  a  lot,  but  unfortunately  it
 has  not  been  implemented.  I  would
 therefore,  suggest  that  the  question  of
 setting  up  some  sort  of  committee  or
 price  stabilisation  board  to  go  into  the
 proper  balance  between  the  prices  of
 food  crops,  cash  crops  and  essential}
 corhmodities  wil]  have  to  be  taken  up
 seriously,

 I  am  glad  that  Government  have
 been  able  to  highlight  one  or  two
 other  important  matters  in  the  Presi-
 dent's  Address  One  of  them  relates
 to  family  planning.  We  have  many
 theoretical  things  in  regard  to  family
 planning,  We  have  heard  all  sorts
 of  lectures  being  given;  all  sorts  of
 medicines  etc,  are  being  supplied.  But
 I  feel  that  that  is  not  enough  We
 have  ‘to  bear  in  mind  the  other  aspects
 of  family  planning  too  It  is  widely
 rumoured  that  certain  minority  com-
 munities  are  openly  propagating
 against  family  planning  so  that  they
 Could  increase  their  numbers  for
 political  reasons,  If  that  be  so,  I  feel
 that  Government  will  have  to  take
 cognizance  o¢  it  and  take  remedial
 action,

 Since  I  am  runriing  short  of  time,
 ¥  shall  only  coufine  mvselg  to  certain

 suggestions  vegurding  family  planning.
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 One  of  the  most  effective  ways’  of  en-
 couraging  family  planning  would  be
 to  introduce  some  deterrent  taxes  and
 to  grant  concessions  to  a  smaller
 family  mm  various  fields,  We  have
 seen  deterrent  taxes  in  various  finan-
 ciai  measures,  whether  by  way  of
 direct  taxes  or  by  way  of  indirect
 taxes  Similarly,  ig  family  planning
 has  to  succeed  to  some  extent,  I  would
 submit  that  we  shall  have  to  consider
 the  imposition  of  some  deterrent  taxes
 and  extend  some  concessions  to
 smaller  families.

 My  second  suggestion  is  that  we
 have  to  introduce  some  sort  of  educa-
 tion  in  this  regard.  In  fact,  we  have
 been  taking  the  help  of  certain  edu-
 cational,  socia]  and  religious  leaders
 towards  this  end,  and  probably  that
 could  be  accelerated  further,  Thirdly,
 urgent  steps  should  be  taken  to  in-
 vestigate  and  to  ‘take  sound  action
 against  the  reported  propaganda  by
 certain  sections  of  population  and
 communities  against  population  con-
 trol  for  political  reasons

 Now  I  would  like  briefly  to  touch
 on  the  Planning  Commission  which
 has  been  briefly  touched  upon  also  in
 the  President’s  Address,  The  Presi-
 dent  has  indicated  in  his  Address  that
 a  reorganisation  of  the  Planning
 Commission  8  going  to  be  done.  I
 have  been  saving  vehemently  and  I
 have  done  5)  Many  times  on  the  floor
 of  this  House  also  that  so  far  as  the
 Planning  Commission’s  theory  part  is
 concerned,  it  has  been  unrealistic  at
 least  as  far  as  the  hill  areas  are  con-
 cerned.

 Therefore.  if  the  Government  are
 now  considering  reorganisation  of  the
 Planning  Commission,  at  least  one
 proper  step  that  they  should  take  is
 to  see  that  in  the  reorganisation  the
 hilly  areas  which  have  so  far  been
 neglected  get  their  due  position  and
 place  But  १  would  like  at  the  same
 time  to  warn  Government  that  a  thing
 which  has  been  set  up  for  18  years
 should  not  be  scrapped  at  once  in  8
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 hurry.  We  should  not  do  the  same
 thing  here  as  certain  non-Congress
 Governments  in  certain  of  the  States
 are  doing  today.  For  instance,  I  un-
 derstand  that  in  West  Bengal  the  Gov-
 ernment  of  the  day  say  that  they  will
 not  use  the  police  where  strikes  take
 place  m  factories  with  the  result  that
 so  much  standstill  has  been  caused
 that  there  has  been  a  rethinking  on
 the  part  of  the  present  Government.
 Similarly  the  DMK  Government  in
 Madras  say  that  they  will  not
 export  therr  foodgrain  from  their
 State,  with  the  result  that  the  Kerala
 Government  are  now  worried,  and
 now  the  Madras  Government  have  to
 think  al)  o.er  again  on  these  matters.

 Therefore,  in  the  Flanning  Com-
 mission  reorgamsat  on  I  would  re-
 quest  Government  not  to  do  anything
 in  a  hurry  I  agree  that  something
 has  io  be  done,  I  concede  that  there
 has  to  be  proper  ९०  ordination  between
 its  theory  part  ana  the  practical  part  I]
 agree  that  at  present  the  Planners
 say,  ‘we  have  put  up  a  certain  pro-
 posal  or  a  certain  scheme  and  2f  it
 has  failed,  it  is  tho  e  incharge  of  im-
 plementation  who  have  failed  it.  On
 the  other  hand,  the  people  charged
 with’implementation  say  that  the
 ‘Planning  Commission  was  unrealistic
 in  a  particular  -approach’

 Therefore,  I  entircly  agree  that  there
 has  to  be  proper  co-ordination  between
 the  two  Time  being  short,  J  will  not
 go  into  many  of  the  suggestions  which
 I  would  have  hked  to  give  For  ths
 I  will  take  some  other  time.  Probab-
 ly  if  Government  issue  a  questionnaire
 to  all  the  Members  of  the  House  as
 well  as  to  all  State  Governments,  we
 could  give  our  views  in  the  matter
 But  if  immediately  something  has  to
 be  done,  I  would  suggest  that  no  non-
 official  should  be  a  Member  of  the
 Planning  Commission.  To  co-ordinate
 the  theory  part  and  the  practical  part,
 dmmediately  Government  may  be  good
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 enough  to  make  all  the  Ministers
 member,  of  the  Planning  Commission
 and  not  import  anybody  from  outside,
 This  wil)  immediately  help  in  co-
 ordination  between  the  planners  of
 the  Planning  Commission  and  the  exe-
 cutors  who  are  the  Ministers  sa  that
 one  cannot  blame  the  other  if  anything
 goes  wrong.  As  you  have  rung  the
 bell,  I  would  not  dilate  on  this  further
 and  shall  conclude  with  this.

 An  hon  Member:  He  wants  to  debar
 all  the  economists?

 aft  बलराज  & £ त  सभापति  महोदय,
 सोथ  आम  चुनाव  के  वाद  हम  यहा  पहली
 बार  बैठे  है  ।  झ्रौपचारिक  ढंग  से  शध्ट्रपति
 जी  ने  इसका  उदघाटन  किया  है  और  उस  में
 अपना  भाषण  भी  दिया  है  |  वह  भाषण
 वारतव  में  सरकार  की  नीतियों  का  दिग्दर्णन
 कराता  है  ।  यदि  हम  उस  अ्रभिभाषण  की
 आलोचना  करते  है,  उसमें  सशोधन  पेश
 करते  हे,  दो  यह  श्रालोचना  राष्ट्रपति  जी
 की  नहीं  है  |  हम  राप्ट्षति  जी  के  प्रति
 आभार  प्रदशिव  करत  ह  कि  उन्होंने  सभि-
 भाषण  दिया  और  हम  उमकी  दीर्घाय  को
 कामना  करते  है।  परन्तु  दुख  के  साथ  मुन्ने
 कहना  पडता  है  कि  सरकार  ने  उनके  मुह  में
 जो  कुछ  डाला  उनसे  हम  सहमत  नही  हो  सकते  |

 रमें  चुनाव  की  बात  कही  गई  है  ।

 हमारे  देश  में  चुनाव  सम्पन्न  हुए  ।  देश  की
 जनता  ने  इन  चुनावों  में  जिस  राजनीतिक
 परिपववता  का,  जिस  सूझबूझ  का  परिचय
 दिया  उसके  लिए  वह  बधाई  की  पात्र  है  ।
 जनता  ने  भारत  के  लोकतन्त्न  की  साख  दुनिया
 में  जमाई  है,  भारत  में  लोकतन्त्र  की  जड़ें
 कितनी  गहरी  है,  यह  उसने  सिद्ध  कर  दिया

 है।  परन्तु  उसके  लिए  बधाई  की  पात  जनता

 है  गरकार  नहीं  ।  सरकार  ने  जहा  कहीं
 सम्भव  हुआ  धांधलियां  कर  ने  की  कोशिश  की

 है  जौर  सब  से  ह. ! अ  कर  घांधली  जम्मू  काश्मीर
 में  हुई  है  1  उसके  सम्बन्ध  में  मैं  कुछ  कहता)
 बाहूंगा  1
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 अम्मु-काश्मीर  राज्य  के  साथ  मेरा
 बिशेष  झनराग  है।  वह  मेरा  दूसरा  घर  है  1

 हमारी  प्रधान  मंत्री  जी  भी  भ्रपने  भ्रॉपको
 काश्मीरी  भामती  हैं  ।  परन्तु  उनके  पुरझ्षे
 थहां  से  भ्राए  थे  ।  परन्तु  मेरा  ध्राज  भी  उस
 शज्य  के  साथ  मीधा  और  घनिष्ट  सम्बन्ध  है  1
 जब  चुनाव  का  समय  धाया  उसी  समय  मैंने

 खुनाव  भायुक्त  को  कहा  था  कि  वहां  चुनाव
 फरवरी  में  नहीं  होने  चाहिसें  क्योकि  वहा  पर

 बहुत  बढ़े  भाग  मं  उस  समय  बर्फ  पड़ी  रहती
 है  ।  इसलिए  उस  समय  वहां  चनाव  करते
 का  मतलब  यह  होगा  कि  जनता  के  एक  बहत
 बढ़े  भाग  को  मताधिकार  से  मानों  दचित
 करना  उन्होंने  इस  बात  को  माना  ।  लेकिन
 बाद  में  काम्मीर  सरकार  के  दबाव  में
 शाकर  वहीं  तिथिया  फिर  से  तय  कर  दी  शौर
 उनकी  चोषणा  कर  दी  ।  इसका  परिणाम  यह
 हमा  कि  बहुत  से  पोलिंग  दूत  पर  पाच  परसेंट
 बोटर  भी  वोट  डालने  नथा  सके  |

 उसके  बाद  नामाकन  पत्न  दाखिल  करने
 का  समय  भाया  |  वहा  के  लोगो  ने  प्राशका
 के  तार  भेजे  कि  नामिनेशन  पेपर  रहद  कर
 दिये  जायेगे।  84  श्राशय  के  तार  न  केवल

 शमें  मिले  लेकिन  राज्यपाल  को  और  सरकार
 को  भी  भेजे  गए।  इस  बात  वी  पहले  ही  सूचना
 मिल  गई  थी  कि  हम  जनसघ  को  तीन  सीटें
 देगे,  पाच  सीटे  देंगे,  इससे  झ्धिक  किसी  को

 नहीं  देगे।  जिस  प्रकार  से  i:6  नामाकन
 पत्न  रह  किए  गए।  बह  मैं  समझता  ह्  कि  हिन्दु-
 ब्तान  के  ही  नहीं  दुनिया  भर  के  लोकनत्र  के
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 हो  सकता  है।  मैं  समझता  हु  कि  जो  चोज

 पाकिस्तान  अपने  बीम  साल  के  प्रचार  में  इनिया
 में  सिद्ध  नही  कर  सका  उस  चीज  को  कश्मीर
 सरकार  ने  भारत  सरकार  के  सरक्षण  में,
 उसकी  महायता  से  एक  ही  दिन  में  सिद्ध  कर
 दिखाया  भ्रीर  वह  यह  है  कि  जम्मू
 झौर  काश्मीर  के  लोग  भारत  के  साथ
 नही  हैं,  भारत  के  संविधान  बो  वे  नही  मानते
 है  1  मैं  समझता  हु  कि  इस  मामले  में  जो  कुछ
 भी  काश्मीर  सरकार  ने  विया  उसके  लिए
 एक  ही  शब्द  है  शीर  उसी  बा  प्रयोग  किया
 जा  सकता  है  प्रौर  वह  है  गद्ारी  ।  सारे  देश
 के  साथ  उसने  ट्रीजन  बिया  है,  ट्रेचरी  की  है  ।
 इस  प्रकार  से  नामाकन  पत्नो  को  रह  करना
 गलत  था,  इसको  किसी  भी  प्रकार  से  टीक
 नहीं  कहा  जा  सकता  है  t

 इससे  भी  उसको  सब  नहीं  आया  t
 उसके  बाद  चनाव  हुए  ।  उस  बनाव  के  भन्दर
 भी  उनको  यह  लगा  कि  शायद  वे  जीत  न  पावें
 शौर  इमलिए  चुनाव  के  बाद  गिनती  के  समय
 धाघली  की  गई  ।  रात  के  वक्‍त  डिब्बे  खोले

 गए  और  डिव्बो  थब्जियों  की  थब्यिया  बैलट
 पेपर  की  डाली  गई  ।  ये  कुछ  बैलट  पेपर्स
 असेम्बली  ही  के  नही  लोक  सभा  के  भी  हैं
 झौर  एफ  ही  सीरियल  नम्वर  के  हैं  जो  हमारे
 कार्यकर्ताओं  ने  उन  कार्येकर्ताप्रों  से  छीने  थे
 जो  कि  रात  के  वक्‍त  डिब्बे  खोल  वर  इनको
 उनमें  डाल  र६  थे  ।  मैं  इनको  सभा  पटल  पर
 रखने  को  हैयार ह

 Shri  Randhir  Singh  (Rohtak):  This
 इतिहास  में  एक  निराली  बात  थी।  किस
 आधार  पर  उनको  रह  किया  गया?  यह
 कहां  गया  कि  इनको  भरने  वालों  ने  भारत

 ‘ls  8  matter  for  an  election  9९१  on,
 Tm.  35  not  the  proper  forum  to  dis-
 cusg  this  matter.

 के  संविधान  के  प्रति  आस्था  की  शपथ  नहीं  ली
 जिन  लोगों  के  नामाकन  पत्र  इस  भ्राधार  पर
 रह  किए  गए  उममें  श्री  शाम  लाल  सराफ  भी
 क्ामिल  थे  जो  कि  काग्रेम  पालिमेटरी  पार्टी
 की  एग्जेक्टिव  के  सैम्बर  थे।  झगर  वह  भी
 भरत के  :विश्वात  के  प्रति  शपथ  लेने  के  लिए
 खैयार  नहीं  थे  तो  फिर  जौर  कौन  तैयार
 आय  4233  TAD

 शी  झशपश्त  बजाय  (खारयोन):
 माननीय  सदस्य  जो  चार्ज  लगा  रह  हैं  इसके
 सम्बंन्ध  में  मैं  यह  कहना  चाहता  हू  कि  काश्मीर
 का  मासला  एक  नाजुक  मसला  है,  मार्शल

 झपयूब  भी  यही  कहते  हैं  ।  माननीय  सदस्य
 को  इस  प्रकार  के  चार्ज  नहीं  लगाना  चाहिये

 यह  प्रश्न  इलेक्शन  पेटो गन  से  ताल्लुक  रखता

 a
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 हैं,  वहां  झाप  इसको  पेश  कर  सकते  हैं।  बही
 भष्छा  तरीका  है।  मैं  कह  सकता  हूं  कि  यहां
 ाप  जो  पर्चे  दिखा  रहे  हैं,  वह  सही  नहीं
 हैं।

 थी  बलराज  मयोक  :  हमारा  देश  लोक-
 1... ह  को  मानता  है  भोर  लोकतंत्र  का  हम  प्रचार
 थी  करते  हैं।  भ्रगर  देश  के  एक  भाग  में  लोक-
 संस  की  हत्या  होती  है  तो  सारे  देश  के  भ्रन्दर
 लोकतंत्र  की  हत्या  होती  है  1  धत:  केवल
 नीतियों  का  सवाल  नहीं  है,  लोकतंत्र  की  रक्षा
 का  सवाल  हैं  मैं  ये  ढेलट  पेपर  पेश  करता

 हैं  ।  भाप  देखें  ।  एक  ही  सीरियल  नम्बर  के

 हैं  ।  रात  के  वक्‍त  डिब्बे  तोड  कर  डाले  जा

 रहे  थे  1  इस  प्रकार  से  काश्मीर  में  चुनावों  में
 धांधली  की  गई  है  ।

 Shri  Randhir  Singh:
 manufactured,  concocted.

 tt  बलराज  मधोक  वहां  पर  चुनावों
 का  मजाक  उड़ाया  गया  है  ।  काश्मीर  के

 खुनाव  को  चुनाव  कहना  एक  मज़ाक  है  1

 हिन्दुस्तान  के  लोकतंत्र  की  एक  तस्वीर  जो

 दुनिया  के  सामने  झाई  थी,  जिसने  भारत  का
 थाम  ऊंचा  किया  था  उसके  ऊपर  जम्मू-
 काश्मीर  की  सरकार  ने  एक  बदनुमा  धब्बा
 लगा  दिया  है  1  हमने  मांग  की  है  कि  कम  से
 कम  ओ  चीज़  होनी  चाहिए  वह  यह  है  कि

 हां  पर  नए  चुनाव  हो  भौर  नए  चुनावो  के
 लिए  बहू  भ्रावश्यक  है  कि  जो  वहां  की  वर्तमान
 सरकार  है  उसको  भंग  किया  जाये  और

 कुछ  देर  के  लिए  यहां  राष्ट्रपति  राज  लागू
 किया  जाएं  |  साथ  ही  जिन  कर्मचारियों
 में  गड़बड़ी  की  है,  उनको  सजा  दी  जाए  ।

 चुनाव  झायुक्त  को  राष्ट्रपति  फ ेभाषण

 में  भी  बधाई  दी  गई  है।  मुझे  दुख  के  साथ
 कहना  पड़ता  है  कि  मैं  उनको  बधाई  नहीं  दे
 सकता  हूं  ।  भ्गर  काश्मीर  में  भी  उन्होंने
 ठीक  ढंग  से  चुनाव  कराये  होते तो  मैं  सी उतको

 बधाई  देता  ।  मुझे  द्  है  कि  चुनाव  भागुक्त
 &  काशमोर  के  बारे  में  अपने  कर्तव्य  का  ठीग

 This  is  all
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 पालन  नहीं  किया  मैं  शाला  करता  हूं  कि
 इस  मामले  में  सरकार  झवश्य  विचार  करेगो  7

 जम्मू  काश्मीर  का  मामला  कोई  एक  पार्टी
 या  एक  दल  का  मामला  नहीं  है  ।  जम्मू
 काश्मीर  भारत  का  प्रभिन्न  झंग  है  भौर
 अभिन्न  भंग  रहेगा  ।  इस  मामले  में  हम  सबसे
 झागे  हैं  a  लेकिन  दुख  के  साथ  मुझे  कहना
 पड़ता  है  कि  झभी  तक  कांग्रेस  सरकार  में
 काश्मीर  के  मामले  को  झपना  घरेलू  मामला
 समझा  है  t  मैं  झपील  करूंगा  कि  इस  मामले
 में  सरकार  ऊपर  उठे  ।  मुझे  बहू  दिन  याद  है
 जब  953  %  स्वर्गीय  डा०  श्यामा  प्रसाद

 मुखर्जी  ने  पंडित  नेहरू  को  लिखा  था  कि  हम
 मिल  बैठ  कर  बात  कर  लें,  कोई  रास्ता  निकाले
 लें  ।  तब  श्री  नेहरू  ने  लिखा  था  कि  इससे
 कोई  लाभ  नही  होगा  क्योकि  भ्रापका  और  मेरा

 दृष्टिकोण  भिन्न  है।  उसके  जबब में  डा०

 मुखर्जीने  लिखा  था  कि  हमारा  दा  टकंण
 भिन  हो  सकता  है  लेकिन  राजनीतिक
 मतभेदों  के  बावजूद  हमारे  बीच  में  एक
 बात  सांझी  है,  समान  है  शौर  वह  यह  है
 कि  आप  भी  शौर  मैं  भी,  दोनों  ही  भारत  मां
 के  पुत्र  ह ैऔर  भारत  मां  के  पुत्र  होने  के  नाते

 हम  मिल  सकते  हैं  और  साझी  समस्या  का
 कोई  निदान  निकाल  सकते  है,  समाधान
 खोज  सकते  हैं  ।  यही  पअ्रपील  मैं  ह! ह  भी
 प्रधान  मंत्री  जी  से  करना  चाहता  हूं  ।  हमारे
 मतभेद  हो  सकते  है।  काश्मीर  का  सबाल
 पेचीदा  सवाल  है  इसको  मैं  मानता  हूं  ,
 इसको  झाप  घरेलू  मामला  न  समझो  |  हम
 मिल  बैठ  कर  इस  माम दे  के  बारे  में  बात  करे

 हम  चाहते  है  कि  काश्मीर  भारत  का  प्रभिन्न
 अंग  रह  भौर  वह  भ्रवश्य  रहेगा  ।  जो  काश्मीर
 के  प्रश्न  को  लेकर  संसार  में  हमारे  बारे  में
 जो  गलत  घारणाएं  फैलाई  जा  रही  है  वे  दूर
 होनी  चाहियें  ।  लेकिन  उसका  इलाज  यह
 नही  है  जो  आप  करना  चाहते  हैं।  इस  समय
 काश्मीर  में  बड़े  बड़े  हालात  पैदा  हुए  ये
 काश्मीर  घाटी  में  पहली  बार  एक  लोकतंत्रीय
 झपोड़ीशन  दल  बना  था  i  प्रगर  निश्यक्ष
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 चुनाव  होते  तो  दोनों  इल  झापस  में  होड़
 समाते  कि  कौन  भारत  के  भ्रधिक  निकट  है,
 बहीं  पर  एक  ऐसी  परिस्थिति  पैदा  होती
 जिसमें  भारत  के  हितों  की  रक्षा  होती,
 संसार  में  भारत  का  नाम  ऊंचा  होता  शौर
 काश्मीर  में  हालात  नार्मल  होते  ।  मुझे  दुख
 के  साथ  कहना  पड़ता  है  कि  उस  भ्रवसर  को
 खो  दिया  गया  है।  भ्रभी  भी  देर  नहीं  हुई  है
 हम  उस  गलती  का  सुधार  कर  सकते  हैं  शौर
 यदि  प्रधान  मंत्नी  भ्रौर  कांग्रेस  सरकार  इस
 मामले  में  कदम  उठायेगी  तो  उनको  मेरे  दल
 का  पूरा  पूरा!  सहयोग  शौर  समर्थन  मिलेगा

 इस  भ्रभिभाषण  में  भ्रथ॑-संकट  की  चर्चा  भी
 की  गई  है  |  कहा  गया  है  कि  देश  में  भ्रर्थ-
 संत  मगर  यह  भी  कहा  गया  कि  हम  97
 में  भ्रगाज  के  बारे  में  ग्रात्म-निर्भर  हो
 जायेंगे  भौर  i976  में  हम  बाहरी  सहायता
 नहीं  लेंगे  ।  लेकिन  क्या  सरवार  समझती
 है  कि  देश  की  जनता  उसको  i97:
 तक  या  i976  तक  राज्य  करने
 देगी  ?  उस  को  i976  तक--  या  97
 तक  भी--राज्य  नहीं  करने  दिया  जायेगा  t
 शौर  झगर  वह  97  तक  राज्य  करे  भी
 तो  भी  भ्रर्थ-संकट  दूर  नहीं  होगा,  देश  भ्र  न
 के  मास  ने  में  भर  त्म  निर्भर  नही  होगा,  जब  तक
 उसकी  भ्राथिक  नीतियां  वही  रहेंगी  जिन  पर
 वह  चल  रही  है  ।

 पंडित  नेहरू  ते  कहा  था  कि  पहली
 योजना  के  बाद  हिन्दुस्तान  बाहर  से  अनाज  नहीं
 मंगायेगा  बल्कि  झमाज  का  निर्यात  करेगा
 अनाज  को  दूसरे  देशो  को  भेजेगा  ।  लेकिन
 चूंकि  नीतियां  गलत  हैं  इस  लिए  परिणाम
 यह  है  कि  जब  कि  पहली  पोजना  के  समय
 हम  दो  मिलियन  टन  बाहर  सेम  ताते  थे,  झाज
 हम  बारह  मिलियन  टन  झनाज  बाहर  से
 मंगाते  हैं।  इसलिए  केवल  दावों  या  नारों  से
 यह  समस्‍या  हल  नहीं  होने  वाली  हैं--
 उस  समस्या  को  हल  करने  के  लिए  नीतियां
 बदलनी  होंगी  झौर  नीतियां  बदलने  के  लिए
 पहले  ह.  क्या  है  इलाज  का  हैं  उसको

 रासलीश करनी  होगी,  डायस्नोसिस  करना  होगा  1
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 हमारी  भ्राधिक  समस्‍यायें  मूलतः  तीन

 हैं  :  हमारी  लेती  का  पिछड़ापन  बेती

 हमारे  देश  की  बुनियादी  इंडस्ट्री  ह ैजिस  पर

 हमारे  सत्तर  परतसेंट  लोग  निर्भर  हैं।
 बेकारी  और  कीमतों  का  बढ़ना  ।  हमने  खेती
 की  शोर  दुलंक्ष्य  किया  1  हमारे  देश  में  बेकारी

 इसलिए  बढ़  रही  है  कि  हम  भमरीका  शौर
 रूस  की  भ्रन्धी  नकल  कर  रहे  है।  बह*
 पर  पूंजी  और  भूमि  अ्रधिक  है  श्नौर  स्‍भ्रादमी
 कम  है  इस  लिए  उनकी  भ्र्थ-व्यवस्था  पूंजी-
 प्रधान  है।  हमारे  पास  पूजी  कम  हूँ,  भूमि  कम

 है  शौर  भादमी  भ्रधिक  हैं  परन्तु  नकल  हम
 उनकी  करते  हैं  जिनके  पास  आदमी  कम  हैं
 झौर  पूंजी  तथा  भूमि  भ्रधिक  है  हमारे  पास

 पूंजी  नहीं  है--हम  विदेशों  से  पूजी  की  भीख
 मागते  फिरते  है  |  जहां  तक  बेकारी  का
 सम्बन्ध  हैँ  हम  बाहर  से  इलेक्ट्रानिक  कम्प्यूटर
 लाते  है  उनको  अपने  दफ्तरों  में  लगाते  हैं
 झौर  झपने  प्रादमियों  की  छंटनी  करते  हैं  ।

 यह  न  नीति  हैं  श्रौर  न  नैतिकता  है।  मैं  चाहता
 हूं  कि इस  पर  विचार  किया  जाये  |

 श्ाज  कीमतें  बढ़  रही  हैं  झौर  बढ़ती

 रहेगी  जब  तक  नीतियों  में  बदल  नहीं  लाया
 जायेगा  ।  कीमतें  इसलिए  बढ़  रही  हैं
 कि  श्रनाज  की  कीमतें  स्थिर  नही  हैं।  हमारे
 देश  मे  भ्रनाज  की  कीमतें  कीमतो  का  बे  रोमीटर

 हैं  ।  जब  तक  झनाज  की  कीमतें  स्थिर  नहीं
 होतीं,  जब  तक  अनाज  की  उपज  नही  बढ़ती,
 तब  तक  कीमतें  स्थिर  नहीं  होंगी  ।

 कीमतों  के  बढ़ने  का  दूसरा  कारण  यह  हैं
 कि  मार्कट  में  रुपये  और  चोजों  का  सन्तुलन
 नहीं  रहा  उत्पादन  बढ़ा  नही  जौर  बढ़ा  हूँ
 तो  बहुत  कम  बढ़ा  है  भौर  दूसरी  झोर  मार्क
 में  लगातार  रुपया  लाया  जा  रहा  है।  प्रभी
 श्री  हनुमन्तैया  ने  कहा  कि  4  200  करोड़
 रुपये  के  नोट  मार्केट  में  हैं  भौर  वे  बढ़  २  हे  है  t
 इन्फ्लेशन  बढ़  रही  है  मगर  यह  किस  कारण

 से  हो  रही है  कौन  कर  रहा  हैं  ?  सरकार

 की  गलत  नीतियां कर  रही  हैं।  इस  इन्फ्लेशन
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 [st  warts  मधोक]
 को  रोकना  होगा  फिजूलखचियों  को  रोकना
 होगा  शौर  उत्पादन  को  बढ़ाना  होगा  1
 जब  तक  मार्केट  में  मरी  एवं वन  भर  गह्जू
 एवे  कल  के  बीच  में  सतुलन  24,  कायम
 नहीं  होगा  तब  तक  कौमते  स्थिर  नहीं  होगी
 जब  तक  हम  ये  काम  नहीं  कग  तत्र  तक  च  हे
 हम  सौ  नारे  लगाते  रहे  कौमते  बढती  रहेगी  1

 कीमते  बढने  से राम  जनता,  और  खासकर
 बह  जनता  पिस  रही  है,  जिस  को  झ्रामदनी
 बधी  हुई  है।  इस  दिल्ली  में  ग्रधिकतर  बधी

 हुई  भ्रामदनी  के  लोग  रहते  हैं।  मैं  जानता

 हक  उन  की  हालत  क्या  है।  आज  वे  मुश्किल
 से  गुज़ारा  करते  है-खुद  खाये  या  बच्चो  का
 पेट  मरे ।  सरकारी  कमंचारियो  की  हालत
 क्या  है?  मकान  उन  के  पास  नहीं  है।
 दिल्‍ली  देश  की  राजधानी  है।  यहा  पुराने
 भुगलो  ने  कुछ  महल  बनाए  थे  शौर  ह. 1  नये

 मुगल  बड़े  बडे  प्रासाद  बना  रहे  हैं  शोर  अपने
 झाप  को  लेटर  मुगतज्ञ  साबित  करने  की
 कोशिश  कर  रहे  है।  लेकिन  दिल्‍ली  में  महलो
 की  जरूरत  नहीं  है  ।  दिल्‍ली  के  आराम
 झादमियों  के  लिये  मकानो  की  जरूरत  है।
 उस  के  लिए  सरकार  ने  क्या  किया  ?  उप  ने
 लोगो  को  पच्चोम  पच्चीस  गद्य  ज़मीन
 के  टुकड़े  दिये।  क्या  दुनिया  के  किसी  भी  देश
 में  मकान  बनाने  के  लिए  पच्चीस  गज  के

 टुकडे  दि  जाते  है
 ?  दम  सरकार  ने  लोगो  को

 पच्चोम  पच्चोम  गज़  के  टुकड़े  दे  कर  समझ
 लिया  है  फि  ा  ने  हातिम  ताई  की  कब्र
 क,  लात  मार  दी  है।  इस  तरह  यह  सरकार

 यहा  पर  नए  स्लम्ज  निर्माग  कर  रही  है।
 हमने  पहले  भी  कई  बार  सुझाव  दिया  है  कि
 जब  यह  सरकार  एक  एक  भव॒त  और  महल
 के  लिए  पाय  पाच  क  रोड  रुपये  निकाल  सकती

 है,  ता  क्या  बह  दिल्‍लो  मे  दम,  पदह  क  रोड  द्ग्ये
 को  एक  हाउसिंग  कार्पोरेशत  नहीं बा  सकतो,
 जो  छोंटे  लोगो  के  लिए  पाव  सात  हजार
 परे  की  लागत  के  मकान  बताए,  जो  कि
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 हा  र-परचेज  के  झ्ाघार  पर  उन  को  ध्यि

 जाँ ।  क्‍या  यह  कोई  मुशिकल  काम  हूँ  ?

 सरकार  की  तरफ  से  मर्ज  की  श्रोर  ध्यान

 नहीं  दिया  जाता  है  इस  लिए  कि  यद्यपि  वह
 समाजवाद  का  नारा  लगाती  है,  लेकिन

 बहू  सामन्तवादी।  उस  की  दृष्टि  में  जनता
 देश  के  श्राम  ऑ्रादमियों  की  जनता  नहीं  है,
 बल्कि  चन्द  आदभियों  की  जनना  है।  देश
 का  ऑ्ारथिक  सकट  दिनो-दिन  भपरानक  होता
 जा  रहा  है।  यदि  इस  सकट  का  मुकाबला
 करना  है,  तो  वह  नारो  और  वादों  से  नहीं
 होगा।  हमे  न  समाजवाद  से  गर्ज  है,  न

 पूजीवाद  से  गर्ज  है  प्रौर  न  साम्यवाद  से  गे

 है।  हमें  गज  है  इस  देश  की  जनता  से  शौर

 इस  देश  को  समस्यात्रों  से  ।  इस  लिए
 झ्रावश्यकता  इस  बात  की  है  कि  हम  वादों
 के  चाल  से  अना  हो  कर,  नारो  की  कद  से
 झलग  हो  कर  इस  बात  पर  विचार  करे  कि

 हमारी  नीतिया  यथार्थवादी  और  र'ष्ट्रवादी
 हो।  जब  तक  हम  यथार्थवादी  नहीं  बनते,
 तब  तक  हम  राष्ट्रवादी  नही  बन  सकते।
 जब  तक  हम  पतों  परित्यितिय्ों  के  झपुगार,
 अपनी  समस्पाधों  के  प्रनुमार  भ्रपनी  नीतिया
 निर्धारित  नही  क  रते,  तब  तक  देश  की  श्राथिक
 समस्या  हल  नहीं  होगी।

 कहा  गया  है  कि  योजना  क्मोशन  का

 पुनगेंठन  क्या  जायेगा।  मैं  इस  का  स्वागत
 करता  हू,  लेकित  उस  पुनर्गठन  का  रूप  क्‍या

 होगा  ?  श्रमी  एक  माननीय  सदस्य  ने  कहा
 कि  कैवितैट  को  ही  योजना  कमीशन  बना
 दिया  जाये।  तो  कैबिनैट  तो  मौजूद  ही  है।
 वास्तव  से  योजना  कमोशन  का  पुनर्गठन
 इस  ढग  से  होना  चाहिए  कि  उस  में  दो  चार

 एक्सपर्ट  हो,  जो  प्राथमिकताएं  तय  कर,

 यह  देखे  कि  किसी  प्राजेक्ट  पर  कितना  खर्च
 झायेगा  और  वह  कितने  समय  में  तैयार  हो
 सकती  है।  उन  प्राजेक्ट्स  को  कार्यान्वित
 करने  को  ज़िम्मेदारी  स्टेट्स  पर,  मा
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 notte  के  शलगम  भ्रलण  डिपार्टमेंट्स  पर

 हो  भाज  प्लानिंग  क़मीशन  “गवनेमेंट

 विदिन  ए  गवर्नंमेंट'”  शौर  “स्टेट  विदिन  ए
 स्टेट”  बन  गया  है  भौर  वहा  के  लोगो  मे  उस

 को  बनाए  रखने  मे  वैस्टिड  इन्ट्रेस्ट,  निहित
 स्वार्थ  पैदा  हो  गया  है।  उन  लोगो  को  वहां
 से  हटाना  होगा  और  इस  प्लानि  कमीशन

 को  भा  करना  होगा।  एक  नई  छोटी  कमेटी
 बनानी  होगी,  जो  देश  की  भ्राथिक  योजनाप्रो
 पर  नारो  के  झ्राधार  पर  नही,  विदेशी  वादों

 के  प्राघार  पर  नही,  बल्कि  यथाधंवाद  के

 श्राघार  पर  विचार  कर  सके ।

 दिल्‍लो  इम  सम्बन्ध  मे  एक  कसौटी  है।
 दिल्‍ली  देश  की  राजधानी  है  और  दिल्ली

 की  हालत  को  देख  कर  कोई  भी  आदमी

 कह  सकता  है  कि  दिल्‍लों  भारत  की
 राजधानी  नहीं  है,  यहा  कुछ  बड़े  सामन
 बसते  हैं  या  पिसी  हुई  जनता  बसती  है।
 इस  लिए  नीति  में  बदल  लानी  होगी।  दिल्ली
 की  जनता  ने  हमें  मौका  दिया  है  कि  हम
 दिल्‍ली  के  लिए  कुछ  काम  क”  पाये।  ले.केन

 हम  काम  तभी  कर  सकेंगे,  जब  हमें  केन्द्रीय
 सरकार  से  सहयोग  लिले।  अगर  हमें  उस
 का  सहयोग  मिले,  तो  हमे  विश्वास  है  कि

 हम  चार  पाच  सालो  में  दिल्ली  का  नकशा
 बदल  देगे।  मै  कहना  चाहता  हू  कि  शभ्रगर

 हमे  सहयो।  नहीं  मिला,  अगर  दिल्ली  मे

 हमे  काम  नही  क  रने  दिया  गया,  तो  यह  सरकार
 कही  भी  काम  नहीं  कर  पायेगी।  इस  लिए

 यह  सरकार  के  हित  में  है  कि  गैरक  प्री
 सरकारो  को  सहयोग  दे  शर  उनका  सहयोग
 ले।

 ह ७... ह  तरकेदबरी  सिरा '  पहले  से

 ही  यह  समझ  लेना  ठीक  नहीं  है  कि  इन  को
 काम  नहीं  करने  दिया  जायेगा।  ये  पहले
 ही  से  ही  यह  क्यो  समझ  लेते  हैं  ?

 श्री  रपपीर  सिह:  भव  ये  दिल्ली
 के  मालिक  बन  गए  हैं।  इन  को  मौका  दिया
 गया  है।  शब  ये  काम  कर  के  दिखायें।
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 को  अलराज  सथोक:  झगर  हम
 को  मौका  दिया  गया  है,  तो  भ्रच्छी  बात  है।
 दिल्ली  कसोटी  है  इस  मामले  में  1

 भी  रणधीर  सिह:  ये  जानने  हैं
 कि  वे  कुछ  भी  नही  कर  पायेगे।

 एक  साननोय  सदस्य  इन  को  लखनऊ
 में  भी  तो  मौका  दिया  गया  था।

 भी  बलराज  मधोर  भ्रगर  हमे  सरकार
 की  तरफ़  से  सहयोग  दिया  गया,  तो  हम  दिल्ली
 को  सारे  देश  के  लिए  एक  माडल  बना  कर
 दिखायेगे।

 शो  शगीर  सिह  :  खदरा  'फजाहत
 दीगरा  नसीहत।  खुद  तो  कुछ  कर  नहीं
 रहे  हैं,  दूसरो  को  कह  रहे  है।

 भी  बलराज  मधोक  इस  अभिभाषण
 में  कहा  गया  है  कि  हमारी  विदेश  नीति  समय
 ी  कसौटी  पर  श्री  उतरी  है।  मैं  इस  को
 मानने  के  लिए  तैयार  नहीं  ह।  यह  हमारी
 विदेश  नीति  का  हो  परिणाम  है  कि  पिछले
 बोस  सालो  में  हमारे  देश  पर  चार  हमले  हुए
 हैं।  मुझे  कोई  भौर  देश  बताया  जाये,  जिस
 पर  इस  तरह  चार  हमने  हुए  हैं।

 श्री  रारीर  सिर  ये  लोग  पावर  में
 झा  गए,  तो  रोज  हमले  होगे।

 भीय  रजमरक*  इस  विदेश  नीति  का

 ही  यह  परिणाम  है  कि  हालाकि  सुरक्षा  परिषद्‌
 का  सदस्य  बनने  की  हमारी  बारी  थी,  किन
 हमें  केवल  85  वोट  मिले  इनराश्ल  भ्रादि
 जिन  देशो  को  हम  अपना  त्र  मानते  थे,
 ध्गर  वह  हमारी  मदद  न  करते,  तो  श्रपनी
 बारी  होने  के  बावजूद  हम  वहा  जीत  न  पाते  t
 इस  लिए  यह  कहना  गलत  है  कि  हमारी  विदेश
 नीति  कामयाब  हुई  है।

 वारतव  में  हमारी  कोई  विदेश  नीति

 है  ही  नहीं।  हमारे  पास  केवल  पारे  हैं  भौर
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 श्री  बलराज  मधोक]
 मारों  के  झाधार  पर  न  जनता  का  पेट  भर
 सकता  है  शौर  न  देश  की  विदेश  नीति  चल

 सकती  हैं।  भ्राज  रट  लगाई  जाती हैं  नान-

 एलाइनमेंट  श्रौर  गुट-निरपेक्षता  की  ।  गुट
 तो  बत्म  हो  गए  हैं,  मैल्ट  हो  रहे  हैं।  भाज
 परिस्थितिया  बदल  गई  हैं,  इस  लिए  यह
 सरकार  भी  बदले  और  अपनी  नीतियो  को
 भी  बदले।  पुराने  गुट  खत्म  हो  चुके  हैं  भौर
 नये  हालात  पैदा  हो  रहे  है।  जब  रूस  द्र
 झमरीका  लड  रहे  थे,  तो  हम  बाहर  खड़े  थे
 और  कहते  ये,  “हम  न  तेरे  साथ,  न  तेरे  साथ”

 परन्तु  झाज  वे  तो  एक  दूसरे  के  निकट  भा  रहे
 हैं।

 श्ाज  हम  लड  रहे  हैं  चीन  के  साथ ।
 क्या  हमारे  और  चीन  के  झगडे  में  हम  निरपेक्ष

 हो  सकते  हैं  a  चीन  के  भ्रपने  साथी  हूं
 और  पाकिस्तान  के  अपने  साथी  है।  हमें
 तभी  झपने  साथी  बनाने  होगे।  इस  लिए
 आवश्यकता  इस  बात  की  है  कि  सरकार  भ्रपनी
 जीति  को  बदले।  हमारी  नीति  वास्तव  में

 शक  स्वतत्न  विदेश  नीति  होनी  चाहिए,  जिस
 का  झाधार  राष्ट्र  के  हित  हो।  हम  दूसरे
 देशों  के  साथ  समझौते  करे,  चाहे  वे  किसी
 भी  गुट  के  हो,  अपने  हि6तो  के  श्राधार  पर,
 “जैसे  को  तैसा”  के  भ्राधार  पर,  रेसीप्रासिटी
 और  म्युचुणलिटी  भाफ  इच्ट्रेस्ट्स  के  भाधार
 पर।  झगर  यू०  ए०  आर०  के  नासिर  साहब
 कहते  हैं  कि  हम  हिन्दुस्तान  भौर  चीन
 के  झगडे  में  तटस्थ  हैं,  तो  हमें  उन  को

 कहना  होगा  कि  हम  यू०  एु०  झार०  शौर

 इसराइल  के  झगडे  में  तटस्थ  हैं।  जो  हमारा
 साथी  है,  हम  उस  के  साथी  हैं,  जो  हमारा
 शत्रु  है,  हम  उस  के  शत्रु  हैं,  जो  हमारे  झगडों
 में  तटस्थ  है,  हम  उस  के  झगडो  में  तटस्थ  हैं
 महू  हमारी  नीति  का  आधार  होना  बांहिए।
 हमे  भ्रपनी  वर्तमान  विदेश  लीति  को  बदलना

 होगा।  जिस  विदेश  नीति  पर  हम  चल  रहे
 हैं,  उस  मे  न  हमारा  सिर  कचा  किया  है  भौर
 मे  हमारे  लिए  साथी  जुटाए  हैं।
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 फिर  हमारी  सुरक्षा  का  सवाल  पैदा  होता
 है।  कहा  जा  रहा  है  कि  हम  नान-आलिफ़रेशम
 ढ्रीटी  पर  हस्ताक्षर  करे।  यह  गलत  बात  होगी  ।
 झाज  कुछ  मुल्को  ने  ताकत  की  मानोपली  बना
 ली  है।  उन्होंने  एटामिक  बम  बना  लिए  हैं
 भौर  वे  चाहते  हैं  कि  दूसरे  न  बनायें।  यह
 बात  मानना  हमारे  लिए  ग़लत  होगा  1
 जो  हथियार  हमारे  शत्रु  के  पास  हैं,  उन्हीं
 हथियारों  से  हमे  भ्रपनी  सेना  को  सुसज्जित्त
 करना  होगा।  इस  लिए  मे  सरकार  से  कहना
 चाहता  है  कि  हम  किसी  प्रकार  की  नान-
 प्रालिफिरेशन  ट्रीटी  पर  हस्ताक्षर  न  करे।

 हमें  अपने  हाथ  नही  बांधने  होगे  ।  हमें
 जो  भ्रपने  देश  के  हित  में  हैं  उसके  मुताबिक
 नीति  भ्रपनानी  होगी  ।  सुरक्षा  के  बारे  में  भी
 झौर  बाकी  मामलो  में  भी  ।

 सुरक्षा  की  दृष्टि  से  जो  कुछ  हमारी  पूर्वी
 सीमा  पर  हो  रहा  है  उसका  बहुत  बडा  महत्व
 है।  वहा  पर  नागा  विद्रोही  हैं,  वहा  पर  मित्रो

 विद्रोही  है  1  हम  उनके  प्रति  तृष्टीकरण  की
 नीति  झपना  रह  हैं।  तुष्टीकरण  की  नीति  से
 समस्याधो  का  हल  नहीं  होगा  ।  वहा  हमें
 मजबूत  नीति  भ्रपनानी  होगी  ।  पूर्वी  इलाके
 के  पुनगेठन  वी  बात  चल  रही  है।  मैं  पुनर्गठन
 का  विरोधी  नहीं  ।  मगर  पुनर्गठन  रोज-रोज

 होता  रहे,  यह्‌  ठीक  नहीं  अगर  पुनर्गठन
 करना  ही  है  तो  एक  कमीशन  मुकर्रर  करे  जिसके
 झन्दर  केवल  सरकारी  अ्रधिकारी  ही  न  हो,
 जिस  के  झन्दर  मुख्य  रूप  से  सैनिक  स्पेशस्लिट्स
 हो  और  उस  कमीशन  के  पब्रधिकार  क्षेत्र  के  श्न्दर
 ने  केवल  भ्रासाम  भाये,  बल्कि  उसके  अन्दर
 नेफा,  नागालैंड,  त्रिपुरा  भौर  मणिपुर  भी
 झाये  ।  वह  सारे  पूर्वी  क्षेत्र  का  पुनर्गठन  करे
 और  पुनगेंटन  करने  में  बहू  जहा  इस  बात  का
 दयाल  करे  कि  विभिन्न  इलाकों  का  विकास
 कैसे  किया  जाय,  वहा  के  लोगो  की  भावनाओं
 का  भादर  कैसे  किया  जाय,  बहा  देश  की  सुरक्षा
 की  जो  झागश्यकतायें  हैं  उनका  भी  ध्यान  रचो
 जाय  i  सीमावर्ती  क्षेत्रों  के  जो  मामसे  हैं  उसे
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 का  दल  निकालते  बबल  सुरक्षा  की  बात  को

 वहला  स्थान  मिलना  चाहिए,  बाकी  बातों  को
 सूसरा  स्थान  मिलना  चाहिए  ।  यह  भी  कोई

 पार्टी  का  सवाल  नहीं  है  भौर  इस  मामले  में  भी

 प्रधान  मंत्री  को  जाहिए  कि  सभी  दलों  के  लोगों

 के  साथ  मिल  कर  कोई  नीति  तय  करे  v

 wa  में  मैं  यह  कहना  चाहता  हूं  कि भाज
 आपके  हाथ  में  सत्ता  है  :  कब  तक  रहेगी  कह
 नहीं  सकते  ।  थोड़ा  सा  झाापका  देश  में  भ्रल्प-
 मत  है  ।  30  परसेंट  बोट  लेकर  भाप  राज
 कर  रहे  हैं।  60  परसेट  वोट  श्रपोजीशन  के
 साथ  है  ।  भाज  आपने  समझ  लिया  है  कि
 झापने  52  मंत्री  बना  लिये  हैं,  हर  एक  के  साथ
 आर-सार,  पांच-पांच  मेम्बर  होंगे  श्रौर  इस
 तरह  हम  प्रासानो  से  मिनिस्ट्री  चला  लेंगे,
 लेकिन  यह  मिनिस्ट्री  चलेगी  नहीं  ।  ताश  के
 भी  52  पत्ते  होते  है  शर  उन  पत्तों  का  भी
 मकान  बनाया  जाता  है।  लेकिन  जैसे  ताश  के
 52  क्त्ों  का  मकान  गिर  जाता  है  ऐसे  ही

 आपके  52  मंत्रियों  का मकान  भी  चलने  वाला

 नहीं  है  |  इसलिए  मेरी  प्रार्थना  हैं  कि  श्राप

 यह  समझें  कि  श्राप  केवल  एक  दल  नहीं  हैं,
 दल  आपका  भी  है,  दल  मेरा  भी  है  1  मगर
 देश  कांग्रेस  से  ऊंचा  है,  देश  जनसंध  से  ऊंचा  है
 हम  देश  का  विचार  करके,  राष्ट्र  का  विचार
 करके  नीतियां  तय  करें  1  झगर  राष्ट्रहित  के
 आधार  पर  नीतियां  तय  करेगे  तो  सही  नीति
 द्य  कर  पायेंगे  भौर  जनता  की  समस्याओ्रों
 का  समाधान  कर  सकेंगे  i  मेरा  हित  साधन
 होता  है  या  नहीं,  प्रापका  हित  साधन  होता  है
 या  नहीं,  इसका  महत्व  नहीं  है,  जनता  का  हित
 साधन  किस  में  होता  हैं,  इस  का  महत्व  है  ।
 झाज  20  साल  की  स्वतन्तता  के  बाद  भी  देश
 में  गरीबी  हैं,  भुखमरी  है,  लोग  नंगे  घमते  हैं,
 पह  हमारे  लिए  शर्म  की  बात  है,  अगर  झाप
 उसे  दूर  नहीं  कर  सकते  तो  प्रलग  हो  जाइए,
 औरों  को  मौका  दीजिए  या  सब  से  मिल  कर
 काम  कोजिए  ।  इसलिये  देश  में  जो  परि-
 स्थितियां  भाज  पैदा  हुई  हैं,  वह  परिस्थितियां
 मांग  करती  हैं  जैसा  कि  मसानी  साहन  ने  भी

 कहा  है  कि  देश  में  डेमोकेटिक  ४ंग  की  देश  के
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 टेलेंट्स  की  गवर्नमेंट  कायम  की  जाये  कि
 देश  की  समस्याधों  को  सामूहिक  रूप  से,
 राष्ट्रहित  के  भ्राधार  पर  हल  करे  इन  शब्दों
 के  साथ  मैं  सदन  से  प्रार्थना  करूंगा  कि  मैंने
 जो  संशोधन  दिये  हैं,  उन  को  स्वीकार  करे  )

 Shri  R.  K.  Sinha  (Faizabad):  Six,
 I  heard  very  attentiveiy  the  speech  af
 the  great  leader  of  the  Bharatiya  Jan
 Sangh.  Like  Dr.  Lohia  he  also  suffers
 from  an  obsession  of  anti-muslim
 feeling  and  an  obsession  about  tie
 Kashmir  Government.

 Shri  Balraj  Madhaok:  I  have  never
 referred  to  the  Muslimg  anywhere,

 Shri  R.  K.  Sinha:  The  Bharatiya
 Jan  Sangh  and  its  leaders  suffer  from
 an  obsession  in  so  far  as  Kashmir  is
 concerned.  When  Bakshi  Gulam
 Mohammad  was  in  power  in  thad
 State,  then  also  they  wanted  the
 President’s  rule.  Today,  again,  whe
 there  is  a  popularly  electeq  Govern
 ment  there,  they  are  demanding
 President's  rule.  ‘hey  are  not  im
 terested  in  democracy,  They  छा
 only  interested  in  repeating  thom

 words  which  the  Pakistan  radio  picks
 up  and  broadcasts  to  the  world  com
 munity  as  the  opinion  of  the  people  of
 India.  If  Bakshi  Gulam  Mohamme@?
 can  be  elected  by  a  50,000  majority,
 how  can  we  Say  that  there  have  been
 no  democratic  elections  in  Kashmir.
 We  must  look  to  the  content  of  th»
 speeches  of  these  gentlemen  who  haat
 been  speaking  and  abusing  our  Gow
 ernment.  We  have  heard  them  talle-
 ing  about  the  unity  of  the  country
 I  want  to  tell  them  that  we  may  be
 Hindus  or  Muslims  but  we  are  as
 much  in  Jove  with  this  country.  Hava
 they  tried  to  understand  the  genius  of
 Bharata  Mata?  For  2,000  years  in
 this  country  of  ours,  we  were  trying
 to  discover  our  genius.  Because  of
 castism,  because  of  divisions  In  our
 motherland,  we  have  been  slaves  for
 200  years.  Once  again  now  history
 has  cast  on  us  the  duty  to  defend  the
 Integrity  and  the  unity  of  ou?
 motherland.  ‘They  talk  of  parle

 44.355  hrs.
 [Seer  Manowanan  in  the  Chair}



 67  Motion  on

 {Shri  R  K  Sinha}
 mea  ay  luyaltics  and  organise
 violent  rebellion  on  the  strees  We
 know  indt  ine  van  on  cow  slaughten
 has  been  aa  407८९  in  4  States  ana
 may  sooi  be  extended  to  others  Set
 in  UP  and  Bihar  their  party  launch-
 Cd  a  tifitial  agi  ations  befure  the  eiec-
 tions  and  tried  to  subver.  Indaan
 democracy  But  the  people  of  India
 have  replied  ५0०  them  and  expres-
 sed  ther  pr-fereace  for  the  Congrcss
 Party  I  want  to  tell  the  Lraders  of
 the  Opposit.on  .hat  today’s  Congress
 Party  i,  a  tranaformeg  Congress  Pa  ty
 witli  more  young  mcn  and  we  can
 reply  Kick  by  “ick  ani  bout  ny
 buue  We  do  not  want  to  waste
 the  time  of  the  people  in  facical
 discussions  Our  frend  Mr  Masam
 spoxe  uf  the  values  of  democrav
 They  have  to  be  bipartisan  They
 have  suftered  from  trustratiuus
 fn  the  past  and  scme  of  their  d-mono-
 trations  could  have  been  jus  ified  o¢-
 fore,  but  today  they  are  sharing  po-
 wer,  they  have  the  Government.  in
 Madras,  in  B  har  (Interrupitons  )
 They  must  yndersiand  the  conven
 tion,  I  want  to  teil  the  friends  ct  whe
 Opposition  who  waat  to  lay  auvwan
 co  r.ct  convention,  that  they  must
 first  understand  to  uphold  certain  va-
 lues,  taey  must  understand  that
 Ind.an  democracy  has  to  survive  if
 you  look  at  Asia  and  Afrca  mul  ary
 dictatorships  have  been  instalied  in
 country  after  country,  the  light  of
 frcvdom  has  gune  and  colonialism  and
 New  colon  alism  nave  come  by  tne
 back  aovr  Only  in  India  under  the
 leaaersnip  of  Manatma  Gandh)  =  and
 Jawaharial  Nehru  and  und>r  the  flag
 pf  thc  Indian  National  Congress  nas
 Parlamenvary  gemocracv  =  survived
 Why  snould  ine  Qspoutssn  want  to  ve
 in  consp  72०२  with  the  forces  ot  trus-
 tration  demoralisation  and  disruption.
 Mc  Madonk  said  that  there  woult  be
 no  Congress  ve  nment  in  97)  40९५४
 are  hving  in  a  Paradise  of  their  own
 ‘hat  paradise  will  not  oe  realised  ne-
 cause  they  know  that  In  the  States
 where  the  Opposition  votes  nad  in-
 creased,  ror  election  to  the  State
 Assemblies  the  electo-ate  was  mature
 enough  to  choose  representatives  of
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 the  Congress  Party  for  the  Parhia-
 ment  We  symbolise  the  unity  of  the
 Indian  nation  and  its  past  history  The
 Opposition  has  been  delivering  elo-
 quent  speeches  land  giving  peovie
 false  promises  Instead  of  congratu-
 Jatang  our  valiant  Prime  Ministe  far
 being  courages  enough  to  come  out
 witn  a  brilliant  team  of  munusters.
 they  have  come  our  with  points  of
 oruer  It  ig  easy  for  qdialec  ician  or
 tecticians  to  ralse  a  point  of  order  ana
 waste  the  time  of  the  Parliament
 When  our  country  is  at  q  critical
 stage  and  when  our  turture  3५  at

 stake,  we  must  look  to  the  values  and
 We  must  have  reciprocity  and  the
 Government  should  be  suppories

 when  it  does  right  things  We  must
 serve  notice  to  the  forces  of  disrup-
 tion  If  they  talk  sense  we  will  ac-
 cept  it  if  they  talk  of  distuption,  we
 will  not  accept  it  This  country  3¢
 safe  and  sound  and  the  peonle  of  this
 countrv  are  very  much  behind  Sh-}-
 mati  Indira  Gandhi  ang  the  Congress
 Party
 45  hrs

 Shri  V.  Krishnamoorth::  Mr  Chaur-
 man  Sir,  I  would  hke  to  speak  on
 the  President’s  Address  When  I  went
 through  the  entire  speech  of  the  Pre-
 sident  I  was  really  disappr"ted  to
 know  that  there  is  no  specific  st-p
 mentioned  for  0  ingirg  down  the  pri-
 ces  and  there  is  no  specific  plo-
 posal  for  safeguarding  the  interests,
 of  the  non-Hind:  speaking  people  ०3
 way  ०  amcndment  of  tie  Consita
 tion  There  is  no  M  ntion  in)  tha
 Address  about  the  new  development
 which  has  b2°n  created  by  the  form-
 mg  of  non  Congre.s  guvernm  nts  ant
 Cabinets  in  var.ous  States  There  33
 no  proposai  for  amendment  of  the
 Constitution  to  make  the  S  ates  more
 poweriu}  than  at  pres*nt  So  wats
 these  observations  ]  would  like  to
 commence  my  speech

 As  our  Deputy  Leader  of  the  DMI.
 group  has  already  stated  in  the  d°-
 bate  on  the  no-confidence  motion,  !
 would  like  to  point  out  befcre  the
 House  that  this  Housg  must  take  due
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 note  हड  to  what  was  the  r2ason  for
 the  debacle  of  the  Congress  party  in
 the  Madras  State  and  in  some  o:her
 States  as  well.  People  ke  Kamraj,
 tne  great  leader  of  India,  according
 to  tne  Congress  peopie,  ana  Mr.
 Bhaktavatsalam,  the  .ormer  Ch.ef
 Munster  of  Madras,  who  was  ine  rea-
 son  for  murders  during  the  Hindi
 ag.tation,  und  the  famous  Munistcr  of
 Industries,  Shr:  R.  Veuktaraman,
 and  als»  some  State  Min.sters  and
 Central  Munsters  from  tne  Mauas
 State,  bari.ng  one,  have  al)  been  de-
 feaed.  The  ruling  parity  must  take
 into  acCou:t  and  ask  the  rea.ong  tur
 it.  Tuey  nave  barn  dereatea  not
 beeause  the  DMK  has  sp.nt  so  much,
 not  b.cause  the  DMK's  propaganda
 was  uniawful,  but  because  tne  Uon-
 gress  party  has  commuit.ed  blunders,
 ney  have  betrayed  the  South.  lay
 have  betrayed  tne  interests  of  tne
 non-Hingj  speaking  peop;e,  and  they
 have  faileq  to  take  tne  probiem  to
 th.  Central  Government,  and  that
 is  the  reason  for  their  defeat.

 An  hon.  Member:  ‘That  is  wrong.
 Sbri  च  Krishnamoorthi:  I  know

 he  will  not  agree  with  me;
 how  can  I  expect  the  Congress  pay
 to  afies  w-ta  me?  (interruption).
 Tney  nave  beirayed  the  imierests  of
 the  South,  to  safeguard  the  imercscs
 ot  the  South  especial.y  o,  the  jangu-
 age  issue.  J'ney  nave  faued  70  bing
 down  the  price  level  and  they  have
 failed  to  g:t  the  due  snare  tur  Mad-
 ras  and  the  rest  of  the  southern  re-
 gion.  That  is  the  reason  tor  =  their
 defeat  in  the  Madras  State.

 Mr  Chairman,  the  people  in  the
 DMK  party  have  got  great  regard  for
 our  Prime  Minster.  We  humbly  sui-
 mit  that  at  least  she  shoulu  sacguard
 the  solemn  prom.ses  made  by  hur  b2-
 loved  father,  our  former  Prime  M:nis-
 ter  Pandit  Jawaharlal  Nehru.  He  said
 on  the  floor  of  this  House  that  he
 would  see  that  Hindj  was  not  impos-
 ed  on  the  unwilling  people  un:ess  they
 accept  Hindi  as  the  official  language.
 But  all  the  solemn  assurances  have
 been  thrown  to  the  winds,  and  ynder
 the  Constiiution  Hindj  has  been  im-
 Posed  as  the  sole  official  janguage  in

 4
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 the  country  right  from  26th  January,
 1965,

 I  would  then  like  to  point  out  that
 there  is  qa  mention  in  the  President's
 Address  about  legislation  to  give  sta-
 tutory  recognition  to  the  assuranc*s
 given  in  regard  to  the  official  langu-
 age.  The  President’s  Address  says:

 “Legislation  to  give  s‘atutory  re-
 cognition  to  the  assurances  giv:n  in
 regard  to  th?  officia]  language  of
 the  Union  wil)  be  shortly  intruJue-
 ed  in  Parliament.”

 I  do  not  now  what  is  the  legisla+
 tion  or  what  sort  of  legislation  whit
 the  Government  is  going  to  introuuce.
 If  it  is  a  legislation  to  amend  tne
 word  “may”  into  “shall”,  we  will  be
 disappo:nted  and  will  be  opposing  it
 tooth  and  nail.  We  people  from  the
 DMK  party  as  well  as  from  tue  South
 expected  that  the  Constitution  wou!d
 be  amended;  not  just  an  official  lan-
 guage  Bill.  We  want  that  the  status
 quo  shoud  be  maintained,  We  do  not
 want  any  mercy;  we  are  not  sleves;.
 we  are  citizens  of  India;  we  are  a3
 much  citizens  as  the  citizens  in  Uttar
 Pradesh  and  Bihar  are,  and  we  nave
 the  same  right  as  the  citizens  in  the
 North  have.  Why  should  we  have
 Hindi  alone  as  the  officia]  language?
 We  are  not  begging  for  alms.  We
 want  a  constitutional  guarantee,  a
 guarantee  that  English  will  be  the
 official  language;  till  so  long  as  all
 th:  I4  languages  mentioned  in  the
 Constitution  remain  and  till  they  be-
 come  strong  and  rich,  till  then,  Eng-
 lish  should  be  continued  as  the  offi-
 c.al  language.  I  would  like  to  re-
 mind  the  hon.  Prime  Minister  here
 that  at  least  ५१  former  Prime  Minis-
 ters  were  giving  assurances  after  as-
 surances,  but  those  assurance;  have
 been  thrown  to  the  winds.  We  did  ot
 expect  such  a  sort  of  thing.

 Shri  Randhir  Singh:  You  do  not
 like  Hindi.

 Shri  च,  Krishnamoorthi:  As  long
 as  you  like  Tamil,  we  like  Hindi.

 Shri  Randhir  Singh:  We  like  Ta-.
 mil
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 Suri  ह  Kerishnamoorthi:  Then  iet
 us  have  al]  the  44  languages  mention-
 ed  in  the  Constitution,  ag  official  jan-
 guages.  Let  us  have  al)  the  4  lan-
 guages,  our  national  languages,  a8
 our  official  language.  The  Congress
 Working  Committee  had  resolved  to
 have  all  the  4  languages  as  the  off-
 cia]  language.  If  you  people  join  with

 Shri  Randhir  Singh:  We  like  Ta-
 mil  as  much  as  well]  like  Hindi.

 Shri  N.  Sreekantan  Nair:  You  do
 not  know  a  word  of  Tamil.  (Inter-
 ruption).

 Shri  द  Krishnamoorthi:  So,  I
 realy  sympathise  with  my  hon.  friend.
 He  has  not  studieq  Tamil;  and  I  can-
 not  help  it.  If  a  chance  is  given,
 I  would  like  to  quote  from  Tamil
 poets.  If  he  really  learns  Tamil,  he
 will  appreciate  the  depth  and  the
 cultural  effects  of  Tamil.  Well,  Sir,
 regarding  this  language  question,  our
 policy  is  that  we  must  have  equal
 status,  an  equal  statug.ag  Hindi  is
 having  today.  All  the  44  languages
 shoulg  be  made  official  languages.  Till
 such  a  stage  is  reached,  English  alone
 shal]  be  the  official]  Janguage.  We  do
 not  want  any  superiority  complex;  we
 do  not  want  any  special  status  for
 Hindi  alone.

 Let  me  now  come  to  the  next  topic,
 namely,  the  recent  development  in
 some  States,  and  the  relationship  bet-
 ween  the  Centre  and  the  States.  The
 other  day,  the  hon.  Home  Minister
 was  telling  the  House  that  they  have
 given  the  people  sovereign  freedom
 and  they  are  seeing  non-Congress
 governments  being  formed  in  some
 States.  They  cannot  help  it.  After
 the  elections  are  over,  that  is  the  only
 possible  way  that  the  Home  Minister
 can  tel]  us.  But  he  has  utilised  his
 discretion  in  Rajasthan;  he  cannot  uti-
 lise  that  discretion  in  Madras  because,
 there,  we  are  38  in  the  Legislative
 Assembly—and  we  are  25  here—
 much  more  than  what  we  require  to
 form  a  Cabinet.  So,  Government
 should  take  effective  steps  to  restudy
 the  constitutional  aspects.  If  you  want

 MARCH  .  1007  =  President's  Address  622

 to  safeguard  the  unity  of  India,  if
 the  Gevernment  wants  really  to  safe-
 guard  the  unity  of  India,  it  must  im-
 mediately  amend  the  Constitution,
 giving  more  power  to  the  States.  Now,
 the  Constitution  is  federal  only  in
 principle;  but  in  actual  practice,  it  is
 unitary.  The  entire  Constitution  must,
 therefore,  be  rechecked  and  more  90«
 Wer  must  be  given  to  the  States,  and
 there  must  be  suitable  amendments
 made  to  the  Constitution.

 I  shall  now  refer  to  the  prices.  The
 Congress  party  is  saying  that  they
 are  trying  to  bring  down  the  prices.
 How  long  are  they  going  to  say  so  to
 the  people,  that  they  are  going  to
 bring  down  the  prices?  Till  they
 achieve  their  object,  are  we  to  tighten
 our  belts?  When  we  attained  Indepen-
 dence,  we  were  getting  three  mea-
 sures  of  rice  per  rupee  in  the  Madras
 State.  After  20  years  of  rule  by  the
 Congress,  the  price  of  rice  in  Madras
 State  along  during  the  Congress  re-
 gime  was  Rs.  2.80  per  measure.  How
 are  we  to  tolerate  this?  Do  the  Cong-
 ress  Government  here  expect  that  the
 poor  will  be  in  a  positian  to  purchsse
 their  foodstuffs  at  such  huge  cost?
 What  was  the  reason?  Now  after
 forming  our  Cabinet,  r  can  assure
 hon.  Members  that  we  have  brought
 down  the  price  of  rice  by  20  per  cent.
 We  have  unearthed—only  yesterday
 we  have  unearthed—thousands  of
 bags  of  rice  from  a  Marwadi  who  had
 nothing  to  do  with  the  paddy  busi-
 ness,

 We,  the  non-Congress  people,
 are  really  interested  in  bringing  down
 the  prices.  The  moment  Congress
 forms  the  Cabinet,  the  prices  go  up.
 The  moment  the  opposition  comes  to
 power,  the  prices  come  down.  Why?
 The  Congress  is  encouraging  black-
 marketeers  and  hoarders.  You  are
 running  anti-Governments  in  the
 States.  That  is  why  prices  rise.

 Can  the  Prime  Minister  say  catego-
 tically  that  there  are  no  fake  notes
 in  India?  In  almost  ali  parts,  fake
 notes  are  in  circulation.  That  ts  why
 prices  rise.  A  big  businessman  in
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 Caloutta  prints  fake  thousand  rupee
 notes,  Another  big  mill.owner  in
 Coimbatore  prints  hundred  rupee
 notes,  because  that  is  his  requirement.
 Another  Congressman  in  Madras
 prints  five  and  ten  rupee  notes.  The
 poor  people  are  interested  in  print-
 ing  fake  one  rupee  notes  and  cuins  to
 suit  their  requirement.  So,  printing  of
 notes  is  not  confined  to  the  Security
 Press  at  Nasik,  but  is  widely  dispersed
 all  over  the  country.  The  Congress
 Government  encourages  the  printing
 of  fake  notes.  That  is  the  reason  for
 all  these  things.  The  Congress  Gov-
 ernment  has  failed  to  arrest  the  ris-
 ing  prices  ang  there  is  no  mention
 about  it  in  the  President’s  Address.

 T  have  given  an  amendment.  These
 people  say  that  they  are  really  inter-
 ested  in  the  growth  of  agricultural
 and  industrial  production.  y  am  a
 sugarcane  grower  and  I  represent
 thousands  of  people  in  my  area.  We
 supplied  sugarcane  during  1958-59,
 ‘1938-60,  1960-61  and  ‘1961-62.  But  we
 have  not  been  paid  the  price  for  7
 years.  This  Government  here  is  ap-
 pointing  various  high  leve]  and  other
 committees.  If  the  prices  are  not  yet
 settled  for  the  cane  supplied  by  us  in
 ‘1958,  how  are  we  to  produce  more?
 How  can  the  Government  expect  the
 farmers  to  have  interest  in  their  busi-
 ness?  The  Congress  Government  has
 failed  in  their  appreach  to  increase
 production.

 Recently  the  Government  notified
 the  cane  prices  in  the  Gazette  on
 27-12-66.  The  Price  was  raiseq  from
 Rs.  53  to  Rs.  56  and  odd.  A  notifi-
 eation  from  the  sugar  directorate  di-
 rected  the  factories  to  give  the  in-
 creased  price  from  l-]-66,  ie,  the
 beginning  of  the  sugarcane  season.
 Afterwards,  the  factories  have  been
 addressed  by  aq  letter  from  the  sugar
 directorate  stating  that  they  neej  not
 pay  the  price  from  Ist  November,  and
 they  can  pay  it  from  27th  December.
 What  is  the  reason?  Are  there  any
 officials  in  the  sugar  directorate  who
 have  been  corrupted  by  the  factories?
 Crores  of  rupees  are  due  to  the  sugar-
 Gahe  for  their  supplies  to
 the  factories.  Is  it  not  the  duty  of
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 the  Government  to  safeguard  the  in-
 terests  of  the  growers?  In  all  these
 things,  the  Government  have  utterly
 failed  and  it  is  not  proper  for  them
 to  be  the  ruling  party.  They  must  im-
 mediately  vacate.  As  Rajaji  said.  the
 mandate  of  the  people  is  that  the
 Congress  need  not  be  in  power  and
 only  a  national]  Government  should
 be  in  power.

 I  reserve  my  criticisms  on  the  nae
 tional  language  when  the  amending
 Bill  is  introduced  either  in  the  form
 of  a  constitutional  amendment  or  in
 any  other  form.  But  I  warn  the
 Prime  Minister:  Don’t  bring  in  legis-
 lation  amending  the  Official  Langu-
 age  Act.  If  you  are  really  interested
 in  safeguarding  the  interests  of  the
 people  and  in  safeguarding  the  solemn
 assurance  given  by  your  father  on  the
 floor  of  the  House,  please  bring  a
 constitutional  amendment.  That  alone
 and  nothing  else  will  satisfy  us.

 Shri  Tulsidas  (Mysore):  Mr.
 Chairman,  I  am  a  new  entrant  to  this
 House  and  |  had  a  desire  to  follow
 the  proceedings  and  the  way  things
 take  place  here  for  some  time  before
 attempting  to  speak.  However,  the
 no  confidence  motion  which  was
 brought  in  here  in  a  premature  fa-
 shion  almost  tempteq  me  to  venture
 upon  this  sort  of  adventure  so  early.
 I  have  just  heard  my  friend  from  the
 DMK  ang  I  think  I  better  start  from
 there—the  official  language.  Mr.  Krish-
 namoorthy  started  by  saying  that  we
 have  been  unfair  with  regard  to  the
 language  question.  At  the  same  time
 be  also  said  that  our  late  Prime  Mi-
 nister,  Jawaharla}  Nehru,  had  given
 an  assurance  and  that  he  expects  the
 present  Prime  Minister  to  uphold
 that  assurance.  May  |  say,  It  is  not
 Shri  Jawaharlal  Nehru  alone  who
 gave  that  assurance?  He  had  spoken
 on  behalf  of  the  Congress  Party.  We
 from  these  benches  have  committed
 ourselves  to  &  fair  deal  for  everybody.
 There  is  not  going  to  be  any  forcible
 imposition  of  the  language  upon  any~
 body.  For  that  matter,  I  come  from
 the  south  and  I  appreciate  the  diffi-
 culties  expressed’  by  my  friend,  Mr.
 Krishnamoorthy.  So,  it  is  not  the
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 {Shri  Tulsidas)
 question  of  ianguage  alone  that  might
 have  prompted  my  frined  to  say  that
 tu2  Coagress  Party  is  rather  unfair
 in  many  of  its  dealings.

 Mr.  Masuni  said  that  there  is  need
 for  a  shock  treatment  and  the  coun-
 try  has  been  able  to  give  it  to  the
 Congress  Party.  We,  a  disciplhned
 Party,  have  got  our  own  machinery
 of  shock  treatment  and  we  do  not
 require  :t  from  outsiders.  We  have
 got  a  democratic  machinery  by  which
 we  would  be  able  to  correct  ours:  Ives
 and  9१  are  not  hesitant  in  being  seif-
 critical.  May  I  just  quote  from  the
 President's  Addrass  para  3.

 “Our  fourth  General  Elections
 have  once  again  demonstrateg  the
 vigour  and  vitality  of  our  democra-
 cy.”

 What  does  it  mean?  We  are  pre-
 pared  to  be  corrected  and  we  are
 proud  that  the  Indian  nation  is  g  ma-
 ture  nation  which  can  always  cour:ect
 people  in  authorit,  in  its  own  unique
 fashion.  It  has  not  sent  out  the  Con-
 gress  from  the  Centre.  It  has  enabl-
 ed  the  Congress  Party  to  be  in  power
 at  the  centre  to  look  after  the  na-
 tion  in  every  way.  At  the  same  time,
 it  has  given  a  trial  to  the  oppositi.n
 parties  to  run  the  Government  in  a
 few  States.  The  people  of  Indie  ave
 very  mature  and  inteljigent  peuple.
 Thy  would  like  to  see  how  tac  op-
 position  parties  run  the  admu:nistra-
 tion.  So,  thev  have  allowed  th  m
 to  run  the  Governments  in  a  few
 States  and  we  are  very  happy  about
 it.

 Sir,  there  is  another  statement  made
 by  my  revered  senior,  Shri  Masani,
 that  the  pol‘c,  and  programme  of
 the  Congress  Party  is  not  acc«ptuble
 to  the  people  o  this  coun  ry,  and  that
 they  are  not  satisfied  with  and,
 therefore  thev  want  a  change  and
 that  js  the  reason  why  they  have  net
 been  able  to  support  the  Congress.

 3 «
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 May  |  tell  him,  Sir,  through  you,  that
 the  DMK  Party  wnicn  has  appeured
 On  the  scene  in  the  South  is  nui  a
 party  which  tries  to  uphold  ihe  puli-
 cies  and  programmes  of  tne  Swatan-
 tra  Party  to  wh.co  Surj  Vasan  ‘e-
 longs.  People  want  progress,  people
 want  socialism;  people  want  ihe  wel-
 fare  of  the  country;  they  want  the  dis-
 parities  to  go  and  that  is  why  th-y
 have  given  their  support  to  the  C.ng-
 ress  Party  in  the  elections.  DNMK  is,
 if  I  may  be  permitted  to  say  so  a
 party  which  openly  commits  itself  to
 progressive  ideas.  They  say  they  are
 socialists.  They  have  already  taken
 a  few  measures  in  that  direcsion.  It
 means  the  people  of  this  courtry  are
 going  towards  socialism,  towards  pro-
 gress  and  they  do  not  want  दि  =  en-
 courage  parties  which  are  committed
 to  capitalistic  ideas.

 I  would  like  to  dwell  upon,  in  beief,
 one  or  two  points  which  have  becn
 very  clearly  stated  in  the  Prea:dent's
 Address  to  Members  of  born  the
 Houses  of  the  Parliament,  First  of  al},
 I  would  like  to  take  up  the  statement
 where  the  President  has  been  pleased
 to  say  that  there  is  a  “sense  of  fruse-
 tration.  particularly  among  the  young”
 He  said:

 “Ths  new  gene-ation  which  his
 grown  up  since  Independence  hus
 new  aspirations  ani  new  idzas.  We
 must  respond  to  them”.

 The  Congress  Party  and  our  Guvern-
 ment  here  at  the  Centre  have  taken
 very  many  measures  in  this  direction.
 There  are  going  to  be  sgme  moe
 measures  to  be  taken  up  such  as  the
 scheme  of  Na‘ional  Service  at  the
 University  level  which,  4  hop®.  iz  go-
 ing  to  be  conside-ed  very  favourably.
 The  student  community  today,  in  this
 countrv,  are  a  growing,  in‘eiligent,
 mass  of  people.  They  are  not  8
 small  number.  They  have  to  be
 harness2d  properl:.  It  has  heen  the
 attempt  of  th.s  Government  tc  trv
 ang  harneis  them  to  the  best  of  thoir
 ability.  They  are  going  to  br  many
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 programmes  which  will  to  enabi-  the
 young  p-Ople  to  becum:  paricipants
 in  tne  great  nat.onal  development.

 J  would  also  like  to  touch  upon  this
 question  Rajasthan.  The  umpusitiun
 of  Prvsiden:’s  Rue  in  Rajasthan  This
 has  bean  statei  to  be  2  very  uncensti-
 fu  ional  measure.  The  oposi!ion  par-
 ties  have  said  so.  They  feel  as  if  at
 is  a  matt.r  of  pleasure  for  the  Cung-
 ress  Party  or  the  Centra]  Government
 to  have  taken  up  such  a  step.  It  has
 been  very  clearly  stated  in  the  Pre-
 eident’s  Address  that  it  was  “a  matter
 of  distiess”.  It  was  not  a  happy  thing
 for  us  to  do.  It  was  the  failure  of
 constitutional]  democracy  in  that  State
 that  compelled  the  President  cr  the
 Governor  of  that  State  to  take  such  a
 st*p.  After  all,  we  are  not  ancious  to
 have  President’s  Rule  thera  tor  Jong.
 As  soon  as  the  required  constitutional’
 atmosphere  is  ushered  in,  there  is
 going  to  be  a  responsible  *’overnment
 in  that  State.  Our  Home  Minister
 was  pleased  to  tell  the  House  yester-
 day  that  they  are  only  wait.ng  for
 such  a  condition  to  prevail.  As  soon
 as  such  an  atmosphere  is  cr2ated  in
 that  State  we  are  going  to  s-e  that
 respon3ib'e  government  is  established
 in  Rajacthan.  }t  is  not  a  question  of
 our  avoid  ng  such  a  conditicn  heing
 created.  After  all,  when  our  Party
 has  been  able,  in  8  graceful  manner,
 to  accept  non-Congress  governments
 m  some  States  there  is  no  effort  to
 avoid  a  non-Congress  government  in
 Rajasthan  alone,  if  that  could  be.

 Lastly,  I  would  hike  to  nake  =  an
 appeal  to  my  hon.  friends  cpposite.
 The  nation  is  passing  througy  very
 hard  davs  ‘It  is  not  the  business  of
 anx  single  party  to  do  the  wu.k.  We
 have  to  come  tog*ther,  discuss  tuge-
 ther  end  trv  to  fing  out  wavs  =  and
 means  by  which  we  would  be  ab’e  to
 carry  throveh  these  hard  davs  We
 must  be  able  to  set  up  an  example
 for  the  whole  world.  We  must  show
 that  we  are  a  very  mature  nation.  We
 must  show  that  we  are  a  very  suc-
 cessful  democratic  nation,  We  must
 show  that  the  opposition  oaruies  are
 no  less  interested  in  trvins  to  contri-
 ‘bute  to  the  success  of  democ-acy  than
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 anybody  else  who  is  in  power.
 It  s  with  that  sense  of
 leeling  tha:  4  wou.ag  uppeai  tv  hon.
 Membz:s  of  the  Opposiion.  They
 should  try  to  think  in_  constructive
 terms  ‘I'ney  should  rea.ise  that  we
 have  to  make  an  impression  on  the
 res.  of  the  ountries  in  the  world  that
 India,  though  it  seems  to  be  entering
 into  a  new  era,  is  going  to  steer  itself
 through  the  ordeal  in  a  very  success-
 ful  wa’,  ang  in  8  ve.y  honourab’e
 way.  We  must  sce  that  we  do  not
 create  disturbances  or  nuisance  in  this
 august  House,

 Before  I  conzlude,  I  would  like  to
 appeal  to  all  hon.  Members  of  the
 Opposition  to  see  that  the  delbera-
 tions  here  go  on  for  the  next  five
 years  in  the  most  honourable  and
 praiseworthy  manner.  They  should
 lend  their  most  constructive  coopera-
 tion  to  the  Government  here  and  see
 that  the  world  has  a  word  of  praise
 for  India.  The  rest  og  the  world
 should  say  that  India  is  realy  a  safe
 place  for  democracy  where  people
 have  got  their  freedom  to  speak,  but
 are  responsible  and  they  are  going  to
 make  a  success  of  democracy.

 Shri  H.  N.  Mukerjee:  Mr.  Chair-
 man,  Sir,  my  good  friend,  Shri  Hanu-
 manthaiya,  who  proposed  the  motion
 of  thanks  to  the  President  for  his
 Address,  appeared  to  me  to  suggest
 that  the  Address  was  sacrosanct  and
 should  be  treated  as  such  by  the
 House.  I  would  like  to  tell  him  that
 while  we  have  the  highest  respect  for
 the  nerson  of  ‘he  President  and  parti-
 cularly  for  his  office  which  is  a  sym-
 bol  of  the  independen  e  and  integrity
 of  our  country,  the  Addres,  happens
 to  be  only  a  string  of  words  put  into
 his  mouth  by  hig  advise  s  and  if  the
 House  wishes  to  do  so  it  can  ter  it  to
 pieces.  I  am  not  suggesting  that  we
 do  tear  it  to  pieces,  but  I  certain'y
 would  like  to  say  that  there  is  nothing
 in  it,  nothing  in  it  to  suggest  that  the
 President’s  a4vicers  have  anv  idea  of
 the  significance  of  the  winds  of  change
 that  have  overtaken  this  country  in
 the  course  of  the  recently  concluded
 elections.
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 {Shri  H,  N.  Mukerjee]
 I  notice  also  that  with  characteristic

 insensitivity  to  things,  some  members
 of  the  Congres,  party  ostrich-like
 might  put  their  heads  in  the  sand
 when  the  winds  blow  over  but  they
 eeem  to  have  no  idea  as  to  what
 exactly  has  taken  place.  J  thought  of
 it  when  I  noticed  an  hon,  Member  on
 that  side—I  do  not  happen  to  see  him
 at  the  moment—talked  about  “artifi-
 cial  agitations”  in  Bihar  and  Uttar
 Pradesh.  I  notice  he  also  talked
 about  a  particular  paradise;  I  am
 afraid  he  belongs  to  that  particular
 paradise  very  much.

 The  President  has  been  good  enough
 to  express  his  “distress”  over  what
 has  been  done  in  his  name  in  regard
 to  Rajasthan.  I  do  not  wish  to  make
 any  comments  on  that  matter,  because
 we  had  a  two  day  discussion  on  jt  but
 there  is  no  getting  away  from  it  that
 if  we  have  any  idea  of  the  decencies
 and  proprieties  of  politics,  particularly
 democratic  politics  by  which  so  much
 is  sworn,  then  what  has  happened  in
 Rajasthan  hag  stunk  and  still  stinks
 to  high  heavens,  something  of  which
 any  Government  ought  to  be  ashamed,
 and  it  is  a  great  pity  that  the  Presi-
 dent  could  not  tel]  the  assembly  of
 legislators  that  he  was  revoking  the
 proc’amation  which  in  a  moment  of
 inauspi*ious  character  he  was  persuad-
 ed  to  sign  by  his  advisers.

 The  country  knows  that  the  Con-
 gress,  which  has  been  the  ruling  party
 for  so  long,  is  now  what  Shri  Raja-
 gopalachari  once  called  it  a  long  time
 ago  a  leaky  boat.  We  hear  things
 from  Hariyana  and  Pondicherry  which
 show  that,  quite  apart  from  those  who
 are  put  out  of  Congress  or  who  had
 to  leave,  now,  cven  g  certain  «ind  cf
 people  they  have  gensed  that  the  ship
 ig  sinking  and  they  are  beginning  to
 run  away.  Why  not,  therefore,  see
 the  handwriting  on  the  wall?  Tat
 is  the  question  which  the  country  asks
 of  the  Government.  But  as  far  as  the
 President’s  Address  as  an  indicator  of
 Government's  ideas  is  concerned,  it
 gives  no  satisfaction  either  to  the
 House  or  to  the  country.

 MARCH  $i,  907  President’  Addretz  «=  oe

 The  elections  have  shown  whet  a
 grand  people  we  have  got,  and  I  am
 glad  Shri  Masani,  whose  links  with
 the  people  unfortunately  appear  to  be
 rather  tenuous,  did  pay  a  compliment
 to  our  people,  who,  he  said,  have  won
 in  the  elections.  No  party  won  in  the
 elections  but  our  people  won  in  the
 elections,

 Shri  Hanumanthaiya:  Truism.

 Shri  H.  N.  Mukerjee:  I  do  not  know
 how  to  express  our  sense  of  sorrow
 and  shame  when  we  discover  how  our
 grand  people  continue  to  be  treated  by
 those  who  are  charged  with  the  admi-
 nistration  and  their  destinies.  Our
 people  at  least  could  have  been  told
 that  the  emergency  was  entirely,  total-
 ly  and  unequivocally  revoked.  On  the
 contrary,  we  found  a  statement  made
 in  a  very  gingerly  fashion;  the  Home
 Minister  came  and  made  a  statement.
 He  could  not  take  courage  in  both
 hands;  it  did  not  require  too  much
 courage  to  collect  and  yet  he  could
 not  say  categorically,  entirely  and
 without  equivocation  that  the  emer-
 gency  is  being  revoked.  Surely  our
 people  deserved  much  more  than  that
 for  the  conduct  they  showed  in  the
 course  of  the  general  e’ec‘ions,

 Our  people  have  been  condemned
 to  suffering  of  a  sort  which  perhaps
 we  shoulg  say  good-bye  to  if  we  wish
 to  remain  in  this  planet  in  the  20th
 century,  in  the  last  quarter  of  the  20th
 century.  In  Bihar,  UP  and  elsewhere
 in  our  country  there  is  suffering  on  a
 scale  which  beggars  description,  some
 details  of  which  can  be  mentioned.
 But  what  interests  me  is,  how  is  it
 that  the  Government  of  our  country
 does  not  come  forward  in  the  Parlia-
 ment,  at  its  first  convoration,  and
 announce  measures  on  a  war  footing,
 so  to  speak,  in  order  to  tackle  the
 question  of  distress  in  Bihar.  in  UP
 and  elsewhere  and  also  to  tackle
 questions  rela‘ive  to  the  condition  of
 living  of  our  people  in  ail  parts  of  our
 country.  Thev  do  not  do  so.  Only
 this  morning  we  read  about  the  mass
 exodus  of  the  hunuty  from  Gaya
 villages.  We  read  about  3.2  million
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 out  of  3.6  million  people  in  Gaya
 having  te  be  fed  with  grain  supply
 about  which  there  is  no  assurance
 whatscever.  We  reaq  about  the
 drinking  water  scarcity  and  about  the
 fact  of  the  public  health  engineering
 department  so  far  installing  about  50
 handpumps,  when  the  minimum  _re-
 quirements  was  800  handpumps,  in  a
 particular  area  near  Jahanabad.  This
 kind  of  thing  could  be  multiplied.  In
 the  rest  of  the  country  also  the  same
 situation  is  obtaining  and  people  are
 suffering  and  things  are  not  done  in
 time.  There  ig  no  excuse  whatever
 for  the  kind  of  situation  which  is
 obtaining  in  the  country.  Footling
 little  paper  schemes  are  put  forward

 at  a  time  when  the  thin  line  between
 hunger  and  anger  has  broken  in  Bihar
 and  UP,  where  the  Congress  had
 imagined  ३०  far  that  they  hag  a  per-
 manent  settlement  as  the  possessors
 of  power.

 This  is  the  position  to  which  we  are
 reduced,  and  the  President’s  Address
 gives  no  indication  that  the  Govern-
 ment  intends  to  turn  a  new  leaf,  no
 indication  of  any  kind  of  humility  on
 the  part  of  the  Government  in  the
 face  of  the  problems  which  face  our
 country,  no  indication  of  the  desire  to
 secure  a  consensus  in  this  country  for
 the  sake  of  service  to  our  people  and
 the  result  is  prices  go  sky-rocketting
 and  we  hear  ad  nauseum  about  it.
 Even  today  we  had  some  kind  of  a
 document  placed  on  the  Table  of  the
 House  jn  re‘ation  to  the  question  of
 prives.  I  cannot  refer  in  detail  to  all
 that.  But  this  Address  does  not  make
 one  single  announcement  of  something
 which  would  go  to  the  heart  of  the
 matter  and  tackle  the  problems  of  our
 country.  No  steps  are  announced  in
 order  to  end  monopoly,  though  the
 Monopoly  Commission  has  talked
 about  75  houses  in  this  country  having
 a  disproportionately  large  share  in  the
 prosperity  of  India.  We  remember
 the  case  of  200  families  of  France  in
 pre-world  war  II  period.  It  was
 because  those  200  fami‘ies  could  ope-
 rate  with  impunity  that  France  sur-
 rendered  to  the  Fascist  invader  and
 afl  that  kind  of  thing  took  place.  Yet,
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 in  this  country  75  business  houses  run
 the  show  and  the  Government  jg  more
 or  less  truckling  down  to  whatever
 they  say.  There  is  then  no  announce-
 ment  of  a  move  to  nationalise  banks
 and  general  insurance,  import-export
 trade  and  that  sort  of  thing.

 In  a  country  faced  with  massive
 unemployment—at  the  hustings,  dur-
 ing  the  elections,  we  were  confronted
 with  this  problem  of  unemployment—~
 there  ig  no  effort  on  the  part  of  the
 Guvermnent  to  say  what  it  is  trying  to
 do.  There  is  no  ban,  which  should  be
 put  without  delay,  on  retrenchment
 in  the  private  and  public  sector.  There
 is  no  ban  even  on  such  a  thing  as
 automition,  which  is  an  enormity,  in
 LIC,  in  the  oil  industry,  in  Hindustan
 Lever,  in  ACC  and  similar  concerns.
 Automation  is  a  terrible  problem  even
 in  the  most  technically  advanced
 countries  and  in  our  country  it  is  a
 dreadful  and  dangerous  damper  to
 the  employment  potential  of  our  peo-
 ple,  and  still  nothing  is  said  about  it.
 Thig  Govermnent  would  have  put
 things  differently  and  the  President's
 speech  would  have  been  different  if
 the  Congress  party  had  not  been  alie-
 nated  from  them.

 The  Prime  Minister,  after  assuming
 office,  made  an  apparently  graceful
 gesture  by  offering  co-operation  to  the
 different  State  Governments,  includ-
 ing  those  where  the  opposition  parties
 have  come  into  power.  This  i;  a  wel-
 come  gesture,  as  far  as  it  goes,  but
 does  it  go  far  enough?  Is  Government
 ready  to  work  out  new  formulae,  new
 policies  in  regard  to  rela‘ions  between
 the  Centre  and  the  States?  What
 exactly  is  to  happen  in  regard  to
 Kerala?  We  see  difficulties  in  regard
 to  food  supply—!I  shall  not  go  into  the
 details  of  it—difficu'ties  in  regard  to  a
 share  in  the  Central  revenues  which
 Kerala,  as  a  foreign  ex-hange  earner
 can  claim.  These  difficulties  are  crop-
 ping  up.

 In  regard  to  West  Bengal,  the  9700५
 lem  of  food  is  cropping  up,  as  it  has
 been  cropping  up  for  so  long.  It  has-
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 to  be  tackled.  West  Bengal  has  ap-
 Prisei  the  Prime  Minister  also  about
 tne  probiems  ui  the  Cai.utta  Metro-
 PoOlktan  areas  and  sne  has  been  gvod
 enuugh  to  suggest  that  sne  wouu  du
 something  about  at  Howeve:,  |
 thougnt,  there  would  be  some  inention

 In  tuts  document,  che  President's
 Addres,,  in  rega.d  to  the  :equirements
 of  the  Ca.cut.a  Metropo.itan  area
 which  has  been  negiected  for  so  long
 with  a  kind  of  perversity  which  ७
 understunuable  Tue  Congress,  de-
 pending  upon  the  rura}  vote  in  West
 Bengal,  ignored  Calcutta,  ang  Delhi

 had  a  peculiar  allergy  to  that  pa:t  of
 the  country  The  result  is  that  the
 Ca  cutta  metropoli  an  area  is  today  an
 eyesOre  about  which  foreign  tourists
 make  obscrvations,  in  regard  to  which
 ad  of  us  ought  to  be  ashamed  and  not
 merely  the  people  who  belong  to
 Calcutta.

 I  do  not  wish  to  talk  about  Calcutta
 too  much,  but  I  wish  only  to  say  that
 Calcutta  is  a  city  which  is  much  more
 than  a  city.  It  represents  a  certain

 attitude,  frequen  ly  cvnical,  sometimes
 @€ven  perverse,  but  almost  as  often
 creative  in  very  unpredictab'e  ways.
 In  view  of  the  :mportan  ९  of  Ca  culta
 from  different  points  of  views,  it
 should  be  taken  m  hand  without
 delay,

 Then,  there  is  the  question  of  Madras
 ‘where  the  DMK  is  functioning  as  the
 government.  They  have  been  verv
 patient  and  ve  y  polite  with  the  Gov-
 ernment  in  Delhi,  but  |  tel!  ‘he  Gov-
 ernment  in  Delhi—I  am  not  ther
 spokesman—as  a  mere  observer  of  the
 scene,  do  not  try  the  patience  of  the
 DMK  overmuch.  They  have  come  to
 power  on  the  crest  of  a  popular  wave
 ‘of  support  and  they  have  the  closest

 links  with  the  people  They  have
 tou  eq  the  core  of  the  Tamil  heart  by
 their  stress  on  languige  ani  certain
 other  things.  Tackle  the  prob’em  of
 language  to  which  a  passionate  refe-
 rence  is  made  whenever  a  DMK
 spokesman  has  appeared  in  this  House.
 Do  some‘hing  about  it.  If  you  wish  to
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 tack  e  the  problem  of  language,  do  not
 forget  that  there  is  a  language  called
 Urdu  about  which  thece  wa  dem_nd
 by  a  large  se  tion  of  our  people  that
 it  should  have  the  sta  us  of  an  Official
 language  at  least  in  one  or  two  of  ow
 Sta  vs  Nothing  at  al  is  being  done
 ubout  at  Let  this  Government  come
 forwaid  Wih  a  proposition  regarding
 the  promotion  of  all  the  fourteen
 na  ional  anguages  anJ  let  there  be  no
 hanky-panky  about  it.  Let  there  be
 real  consensus  in  regard  to  that  mat  er
 anj  tnen  perhaps  we  can  go  ahead.

 I  have  noticed  that  the  President
 has  given  us  a  target  in  regard  to  food
 sufficiency  He  told  us  ‘hit  972  will
 be  the  year  by  wh:  h  time  evervthing
 would  be  lovely  in  the  garden.  I  wish
 tr  Got  that  this  time  the  pr-gnostica-
 tion  proves  to  be  correct.  Ever  since
 {he  ua.g  07  Jawaharlal  Nehru  we  have
 been  given  dates  afte  qates  which
 have  a'wa‘s  changed.  950  was  the
 target  date  then  1952,  then  956  when
 Shri  ५  K_  Patil  came  forward  with
 his  ideg  of  PL-480  transa*t‘on  and
 then  1962,  Of  rourse,  the  d  fficul‘ies
 started  then  will  China  and  all  the
 rest  of  :t  972  is  now  the  date  given.
 I  sometimes  think  that  perhans  our
 people  cauld  have  a  cliim  tha’  they
 hove  a  right  as;  human  beings  to  hfe,
 hibertv  and  the  pursuit  oF  honniness,
 but  under  this  Governmen  's  dispensa-
 thon,  we  do  not  have  that  mght;  we
 have  the  right  to  unlimted  expecta-
 tian  and  the  Government  sets  one
 date  after  2nothe-  and  then  foge's  all
 about  if  when  that  year  arrives

 When  758  self-e  iance  going  to  take
 piece?”  In  the  mean  time  what  has
 token  place  becuse  we  are  not  self-
 reliant?  PL-480  bounty  has  made  us
 forget  our  own  sel’-nterest  and  our
 own  self-resnect  What  has  been  the
 resut?  Today  there  wis  a  question,
 starred  avest'on  No  36—I  mad>®  a  note
 of  it—about  the  diffrence  between
 pre-devaluxtion  and  post-devaluation
 cost  of  imported  wheat  which  is  about
 Rs,  209  per  metric  tonne,  which  means
 for  a  million  tonnes  Rs,  20.9  crores
 wou'd  be  the  difference  between  pre-
 devaluation  and  the  post-devaluation
 prices,  This  ig  the  kind  of  strait  to
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 which  we  have  been  reduced.  No
 wonder  when  yesterday  the  Finance
 Minister  was  making  his  speech  he
 was  saying  not  in  so  many  words  but
 in  effect  that  we  are  paying  the  wages
 of  devaluation,  The  wages  of  econo-
 mic  sin  is  death,  death  of  our  economy.
 Unless  the  effects  of  devaluation  are
 properly  checked,  the  death  of  our
 economy  will  not  be  far  in  coming
 and  it  is  coming  because  this  coun-
 try’s  Government  is  bowing  down  to
 the  dictates  of  neo-imperialism,  I  am
 very  glad  the  word  neo-imperialism
 was  mentioned  by  a  Congress  Member
 here  today.  Neo-imperialist  influences
 are  operating  all  over  the  country.
 We  are  truckling  down  to  neo-impe-
 Tialism  everywhere.

 Yesterday  there  were  questions  in
 regard  to  our  country’s  attitude  about
 Vietnam.  Generally  what  happens?
 Mum  is  the  word,  This  Government
 keeps  quiet—chup,  silent  does  not  ex-
 press  itself.  I  say,  we  need  not  be
 too  voluble  in  internaticnal  affairs
 but  let  us  not  forget  that  there  was
 a  time  when  we  did  not  have  much
 success  at  home  but  we  had  one  solace
 that  after  all  India  had  a  luminous
 reputation  in  the  world  outside,  while
 today  our  name  in  Africa,  in  Asian
 countries  and  in  Latin  America,
 wherever  neo-imperialism  works,  is
 mud,  and  that  is  because  of  our  atti-
 tude  ove:  such  issues  gs  Vietnam.

 In  Vietnam  the  utterest,  atrocity
 takes  place.  A  laboratory  of  death  is
 being  operated  by  the  imperialists
 there,  They  are  spending  more  than
 the  gross  national  product  of  this
 country  in  fighting  against  North  Viet-
 nam.  The  Americans  are  spending  21
 billion  dollars  every  year  for  their
 fighting  in  Vietnam,  which  is  larger
 im  amount  than  the  total  gross  natio-
 nal  product  of  our  country.  They
 are  fighting  with  napalm  bombs,  frag-
 mentation  bombs,  poison  gases  and
 God  knows  what  other  enormity.
 Complaints  in  regard  to  that  are
 reaching  India  as  the  Chairman  of  the
 International  Commission  for  Vietnam
 and  that  part  of  the  world,  but  of
 course  we  do  nothing  about  it.

 2768  (Ai)  LSD—7.
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 Yesterday,  answering  a  question,
 Shri  Chagla  said,  “We  do  not  want
 to  trade  with  North  Vietnam  because
 whatever  we  send  might-go  over  to
 China.”  Aha!  But  you  have  trade
 with  South  Vietnam  all  right.  I  have
 got  a  question  here.  You  have  got
 developing  trade  with  South  Vietnam
 and  are  sending  electrical  machinery,
 machinery  of  all  sorts,  transport  trucks
 of  every  description  which,  you  know,
 are  going  into  the  hands  of  the  Ame-
 ricans  operating  in  that  part  of  the
 world.  We  have  nothing  of  a  con-
 science  as  far  as  sending  things  to
 South  Vietnam  is  concerned,  while
 that  country  is  completely  under  the
 thumb  of  the  American  imperialists.
 But  when  we  wish  to  send  medicines
 to  North  Vietnam,  you  say  that  it  will
 go  to  China,  We  have  a  Consulate
 Genera]  for  North  Vietnam  as  well  as
 for  South  Vietnam.  I  do  not  say,
 break  off  trade  relations  with  South
 Vietnam;  I  say,  do  have  commercial
 relations  if  you  will,  not  only  with
 South  Vietnam  but  also  with  North
 Vietnam,  That,  of  course,  they  do  not
 do  and  cannot  do.

 Answering  questions  yesterday  Shri
 Chagia  said,  “We  will  find  out  about
 the  CIA”,  Like  a  vice  it  has  got  a
 gtip  of  our  life.  Do  they  not  know
 what  they  were  trying  to  do  in  the
 last  elections?  Do  we  not  know  that
 the  CIA  in  all  parts  of  the  world  make
 and  unmake  governments  in  different
 continents,  that  they  have  a  hand  in
 whatever  coup  d’eiat  and  putsch  takes
 place,  in  Indonesia  or  Ghana  or  what-
 ever  other  country  it  might  be?  We
 know  all  that.  But,  of  course,  Shri
 Chagla,  impeccably  polite  as  he  is—
 he  needs  to  be  an  impeccably  polite
 person  as  our  Foreign  Minister;  I  am
 happy  about  it—swallows  cock-and-
 bull  stories,  When  he  asked  the  Ame-
 rican  Embassy  about  a  report  in  the
 New  York  Times  about  a_  certain
 person  having  been  a  CIA  agent,  the
 American  Ambassador,  sent  out,  ac-
 cording  to  the  old  proverb,  in  order
 to  lie  for  his  country,  naturally  says
 that  nobody  in  his  staff  is  a  CIA
 agent.  He  swallows  the  stuff  and
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 repeats  it  here.  That  kind  of  thing
 goes  on,

 What  happened  this  morning?  We
 were  told  about  the  Svetlana  episode,
 a  foreign  national,  a  guest  of  a  very
 important  member  of  the  Cabinet,
 very  near  to  the  Prime  Minister  ac-
 cording  to  the  press  reports  which
 circulate  largely,  This  lady,  a  guest
 of  a  very  close  friend  and  colleague
 of  the  Prime  Minister,  who  was  stay-
 ing  with  this  person  a  high-up  in  Gov-
 ernment,  was  whicked  away.  Shri
 Barua  used  that  word  and  Shri  Chagla
 resented  it.  She  goes  one  day  to  the
 American  Embassy,  the  same  day  the
 thing  is  “visa"ed  she  gets  whatever

 Visas  and  other  travel  documents  you
 require  from  that  quarter  and  she  gets
 the  money,  She  had  no  money  at  all.
 She  gets  the  money  and  heaven  knows
 what  has  happened,  From  the  U.S.
 Embassy  she  is  taken  away  to  Palam;
 she  stays  there  for  an  hour,  according
 to  Shri  Chagla;  she  goes  away,
 reaches  Rome  and  then  we  are  told
 that  something  has  happened  This
 kind  of  thing  takes  place.  Do  I  take
 it  that  any  of  us  going  to  the  embassy
 of  a  particular  country  is  very  likely
 to  be  taken  away  in  that  kind  of
 manner,  possibly  supplied  with  money
 and  the  good  things  of  life—wined  and
 dined  and  given  money  too,and  taken
 away  somewhere?  This  kind  of  thing
 goes  on  and  we  do  not  say  a  word
 about  it.

 I  asked  a  question  yesterday  about
 the  handbook  mentioning  76  or  80
 attaches  of  the  U.S,  Embassy.  There
 are  Attaches  in  regard  to  geography,
 Attaches  for  minerals,  Attaches  for
 public  affairs,  Attaches  for  everything,
 Attaches  from  A  to  Z,  What  is  the
 point  of  al]  this?  Are  we  going  to
 have  an  investigation?  Are  we  going
 to  find  out  in  regard  to  PL-480  tran-
 sactions,  money  circulated  in  this
 country  or  in  the  possession  of  for-
 eigners,  by  the  American  Embassy?
 Let  ug  find  out  all  the  facts.  Let
 the  Government  come  forward  and
 tel]  us  the  details.  These  are  matters
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 which  are  very  important  and  there
 is  no  hint  or  an  idea  as  to  what  th
 Government  is  trying  to  do  in  regard
 to  these  things  so  far  as  the  Presi-
 dent’s  Address  ig  concerned.

 I  shall  refer  only  to  one  other  mat-
 ter  and  that  is  in  relation  to  the  Pre-
 sident’s  reference  to  our  relationship
 with  Pakistan  and  with  China.  It  38
 a  good  thing  that  the  President  has
 asked  for  better  relations  between
 ourselves  and  our  neighbours,  But  I
 do  not  quite  like  it  when  Mr,  Chagla
 comes  forward  and  says,  as  he  did
 yesterday,  that  the  Tashkent  Decla-
 ration  is  something  which  we  want  to
 implement  and  all  that  kind  of  thing
 but  there  is  lack  of  response  from
 Pakistan,  Of  course,  there  is  lack  of
 response  from  Pakistan.  If  there  is
 lack  of  response  from  Pakistan  Gov-
 ernment,  being  what  :t  is,  what  else
 can  we  expect  from  Pakistan,  but  let
 there  not  be  lack  of  effort  on  our  part
 to  enlist  response  from  Pakistan.  Here
 35  an  instance  You  know,  Sir,  the
 power  of  language  over  the  people’s
 emotions.  In  East  Pakistan  and  West
 Bengal,  we  speak  the  same  language.
 The  other  day,  in  Calcutta,  my  friend
 Shri  Ashok  Sen  must  have  been  aware
 of  it,  there  was  a  conference,  where
 litterateurs  from  either  part  of  Ben-
 gal  were  to  come  together,  where  the
 Pakistanis  could  not  come  because~
 they  had  their  own  difficulties  and
 they  were  not  permitted  by  their  own
 Government  to  come,  I  know  it  for
 a  fact  because  we  get  letters  from  emi-
 nent  writers  and  artists  in  Pakistan
 who  associate  themselves  with  all
 these  efforts  for  mutual  friendlines
 and  brotherliness.  On  usual  lines  we
 can  do  a  lot.  But  the  Government,
 generally,  keeps  quiet  and  never  takes
 the  initiative.  It  has  got  a  bureau-
 cratic  and  waoden  mentality  and  they
 will  never  think  of  anything  except
 the  kind  of  change  which  the  elector-
 ates  have  brought  about  in  so  far  as
 the  recent  events  are  concerned.
 Therefore,  I  suggest  that  in  regard  to
 Pakistan,  we  should  try  to  take  some
 initiative  about  having  better  rela~
 tions,
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 It  is  perhaps  more  significant  that
 the  President  has  given  expression  to
 our  desire  to  live  in  peace  with  our
 neighbour,  the  neighbour  whose  name
 sometimes  causes  peculiar  reactions
 in  many  of  our  minds,  the  People’s
 Republic  of  China,  What  is  neces-

 now  is  to  seriously  consider  what
 concrete  initiative  India  can  take  to
 preake  the  present  stalemate.  After
 all,  the  problems  between  our  two
 countries  will  have  to  be  solved  one
 day.  Let  nobody  expect  me  to  give
 any  concrete  suggestions  on  the  basis
 of  which  everything  could  be  settled
 to  everybody’s  satisfaction,  That  is
 not  my  job.  My  job  is  to  impress  upon
 the  Government  and  the  people  of  my
 country  that  we  have  a  responsibility
 in  this  matter  because  our  having  to
 be  in  a  posture  of  military  prepared-
 ness  against  Pakistan  and  China  has
 caused  a  kind  of  peculiar  complica-
 tion  in  our  economic  life.  If  we  can
 possibly  bring  about,  as  we  should  on
 any  human  considerations,  friendship
 between  ourselves  and  our  neighbour
 country,  even  though  as  hostile  as
 China  and  to  a  certain  extent  Pakis-
 tan,  then  something  worthwhile  is  to
 be  done  in  the  interests  of  the  people
 and  in  the  interests  of  the  world  at
 large,  Since  the  problems  between
 ourselves  and  the  neighbour  countries
 will  have  to  be  solved  one  day,  let  us
 try  to  move  as  quickly  as  possible  m
 that  direction.  I  am  very  conscious
 that  the  policies  of  the  Government
 of  China  have  been  very  perverse;  I
 just  cannot  understand  or  appreciate
 so  many  things  that  they  are  doing  at
 home  as  well  as  in  relation  to  their
 foreign  policy.  I  know  it  very  well
 that  the  policies  of  the  Government
 of  China  are  such  that  they  are  en-
 abling  even  the  American  imperialists
 to  continue  that  kind  of  position  of
 power  as  far  as  our  part  of  the  world
 is  concerned.  Therefore,  I  have  no
 hesitation  in  saying  that  we  are  en-
 tirely  against  so  many  of  the  things
 which  are  being  done  by  the  Govern-
 ment  of  the  People’s  Republic  of
 China,

 I  remember,  in  regard  to  Colombo
 Proposais,  at  one  time,  we  did  not
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 take  a  negative  attitude.  We  took
 a  positive  attitude.  Perhaps  it  ig  no
 good  merely  to  say  that  we  want  to
 revive  the  Colombo  proposais,  I  am
 not  suggesting  that,  But  it  is  for  the
 Government  to  find  out  some  ways
 and  means  by  which  a_  settlement
 could  be  arrived  at  and  for  that  pur-
 pose  we  could  mobilise  the  assistance
 of  certain  foreign  countries,  like  Ru-
 mania  or  Tanzania,  which  have  very
 friendly  relations  with  China.  We
 can  sound  those  countries  and  we  can
 try  to  do  something.  We  can  offer,
 even  though  China  might  repe]  the
 offer  and  might  possibly  use  some  ९१०
 pressions  of  abuse  in  regard  to  us—
 we  need  not  mind  it—a  no-war  pact
 to  China,  We  have  to  appear  to  the
 people  of  different  countries  in  the
 world,  especially  in  the  countries  of
 Afro-Asia  and  Latin  America,  that

 we  have  not  jumped  on  to  the  Ameri-
 can  band-wagon,  That  is  the  charge
 against  our  foreign  policy  in  all  the
 countries  of  the  developing  world,
 We  have  to  show  that  we  are  making
 all  possible  efforts  every  reasonable
 effort,  in  conformity  with  our  natio-
 nal  self-respect,  to  get  a  solution  of
 the  problems  in  regard  to  the  borders
 of  our  countries,

 It  is  a  good  thing  that  with  Burma,
 we  have  had  very  satisfactory  settle-
 ment  of  our  borders.  There  is  no
 reason  why,  given  the  goodwill  and
 given  also  the  time,  we  cannot  do
 something  here.  [I  cannot  expect  very
 quick  results,  But  let  us  not  appear
 to  be  just  as  stalling  as  China  is  in
 the  way  of  our  settlement.  May  be,
 we  are  more  polite;  we  do  not  talk
 the  kind  of  language  which  China
 does  even  in  diplomatic  communiques.
 But  being  polite  does  not  help  if  we
 just  stall  settlement  and  we  also  keep
 our  faces  away  from  any  kind  of  con-
 versation,  Let  us  try  to  begin  the
 conversation  with  Pakistan  and  China
 and,  on  that  basis,  let  us  try  to  secure
 some  initiative,  It  is  the  Govern-
 ment’s  duty  and  responsibility  to  do
 something  in  this  regard.

 I  know,  perhaps,  I  am  asking  for
 something  which  is  not  in  the  power
 of  the  Government  to  give.  Because
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 this  Government  is  so  lacking  in  cour-
 age,  so  lacking  in  yrit,  so  lacking  in
 character  and  so  lacking  in  the  sense
 of  communion  with  our  own  people
 with  whose  votes  however,  they  have
 been  able  to  come  back  to  power,  I
 have  no  expectations.  But  even  80
 since  we  are  discussing  the  President’s
 Address,  I  may  point  out  lacunae  in
 it,  Y  can  make  some  positive  sugges-
 tions  for  whatever  they  are  worth,  :f
 not  for  the  Government,  at  least  for
 the  House  and  for  the  country,

 श्रीमती  तारकेइबरी  सिन्हा  :  भ्रध्यक्ष
 महोदय  राष्ट्रपति के  संभाषण  के  बारे  में
 स्पष्ट है  (ब्यबबात)

 Shri  Nambiar:  Perhaps,  she  it  not
 effective  in  English,

 stored  तारकेदबरी  सिन्हा  :  नहीं,  मैं  तो

 बिलकुल  ही  अ्रफेक्टिव  नहीं  हूं  ।  माननीय

 सदस्य के  ही  जिम्मे  पडा  है  प्रफेक्टिव  होना  ।

 शी  मथ  लिमये  (मुंगेर)  :  भ्रच्छा  कर
 रही  हो  हिन्दी  में  ही  बोलो

 शझीमती  तारकेदबरी  सिन्हा  :  सुन
 लीजिये उन  की  बात  1  अपने ही  सदस्यों  की
 बात  सुन  लें  |  मुझको  न  टोकें  ।

 झव्यकल  महोदय,  राष्ट्रपति  के  संभाषण

 के  बारे  में  जो  भाषण  हुए  हैं  सुबह  से  मैं  उन  को
 सुन  रही  हूं  ।  प्राज  इस  चुनाव  के  बाद  हम
 इस  लोक-सभा  में  जिस  तरह  से  झाये  हैं,
 चाहे  वह  कांग्रेस पार्टी  के  सदस्य हों  या  विरोधी
 दल  के  सदस्य  हों,  हमारे  भ्रन्दर  यह  जागरूकता

 होनी  चाहिए  थी  कि  किस  परिवतेन  के
 झाधार  पर  हम  झपने  को  चलायेंगे  ।  बहुत
 छुछ  कहा  गया  झ्ांकड़ों  के  जरिये  से  श्री
 मसानी  के  हारा  ।  और  लोगों  ने  भी
 उसकी  पुष्टि  की  कि  हम  चुनाव  जीते  नहीं
 हम  चुनाव हार  गये  हैं।  झांकड़ों के  बारे  में
 जब  थी  मसानी  ऐसा  कहते  हैं  तो  मुझे  सिर्फ
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 भाषण  देते  हुए।  जब  उन्हें

 कि  उन  को  उन  झ्लांकड़ों  से  नुकसान  होता  है

 तो  वह  उस  की  [ष्टि  नहीं  क  ते  |  चुनाव के
 बारे  में  संविधान  ने  एक  तरीका  बनाता,  एक
 नियम  बनाया  ।  उस  नियम  की  मान्यता
 झगर  कांग्रेस  पार्टी  के  सदस्यों  के  लिए  है  तो
 विरोधी  दल  के  सदस्यों  के  लिए  भी  उतनी

 ही  है।  श्री  मसानी  ने  यह  नहीं  बतलाया  कि
 चनाव  का  दूसरा  इससे  भ्रच्छा  झाधघार  भौर
 क्या  हो  सकता  था  ?  सिर्फ  इतना  ही  कहा

 कि  जो  कांग्रेस  पार्टी  के  सदस्य  जीतकर झआाये  हैँ
 बहू  कम  वोट  से  जीत  कर  प्राये  हैं  क्योंकि
 झगर  वह  सारे  बिरोधी  दल  के  वोटों  को  जोड़

 लें  तो  उन  का  महुमत  हो  जाता  है  1  मैं  यह
 कैसे  मान  लूं  सभापति  महोदय  ।  5  बर्षों

 से  हम  लोगों  ने  भी  चुनाव  लड़ा  है  कभी
 अधिक  वोट  मिले  धौर  कभी  सामूहिक  तरीके

 से  कम  वोट  मिले  परन्तु  हस  से  यह  निष्कर्ष
 नहीं  निकलता  कि  सामूहिक  रूप  से  जो  बोट

 विरोधी दल  को  मिले  हैं  वे  इस  लिये  मिले  हैं
 कि  &  विरोधी  दल  को  मिले  हैं।  बल्कि उन  में
 से  ब्हुत  से  वोट  व्यक्तिगत  झभाधार  पर
 गये  हैं  ।  अगर  i0  उम्मीदवार  कड़े  हो
 जाते हैं  तो  हो  सकता  है  कि  वे  2  0  उम्मीदवार

 उन  बोटों  को  बांट  लें  भौर  उन  में  से  अधिक

 बाला  बन  कर  झा  जाता  हैं।  लेकिन  अगर
 30  में  से  चार  रह  जाते  हैं  तो  हो  सकता  है  कि

 उन  बोटों को को  कांग्रेस  उम्मीदवार को  झ्रासानी
 से  प्राप्त  करने  में  सुबिधा  होती  ।  इसलिये
 हमेशा  ये  आंकड़े  नहीं  दिखाये  जा  सकते  कि
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 जो  वोट  गैर-काँग्रेसी को  गये  हैं  ये  हमेता के
 लिये  गैर-कांग्रेसी  रहे  हैं  ।  इस  लिये  मैं
 समझती  हूं  कि  मसानी  जैसे  व्यक्ति  के  लिये

 इस  तरह  से  झांकड़े  की  उधेड़रत  में  पड़ना

 बच्छा  नहीं  लगता  ।  उन्होंने  हमे  चुनाव  का
 कोई  दूसरा  तरीका  नहीं  बताया  शौर  न
 उनकी  हैसियत  है  कि  दूसरा  तरीका  बतायें।
 जो  तरीका  संविधान  में  दिया  गया  है,  जिसको

 इलेश्शन  कमीशन  ने  अ्रपनाया  हुआ  है,  वही
 सत्र  से  भ्ज्छा  तरीका  है  भौर  उसी  के  प्राधार

 पर  प्रगर  कांग्रेस के  लोगों  को  कम  मत  मिले

 हैं  तो  बहुत  से  विरोधी  दल  के  लोग  उनकी
 पार्टियों  को  भी  भ्रधिकांश  वोट  नहीं  मिले  ।
 इस  लिये  यह  कहना  कि  कांग्रेस  पार्टी  को
 कम  वोट  मिले,  चूंकि  भांकड़े  सम्मिलित
 तरीके  से  बताते  हँ--कम  हैं,  लेकिन  जितने
 विरोधी  दल  के  लोग  हैं,  उन  को  भी  कम  वोट
 मिले  हैं,  इस  लिये  उन  का  इस  तरह  से  बताना

 कुछ  श्रच्छा  नहीं  मालम  पड़ता  ।
 i6  hes,

 दूसरी  बात  श्री  मसानी  श्री  हीरेन
 मुखर्जी और  डी  ०  एम०  के०  के  जो  सदस्य बोल

 रहे  थे,  उन्होंने कही  ।  दुर्भाग्य यह  है  कि  मैं
 जिस  भाषा  में  बोल  रही  हूं  वह  वे  नहीं  समझेंगे
 फिर मैं  उन  के  दोस्तों  से  कहती  हूं  जो तामिल
 भ्री  जानते  हे  भ्रोर  मेरी  भाषा  भी  शायद
 समझते  हैं  ।  सभापति  महोदय  पांच  साल

 यहां  रहने  के  बाद  तो  शायद  कुछ  कुछ  मेरी
 जबान  को  भाप  भी  समझ  जायेंगे  -  हम
 लोगों  की  स्थिति  यह  है  कि  भ्रपनेपन  की
 बातें  करते  हैं  भ्रपनी  भाषा  मैं  करे ंतो  वह  भी
 झखरता  है  t  काश  झाप  थोड़ी  सी  उर्दू
 समझते  बहुत  झच्छी  जुबान  है  चाहे  भाप  की,
 जुबान हो  चाहे  वह  किसी  की  नुबान  हो
 हर  जुबान  अ्रच्छी  होती  है,  जुबानें  कोई
 मफ़रत  भौर  लड़ाई  करने  के  लिये  नहीं  बनाई
 गईं,  ध्रादमी  इसारों  से  भी  नफ़रत  कर  सकते
 थे,  जुमानों  की  ज़रूरत  इस  लिये  पड़ी  कि

 हम  महब्दत  भौर  प्यार  से  रह  सकें  हम  एक
 दूसरे  से  सतह  का  भीदान-प्रदान  कर  सकें,
 गफ़रते  का  सादान  मदान  मे  करें  ।
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 सभापति  महोदय  उर्दू  के  एक  जेर  को  आपके
 सामने  रखता  भाहती  हूं,  शायद  भाप  पर  भी

 वह  लागू  हो--

 यारब  न  तो  समझें  हैं,  न  समझेंगें  मेरी  बाद
 दे  और  दिल  उनको  जो  न  दे  मुझको  जबां  भौर

 सभापति  महोदय,  झ्रापकी  मुस्कराहुट
 ने  बतला  दिया  कि  कम  से  कम  ाप  ने
 मेरे  शेर  को  समझा  है  मैं  यही  झपने  डी०  एम०
 के०  के  सदस्य  को  कहना  चाहती  हूं  कि
 आपको  इस  तरह  का  कोई  शक  नहीं  होना
 चाहिये  कि  जुबान  के  झाधार  पर  हम  आपके
 ऊपर  कोई  साम्राज्य  करना  चाहते  हैं  ।
 हिन्दी  जुबान  हमारी  इस  लिये  रही  कि  हम
 हिन्दी  बोलते  हैं,  परन्तु  यह  भाप  ने  कैसे  समझ
 लिया  कि  हिन्दी  साम्राज्यवाद  लादना  चाहती
 है--यह  भाप  ने कैसे  समझा  |

 भी  इरहाक  सम्भली  (प्मरोहा)  :
 शेर  उर्दू  का  था  ।

 शीमती  तारकेश्वरी  सिन्हा  :  दू  हमारी
 जुबान  है  ।

 भरी  इरहाक  सम्भाली  :  तो  ठीक  है,  उस  पर
 भ्रमलदरामद  कीजिये  |

 ओऔमती  तारकेशबरी  सिन्हा  :  उर्दू  जुबान
 हमारी  है,  इस  के  लिये  माननीय  सदस्य  से

 मुझे  सर्टिफिकेट  लेने  की  जरूरत  नहीं  है।

 शी  रमधोर  सिह  :  आप  से  ज्यादा
 जानती  हैं  ।

 शीमती  तारकेदबरी  सिन्हा:  सभापति

 महोदय,  मैं  यह  कहना  चाहती  थी  कि  श्रगर
 किसी  बात  का  शक  हो  जाता  है,  तो  शक

 ऐसी  चीज़  है  कि  ज़रा  सी  बात  से  बतंगड़
 बन  जाता  है।  यह  बात,  भापने  गलत  समझी

 हैकि  हम  हिन्दी  का  साम्राज्यवाद  चलाना

 चाहते  हैं।  हिन्दी  इस  लिये  लाना

 चाहते  हैं  कि  उनकी  भाषा  शौर
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 {att  मती  तारकश्बरी  सिन्हा]
 36.0¢  hrs.

 (Surr  P.  K.  Deo  in  the  Chair}

 हिन्दी  साथ  साथ  प्रस्फुटित  हों  7  जब  हिन्दी
 और  उनकी  भाषा  झायेगी,  तभी  प्रंग्रेजी
 जायेगी  a  प्रंग्रेजी  को  न  बहु  भपनी  भाषा
 मानते  हैं,  न  हम  मानते  हैं,  अंप्रेशी  को

 हिन्दुस्तान  का  कोई  नागरिक  भ्रपनी  भाषा  नहीं
 मानता  ।  आज  उन  के  यहां  के  95  प्रतिशत
 झादमी,  हमारे  यहां  के  95  प्रतिशत  झादमी
 झौर  दूसरे  राज्यों  के  95  प्रतिशत  प्रादमी
 झंग्रेज़ी  को  नहीं  समझते,  इस  लिये  95  प्रतिशत
 झादमियों  का  क्‍या  कोई  हक  नहीं  है,  भ्रपती

 जुबान  खोलने  का  ।

 सभापति  महोदय,  आपके  द्वारा  मैं  उन  से

 पूछना  चाहती  हूं  कि  क्या  95  प्रतिशत  लोग

 गूंगे  हैं  और  पांच  प्रतिशत  प्रंग्रेज़ी  धड़ल्ले  से
 बोलें  ।  यह  हमारे  देश  की  भाषा  नहीं  है,
 हमारे  देश  की  जुबान  नहीं  है,  हमारे  देश  की
 शिक्षा  और  संस्कृति  नहीं  है,  हम  प्रंग्रेज़ी  के
 लिये  केसे  बकालत  कर  सकते  हैं,  हम  अपनी
 भाषा  के  लिये  ही  वकालत  करेंगे  |

 उन्होंने  कहा  कि  हम  तामिल  नहीं  सीखते

 हैं,  हम  को  मौका  मिलेगा,  हम  भ्रवश्य  सीखेंगे।
 मैं  कहना  चाहती  हूं  कि  इसी  लिये
 कांग्रेस  वकिंग  कमेटी  ने  जब  तीन  भाषाओं  के

 जीवन  मजबूरी  नहीं  है,  जीवन  जागृति  है,
 प्रगति  है  जौर  प्रगति  के  रास्ते,  पर  अंग्रेज़ी
 बाधक  है,  उनके  रास्ते  में  नहीं जा  सकती
 है--इस  लिये  कि  ये  अंग्रेजी  जानते  हैं  ।

 परन्तु  उन  लोगों  की  बात  करें  जो  अंग्रेज़ी  नहीं
 जानते  हैं,  क्या  वह  यह  समझते  हैं  कि  उन्होंने
 जिन  से  वोट  मांगे  हैं,  वे  सब  प्रंग्रेज़ी के  हिमायती
 हैं,  बे  सब  प्रंग्रेज़ी  आनते  हैं  ?

 सभापति  महोदय,  हमारी  लड़ाई  को
 समझने  की  कोशिश  करें  t  हमारी  लड़ाई
 उनकी  भाषा  से  नहीं  है,  उनकी  भाषा  हमारी
 सिर-आंख  है  |  श्री  रवीन्द्र  नाथ  टैगोर  ने

 कहा  था  कि  भाषा  हमारी  संस्कृति  की  निशानी

 हैं,  हिन्दुस्तान  की  सारी  संस्कृति  एक  गुलदस्ता
 है,  फूलों  का  गुच्छा  है  और  भाषायें  उनको
 निशानी  हैं,  उनकी  यादगार  हैं,  उनकी

 जागृति  का  एक  केन्द्र  हैं, एक  बिन्दु  हैं  शौर
 इसी  लिये  उनकी  भाषा  को  झपनी  भाषा  से
 किसी  तरह  से  भी  हम  निम्न  नहीं  समझते  ।

 हिन्दी  राज्य-भाषा  इस  लिये  मानी  गई  कि
 थोड़ी  सी  सुविधा  होती  थी  |  मैं  हमेशा  हिन्दी
 बोलती  हूं,  परन्तु  मैं  हमेशा  हिन्दी  वालों  से

 कहती  हूं  कि  हिन्दी  को  पेड़  की  तरह  हिन्दी  वालों
 को  अपनाना  होगा,  जिस  तरह  पेड़  में  बहुत  से
 फल  लग  जाते  हैं  तो  उस  पेड़  को  झुक  जाना
 पड़ता  हैं

 फार्मूले  को  माना  तो  हम  ने  समझा  कि  एक
 et  ——  Lge

 (Daimond
 ‘bour):  y  a  me  question, weet  रास्ता  निकला  है  Mr.  Chairman.

 Shri  द  Krishnamoorthi:  The  Con-  Mr.  Chairman:  I  do  not  think  that
 gress  has  been  administering  the  the  hon.  Member  should  interrupt
 country  for  the  past  8  years  without
 Hindi  as  the  official  language,  Is  it
 not  possible  for  the  Government  to
 continue  the  administration  with  Eng-
 lish  ag  the  sole  official  language?  Let
 the  hon,  Member,  reply  to  this.

 आीनती  तारकेश्बरी  सिन्हा  :  सभापति

 महोदय,  मैं  यह  समझती  हूं  कि  जो  चीज़  हम
 15  यों  से  मजबूरी  से  करते  भाये  हैं,  क्‍या
 उसको  ही  करते  चले  जांय  i  जीवन  का  नाम

 मजबूरी  नहीं  होना  चाहिये,  सभापति  महोदय  |

 now.

 श्रीमती  तारकेइबरी  सिन्हा  :  हमारे  जैसे

 हिन्दी  जानने  बालों  को,  सभापति  महोदय,
 उन  में  विश्वास  पैदा  करने  की  कोशिश  करनी

 होगी  झुक  कर  के,  उन  से  समबेदना  पा  कर,
 उन  के  हृदय  में  हम  को  यह  भावला  पैदा
 करनी  है,  विश्वास  पैदा  करना  है--क्या  करू
 बिल  है,  जुबान  उनको  नहीं  है,  नहीं  वो
 उनकी  जुबान  में  बोल कर  उतको इस  बात को
 समझाती तो  ज्यादा ता  geri



 भाषा  को  हम  जरूर  सीखेंगे,
 भाषा  सीखने  में  दिक्कत  नहीं  होती  है,  उस  को
 केवल  झपनाने  की  बात  है।  हम  उन  की
 भाषा  को  जिस  तरह  से  झपनाने  के
 लिये  तैयार  हैं,  काश,  वह  भी  हमारी
 भाषा  को  उसी  तरह  से  प्रपनाते  ।  श्रपमेपन  की
 बात  जहां  पैदा  होगी,  वहां  भाषा  रुकावट  नही
 हो  सकती  ।  मैं  उन  के  भ्रन्दर  इस  बात  के  शक
 को  खत्म  करना  चाहती  हूं,  उनको  यह  विश्वास
 दिलाना  चाहती  हूं  कि  हिन्दी  बोलने  वाले

 हिन्दी,का  साम्राज्यवाद  नही  लाना  चाहते  |

 इन्हीं  शब्दों  के  साथ  मैं  समझती  हूं  कि  उन  से

 हमें  सहयोग  मिलेगा  और  जो  कुछ  भी  संविधान

 में,  जो  कुछ  भी  विधेयक  में  दिया  गया  है,  जो

 कुछ  भी  जवाहरलाल  जी  की  अभिव्यक्ति  है,
 उनकी  मान्यता  हम  भी  उन की  देंगे  श्रौर  उसी

 तरह  से  वे  भी  हम  को  देंगे

 रु  4

 तीसरी  बात,  सभापति  महोदय,  भ्राथिक

 सन्तुलन  की  है  ।  बहुत  से  सदस्यों  ने  भाषण
 दिये,  परन्तु  मुझे  ऐसा  मालूम  नही  होता  है  कि
 जो  श्रा्थिक  संघर्ष  आज  हमारे  बीच  में  हैं,  उसके
 प्रति  जागरुकता  इन  में  है  |  श्री  मसानी  ने  इस
 बात  पर  तवज्जह  ज़रूर  दिलाई  कि  झाथिक
 परिस्थितियां  बड़ी  विषम  हो  गई  हैं,  परन्तु
 उसकी  सारी  ज़िम्मेदारी  उन्होंने  सरकार  पर,
 कांग्रेस  पार्टी  पर  डाल  दी  है।  कोई  ऐसा  मुल्क
 नहीं-बता  दीजिये-जिसकी  स्‍झ्ाबादी  50  करोड़
 से  ज्यादा  हो  शर  वह  बिना  कशमकश  के
 अपनी  सारी  मंजिलें  तय  कर  लेता  है।  मन्जिलें,
 इतमी  आसान  नहीं  हैं  जो  इतनी  जल्दी  तय
 हो  सकें  -  जो  ऐसा  समझते  हैं  कि  जादू  की  छड़ी
 की  तरह  सब  मन्जिलें  तय  हो  जायेंगी,  वे  मैं
 समझती  हूं  कि  दुनियां  में  नहीं,  बल्कि  छवायों
 की  दुनिया  में  रहते  हैं

 :
 थी  बलराज  भधोक्  :  20  साल  हो  गये
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 आओभती  तारकेश्बरी  सिन्हा:  20  साल
 भी  क्या  हैं  किसी  झाथिक  जीवन  में,  जिसकी
 झाबादी  50  करोड़  है  1  श्री  बलराज  मधोक

 बहुत  पढ़े  लिखे  हैं,  इस  लिये  मैं  उन  से  कहना
 चाहती  हूं  कि  ‘5  वर्ष  का  अगर  इन  का

 लड़का  होगा  तो  वह  भी  पूरा  बालिग  नहीं  बना

 होगा  ।  एक  लड़के  की  परवरिश  करने  की  बह
 गारन्टी  नहीं  दे  सकते  शौर  20  साल  का

 लड़का  अगर  हो  जाय,  तो  यह  ज़िम्मेदारी  नहीं
 ले  सकते  कि  वह  लड़का  लायक  बन  गया  है।
 तो  इस  50  करोड़  के  देश  के  लिये,  50  करोड़
 बच्चों  की  सरकार  के  लिये  गुस्सा  नहीं  तरस
 आना  चाहिये,  इस  लिये  तरस  झाना  चाहिये
 कि  जिसको  ज़िम्मेदारी  सम्भालनी  होती  है
 वही  इस  बात  का  अ्रहसास  कर  सकता  है  कि
 कैसे  ज़िम्मेदारी  सम्भाली  जाय  शौर  जिस
 सरकार  को  ऐसी  झाधथिक  स्थिति  का  सामना
 करना  पड़ता  है

 सभापति  महोदय,  भगर  इजाजत  हो  तो
 मैं  थोड़ा  सा और  निवेदन  करना  चाहती  थी  ।
 आधिक  स्थिति  आज  देश  में  विषम  है  ।  मैं  भी
 एक  भ्र्थ  शास्त्र  की  विद्यार्थी  हूं  ।  मैं  नहीं
 जानती  कि  विरोधी  दलों  के  सदस्यों  के  पास  क्‍या

 नुस्खा  है  जिसे  आजमा  कर  वह  आर्थिक  संतुलन
 को  कायम  रखना  चाहते  हैं?  एक  तरफ़  हमारी
 गरीबी  है  दूसरी  तरफ़  हमारी  बढ़ती  हुई
 मांगें  हैं।  उन  मांगों  के  बीच  में  प्ौर  गरीबी  के
 बीच  में  बराबर  कशमकश  रहती  है  एक  तरफ़

 वह  मांगें  हैं  दूसरी  तरफ  यह  सरकार  है  जिसके
 पास  पूंजी  की  कमी  है।  दोनों  में  हमेशा
 कशमकश  होती  है,  लेकिन  यह  कशमकश  उन
 को  नहीं  बल्कि  जो  हम  लोग  इृधर  बैठे  हैं
 उन  को  करनी  पड़ती  है  इस  बात  का  सबूत
 खाली  हम  लोगों  से  ही  ाप  को  नहीं  मिलेगा

 अपितु  जहां  जहां  झाप  विरोधी  लोगों  की
 सरकारें  बनी  हैं  वहां  के  मुख्य  मंत्रियों  स ेइसका

 सबूत  मिल  जायेगा  |  केरल  के  मुख्य  मंत्री  ने

 कहा  कि  केरल  की  भ्राथिक  स्थिति  बड़ी  विषम

 है  a  उन  के  पास  भी  सहज  उपाय  नहीं  हैं  ।

 बिहार  के  मुख्य  मंत्री  त ेभी  कहा  है  कि  भ्राधिक
 स्थिति  बड़ी  विषम  है  1  वहा  पर  बहुत  सुखाड़
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 [शीमती  तारक्ेश्वरी  सिन्हा]

 है  भौर  उस  की  वजह  से  भ्रप्न  की  बड़ी  कमी  हो

 एक  सागनीय  सदस्व  :  लेकिन  गैर-कांग्रेसी

 हुकूमत  के  निर्माण के  पश्यात्‌  भ्रन्न  के दाम  बहा
 पर  गिरे  हैं

 ओऔीमती  तारकेश्वरी  सिन्हा:  मैं  भी
 झखबार  पढती  ह्  श्र  माननीय  सदस्य  को

 मालूम  हो  जाना  चाहिए  कि  इस  सम्बन्ध  में
 जो  उन  का  ज्ञान  हैं  बह  पन्द्रह  दिन  पुराना  है।
 जिस  दिन  काग्रेस  की  सरकार  गई  यह  टीक

 है  कि  जब  विरोधी  दलों  की  सरकार  भाई  थी,
 मैं  उस  दिन  पटना  में  थी,  इस  में  कोई  शक  नही
 और  चूकि  में  उस  दिन  पटना  में  थी  भौर  एक
 दिन  के  बारे  में  मैं  कह  सकती  2  कि  जब  कि
 &  कांग्रेसी  सरकार  बनी  तो  उस  दिन  पांच
 रुपये  गल्ले  के  दाम  कम  हो  गये  लेकिन  48  चरे

 के  बाद  फिर  कल्ले  के  दाम  बढ़  गये
 (व्यकधान)  मेरे  पास  प्रमाणित  झ्राकड  सुलभ
 है  इस  बास्ते  इस  बारे  में  माननीय  सदस्य

 बहस  में  न  पडे

 शी स०  भो  बनों  (कानपुर)  जिस
 दिन  यहा  दिल्ली  मे  केन्द्र  में  गैर  काग्रसी  सरकार
 बन  जायगी  सब  ठीक  हो  जायगा  ।

 एक  साननौय  सदस्य  वह  भगले  जन्म
 में  बनेगी  ।

 आओसती  तारकेश्वरी  सिन्हा
 “जब  हम  न  होगे  क्या  रंगे  महफिल
 किसे  देख  कर  झाप  शरमाइहयेगा  ?  ”

 यह  सब  नाज़  नखरे  हसलिए  चलते  हैं  कि  हम
 यहां  $3  हैं  प्रौर  शासन  कर  रहे  हैं।  यह  सब
 ताज  नख़रे  सभापति  महोदय  खत्म  हो  जायेंगे,

 मुंह  पर  पपडी  पड़  जायेगी  भ्रगर  सरकार  इन
 के  हाथ  में  चली  जायगी  (ध्यकवान)

 सभापति  महोदय,  भाषप  की  झाशा  से  मैं

 बहुत  संक्षेप  में  कह  कर  समाप्त  करूंगी  ।

 भुझे  इस  बात  की  बड़ी  खुशी  हुई  कि  चार
 बातों  की  तरफ़  राष्ट्रपति  ने  संकेत  किया  है
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 जिसमें से  एक  बात  है  लाथं  समस्या  का  समाधान
 करना  ।  मैं  झभी  बिहार  में  चुनाव  के  दौरान
 थी  वहा  पर  मैं  ने  देखा  कि  पानी  की  बहुत
 सख्त  कमी  हैं  -  हम  को  खाद  नहीं  चाहिए
 हम  को  बीज  नही  चाहिए  परन्तु  चप्पा  बप्पा
 जमीन  के  लिए  पानी  चाहिए  सरकार  एक
 ऐसा  कमिशन  बनाये.  .  ,

 कौ  रामसेवक  यादव  (बाराबंकी)  :  इस
 सरकार  का  पानी  मर  गया  |

 श्रीमती  तारकेइबरी  सिन्हा  जो  पानी  की
 क़द्र  नहीं  करते  हैं  उन  को  क्‍या  पता  कि  पानी

 जिंदा है  या  नहीं  ?  उन  को  साथ  ही  मैं  यह  भी
 समझा  दू  कि  उन्होंने  झभी  हिन्दी  भाया  का
 ग़लत  इस्तेमाल  किया  हैं।  पानी  मरता  नहीं
 गिरता  है  1

 यह  झ्रावश्यक  चीज़  है  कि  चप्पे-चप्पे  जमीन
 में  पानी  का  इंतताम  करना  चाहिए।  झगसे
 पांच  वर्षों  म ेसरकार  इस  बात  की  घोषणा  करे
 कि  चप्पा-चप्पा  ज़मीन  की  थाहे  नहर  से,  कुभो
 से  या  ट्यूबवैल्स  स ेसिचाई  का  इतजाम  करके

 रहेगी,।  यह  घोषणा  यह  प्रतिज्ञा  सरकार  को
 करनी  चाहिए  1

 जहा  तक  बीज  झौर  खाद  का  सवाल  है
 तो  देहातो  में  भ्रभी  जब  हम  लोग  जाते  हैं  तो
 देखते  होगे  कि  गर  सही  तरीके  से  खाद  का
 इस्तेमाल  किया  जाय  तो  बहुत  सी  खाद  बेकार

 पड़ी  हुई  होती  हैं  जिसका  कि  हम  इस्तेमाल
 कर  सकते  हैं।  गावो  मे  जब  हम  लोग  जाते  हैं
 झौर  सडको  पर  चलते  हैं  तो  घुटनो  सडी  हुई
 कीचड़  मे से  होकर  चलते  हैं।  प्गर  उस  को  हम
 काम  मे  ले  भ्र  यें  झौर  उसे  बेत  मे  डालने  की

 कोशिश  करे  ऐसा  इंतज़ाम  करे  तो  बड़ी  भ्रच्छी
 खाद  तैयार  हो  सकती  है।  उसके  खेत  थे  जाने से
 बहुत  लाभ  पहुंचेगा  ।  लेकिन  जितना  हमारे
 वहां  के  किसान  खाद  भौर  बीज  के  लिए  परेशान
 नहीं थे,  उतना  पानी की  कसी से  परेशान  थे,
 सुखाड़  की  समस्या  को  लेकर  गांवों  मे किसान
 बेचैन  थे,  परेशान  थे,  और  वह  चाहते  थे  कि

 हमें  पानी  दे  दिया  जाय  L  अमर  उन  को  बानी
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 मिल  जाता  तो  वह  कहते  थे  कि  ह्म  नगीना

 भौर  तायबून  बैराइटी  का  धान  पैदा  कर  लेंगे
 सरकार ने  उनको  जहां  पानी  मुहैम्पा  करने  के

 लिए  सबज्जद  दी  हैं  वहां  किसानो ंने  नगीना
 झौर  तायचून  बैराइटी  का  धान  पैदा  भी  किया  है
 लेकिन  ज़रूरत  इस  बात  की  है  कि  चार  पांच
 सालों  के  झन्दर  श््प्पा  श्ब्प्पा  जमीन  में  वह
 पानी  सुलभ  करने  का  इंतज़ाम  करे  शौर  साथ

 ही  साथ  योजना  कमिशन  की  रूपरेखा  में

 भी  परिवर्तन  करे  जिसका कि  राष्ट्रपति  के
 अभिभाषण में  जिक्र  किया  गया  है।

 सभापति  महोदय  मैं  झ्राप  के  ही  मन  की

 बात  कह  कर  खत्म  कर  रही  हूं  1  भ्राप के  राज्य
 में  विरोधी  दल  की  सरकार  क़ायम  हुई  है  ।
 झब  मौजूदा  बदले  हुए  हालात  में  योजना
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 wet  जहां  डैफिसिट  है  वहां  के  उत्तरदायी
 व्यक्तियों  को  रात  रात  भर  नींद  तक  नहीं

 '

 भाती  होगी  ।  मैं  बखूबी  जानती  हूं  कि  हमारे
 वित्त  मंत्री  महोदय  को  इस  भारी  घाटे  के  कारण
 नींद  न  झ्ाती  होगी  मेरे  यह  माननीय  सदस्य
 शायद  इस  बात  का  प्रंदाज़ा  नहीं  लगा  पा  रहे
 हैं  कि  देश  का  भाधिक  संगठन  कितनी  विषमता
 में  फंस  गया  है  ?  इसलिए  मैं  सभापति  महोदय
 झाप  के  द्वारा  कहना  चाहूंगी  कि  जहां  पर
 विरोधी  दलों  की  सरकारें  हैं  उन  के  प्रतिनिधियों
 को  यहां  बुला  कर  वित्त  मंत्री  महोदय  उन  से
 झाधिक  अनुशासन  के  सम्बन्ध  में  बात  भीत
 करें  जिसे  कि  अंग्रेज़ी  में  फ़ाइनेंस  डिसिप्लन

 कहा  जाता  है  क्योंकि  उस  के  बिना  इस  समस्या
 का  समाधान  नहीं  मिल  सकेगा  v

 कमिशन  की  रूपरेखा  फ़ाइनेंस  कमिशन  की  ला  Padanatha

 होनी  चाहिए  ।  फ़ाइनेंस  कमिशन  भौर  योजना...  (hscadive,  Minicoy  and
 =

 Aminaivs
 Islands):  At  the  outset,  I  desire  ta

 कमिशन  को  मिला  कर  अगर  एक  व्यवस्था...  thank  =the  Government  for  having  in-
 troduced  the  system  of  electing  a

 हम  कायम  कर  सकें  तो  बहुत  भच्छा
 होगा

 ;  Member  from  the  Laccadives  to  the
 मैं  यह  बात  इसलिए  कह  रही  हूं  ताकि  योजना.  Lok  Sabha  instead  of  nomination  as
 कमिशन  के  निर्णय  पर  विरोधी  दलों  की
 सरकारों  को  विश्वास  हो  भौर  योजना  कमिशन
 जो  निर्णय  दे  वही  निर्णय  माना  जाय  ।  योजना
 कमिशन  की  कैसे  व्यवस्था  की  जायगी  इस  के

 लिए हम  को  विरोधी  दलों  की  जो  सरकारें
 बनी  हैं  उन  को  राय  से  हम  को  काम  करना

 before.  I  thank  Government  for  this
 because  now  there  is  a  real  represer
 tative  from  the  Laccadives  in  this
 House  to  ventilate  the  problems  of  tne
 people,

 In  this  connection,  J  should  like  to
 point  out  something  about  the  elec-
 tions.  The  peaceful  manner  in  which

 चाहिए  शौर  उन  को  यहां  बुला  कर  हम  इस  के
 even  fhe  wwomentolk  bl  me  _

 करें
 ing  boo  arge  numbers

 बारे  में  विचार  करें  कि  योजना  कमिशन  की  cative  of  the  fact  that  the  people  of
 हपरेला  क्‍या  होगी  ।  the  Laccadives  have  attained  suifici-

 ent  maturity  in  exercising  adult  fran-

 में
 chise  and  are  aware  of  their  other

 दूसरी  बात  भाथिक  स्थिति  के  बारे  में  है।.  090७  which  their  most  fortunately
 जहां  पर  बिरोधी  दलों  की  सरकारें  कायम  हो  placed  brethren  in  the  mainlang  have
 शई  हैं  जसे  केरल  के  मुख्य  मंत्री  ने सबनसिडो  की  een  enjoying.
 बात  कही  ।  इसी  तरह  बिहार  की  सरकार  ने  I  would  also  like  to  point  out  that
 सुखाड़  के  लिए  सबसिड़ी  की  मांग  की  भ्ौर  no  political

 party  in  Fa  bad  ee up  any  candidate  in  the  ccadt irr  से  6
 करोड़

 रुपये  की  मांग  की  ।  बंगाल  Islands.  Perhaps  they  thought  tat
 की  सरकार  ने  भी  मांग  की  है  ।  भ्रव  के्रीय.._  ६0९  people  of  the  Laccadives  were  rot
 जि  मंत्री  मे  कल  यो  बजट  पेश  किया  है  रस  में.

 ches and,  therefore  they  did  not

 i  =
 wat

 का  करर  दियाणा
 want  to  introduce  politics  there.

 भया  र  जिनको  इस  a  सा  I  should  say  that  the  result  of  the
 तजु्दा  होगा  ने  भली  भांति  जानते  होंगेकि.  etections  has  shown  remarkable  pro-
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 g@réss  which  no  other  constituency  in
 India  can  boast  of.  It  is  my  consti-
 tuency  in  the  whole  of  Indig  which
 can  claim  of  the  least  number  of  in-
 valid  votes,  namely  90.  ;

 At  present  the  people  of  Laccadive:
 are  not  enjoying  same  amount  of  free-
 dom,  civilisation,  culture  and  scieuti-
 fic  advancement  as  their  brethren  in
 the  rest  of  India.  During  the  Third
 Five  Year  Plan,  the  Government  of
 India  were  kind  enough  to  allocate  to
 us  rupeeg  one  crore  for  the  advauice-
 ment  of  this  under-developed  area.
 Now  we  can  see  that  there  are  four
 high  schools,  Sometime  back  sailizg
 vessels  were  plying.  Now  we  can  sec
 two  steamers  running  from  the  main-
 land  to  the  Islands,  The  health  con-
 ditions  are  being  improved.

 2  should  say  one  thing  here.  Most
 of  the  members  of  this  august  body
 may  not  be  knowing  that  though  I  am
 elected  under  the  provisions  of  our
 Constitution,  the  people  who  I  repre-
 sent  in  this  august  body  are  governed
 by  a  regulation  known  as  the  Lacva-
 dive,  Minicoy  Regulation  of  92  which
 was  framed  by  the  Britishers,  I  should
 emphatically  say  that  it  is  disgrace-
 ful  to  our  democracy  that  a  part  of
 our  country  should  stil]  be  governed
 by  a  piece  of  regulation  framed  by
 the  Britishers,  The  provisions  of  this
 Regulation  are  absolutely  inconsistent
 with,  and  violative  of,  our  Constitu-
 tion,

 To  take  an  illustration,  let  us  look
 at  section  18.  It  says  that  any  person
 who  wants  to  engage  a  iawyer  must
 get  the  permission  of  the  Collector.
 This  is  totally  violative  of  articie  22
 of  our  Constitution.  I  could  mention
 some  other  sections  which  are  simi-
 larly  repugnant  to  our  accepted  con-
 cepts,  But  it  is  ridiculous  to  state
 them  here

 My  area  is  the  only  part  of  the
 country  where  panchayati  raj  has  net
 been  brought  into  being,  Though  I
 am  élected  from  that  area  to  this
 supreme  law-making  body  of  the
 country,  it  is  still  without  panchayat!
 raj,  J  would  appeal  to  the  Govern

 MARCH
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 ment  to  bring  about  these  basic  re-
 forms  and  create  a  sense  of  political
 consciousness  and  participation  amorig
 my  people.  There  should  be  an  ad-
 visory  council  co  of  members
 from  each  island  chosen  by  the  elec-
 tive  method  to  advise  the  administra-_
 tor.  The  introduction  of  the  pancha-
 yat  system  in  my  area  would  bring
 about  this  sense  of  participation  of
 the  people  in  their  own  affairs.

 In  conclusion,  I  thank  the  Govern-
 ment  of  India  for  having  spent  a
 handsome  amount  to  uplift  this  back-
 ward  area.

 wt  भणिन ई  fo  पटेल  (दमोह):
 सभापति  महोदय,  क्‍या  हम  लोगों  को  मालूम
 हो  सकता  है  कि  जिन  हम  लोगों  ने  अपने  ताम
 दिये  हैं  उनके  नाम  लिस्ट  में  हैं  या  नहीं  ?

 Mr.  Chairman:
 whip,

 Shri  Manibbai  J.  Patel:
 have  done  it.

 s  शाम  सेवक  यादथ  :  सभापति  महोदय,
 प्रभी  हाल  में  इस  देश  में  प्राम  निर्वाचन  हुआ
 है,  भौर  उसके  परिणामस्वरूप  कौरव  दल
 कमजोर  हुमा  है  लेकिन  खत्म  नहीं  7  वह  मर
 जाता  लेकिन  जो  बचा  हुभा  है  वह  कितने  पाप
 करने  के  बाद  बचा  है,  इसको  मैं  रखना  चाहूंगा
 क्योंकि  राष्ट्रपति  के  भ्रभिभाषण  में  चुनाव  में
 जितनी  अभनिमिततायें  बरती  गई  हैं,  जितने
 पाप  हुए  हैं,  उतका  कहीं  भी  ज़िक्र  नहीं  है।

 सबसे  पहला  पाप  तो  मैं  यह  बतलाना
 चाहता  हूं,  झौर  चुनाव  झायोग  की  नज़र  इस
 तरफ  जानी  चाहिये,  कि  इस  देश  में  जितने
 साधारण  झौर  गरीब  मतदाता  हैं,  उनके  नाम
 मतदाता  सूची  में  नहीं  रहते  हैं।  भव  इसके
 लिये  कहा  जा  सकता  है  कि  वह  लोग  स्वयम
 कोशिश  करके  मतदाता  सूची  में  झपने  नाम
 दर्ज  करायें,  लेकिन  इस  देश  में  जिस  तरह  की
 शिक्षा  है,'ऊपर  से  जिस  तरह  की  सामाज्यवादी
 राजनीति  शवल  रही  है,  उससे  उत  लोगों  में
 राजनीति  में  किसी  प्रकार  की  दिलचस्पी नहीं

 You  speak  to  your

 Twice  I
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 रह  गई  है।  वे  उसको  उपेक्षा  की  दृष्टि  से

 देखते  हैं,  इसलिये  जिम्मेदारी  होनी  चाहिये
 थी  अधिकारियों  की,  चुनाव  भायोग  की  कि

 देखते  कि  एक  एक  झादमी  का  नाम,  जो  कि

 मत  देने  लायक  है,  मतदाता  सूची  में  हो।
 लेकिन  झाज  ऐसा  कहां  हो  रहा  है।  साथ  ही
 यह  भी  होता  है  कि  एक  बार  तो  नाम  होता  है
 मतदाता  सूची  मैं  लेकिन  जब  दुबारा  चुनाव
 झ्राता  है  तो  नाम  गायब  हो  जाता  है।  शगर
 सिर्फ  यह  हो  कि  मतदाता  सूची  में  सबका  नाम

 रहे  तो  मैं  समझता  हूं  कि  वही  पर्याप्त  हो  सकता

 है  इस  कौरव  दल  को  समाप्त  करने  के  लिये  1
 लेकिन  यह  नहीं  हो  रहा  है।

 दूसरे  झाज  यहां  पर  जो  सत्तारूढ़  दल  बैठा

 हुआ  है  उसके  लिये  इस  चुनाव  में  जीतने  के  लिये

 एक  और  बड़ी  सुविधा  है।  वह  क्‍या  है?  घन  t
 मैं  चाहूंगा  कि  एक  झायोग  कायम  किया  जाये
 जो  इस  बात  की  छान  बीन  करे  कि  विधान
 सभा  में  और  लोक  सभा  में  किस  दल  ने,  किस
 व्यक्ति  ने,  चुनाव  पर  कितना  पैसा  खर्च  किया

 है।  तब  मैं  समझता  हूं,  पता  चलेगा  कि  श्रीमती
 इन्दिरा  नेहरू  गांधी  जो  यहां  पर  प्रधान  मंत्री
 बनी  बैठी  हैं,  कितने  वोटों  से  जीत कर  झाती

 हैं।  यह  बात  झाज  स्पष्ट  हैं  कि  हिन्दुस्तान
 के  जनतन्ल्र  को  सेठों  के  नोटों  का  घुन  लग  गया
 है  भौर  उसको  उनका  ग्रहण  खाये

 जा  रहा  है।
 अगर  चुनाव  कानून  के  भ्रनसार  चुनाव  में  जितना
 पैसा  खर्च  करना  चाहिये  उतना  ही  पैसा  खर्च
 किया  जाये  तो  सामने  जो  तस्‍वीरें  नजर  भरा

 रहो  हैं  एक  भी  नजर  न  झाती।  शौर  फिर
 इतना  ही  नहीं  हुआ  ।  कहा  जाता  है  कि.

 एक  सानसोथ  संचय :  झापने  एक  लाख
 रुपये  से  ज्यादा  खर्च  किया  है  उसके  लिये  क्या

 कहते  हैं  ?

 शीराम  सेवक  पादव  :  मैं  चुनौती  देता

 हैँ  कि  यदि  झाप  साबित कर  देंगे  कि  मैंने  20
 या  i5  हजार  रुपया  भी  खर्च  किया  है  तो  मैं
 इस्तीफ़ा  देने  के  लिये  हैबार  हूं।  मैं  चाहूंगा कि
 ओमती  इन्दिरा  गांधी  इस  चुनौती  को  स्वीकार
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 करे  ताकि  जिसने  ज्यादा  रुपया  खर्च  किया  हो
 वह  इस्तीफा  दे  दे  1

 यह  भी  हुआ  ।  और  क्या  क्‍या  हुआ  वह
 भी  बतलाता  हूं।  जालसाज़ी  का  भी  सहारा
 लिया  गया,  झौर  मैं  उस  जालसाज़ी  का  नमूना

 भ्रापके  सामने  रखना  चाहता  हूं।  श्रौर  यह  पहला
 नहीं  है।  गत  श्राम  निर्वाचन  में  भी  इस  सदन
 के  भूतपूर्व  सदस्य  श्री  भूपेन्द्र  नाथ  मंडल  के
 खिलाफ़  चुनाव  याचिका  में  इस  हथकन्डे  का
 इस्तेमाल  हुआ  था  वही  इस  बार  माननीय
 डा०  राम  मनोहर  लोहिया  के  चुनाव  क्षेत्र  में

 हुआ।  मेर  पास  उसकी  फोटे-स्टेट  कापी  है।
 कन्नौज  के  लोक  सभा  क्षेत्र  के  मतदाताओं  से
 अपील  की  गई  है।  किस  प्रेस  में  छपा,  किसने
 छापा,  किसी  का  नाम  नहीं  1  मैं  पढ़  कर  सुना-
 ऊंगा  तो  पता  चलेगा  कि  इसको  छपाने  वाला
 कौन  हो  सकता  है  शरीर  उसका  कया  उद्देश्य  हो
 सकता  है।  जाति  और  धर्म  के  नाम  पर  यह
 चुनाव  लड़ा  गया  है,  सम्प्रदाय  के  झाधघार  पर

 यह  चुनाव  लड़ा  गया  है,  जिसको  खुद  सत्तरूढ़
 दल  ने  उछाला  है।  मै  प्रापको  पढ़  कर  सुनाता
 हूँ

 प्यारे  भाइयो,  प्रगतिशील  विचारधारा
 का  दम  भरने  वाली  कांग्रेस  पार्टी  ने  इस
 क्षेत्र  में  ब्राह्मणणाद  का  सहारा  लेकर  श्रीमती
 इन्दिरा  गांधी  के  लाड़ले  और  go  द्वारिका
 प्रसाद  भिश्रा,  मुख्य  मंत्री  ,  मध्य  प्रदेश,
 के  रिश्तेदार  पं०  शम्भूनारायण  मिश्र  को
 भ्रपना  उम्मीदवार  बनाया  है,  ताकि  जिले
 और  देश  के  शासन  में  ब्राह्मणों  का  बोल-
 बाला  हो  जाय  :  ब्राह्मणों  की  वृत्ति  हमेशा
 भिक्षा  वृत्ति  रही  है,  शासन  में  उनका  कोई
 अधिकार  नहीं  होना  चाहिये।

 अतणब  प्रगतिशील  विचारों  की  रक्षा  के
 लिये  ब्राह्मणवाद  को  मिटाना  आपका
 कर्तव्य  है।  झतः  कांग्रेसी  उम्मीदवार
 श्री  शम्भूनारायण  मिश्र  को  हरा  कर  ब्राह्मए -
 बाद  को  मिटाइये  धौर  झपना  मत  डा०

 लोहिया  जैसे  कर्मठ  समाजवादी  को  दीजिये  1
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 {att  राम  सेक्क  यादव]
 निवेदक,

 हम  हैं  कन्नौज  के  प्रगतिशील  नागरिक  "

 इसका  क्या  र्थ  हो  सकता  है  ?  भे  पर्च  बाटे
 जाते  हैं  ब्राह्मणों  के  बीच  मे  ताकि  उनके
 मर्मेस्थल  को  ये  छुएं  भौर  वे  यह  निश्चय  करे
 कि  डा०  रास  मनोहर  लोहिया  को  हराना  है  ।

 इसका  र्थ  यही  हो  सकता  है  कि  उनके  खिलाफ़

 जहर  फैले  ताकि  वह  हार  जायें  ।  यह  सब
 उस  जालसाड़ी  और  पैसे  का  नतीजा  है
 जो  उधर  बैठने  वाले  25-30  या  50  के

 बहुमत  से  जोत  कर  आए  हैं  और  भगर  ऐसे
 हथकंडों  का  सहारा  न  लिया  गया  होता  तो

 इनकी  यह  हैसियत  भी  न  होती  ।

 इसी  तरह  के  काशमीर  की  तरफ  मैं
 झापका  ध्यान  दिलाना  चाहता  हूं।  वहा
 क्या  हुआ  है?  वहा  जो  कुछ  हुआ  है  वेसे
 झापको  शायद  कही  झौर  देखने  को  नही  मिलेगा  |

 इस  एक  राज्य  में  भाप  देखे  कि  प्राधे  लोग
 निविरोध.  निर्वाचित,  घोषित  कर
 दिये  गये  ।  किस  तरह  से  इनको
 निर्वाचित  घोषित  कर  दिया  गया?
 क्योंकि  दूसरे  लोगों  दे  प्रार्थना  पत्र,  नामज़दगी
 के  पचे  कायदे  से  नहीं  भरे  गए  थे।  क्या  वजह
 है?  श्री  जवाहरलाल  नेहरू  का  वह  पुराना
 राज्य  है।  वहा  से  वह  झाते  थे।  क्‍या  वहा
 इतने  लोग  भी  इस  लायक  नहीं  हैं  कि  पर्चा

 ठीक  से  भर  सके  ?  वही  यह  सब  चीज़  क्‍यों
 होती  है?  क्‍यों  शपथ  नही  ली  गई?  साफ

 जाहिर  है  कि  मिल  जुल  कर  काम  किया  गया

 है।  चुनाव  भयोग  के  सामने  भी  यह  सारी

 चीज़  लाई  गई।  जब  सब  चीज़  ला  दी  गई

 तब  उसके  बाद  यह जो  परिणाम है  यह  हमारे
 सामने  झामा ।  वहा  क्या  क्‍या  नहीं  हुआा  ?

 यह  कानून  तो  सभी के  लिए  बना  हुभा  है  कि

 बो  चुनाव  में  खड़ा  हो  उसको  संविधान  के
 प्रति  प्रतिशा  लेनी  पड़ती  है  या  शपय  खानी
 पढ़ती  है।  शपथ  में  यही  होता  है  कि  हम
 संविधान की  रक्षा  करेंगे।  महां भी  हम  शपथ
 हैं।
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 मैं  झापके  सामने  अनुस्छेद  44  पढ़या
 चाहता  ह।  उस  में  लिखा  हमा  हैं:

 “The  State  shall  endeavour  to
 secure  for  the  citizens  a  uniform
 civil  code  throughout  the  territory
 of  India.”

 सभी  लोगों  के  लिए  समान  सिविस
 कोड  की  व्यवस्था  होगी।  संविधान  की  कसम

 हम  सब  खाते  हैं  धौर  तामज़दगी  के  साथ
 शपथ  पत्र  भी  भरते  हैं।  उसके  बावजूद
 भी  हम  भाषण  करते  हैं  कि  मुसलमानों  के
 निजि  कानून  में  किसी  तरह  का  हस्ताक्षेप
 नहीं  किया  जाएगा।  इसका  र्थ  यह  होता
 हैं  कि  ठीक  इसके  विपरीत  माननीय  डा०

 लोहिया  के  खिलाफ  प्रचार  चलता  है  कि  वह
 मुसलमानों  के  निजी  कानून  में  दखल दे  रहे  हैं।
 क्या  इस  तरह  से  मजहब  का,  इस  तरह  से
 जाति  का  सवाल  उठाया  जाना  चाहिये?
 उत्तर  प्रदेश  की  जानकारी  के  ग्राधार  पर  मैं
 बताना  चाहता  हू  कि  चाहे  वह  खेती  का  कानून
 हो,  चाहे  सरकारी  नौकरों  के  लिए  शादी
 ब्याह  का  कानून  हो  कि  एक  से  अधिक  कोई
 शादी  नहीं  कर  सकता  है,  उस  मामले  को
 ले  कर  बराबर  कांग्रेस  सरकार  ने  मुसलमानों
 के  निजी  कानून  मे  दखल  दिया  है।  लेकिन
 इस  तरह  की  बाते  अगर  कोई  कह  सकता  हैं
 तो  श्रीमती  इंदिरा  गाधी  ही  कह  सकती  है।
 संविधान  की  शपथ  तो  ले  लेकिन  उसके  बाद
 भी  खड़े  हो  कर  कहे  कि  हम  तो  सभी  लोगों
 के  लिए  समान  सिविल  कोड  नही  बनायेगे,
 मुसलमानों  के  निजी  कानून  में  दखल  नहीं
 देंगे।  यह  वही  कर  सकती  हैं।

 मुझे  ताज्जुब  द््भा  स  वक्‍त  जब  वह  शपय
 ले  रही  थीं।  क्‍या  बल  रहा  है?  क्या  मुल्क
 में  जनतंत्र  चलेगा?  क्या  इस  देश  में  भी
 वही  र  परम्परा  या  उसका  ताम  या  जाति

 का  इस्तेमाल  होगा?  क्‍या  इस  तरह  से
 सारी  चीज़  जलेगी?  में  तो  समझता  था
 कि  बीमती  मांगी,  श्रीमती  गांधी  हैं।  जब

 उन्होंने  शपथ  ची  तब  मुझे  पता  चला  कि
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 we  श्रीमती  इन्दिरा  गांधी  ही  नहीं
 घीमती  इंदिरा  नेहरू  गांधी  हैं।  वह
 हिन्दुस्तान  की.  परम्परा  के  विपरीत  है।
 ऐसा  क्‍यों  किया  गया?  कारण  यह  है  कि
 झपने  गुणों  के  झ्राधार  पर  वह  कोई  काम  नहीं
 करना  चाहतीं।  शायद  उनको  भ्रपने  गुरों
 पर  भरोसा  नहीं  है।  बाप के  नाम  पर,  नेहरूजी
 के  नाम  का  फायदा  उठा  कर  वह  चाहती  हैं
 कि  देश  में  वंश  परम्परा  को  कायम  रखा  जाए
 और  जनतंत्र  को  बात्म  किया  जाए  और  गदी
 पर  बादशाहत  वाला  कानून  चलाया  जाए।
 यह  चुनाव  में  हुआ  है।  श्राप  विचार  करें।

 बहुत  बड़ा  खतरा  हमारे  जनतंत्र  को  है।
 कारण यह  है  कि  भ्राज  सम्भव  नहीं  हैँ  कि  कोई
 भी  साधारण  आदमी  जो  सही  मानों  में  जन
 सेवी  है,  सही  मानों  में  जनता  का  दोस्त  है
 पैसे  के  अभाव  में  चुनाव  जोत  कर  यहां
 झा  सके  |

 मैं  सुनता  हूं  कि  प्रधान  मंत्री  को समाजवाद
 से  बड़ा  प्रेम  है।  लेकिन  जब  यहां  प्रधान
 मंत्री  या  नेतापद  का  चुनाव  था  तब  इसका
 पता  चल  गया।  सरकारी  दल  में  कौन
 प्रगतिशील  है,  कौन  दक्यानूसी  है,  उस  बहस
 में  पड़ता  नहीं  चाहता  हूं।  इसको  मैं  कांग्रेसियों
 पर  छोड़ता  ह्  जो  अपने  को  तरक्की
 पसन्द  कहते  हैं  उन  पर  मैं  इस  बहस  को

 छोहता  हूं।  मुरारजी  देसाई  साहब  प्रगति-
 शील  हैं  या  दक्यानूसी  विचारों  के  हैं  या
 श्रीमती  इंदिरा  गांधी  प्रगतिशील  हैं  या  दविया-

 नूसी  विचारों  की  हैं,  मैं  इस  बहस  में  पड़न'
 नहीं  चाहता  हूं।  तो  सिफ  इतना  कहना
 चाहता  हूँ  कि  जैसा  जभी  पता  चला  श्रीमती
 इंदिरा  गांधी  जब  लीडरी  का  चुनाव  लड़
 रही  थीं  तो  श्रीमान  बिड़ला  जी  की  गोद  में
 बैठी  थीं।  इसको  झगर  झाप  जनतंत्र  कह
 सकते  हैं,  झगर  ाप  समझते  हैं  कि  इससे
 जम्हूरियत  मजबूत  होगी  तो  झाप  जानें,
 जो  भरी  झापने  निष्कर्ष  इससे  निकालना  हो
 सिकालें।  लेकिन  मैं  यह  कहना  चाहता  हूं
 कि  बड़े  भयंकर  परिणास  होने  जा  रहे  हैं।
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 झगर  इस  बात  का  पता  नहीं  लगामा  जाता

 है  कि  किस  दल  ने,  किस  थ्यक्ति  ने.
 शी  श्णिभाई  Go  we:  प्लान  g

 प्वाइंट  झ्राफ  श्ार्डर,  OE. voi cwaiwa:

 भी  yen  we  waur  (उज्जैन):
 नियम  बतायें,  किस  नियम  के  अन्तरगत बह वह
 उठा  रहे  हैं।

 ी  सजिमाई जे०  बेल :  प्रभी  माननीय
 सदस्य  ने  कहा  कि  श्रीमती  इन्दिरा  गांधी

 बिड़ला जी  की  गोद  में  बैठी  थीं।  ये
 झ्रापत्तिजनक  शब्द  हैं  ।  वह  सबूत  दें  भौर

 भ्रगर  नहीं  दे  सकते  हैं  तो  वापस  लें  ।  अन्यथा
 इनको  प्रोसीडिग्स  में  स ेनिकाल  दिया  जाए  ।

 Mr,  Chairman:  There  is  no  point  of
 order.

 aft  gen  we  कछवाय  :  इनकी  इस
 आपत्ति  को  प्रोसीडिग्ज़  में  से  निकाल  दिया

 जाए  t

 भी  राम  सेवक  थाइ :  श्रीमती
 तारकेश्वरी  सिन्हा  भ्रभी  बोल  रही  थीं।

 यह  कह  रही  थीं  कि  अभी  हमारी  सरकार
 नाबालिग  है।  उस  नाबालिग  सरकार
 के  नावालिग  मैम्बर  इस  तरह  से  बोलें  तो

 कोई  शिकायत  नहीं  है,  उनको  भाप
 मत  रोकिये।

 हमारा  जनतंत्न  खतरे  में है  शौर  जब  तक
 पैसे  पर  रोक  नहीं  लगती  है  खतरे  में  रहेगा  1
 वैसे  पर  तब  तक  रोक  नहीं  लग  सकती  है
 जब  तक  मुट्ठी  भर  लोगों के  हाथ  में  देश
 की  सम्पत्ति  का  भाधिपत्य  रहेगा।  जहां
 इतनी  जबर्दस्त  प्रसमानता  हो,  छोटे  बड़े  का

 इतना  जबर्दस्त  फर्क  हो  वहां  जनतंत्र  की  बात

 करना,  निष्पक्ष  चुनाव  की  बात  करना,

 जहां  मोटरों  की  रेलपेल हो  नोटों  झौर  रिश्वत
 की  रेल  पेल  हो,  वहां  सच्चे  जनतंत्र  की  बात
 करना  मैं  समझता  हूं  झन्याय  हैं।

 राष्ट्रपति  जी  ने  प्रगति  का  इशारा  किया

 है  भौर  कहा  है  कि  देश  की  प्रगति  हो  रही है  1
 मैं  बताना  चाहता  हूं  कि  देश  में  प्रगति  नहीं

 हो  रही  है  बल्कि देश  भ्रधोगति की  भोर  जा
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 [भी  राम  सेवक  यादव]

 रहा  है।  ये  सरकारी  आंकड़े  है  कि  पिछले

 बीस  वर्षों में  दो  प्रति  सैंकड़ा तरक्की  हुई  है।
 गर  हुम  भाबादी को को  देखें  तो  पता  चलेगा
 कि  झावादी  की  दो  प्रति  सैंकड़ा  बढ़ी  है।

 दोनों  दो  प्रतिशत बढ़े  हैं।  परब  इसका साफ

 नतीजा  होता  है  कि  हम  बढ़  नहीं  रहे  हैं,  जहां
 थे  वहां  हैं,  रेंग  रहे  हैं।  जो  योजना  बनाते  हैं
 उनके  सामने  यह  साफ  बात  होनी  चाहिये

 कि  देश की  बढ़ती  हुई  भ्राबादी को  साथ  ले
 कर  तब  हम  तरक्की  को  भाकेंगे,  बढ़ती
 हुई  भ्रावादी  को  मिकाल  कर  हम  झांक  नहीं
 सकते  हैं।  यदाकदा  यहां  के  मंत्री  लोग  कह
 दिया  करते  हैं  कि  तरक्की  तो  हो  रही  है,
 झ्रनाज  तो  पैदा  हो  रहा  है,  उत्पादन  तो  बढ़

 रहा  है  लेकिन  हम  क्‍या  करें,  आबादी  क्षी  बढती
 जा  रही है।  मैं  पूछना  चाहता  हूं  कि  जब
 योजना  बनती  है  या  जब  कोई  भर  काम  होता

 है  तो  उस  में  बढती  हुई  भाबादी  को
 ध्यान  में  नहीं  रखा  जाता  है?  इसलिए

 मैं  कहना  चाहता हूं  कि  इन  दोनों  चीज़ों  को
 भ्रगर  हम  ध्यान  मे  रखें  तो  पता  चलेगा  कि

 मुल्क  जागे  नहीं  बढ़  रहा  हैं।

 जब  जब  अहस  चलती  है  तो  कहा  जाता

 है  कि  मीर  अधिक  अमीर  शौर  गरीब  अधिक
 गरीब  हुए  हैं।  यहां  पर  मैं  डा०  ल्यूनिस  पारलिंग
 का  जिक्र  करूंगा  जोकि  नोबेल  पुरस्कार  विजेता

 हैं।  उन्होंने  भी  इसको  माता  है।  मैं  चाहता
 हैँ  कि  इसको  अच्छी  तरह  से  समझ  लिया
 जाए  कि  प्राखिर  इसका  भ्रर्थ  क्या  है।  पगर

 हम  देश  की  प्रगति,  देश  के  उत्पादन  को  देखें
 झौर  उत्पादन  के  उपभोक्ता  कौन  लोग  हैं,
 उनका  हिसाब  किताब  लगायें  तो  पता  चलेगा  कि
 झाया  देश  प्रगति  कर  रहा  है  या  नहीं  कर

 रहा  है।  झगर  हम  मोटर  गाड़ियों  का  हिसाब
 लगायें  तो  पता  अलेगा  कि  पाच  प्रतिशत
 ऊपर  की  जो  भ्राबादी  है  वही  मोटर  गाड़ियों
 का  उपभोग  करती  है।  झगर  बाईसिकल  का

 हिसाब  लगायें  तो  पता  चलेगा  कि  दस
 से  पह  सैंकड़ा  जो  ऊपर  की  प्रायादी  हैं
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 यही  बाईसिकलों  का  इस्तेमाल  कश्ती  है।
 झगर  हम  कपड़े  शौर  भोजन  को  देखें,  तो

 मुशिकल से  ऊपर  की  25  से  30  सैंकड़ा
 भाबादी  में  उस  की  अपत  होती  है  भौर  नीचे  के
 20  से  60  सैंकड़ा  लोगों  में  उसकी  खपत  में
 गिरावट  हुई  है,  उन  की  क्षपत  बढ़ी  नहीं  है  1
 इसलिए  मैं  चाहूंगा  कि  नेशनल  कसज़म्पशन

 सरबे  की  तरफ  मंत्री  महोदय  का  ध्यान  जागे  |

 इसी  प्रकार जहां  तक  चिकती  चीजों  का  सम्बन्ध

 है--मैं  मक्खन  और  थी  की  बात  नहीं  करता

 हैं,  बल्कि  तेल  भादि  की---  नीचे  की  20  से
 60  सैंकड़ा  ग़रीब  आबादी  में  उसकी  खपत
 घटी  हैं  a  इस  देश  की  यह  स्थिति  है  !

 भ्राज  30  से  50  सैंकड़ा  भामदनी  हमारे
 देश  के  पचास  लाख  लोग,  यानी  एक  संकड़ा
 लोग,  खा  जाते  हैं  7  यह  रकम  होती  है  50
 अरब  से  लेकर  75  झझरब  तक  धौर  करीब
 करीब  श्राधी  आमदनी  99  सैंकड़ा  लोगों  मे
 बंटती  है  ।  अगर  देहाती  भाषा  में  कहे,
 तो  इस  देश  में  मछली  का  कानून  चलाया  जा

 रहा  है,  यानी  छोटी  मछली  को  बडी  मछली
 खा  रही  है  |  ठेठ  गांव  की  बोली  मे  हम
 दौलत  शौर  चीजो  के  बंटवारे  को  इस  तरह
 बता  सकते  है,  “प्राघे  मे  अधधर,  ऑ्राधे  मे  सब
 घर ।”

 यह  है  आज  बीमारी  की  जड़  झगर  इसका
 इलाज  नही  ढूढा  जाता  है,  तो  केबल  समाजवाद
 की  माला  जपने  से  समाजवाद  प्राने  वाला  नहीं
 है  ।  समाजवाद  की  माला  जपो  और  बिडला
 शौर  टाटा  की  हैसियत  बढ़ाझ्ो,  यही  पिछले
 बीस  बरस  से  हो  रहा  है  V  मैं  चाहता  हूं  कि
 यह  जो  50  प्ररव  से  75  भ्ररव  तक  रुपया

 एक  सैकड़ा  आबादी  की  जेब  में  जाता  है,
 इसमे  गर  ज्यादा  कटौती  न  की  जाये--
 क्योंकि  उसके  लिये  भी  हमारी  ताकत  भौर

 हैसियत  नहीं  है---,  तो  कम  से  कमर  इतना  तो
 किया  जाये  कि  उसमे ंसे  हर  साल  15,  20
 25  झरब  रुपया  बचाया  जामे  भौर  उस  रुपये
 को  पानी  देने  के  इस्तजाम  में  लगाया  जाने  t
 थीमती  सिन्हा  इस  समय  सदन  में  नही  हैं!
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 उन्होंने  कहां  कि  पानी  गिरता  है,  मरता  नहों
 है  मैं  समझता  हूं  कि  बेहया  लोगों  का
 पानी  भर  जाता  है,  गिरता  नहीं  है  t

 उस  8,20,  25  भरव  रुपये  'मत्क  के;  नये

 निर्माण  का  काम  श्रू  11  सकता है।
 डा०  लोहिया  के  साथ  अन्याय  न  किया

 जाये  ।  वह  किसी  के  चरित्र-हनन  की  बात

 नहीं  करते  हैं।  उन  के  मत  में  कसक  है  कि
 गांधी  युग  ,जो  सादगी,  त्याग,  तपस्या,  कुर्बानी
 और  ईमानदारी  का  युग  था,  उस  की  जगह
 लेली  है  मौज  मस्ती,  फिजूलखर्ची,  शानों-
 शोकत  भौर  लापरवाही  के  युग  ने,  जिस  का
 श्र्न्त  होना  चाहिए  ।  इसी  लिए  हीरे,  मोती
 पन्ने  का  सवाल  उठता  है।  उस  के  पीछे
 कोई  झौर  भ्र्थ  नही  है।  इस  देश  के  गरीब
 लोगों  को  प्रतिष्ठित  किया  जाये  और  गांधी-

 युग  की  सादगी  और  स  ञचाई  को  फिर  सलाया
 जाये  श्रौर  मुल्क  का  नया  निर्माण शुरू  हो।

 जब  तक  यह  क्रान्तिकारी  परिवतेन

 नहीं  होगा,  तब  तक  चाहे  जितनी  समाजवाद
 की  पुस्तकें  लिखी  जायें,  चाहे  जितने  समाजवाद
 के  भाषण  दिये  जायें  और  श्रीमती  इंदिरा
 गांधी  चाहे  जितनी  सम्राजवाद  की  बात  करें
 लेकिन  न  तो  समाजवाद  झायेगा,  न  समता
 झायेगी  भौर  तन  देश  आगे  बढ़ेगा  ।

 इन  शब्दों  के  साथ  मैं  चाहूंगा  कि
 जिन  बातों  पर  राष्ट्रपति  महोदय
 ने  इशारा  नहीं  किया  है,  जिक्र  नही  किया  है,
 उन  को  इस  घन्यवाद-प्रस्ताव  के  साथ  जोड़ा
 जाये  ।  मैं  बाहूंगा  कि  मैंने  जो  बातें

 दी  है,  उन  को  इस  के  साथ  जोड़ा  जाये  1

 शी  मणि  भाई  &>  परे4  :  सभापति
 महोदय,  राष्ट्रपति  जो  ने  अपने  भ्रभिभाषण
 में  जो  बातें  कहीं  हैं,  मैं  उन  की  पुष्टि  करता
 हु।

 सबसे  पहले  मैं  हिन्दी  भाषा  की  बात
 कहता  हं।  झगर  कोई  व्यक्ति  इंग्लैड  जाये,
 तो  वह  देखेगा  कि  वहां  के  लोग  अंग्रेजी  भाषा
 के  द्वारा  झपना  सारा  काम  काज  चलाते  हैं
 उन  के  दिमाग  कन्ज़रवेटिय  हैं  झौर  उसी  के
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 मुताबिक  वे  झपना  व्यवसाय  करते  हैं  ।
 अमरीका  में  अंग्रेजी  भाषा  होने  के  बावजूद
 यहां  के  जोग  अपने  तरीके  से  श्रौर  अमरीकन

 प्रोनन्सिएशन  से  अंग्रेजी  भाषा  का  इस्तेमाल
 करते  हैं  ।  दुनिया  के  हर  एक  प्रजातंत्रीय
 देश  में  उस  की  भ्रपनी  भाषा  के  द्वारा  सारा
 काम  काज  चलाया  जाता  है।  जापान  में  लोग
 अपनी  जापानी  भाषा  इस्तेमाल  करते  हैं  ।
 वे  लोग  प्रंग्रेजी  भाषा  इस्तेमाल  नहीं  करते

 हैं  7  इसी  प्रकार  फ्रान्स  में  फ्रेंज  भाषा  का
 इस्तेमाल  किया  जाता  है।  मुझे  दुनिया
 के  जिन  जिन  हिस्सों  में  घूमने  का  मौका  मिला

 है,  वहां  मैं  ने  देखा  है  कि  पालियामेंट  में  देश
 की  अभ्रपनी  भाषा  का  इस्तेमाल  किया  जाता

 है  और  वही  भाषा  बहुमान्य  होती  है।

 लेकिन  मुझे  इस  बात  से  बडा  दुख  है  कि

 हमारी  इस  लोक  सभा  में  बहुत  से  सदस्य
 अगर  प्रंग्रेजी  भाषा  का  इस्तेमाल  करते  हैं,
 तोवे  ग्रपने  श्राप  को  बड़े  भ्रच्छे  समझते

 हैं  ।  यह  एक  बहुत  बड़ी  मानसिक
 बीमारी  है,  जिस  ने  यहां  बुरी  तरह  से  धर
 कर  लिया  हैं।  मैं  चाहता  हूं  कि  जहां  तक

 हो  सके,  हम  सब  को  देश  की  राष्ट्र-भाषा  का
 ही  प्रयोग  करना  चाहिए।  हम  लग  यहां
 पर  देश  की  पचास  करोड़  जनता  का  प्रतिनिधित्व
 करने  के  लिए  झाए  हैं।  हमें  झपनी  अपनी
 पार्टियों  की  बात  भूल  जानी  चाहिए  |  हमें
 सोचना  चाहिए  कि  जिस  भारत-भूमि  में  हमें
 जन्म  मिला  है,  उस  का  ऋण  चुकाने  के  लिए
 हम  सब  लोग  मिल  कर  सहयोग  दे  और  राष्ट्र
 को  झागे  बढ़ाने  की कोशिश  करें  tv

 श्राप  इतिहास  के  पन्ने  उलट  कर  देखिए,
 भगवान  कृष्ण  जब  इस  धरती  पर  पधारे,  उस
 समय  से  लेकर  भाज  तक  दुनिया  के  किसी  भी

 राष्ट्र  ने  प्रजातन्त्र  के  झन्तर्गत  इतनी  प्रगति

 नही  की,  जितनी  कि  भारत  ने  पिछले  बीस
 वर्षो  में  की  है  ।  इतिहास  के  पन्ने  इस  बात  की

 गवाही  देते  हैं  ।

 सबसे  पहले  लोकमान्य  तिलक  ने  इस  देश
 में  जाभ्रति  का  संचार  किया  भौर  “स्वराज्य
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 [भी  मणिभाई  जे०  पटेल]

 हमारा  जन्म  सिद्ध  अधिकार  है”  का  सम्देश
 दिया।  महारमा  गांधी  ने  इस  देश को  स्वतन्तता
 दिलाई।  मैं  उनको  राम  कहता  हूं  1  मैं  उनको

 मोहन  दास  नहीं  कहता  हूं,  मोहन दास  कर्मचन्द
 यांधी  नहीं  कहता  हूं,  मैं  उनको  महात्मा  नहीं
 कहता  हूं  ।  मैं  उत  को  राम  कहता  हूं,  क्‍योंकि

 दुनिया  में  किसी  व्यक्ति  ने  किसी  भी  देश  को

 शान्तिपूर्ण  तरीके  से  स्वतन्त्रता  भौर  स्वराज्य

 नहीं  दिलाया।  सारी  दुनिया में  यह  एक  प्रनोखा
 कार्य  है,  जिस  को  महात्मा  गांधी  ने  यहां  पर
 करके  दिखाया  है  |  यह  काग्रेस  की  दूसरी  सेवा

 है।
 कांग्रेस  की  तीसरी  सेवा  बहू  है,  जिसकी

 बहुत  निन्दा  की  जाती  है।  मैं  पिछले  तीन  चार
 दिन  से  यहां  पर  दिये  गए  भाषणों  को  सुन  रहा
 हूँ  ।  मुझे  विधान  सभा  में  भी  दस  साल  तक  रहने
 का  मौका  मिला  है।  सरदार  वललभभाई  पटेल
 ने  इस  देश  के  सब  राजाशों  को  एक  किया  ।

 उन्होंने  उन  लोगों  को  खत्म  नही  किया  ।  झगर

 वह  उन  को  खत्म  करना  चाहते,  तो  वह  उनको
 लगोंटा  पहना  देते  ।  लेकिन  वह  चाहते  थे  कि
 राजा  भौर  जनता  दोनों  एक-साथ  हो  जायें,
 एक  दूसरे  के  साथ  मिल  जायें  1

 कल  महारानी  गायत्री  देवी  ने  बहुत  सी
 बातें  कही  ।  बहुत  से  राजा  धौर  ज़मीदार  लोग

 हमारे  विरोधी  हैं,  क्योंकि  वे  चाहते  थे  कि  सभा
 को  सन-भाने  ढग  से  प्रपने  मुट्ठी  सें  रखा  जाये,
 लेकिन  वे  ऐसा  नहीं  कर  पाए.  |  यह  सरदार
 वल्लभभाई  पटेल  की  देन  है।

 ष्बौधी  देन  है  पंडित  जवाहरलाल  नेहरू
 की,  जिन्होंने  इस  देश  थें  प्रजातन्‍त्र॒  की  स्थापना
 की  |  झगर  वह  चाहते,  तो  वह  राजा  बन  कर
 राज्य  कर  सकते  थे  भौर  उन  को  कोई  रोक

 नहीं  सकता  था,  लेकिन  उन्होंने  जनता  को  राजा
 बनाने  के  लिए  प्रजातत्न  की  स्थापना  की,  जिसमें
 देश  के  हर  एक  नागरिक  को  समान  भ्रधिकार
 प्राप्त  है  n  बीस  साल  पहले  यहां  के  लोग  घुन
 हुए  कपड़े  नहीं  पहन  सकते  थें,  'बढ़ी  नही
 पहनते  थे,  उन  के  घरों  में  कोई  ट्रांजिस्टर  भादि

 नहीं  थे,  बिना  पैसा  दिये  विद्यास्यास  की  कोई
 व्यवस्था  नहीं  थी  भौर  लड़के  लड़कियां  शिक्षण

 प्राप्त  नहीं  कर  सकते  थे,  लोगों  को  प्रजातान्लिक
 भ्रध्तिकार  प्राप्त  नहीं  थे  -  यह  कांग्रेस  कौ  सेवा

 हैं।  इसके  बाबजूद  बगर  विरोधी  लोग  कांग्रेस

 की  नित्दा  नहीं  करेंगे,  तो  कौन  करेंगे  ?  यह
 विरोधियों  का  धर्म  है।

 Shri  Umanath  (Pudukkottal):  The
 Britishers  brought  to  us  railways,
 posts  and  telegraphs,  steamers,  etc.

 Mr.  Chairman:  This  is  the  maiden
 speech  of  the  hon.  Member.  I  would
 request  you  not  to  interrupt  him.

 भी  मणि  भाई  ले०  पढेल  :  मैं  यह  निवेदन

 कर  रहा था  कि  भाज  देश  के  सामने जो  स्थिति

 है  उस  स्थिति  का  श्रगर  सामना  करना  है
 तो  मेरी  श्राप  सब  लोगों  से  करबद्ध
 प्रार्थना  है  (ध्यक्षय न)  ....  भाप

 कृपा  करके  थोडा  सुनें तो  भ्रच्छा  रहेगा।
 वह  प्रार्थना  यह  है  कि  सब  से  पहले  झन्न  की
 समस्या  है।  झगर  दस  समस्या  को  हल  करना

 है  तो  मेरे  विचार  के  मुताबिक  सारे  भारत
 देश  के  भ्रन्दर  पूरब  से  पश्चिम  शौर  उत्तर
 सें  दक्षिण  नहरों  की  योजना  होनी  चाहिए

 वह  नहरो ंकी  योजना  ऐसी  हो  सकती है
 कि  दो  नहरे  एक  साथ  में  बनाई  जायं
 जिन के  अन्दर  एक  नहर  के  पानी  का

 दूसरी  में  आवागमन  हो  सके  जिससे  जबकि

 दूसरी  नहर  के  रिपेयरिंग  का  मौका  नायें
 तो  दूसरी  से  काम  ले  सके।  उसके  अन्दर

 भालवाहक  छोटी  छोटी  बोटें  भी  चल
 सकती  हैं  ।

 दूसरी  बात,  हिन्दुस्तान  के झन्दर  पचास

 करोड़  की  जनसंस्या  की  खाद्य  समस्या  को

 पूरी  करने  के  लिए  पूरे  प्यास  करोड़  लोगों
 को  सहयोग  करना  चाहिए  ।  देखिए,  दुनिया
 के  हर  एक  देश  के  भ्रन्दर  जब  लड़ाई
 होती है,  इंग्लैंड  में  जब  एक  जगह  लड़ाई
 हैई तो  चचिल का  एकलौता  बेटा  सढ़ाई में
 गया  और  वहां  झपना  सहयोग  दिया
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 उसी  तरह  भाज  हिन्दुस्तान  के  अन्दर  पचास

 करोड़  की  जनसंख्या  के  सहयोग  की

 आ्रावश्यकता है  ।  प्रत्येक  व्यक्ति  कुछ  समय
 निश्चित  करे  एक  घंटा,  दो  घटा  या  चार
 चंट  बहू  इस  देश  को  बनाने  के  लिए
 खाद्य  समस्या  को  हल  करने  के  लिए  दे,
 इस तश्हू  शअगर  हर  एक  सहंयोग  दे  तब  इस
 समस्या  पर  हम  जल्दी  से  जल्दी  काबू
 पाने  में  कामयाब  हो  सकते  हैं  वरना  जैसा
 कि  गोस्वामी  तुलसीदास  जी  ने  लिखा

 है:

 भय  बिन  प्रीति  न  होय  ग्रोसाई

 जब  तक  भय  न  हो  तब  तक  प्रीति  नहीं
 होती  इसलिए  यह  भय  पैदा  करने  के  लिए
 राष्ट्र  को  ऐसे  नियम  बनाने  चाहिए  कि  एक
 गलती  करे  तो  सात  साले  की  सजा  हो।
 जापान  में  एक  झादमी  एक  गलती  करता  है
 तो  उस  की  सात  साल  की  सजा  होती  हैं।
 हिन्दुस्तान में  एक  गलती  करे  तो कोर्ट  ऐसी
 होनी  चाहिए  कि  सात  दिन  के  भन्दर
 फैसला  करे  और  उस  फैसले  के  बाद  ,  सजा

 होने  पर  वह  जेल  में  न  जाय  बल्कि  नहर
 बनाये,  रास्ते  बनाये,  श्रोर  जितनी  योजनाएं
 है  उनको  पूरा  करे  ।  ताकि  मस्तिष्क  के
 झन्दर  ओ  भशाति  का  वातावरण  हूँ,  सुख
 जो  कांग्रेस  ने  दिया है,  उस  को  बर्दाश्त  नहीं
 कर  पा  रहे  हैं  इसलिए  यह  श्रशाति  हें,
 दुनिया  में  दो  चीजे  हैं,  सुख  भौर  दुख।
 सुख  का  ताम  शाति  है  भौर  दुख  का  नाम
 भ्रशांति  ।  दुख  इसलिए  है  कि  भाप सुख  को
 बर्दाश्त  नहीं  कर  सकते  ।  सुख  को  बर्दाश्त
 करने  के  लिए  जमीन  से  लेकर  यहा  भासमान
 तो  नहीं  दिख  रहा  है  भासमान  तक  जितना
 अन्तर  है,  उतना  गम्भीर  बनना  चाहिए।
 झाकाश  को  भी  देखना  होगा,  पृथ्वी,
 जल,  तेज,  बायु  और  प्राकाश  यह  पाच

 तत्य हैं,  इन  को  देखना  होगा  तब  हम
 को  च्वोल  था  सकता  हैं  कि  विश्व  क्या  है
 भर  चतबान  ने  क्या  रचना  बनाई  है।
 सब  ह  आर  भाष्त  कर  सकते  हैं  शौर
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 इस  देश में  उस  सुख  को  लाने  के  लिए  मेरा

 निवेदन  है  -(व्यवधान)  oe eee .  33
 उनका  काम  है  बोलना,  उन  के  हिसाब  से
 घन  प्लस  वन  इज  इक्वल  दु  माइनस  वन

 हाफ  हमारे  हिसाब  से  बन  प्लस  वन  इज
 इक्वल  टु  दर  1

 तो  मेरा  यह  निवेदन  था  माननीय  उपा-
 ध्यक्ष  महोदय  से  कि  भ्रगर  इस  देश  क ेभ्रन्दर
 कोई  ऐसी  व्यवस्था  हो  कि  जिसमें  जल्दी
 से  जल्दी  नहर  बनाने  का  प्राविधान  किया
 जाय  तो  जल्दी  से  जल्दी  लाभ  हो  सकता

 है  श्रोर  उस से भ्रन्न  उपजाने  में  काफी

 सुविधा  हो  सकती  है  ।

 दूसरे,  एजुकेशन  के  बारे  में  कहा  जाता
 है  तो  i947  से  या  आज  से पन्द्रह  वर्ष
 पहले  भारत  वर्ष  में  कुल  केवल  3 प्रतिशत

 ग्रेजुएट  थे  और  भाठ  प्रतिशत  मुश्किल  से
 दस्तखत  करना  जानते  थे।  बाकी  89  प्रतिशत

 बिल्कुल  शून्य  थे।  उन्हें  कोई  ज्ञान  नही
 था।  काग्रेस  के  राज  में  20  साल  के  अन्दर
 इतती  प्रगति  हुई  कि  श्राज  1819  प्रति-
 शत  ग्रेजुएट  है  भौर  20-25  प्रतिशत  ऐसे
 हैं  जो  श्र्च्छी  तरह से  लिख  पढ  सकते हैं  ।
 बाकी  जो  लोग  हैं  उन  की  प्रगति  के
 लिए  भारतवर्ष  के  शासन  ने  इतना  अच्छा
 काम  किया है  कि  बिना  शुल्क  लिए,  बिना

 पैसा  लिए  उनकी  शिक्षा  की  व्यवस्था है  ।
 मैं  समझता  हू  कि  यह  काफी  है।

 तीसरी  बात  जो  आपने  कही  उस  का

 मुझे  जवाब  देना  है  ।  सब  से  पहले  भारत  ने
 एक  भनोखा  उदाहरण  दुनिया  के  सामने
 प्रजातत्न  क ेतौर  पर  पेश  किया  है  कि  पहली
 पत्रवर्षीय  योजना  जल्दी  से  जल्दी  स्वतंत्रता
 मिलने  के  बाद  उन्होंने  बनाई  और  फिर

 दूसरी और  'लीसरी  योजना  ,  इस  तरह से
 तीन  पंचवर्षीय  योजनाझों  की  व्यवस्था की
 और  तीतो  पंचवर्षीय  योजनाशो ंको  पूरा
 किया तो  चौथी  पच्वर्षीथ  योजना के  क्‍्न्दर
 जो  उन्होने बात  रखी  &  जैसा कि  भूतकाल
 की  योजनाओ्रों  से  साबित  होता  है,  जब
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 {aft  मणि  माई  जे०  पटेल]

 भूतकाल  में  जो  तीन  योजनाएं  बतायी
 बहू  पूरी  कर  सकते हैं  तो  चोथी  योजना भी
 पूरी  होगी  भौर  उसमें  काफी  तरक्की  हो
 सकती  है  a  इसलिए उस  बारे  में  पूज्य  राष्ट्र-
 पति  जी  का  जो  भ्रभिभाषण  है  उस  में  उन्होंने
 जो  बातें कही  हैं,  उनकी  बातों  के  साथ

 मैं  |.  सहमत हूं  a  भाप ने  जो  थोडा  समय
 मुझे  बोलने  के  लिए  दिया,  उस  के  लिए,  मैं

 बहुत  झाभारी  है  ।  धन्यवाद  |  जयहिन्द  ।

 Me.  Chairman;  Shri
 Barua.

 An,  hon.  Member:  Not  here.

 Debabrata
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 इन्होंने  बड़ी  सम्बी  चौड़ी  बातें  कहीं  मिरो-

 धियों  के  लिए  कहा कि  एक  लाश  रुपया  खर्चे

 करके,  चुनाव  जीतकर  भागे  हैं,  मैं  इस  बात  का
 चेलेंज  करता  ह्  कि  ये  स्वयं  तीन  लाल

 रुपया  खर्च  करके  चुनाव  जीत  कर  भागे  हैं
 झोर  बीड़ी  के  उद्योग  में  यह  इनका  एक

 ऐसा  वर्ग  है  कि  हमारे  मध्य  प्रदेश  के
 झन्दर  इन्होंने  किस  तरह  उनका  दमन
 किया  है,  किस  प्रकार  उन  के  ऊपर  अत्याचार
 किया  है,  उसका  एक  जीता  जागता  उदाहरण
 देखना  हो  तो  हमारे  सामने  जो'  बैठे  हैं  मणि
 भाई  पटेल,  यह  उसके  जीते  जागते  उदाहरण

 Mr,  Chairman:  Shri  Shankaranand  हैं  1
 —Shri  Syed  Ahmed—Shri  Ram  Kishen
 Gupta—Shri  M.  Sudarsanam—  मैं  श्राप  स ेयह  कहना  चाहता  हू  कि  देश

 It  is  not  proper,  having  given  the  के  अन्दर  जो
 महगाई  बढ़  रही  है  इस  सरकार

 names,  that  they  should  have  walked  %  उस  महंगाई  को  रोकने  के  लिए  ठीक  ढंग
 out,  सेखोज  नहीं  की  है  ।  इस  का  एक  तरीका

 Shrimati  Sushila  Rohtagi—Shri-  हो  सकता  है  ।  यह  महूगाई  बढ़ती  क्यो
 mati  Savitri  Shyam—  9

 Shri  Umanath:  What  happened  to  है”  महगाई  बढ़ने  के  तीन  कारण  हैं।
 the  Congress  Party?  Are  they  on
 strike?

 Mr.  Obsirman;  Shri  Chintaman:
 Panigrahi—Shn  F  छू.  Ghost—Shri
 Hukam  Chand—

 शी  हकम  ्च्म्द  कर्बाय  |  सभापति

 महोदय,  मैं  माननीय  राष्ट्रपति  के  भाषण  का

 स्वागत  करता  हू  राष्ट्रपति  जीने  बहुत  से
 तथ्यों  के  ऊपर  अपने  विचार  रखे  और
 उस  बिचारी  से  देश  में  काफी  लाभ
 होगा  ऐसा  मैं  माव  कर  चलता  हु।  परन्तु
 च््भी  जितने  भाषण  हुए  उसमे  जितनी  बातें
 उठाई  गईं,  हमारे  राष्ट्रपति  द्वारा  जिन
 विभारों  को  रखा  गया  उसमे  बहुत सी सी
 बातें  ऐसी  हैं  जो  छूट  गई  है।  भाज  जो  देश
 के  अन्दर  भयकर  बेरोजगारी  बढ  रही
 है  इस  से  देश को  बढ़ी  चिन्ता  है।  भौर  हमारे
 यहां  बहुत  के  ऐसे लोग  चुनकर  इस  बार  आये
 हैं  अभी  जो  पूर्व  वक्ता  बोल  रहे  थे,
 अधिभाई  पढेल ,  यहू  एक  ऐसे  व्यभित  हैं
 इतना  बढ़ा  तका  बीड़ी का सचोग का  उच्चोग  है,

 प्रमुख  कारण  एक  तो  यह  है  कि  उत्पादन  कम
 होता  है  श्रौर  उसके  कारण  मह॒गाई  बढ़ती  है  ।
 इस  महंगाई  को,  चीज  कम  मिलने  के  कारण
 जा  बढती  है,  इसका  सारा  भार  जनता  भोग
 सबती  है,  जनता  इस  महंगाई  को  सहन
 कर  सकती  है  |  लेकिन  जो  उद्योग-
 पति  या  व्यापारियों  द्वारा  महंगाई
 बढाई  जाती  है  इसका  सारा  भार  उन  व्या-
 पारियों  के  ऊपर  पड़ना  चाहिए  जिनके  द्वारा

 महगाई  बढती  है  f  तीसरी  बात  --जो
 सरकार  के  घाटे  का  पर्थ  -व्यबस्था  के  कारण
 महंगाई  बढती  है  उस  का  भार  सरकार  पर
 पड़ना  चाहिए ।  इन  तीनो  चीजों  का
 विश्लेषण  सरकार  को  करना  चाहिए.  जसे
 कि  पश्चिम  के  देशो  में  यह  प्रणाली  है।
 तब  हम  समझेंगे  कि  सरकार  महंगाई को  ठीक
 ढंग  से  रोकना  चाहती  है  तभी  हम
 इसको  रोकने का  ठीक  उपाय  कर  सकते  हैं।

 सभापति  अद्दोदय,  झान  हर  क्षेत्र  के
 झन्दर,  बादे  कोई  सा  भी  प्रांत  आप  से
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 ले  लीजिये  ,  पढ़ा  लिखा  वर्ग  इतना  बेकार

 होता  जा  रहा  है  दिन  पर  दिन  इतना  परेशान

 होता  जा  रहा  है  कि  उन्हें  सर्विस  नहीं
 मिलती  है,  आज  कुछ  लोगों  को  इतना  तंग

 किया  जाता  है....  (व्यवबान)  .  .  .

 श्री  कमल  नयन  बजाज  (वर्धा)
 कई  सौ  विरोधी  बेकार  तो  विधान  सभा

 और  पालियामेंट  में  ग्रा  गये  ,  अब  तो  बेकारी

 कुछ  कम  हो  गई  होगी  ।

 श्री  हुकम  चचत्द  कछवाय:  मैं  ऐसा  समझता

 हूं  सभापति  महोदय,  कि  जो  बेकारी  आज

 बढ़ती  जाती  है,  सरकार  ने  उसके  लिए
 कोई  क्रांतिकरी  कदम  ऐसा  नहीं  उठाया

 कि  जिससे  किसी  तरह  भी  बेकारी  दूर  हो  सके  ।

 आज  मजदूर  क्षेत्र  के अन्दर  जो  मजदूरों  को

 पैसा  मिलता  है  ,  तनख्वाह  मिलती  है,  और

 एक  ओर  महंगाई  जिस  प्रकार  से  बढ़ती  जा

 रही  है  उसकी  तुलना  में  यदि  देखें  तो  उनके

 लिए  अपना  जीवन  यापन  करना,  अपना

 पालन  पोषण  करना  बड़ी  कठिन  समस्या

 है।

 7  hrs.

 खाद्य  समस्या  के  बारे  में  काफी  विचार

 हमारे  सामने  आये  और  हमार  राष्ट्रपति  ने  भी

 ग्पने  विचार  हमें  बताये  ।  क्ृषि  के  क्षेत्र  में

 इस  सरकार  ने  बार  बार  यह  कहा  है  कि

 कि  हम  क्या  करें  ?  वर्षा  नहीं  हुई  1  पानी

 नहीं  आने  के कारण  आज  यह  सारे  भोग

 भोगने  पड़  रहे  हैं।  सरकार  यह  तो  कर  सकती

 थी  कि  अगर  पानी  ऊपर  से  नहीं  आया  तो

 नीचे  से  लाने  की  व्यवस्था  करती  ।  अधिक

 पे  अधिक  ट्यूबवेल,  कुएं  अ्रादि  के  द्वारा

 सिचाई  की  व्यवस्था  कर  सकती  थी  ।  आज

 एक  प्रश्न  के  उत्तर  में  कहा  कि  84  करोड़
 रुपया  हमने  सिचाई  के  लिए  दिया  है  परन्तु
 सभापति  महोदय,  मैं  जानना  चाहूंगा  कि

 क्या ग्राज  की  परिस्थिति  में  यह  84  करोड़

 हपया  पर्याप्त  है  i  क्या इस  सूखे  की  अवस्था
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 के  अन्दर  जबकि  सारे  देश  के  अन्दर  अकाल

 पड़ता  जा  रहा  है,  इसके  लिए  84  करोड़
 रुपया  पर्याप्त  है  ?  मैं  यह  भी  जानना  चाहता

 हूं  कि  जो  रुपया  आपने  मंजूर  किया  उसका

 क्या  समुचित  सदुपयोग  हो  रहा  है  क्या  इस
 बात  के  भी  खोज  सरकार  नेकी?  मुझे

 मालूम  है  कि  सरकार  ने  कोई  खोज  इसकी

 नहीं  की  ।  आ्राज  जो  लोगों  को  श्रनाज  नहीं
 मिलता  क्रृषि  के  क्षेत्र  में  इसका  प्रमुख
 कारण  हैकि  सरकार  ने  गलत  नीति  बनाई
 लेवी  वसूलने  में  इतनी  दुव्यंवस्था  है,  किस

 तरह  से  जबरदस्ती  लेवी  लगाई  जाती  है,
 किस  तरह  से  दमन  किया  जाता  है  oe
 काश्तकार  भयभीत  है,  काश्तकार  परेशान

 है,  वह  डर  के  मारे  माल  लाना  नहीं  चाहता  ।

 इतना  ही  नहीं  पहले  वह  जो  श्रनाज  लाता  था,
 व्यापारी  उसका  अनाज  लेते  थे  और  तत्काल

 उसको  पैसा  देते  थे,  लेकिन  आज  सरकारी

 एजेन्सियों  द्वारा  जो  अ्रनाज  खरीदा  जाता  है
 वह  ग्रनाज  लेवी  रूप  में  लिया  जाता  है,  महीने,

 डेढ़  महीने  तक  पैसा  नहीं  भुगतान  किया  जाता,
 उनके  माल  का  पैसा  उनको  नहीं  देते  हैं
 ग्रौर  काश्तकार  परेशान  होता  है  |  क्या  सरकार

 ने  इस  तरफ  ध्यान  दिया  है  कि  जो  माल  काश्त-

 कार  के  घर  में  आता  है  और  काश्तकार  जब

 मण्डी  में  ले  जाता  है  तो  उसके  दाम  काफी

 हल्के  दिये  जाते  हैं  ।  मैं  आपके  सामने  एक

 उदाहरण  रखना  चाहता  हूं  ।  अभी  कपास

 की  फसल  हमारे  यहां  आई,  जब  उसका  भाव

 खुला  तो  :75  रु०  क्विंटल  था,  लेकिन  जब

 माल  काफी  तादाद  में  श्राने  लगा,  उसके  दाम

 40  रु०  और  45  रु०  क्विंटल  कर  दिये

 गये,  लेकिन  काश्तकार  के  घर  से  जब  माल

 साफ  हो  गया,  तब  उसी  माल  का  दाम,  जो

 व्यापारियों  ने  खरीदा  था,  उसे  दूसरे  प्रान्तों  में

 भेजते  समय  225  रू०  क्विंटल  हो  गया

 काश्तकार  ज्वार  पैदा  करके  लाया,
 उसका  भाव  40  रु०,  42  रु०  क्विंटल  कर

 दिया  और  उसी  को  सरकार  60  रु०  क्विंटल

 पर  बेचती  है  ।  इसका  दोषी  कौन  है,  इस  का



 BOH,

 [att  हुकमचन्द  कछवाम]
 अपराधी  कौन  है,  इस  की  मदि  शोज  की
 जाय  तो  मालूम  पड़ेगा  कि  सरकार  ने  सारा
 झनाज  का  धंधा  पपने  हाथ  में  ले  रंखा  है
 शौर  बड़े  बुटिपूर्ण  तरोके  से उसको  चलाया
 जाता  &  1  कहा  यह  जाता  है  कि  व्यापारी
 ज्यादा  पैसा  कमाते  हैं,  इसलिये  सरकार  भ्रनाज
 का  झंधा  भ्रपने  हाथ  में  लेना  चाहती  है,  मैं

 कहना  चाहता  हृ  कि  सरकार  धधा  करे,  परन्तु
 व्यापारियों  को  भी  छूट  दे  ।  काश्तकार  को
 कम  दाम  मिलता  है  तो  सरकार  ज्यादा  दाम
 पर  खरीद  ले,  लेकिन  काश्तकार  घाटे  में  नही
 जाना  चाहिये  ।
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 1.08  ह. म

 BUSINESS  OF  THE  HOUSE

 Mr,  Chairman:  Shri  Hukam  Chand
 may  continue  his  speech  next  day.

 MARCH  a,  7967  BOR.  674

 Now,  the  Minister  of  Parliamentary
 Affairs  will  make  an  announcement.

 The  Minister  of  State  in  the  Min-
 istry  of  Parliamentary  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 With  your  permission,  Sir,  I  have  to
 submit  that  since  the  Budget  etc.  have
 to  be  discussed  before  a  certain  date,
 the  programme  now  will  be  that  che
 debate  on  the  President's  Aduices  will
 continue  on  the  29th,  30h  and  11 आ
 and  on  the  .3rd,  270  and  (auth  we  will
 take  up  the  General  Budget,  the  Dail-
 way  Budget  and  all  other  unanciul
 matters  so  (hat  this  can  0०6  Gnalised
 by  the  28th  because  these  are  to  be
 sent  to  Rajya  Sabha  on  that  date.

 0.७६  brs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clocx  on  Thursday,
 March  23,  987/Chattra  »,  809  (Saka)
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